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1 LOK SABHA DEBATES 2

LOK SABHA

Wednesday, December 17, 1969/ Agra-
hayana 26, 1891 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

it 7y fewd : wemer WERE, 3 T
T & AR H OF sqqedT  wEed qOA 8 |
Fa= | qrg< T TAT 9T | FF AT A
oY & afea=w & g7 AE A A o
foer 2 97 Y W1 AT @ | AR fAe gETe
uw & fAu fear a1 w1 97w =
TR

“Will the Prime Minister be pleased

to state:

(a). whether the Government have
received a complaint about a
Cabinet Minister who is re-
ported to have made a trip to
Holland from Switzerland
in a private aircraft belong-
ing to the Phillips Co.;

(b} whether investigations have
been made into the purpose of
this trip and the nature of
relationship between this
company and the Minister;

(¢) the name and rank of this
Minister;

(d) whether he received any pre-
sent from this company; and

(e) if so, the action taken by the
Government in this regard?”

%, UF &% gur framt &1 97T & 1 5w
@ & 996 N TH I R A0 §
W 99 & warw fad o & 1§ o &Y
FAFTd & fad w7 WA g fR &

ATAETT q6AT § | A 19 TArET HY wuE
Tt &t g foam | A are A s 4t
Sit #9997 98 A9 94 & femr few oft
7 qga Ayt ¥ g &9 w4 qvg
fafaezz &1 a0 78 TamT | 99 9y a@
T TWa g a7 G Og FEdr fw
w atg w1 W fro oAl g o
Tum & T " &fF wmw & afeewm
® FEUTRZA T A@ T TA {EET
T g7

MR. SPEAKER: Please discuss
with me in my chamber. House is not
the proper forum.

iy ay fererd - et wE1EA, A fertams:
=i g & ?

MR. SPEAKER: You give it to me
in writing. You discuss with me.

SHRI S. K. TAPURIAH: Let me
make a submission to you. I wrote a
letter to you in this regard about the
Minister, Mr. Bhagat, and I was given
to understand by your secretariat that
a guestion has been admitted in this
matter for the 1Tth and I may wait
for the answer.

st wy feed 1 € @AW 17
F fav qr | yq & wfvEeg @ @@
AFT I AR

SEqW WENE | WY T T W ¥ 99
G )

You may give it to me in writing.
House is not proper forum for this.

st wy fewd - weaw wgEE, W
ox fiwrga & f& g @%@ H WM
& afgara & 4 99 AP A
W qTRT & T 9 gl s aefae
F7A § a1 wET 74T § a1 ' am
1 AA GATAT AT AEAT & | T wAT
FTIAANT AT @ AT AZT ATATE

SHRI UMANATH: We are eliciting
information by a queﬁtior}_ It is I.or the
Government to say ‘Yes’ or No'.
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Where is the question of asking for
proof?

st my famq : 97 &1 AT 9IAT ) A@
=W §aA #1 AL 58 fF g A Aw
§ ot 37 &Y AT T

THE PRIME MINISTER, MINIS-
TER OF FINANCE, MINISTER OF
ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): A reply has teen given
today in answer to an unstarred ques-
tion.

difow s AR (st 70 o wm)
qg WAEETE FEAVEA §
st wg famg ;w7 =€ FEvE

MR. SPEAKER: I will look into
this question.

Export of Qil Seeds

*G31, SHRI N. SHIVAPPA : Will the
Minister of FOREIGN TRADE be
pleased to state:

(a) whether it is a fact that there
has been a continuous decline
in the export of oil seeds dur-
ing the last three years;

(b) if so, whether Government
have analysed the causes
thereof: and

(c) the steps taken by Govern-
ment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRT RAM SEWAK): (a) No, Sir.

(b) and (c). Do not arisc.

SHRI N. SHIVAPPA: Our oil-sevds
cultivation area was 15 million acres
in 196465 and it has come down in
the subsequent wvears to 14 million
acres. How can the Minister say that
the production has not declined and
that exports have not declined?
Were any efforts made tn secure ~x-
port markets for our oil cakes which
are cxpected to be in great demand
in the markets of USSR and other
European countries? If so. may I know
the details of the efTects made in this
regard and what are the prevailing
market prices in those countries?

SHRI RAM SEWAK: As regards
the production figures of oil seeds, the
vroduction is 71.32.000 tonnes in 1963-
64; 8458000 tonnes in 1964-65: in
1965-66.... '
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THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT): It is
cightylour lakhs fifty eight thousand
tonnes.

SHRI UMANATH: What is this
kack-seat driving going on there?

SHRI RAM SEWAK: In 1966-67—
6,000 million tonnes.

SHRI RANGA: What is this six
thousand million tonnes? (Interrup-
tion).

~ SHRI B. R. BHAGAT: The figure of
production in 1967-68 is 8.237 million
tonnes. In 1968-69 the production has
come down to 6.9 million tonnes. Now
the main item of exports is the
groundnut. With regard to other opil-
seeds because they have a large oil
content, exports of many of the items
are banned in the national interest.
The export for corresponding periods
for groundnut which is the bulk of our
exports is 4.4 million tonnes. In 1967-
66 it was 5.7 million tonnes and in
1968-69 it was 4.4 million tonnes, Ex-
ports of other oil seeds which are
minor ones are 3.6 million tonnes in
1966-67. 179 million tonnes in 1967-
68....

SHRI RANGA : What is this 17 mil-
lion tonnes?

SHRI B. R. BHAGAT: I am sorry.
They are in value—rupees, 3.6 million
rupees in 1966-67 aand 179 million
rupees in 1967-68 and 73 m.liion
rupees in 1968-69.

SHRI E. K, NAYANAR: On a point
of order, Sir. The Ministers should be
asked to get themselves familiar with
the replies before thev come to the
House.

SHRIPILOO MODY : Otherwise we
will have to ask the officials to come
and give the answers here.

SHRI N. SHIVAPPA: I regret to
submit that the hon, Minister has not
made any written statement at all to
enable this House to put the supple-
mentaries in the proper way.

Secondly, neither the hon. Minister
nor his junior colleage has come pre-
pared with the facts and figures, to
enable us to put the supplementaries,
or to take the House into confidence.
1 seek your protection, Sir. ] submit
that this question may be postponed
and taken up tomorrow an they may
be asked to come prepared.
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SHRI RANGA: His answer to (a),
(k) and (c) of the question was ‘No' in
the beginning. Now it is ‘Yes',

MR. SPEAKER: It is about exports,
not about the production.

SHRI B. R. BHAGAT: I have said
that there is no decline.

SHRI N, SHIVAPPA: He has not
answered my question. I have request-
ed the hon. Minister to answer with
regard to our exports for USSR and
the European countries. Has he got
any idea of the world market prices?
I have put that question. I want to
know about that.

MR, SPEAKER: Your question was
about the decline in the exports.

SHRI N. SHIVAPPA : That was the
main question. In the supplementary
I wanted the hon. Minister to reply
with regard to world market prices.
(Interruption),

MR. SPEAKER: Let him reply.

SHRI RANGA: Let him make an
effort.

SHRI PILOO MODY': It lovks as if
Ministers have been paralysed. (Inter-
Tuption).

MR. SPEAKER: Order, please. He
is asking whether you are exporting
to certain markets,

SHRI B. R. BHAGAT: He asked
about oil-cakes but the present ques-
tion is about oil-seeds. If the hon,
Member tables a separate question, T
will answer that.

SHRI N. SHIVAPPA: He has not
answered my question. I seek your
protection.

MR. SPEAKER: You should ask
something which is relevant.

SHRI RANDHIR SINGH : The hon.
Minister is prepared; but it is the hon.
Member who has not come prepared.
(Interruption).

MR. SPEAKER. Order please, I am
not able to hear anything.

SHKI N. SHIVAPPA : Sir, it is not
an irrelevant question. The bypro-
dlucl of oil-sceds includes oil-cake
also.
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MR. SPEAKER: You are asking
about oil-cakes. T will not allow that.
Next guestion.

SHRI N. SHIVAPPA : I want to put
my second supplementary,

MR, SPEAKER: All right; put it
like that.

SHRI N, SHIVAPPA: During the
last 3 years there was lesser produc-
tion in this country. But during the
last year fortunately due to favourable
rain conditions the production has in-
creased, and there was lot of oil pro-
duction in this country,

SHRI K. LAKKAPPA: Oilseeds.
Don't say oil.

SHRI N. SHIVAPPA: I am only
hon. Member not to interfere. 1 know
Mr. Lukkappa is an expert. In view
of the fact that we have got higher
prices to te made up for our oil-seeds
...(Interruption),

MR. SPEAKER: Now, you asked
about the export, He said there is no
decline,

SHRI N. SHIVAPPA: I am only
coming to that point..

SHRI RANGA : Come to that point.

SHRI N. SHIVAPPA : As has been
made f{or sugar,—where the Govern-
ment is subsidising for our export pur-
poses will the Minister think of subsi-
dising for oilseeds also for exports?
That is my straight question,

SHRI B. R. BHAGAT: There is no
question of subsidising. Many of
these oilseeds exports are banned, as
a result of deliberate politgs Exports
of groundnuts except HPS, hand-
picked groundnuts and castor seeds
are banned. I have said that their ex-
ports are banned. The question of sub-
sidising the export does not arise.

SHRI K. LAKKAPPA: His answer
is completely negative. Oilseeds are
grown in abundance in the southern
parts of India. They are grown there
in abundance, in large bulk. Our ex-
ports are declining because several
other countries are competing. Which
are those countries which are compet-
ing with India so far as exports of
vilseeds are concerned? What is the
position ¢of India in the world mar-
ket?
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SHRI B. R. BHAGAT: Competition
is from the African countries whicn
produce similar products, and other
agriculture producing countries. I
don't have the list of those countries
at present. Qur Food and Agriculture
Ministry lays down a clear policy as
to which oilseeds will be exported;
and 1 said most of them are banned.
Only the hand-picked groundnuts
form the bulk of exports because they
have less oil content and they do not
compete with the oil requirements of
the community.

SHRI K. LAKKAPPA: How many
countries are competing with India?
Are there any countries which are
threatening our exports?

SHRI B. R. BHAGAT: No country
is threatening our exports.

s WA A1 . AW Al AERY A
Faemar & a9 & awe 9w 97 wfaE
g1 & s oaem g R oww qae
&« TEF A 1 WIT g qiEEAE &
o1 & TgT T A1 AT § IE FT A
+ fordt Wt WElEm A 997 AT F99 M

g7

&t o To WA : UF 90 & % fod
9T FEr ¥ AT AT gEd ww
FTLATLAT FY AT €, ST aF @EWT g
aFaAre |

Persons going to German Democratic
Republic
1.
*633. SHRI PILOO MODY:j
SHRI K. M. KOUSHIK ;
SHRI R. K. AMIN:
SHRI J. MOHAMED IMAM:
Will the Minister of EXTERNAL
AFFAIRS be please to state:

(a) whether Government's atten-
tion has been drawn to a re-
port in the Hindustan Times
of the 25th September, 1964
regarding a large number cf
people going to German De-
mocratic Republic; and
if so, the reaction of Govern-
ment in this regard?

(b)
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir.

(b) The increase in he number of
visitors to G.D.R. this year is largely
connected with the 20th Anniversary
year of the foundation of the G.D.R.

SHRI PILOO MODY: Every year
there is an anniversary which every
country enjoys. I want to know whe-
ther the Government has given any
special consideration for the anniver-
sary of the G.D.R. Is it a matter of
policy with the Government to send
delegation to the anniversary of every
country? Or, are we discriminating
in the matter?

SHRI DINESH SINGH: We are
not discriminating in the matter.
There has been an invitation to a
number of Members of Parliament
and they expressed a desire to go
there; we did not stop them from
going.

MR. SPEAKER: He is satisfied...

SHRI PILOO MODY: I am comple-
tely satisfied with his reply.

AN HON. MEMBER: Did Mr. Pilon
Mody get an invitation?

SHRI R. K. AMIN: Sir, I am not
satisfied with the reply. I want to
know whether the Education Minister
was invited by the G.D.R. quite re-
cently among wvarious persons who
were invited to visit that country, Has
he uttered certain views which are a
departure from our foreign policy? 1
am saying about the Education Minis-
ter,

MR. SPEAKER: You can quote
that. How can he answer that unless
he knows it?

SHRI R. K. AMIN: Dr. V.K.R. V,
RAQO uttered certain views which
are a departure from our foreign
policy.

SHRI DINESH SINGH: I cannot
say anything off hand on this matter.
Let the hon. Member give me some
details about this.

SHRI PILOO MODY: If so, send
him on an one-way ticket,
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ot oW e @ A=l AgRd
7 g1 & f& wré WY g ofemie fF
ot W F1 TH TR F FEUA FI T
FH % fAQ JT T @1 gH IR qOTH
F0 | & sA1 9 g fvowm g
srgfeasdoaang s w fF
TH NHFL F FFEUT g1 W WG TET ®
Feg?l ) q@f WAAT g1 ITHT TG ATAT
gfa 7 @ud 7

MR. SPEAKER: That is a hyptheti-
cal question. I am not allowing it.
st S wwTT @t - §p OF AW §
Sl & TATS AL F4T |

W WEWY : § UATH: AEN &% @
TIAHE FE FT |

fawa wmt & fog faga a=afon v o=

w3 U wmm
*634. =t wfere WTE wTw

FT QWA WAl TF IO £ FA w4 f®
(%) mrag sx & f& 16 Uwgl &
fa=ra & fordt frag w7 o w1 &
fag s fear & s & gt s
F FEFA TeqHA q0eA & SfodeT &
ﬂrwé, 1R

(@) afzg, arses T FrCO § ?

et (stwfa afrt wedt) -

(%) tar  odt gAT & f& e
ATE & EAT W AT W0 & IO
AEFA A FTA AL, 1968
ardy FY wk “faaT a7 el ot faer
FAarfl &1 wera” & grafoaa fovd §
?ﬁrwwmﬁ"mﬁﬁnﬁ%ﬂ
Ieam & e foe 7 fad @ &
ory fafwat & gemamm & 18 am T
Tt &

(&) w= adr Fzar |

st wierT oTe WA WA wEEET A
Famr @ fr 3% govam fY e A
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T g wTE | W § Hieg Uy
& for & Trorear it gF | awl 9T deger
ez WX dges greAw & Awi F fag
d|T, AF q9T A9 &Y a3 fAqw
fa@r v a1 1 F ST ATEATR AT A /T
I FT0 9T @¥ g1 [F § WK WX I
FTH QU@ T gAT At A AT Fg
mar ?

SHRIMATI NANDINI SATPA-
THY: This committee was meant for
some other purpose. Their main ob-
ject was to enumerate the present
strength of staff in the different deve-
lopment departments including the
panchayati raj institutions and other
private agencies and so on and so
forth. But the question that the hon.
Member has put is in connection with
the amount that has been spent on
the Scheduled Castes and Scheduled
Tribes. That is for the State Govern-
ment to look after, and it is the State
Government which is responsitle for
the expenditure,

SHRI S. K. TAPURIAH: But the
grant goes from here,

ot WiwTe A8 @ ¢ USE qETU
FT UE THW @9 FT A | wEgeR
FTEH W1 EqT & fawrg & fog &g
HGHT 6T AT @ To@ qGETA &1 |
FHAT(@l, B q4T eragiadl & fog
w1 qar faan ar #av Ag 99 w9 7 @4
o ? W A€ g Ay ag e Ay ?

SHRIMATI NANDINI SATPA-

THY: That does not arise out of the
main gquestion.

W WEAU . WIOET §A WA
a8t & 1 FAFr A AY Arw ¢
Indo-Ceylon talks on Tea Exports

?
*635. %I:{IJRI CHENGALRAYA NAI-

SHRI MAYAVAN:
SHRI R. BARUA:
SHRI DANDAPANI:
SHRI J. B. SINGH.
Will the Minister of FOREIGN
TRADE be please to state:
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(a) whether it is a fact that de-
legation visited Colombgp on the 13th
November, 1969 to discuss ways and
means to improve tea exporis,

(b) if so, the points discussed:

(¢) the final decision arrived at:
and

(d) the steps proposed to be taken
by botH Governments to step up tea
exports?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) to (d).
Sir, A statement is laid on the Table
of the House.

STATEMENT

(a) Yes, Sir.
(b) to (d). The discussions mainly
centred round the following points:--
{i) The future of 1969/70 UK.
Tea Campaign;
(ii) Import restrictions for black
tea in Japan: and
(iii) Indo-Ceylon Joint Export
Quota for 1970 'Frnposed at the
meeting of Tea Producing
countries held at Mauritius in
July-August, 1969 and the
distribution of this guota as
between the two countries,

As regards the future of the UK.
Tea Promotion Campaign, it was con-
sidered that before a final decision is
taken, an evaluation of the work done
so far should be undertaken by an in-
dependent market survey organisa-
tion. It was decided that the whole
question should be Ltrought up for
further discussions at Rome later.

As for import for black tea in
Japan, the Japanese Government
have imposed restrictions under a sys-
tem of quotas which are fixed depend-
ing on the estimated requirements and
local production for each financial
year. The Japanese Govt. have agreed
to an annual increase in the quota for
the years 1969 and 1970 by 5 percent.
It was agreed that the question of
pursuing the matter with the Japa-
nese Government for a further in-
crease in the guota would be con-
sidered.

At the Tea Producing countries
meeting at Mauritius held in July-
August, 1969, it was agreed to with-
hold 90 million kilograms of tea from

DECEMBER 17, 1969
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the estimated exports during 1970 with
a view to stabilising prices of tea in
the international market. A joint ex-
port quota for Ceylon and India for
1970 was agreed upon at that meeting.
The distribution of the export quota
between the two countries for the
vear 1970 was discussed at length in
the meeting held on 13-11-69 in Colom-
ko, but no final decision was taken, It
was, however, agreed that a decision
Th{)uid be taken by April, 1970 at the
atest,

Following discussions between India
and Ccylon in May and June, 1968,
Working Groups were formed in
India and Ceylon to define precisely
the objects, functions, scope of opera-
tions and financial and administrative
structure for a Joint Consortium for
the marketing of blended and pack-
aged tea in selected markets, A joint
meeting of the Working Groups,
which met at Colombo on 12-11-69 have
inter-alia recommended undertaking
surveys to determine the areas in
which the activities of the Consortium
should start and manner in which it
should operate for promotion of tea
export trade. The two Governments
have yet to take a decision on this re-
commendations.

SHRI CHENGALRAYA NAIDU:
May I know whether the members
who attended the conference in
Colomho have privately expressed the
view that there will be ng under-
standing reached between Ceylon and
India in this regard, and if so, what
the use is of attending such confer-
ences now and then?

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT):
I am not aware of any private arrange-
ment, tut there is no truth in the fact
that there is no understanding reach-
ed with Ceylon. There has been un-
derstanding on all matters,

SHRI S. K. TAPURIAH: As with
Nepal.

SHRI PILOO MODY: Before he
says anything. let him consult his
colleague Shri Dinesh Singh.

SHRT CHENGALRAYA NAIDIJ:
The price of tea exported from India
has gone by nearly 274 per cent. In
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the case of South Indian tea also, of
which large quantities were being
exported to Africa, the exports have
gone down., In view of this, may I
know whether Government will give
any tax concession to the tea exported
from South India to Africa, and whe-
ther Government are willing at least
now to stop the levy of tax and try
to export more tea on a competitive
basis so that our tea industry does
not suffer?

SHRI B, R. BHAGAT: The fact is
that in the world market, there is
supply of tea from all countries in-
cluding the new countries to which
the hon, Member has made a refer-
ence, and that has resulted in the
price of the exported tea going down.
It is true that the South Indian tea
has suffered more because of their
variety and quality and competition
from outside. That is engaging our
attention and we shall see in what
way we can help that situation.

SHRI R. BARUA: According to the
Reserve Bank's report, the profitabili-
ty of tea is the least. On the other
hand, during the last few months,
there has been a sharp fall in the ex-
ports of tea from India. If things go
on like this, it is feared that the tea
industry will suffer a serious setback,
particularly in my State in which the
entire economy is more or less linked
with this. In view of this serious posi-
tion, may I know* what positive steps
Government have taken either to
make the export profitable by mini-
mising the tax or by giving some sort
of subsidy for the benefit of labour
and so on?

SHRI B. R. BHAGAT: Even in the
last budget. some relief was given
with a view to making our tea more
competitive and with a view to
bringing about higher profitability
and also to be able to export more.

It is well known that many of our
tea plantations are old, and some of
them are older than 50 years or even
more, A replantation scheme with
subsidy has been started and it is
gratifying to note that our tea gardens
are taking advantage of that, and
that will restore profitability in
course of time as a long-term measure.

We are also trying to do everything
possible on an international basis or
arrangement so that the supply of tea
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in the world market is regulated with
a view to increasing the unit price of
exports, and it is good to note that in
the domestic market, the auctions in
Calcutta and other places have
shown a better trend. and the unit
realisation is more. This along with
any other measure. that may be
thought of will incroase the competi-
tiveness and profitability of the tea
industry.

SHRI LOBO PRABHU: It must be
recognised that there is a conflict of
interest between Ceylon and ourselves
in respect of tea exports. There were
two issues raised at the last meeting,
firstly, a joint programme, and second-
lv the question of quotas to UK. In
view of the conflicting ways in rec-
koning the quotas to UK, may I know
whether in reckoning our quotas to
UK, Government will take into consi-
deration the average of at least five
years. because Ceylon has only recent-
ly exceeded our quota? Unless we go
backwards and take a representative
period, we shall be doing harm to our
country’s exports. So, I would like to
have an assurance that Government
would not too easily submit to accept-
ing the last year's figures for the
quotas to UK,

SHRI B. R. BHAGAT: In a situa-
tion which may relate to an earlier
period, Ceylon and India were the
only two main producers of tea and
exporters of tea.

SHRI LOBO PRABHU: We were
the main exporters.

SHRI B. R. BHAGAT: ...and there
was demand for all the tea that we
could export and there could have
been a period of conflict between
India and Ceylon at that time. But
today, the position is that unless the
producers as a whole, and particularly
India and Ceylon which account for
67 per cent of the exports and 23 per
cent of production, come to certain ar-
rangement, it would be difficult. I can
assure the hon. Member that while
fixing the quota tetween India and
Ceylon vis-a-vis others and inter se,
the national interests will be taken
care of to the best possible c¢xtent,
and the point that the hon. Member
has placed before us and also our
capacity will be taken into considera-
tion.
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SHRI RANGA: The hon. Minister
has not given any specific answer to
the specific question which was put.

SHRI B. R. BHAGAT: I have given
a very specific answer.

SHRI RANGA: What about the
answer to the period suggested by the
hon. Memkbter?

SHRI B. R. BHAGAT: The quantum
of exports during five years is only
one consideration. There are also other
considerations such as our capacity to
export ete. I would submit that we
shall take our overall national inter-
est into account.

SHRI RANGA: This also will be
taken into consideration?

SHRI B. R. BHAGAT: What more
specific angwer can I give?

SHRI RANJEET SINGH: How can
he break the convention by being
specific?

st 5% =7 1wl ;s g2 F s
FTEN FT T SALGL FIA AGT T
oY, afF FGq a5 ard 7= F0E T
T A F F0 IA I F CFGE 7 qGd
TR A AL 1A ag I IEaTg fF 9=
9 & TR § ae ¥ HEW § A6g

=t ¥ 9 WY : 7 qg AAAT Frgaw
E’Fﬂﬁmmﬁ‘waﬁﬁiﬂfaﬁ
£ ¢ f& wrrE Y q@ TP OFUE
o7 et &, w@n gw fasfew & w5 W=
%t § fr e 71 9rg fem arFe 7
ar owEAT RN

st ¥o Wo WA : AN { FreT
A9 R A F aEa A8 gt &, W
ZaTEr T8 &, Wi g9 §W 4@ & i
w R E fr T A @ A F i
w oagEn 9@ |
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SHRI A. SREEDHARAN: The hon.
Minister has stated in reply to a sup-
plementary question that the quality
of South Indian tea has deteriorated...

SHRI B. R. BHAGAT': I never said
that,

SHRI A. SREEDHARAN: Anyway,
he has said that it does not compare
favourably.

SHRI B. R. BHAGAT: I said that
there was a fall in price,

SHRI A. SREEDHARAN: He has
said that it does not compare favour-
ably. I shall give him the benefit of
doubt, It does not compare favourable
with tea produced from other coun-
tries. Am I correct?

SHRI B. R. BHAGAT: What I said
was this. I have said that it is truc
that the fall in the unit price of South
Indian tea has teen sharper than that
of North Indian tea,

SHRI A. SREEDHARAN: He has
said that it had suffered in quantum
and quality.

SHRI B. R. BHAGAT: I have said
that the quality is not competitive
and there are a number of other fac-
tors as well.

SHRI A. SREEDHARAN: The two
reasons that have contributed to this
are as follows. One is the mismanage-
ment of the tea plantations by private
interests and the other is the failure
on the private interests to put tea pro-
cessing on a modern basis. In view of
these facts and also in view of the
Government's latest declaration of
socialism, will Government nationa-
lise the plantations including the tea
industry?

MR. SPEAKER: Now, Shri Beni
Shanker Sharma.

SHRI A. SREEDHARAN: He has
not answered my question.

MR. SPEAKER: That is not rele-
vant to the main questions.

SHRI A SREEDHARAN: It is a
very relevant question,

SHRI K. LAKKAPPA: 1t is a very
relevant question,

SHRI LOBO PRABHU: Will he get
money from Russia?
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SHRI A. SREEDHARAN: Let him
keep out of this. Mine is a very rele-
vant question, I know the Govern-
ment's difficulty in answering this
question. I know their difficulty about
socialism in regard to exports.

SHRI N. SREEKANTAN NAIR:
Foreign interests are involved in this.

st oy wwl o MR HEIES,
9 I § AW a9 § "W §OR g
& qrg ¥ &Y TTET A 4 9% 'S g
# awq 48 &7 @ & WX Fg A
FH B B 29 f1 HAK 7eT & Ay
A9 W gU g | @7 HMM 8§ e
FIA 9 qH FE AA AGN & |

gary 9@ F1 fAgid s 1968
#T g GETETATGANTH 1969 F FTH!
FH g1 T & | A a9 97 4gH F 1T
FgT 91 f 409 €1 FWIE $gET q A1 FAT
#tTE R, 98 FTH AL § | A 9G
1 frafa agm & .1 T Agr g
@fea =g & frata s &1 ad= =
fafa #1 393 gu ¥ w=i wERT a7
g wHmg & 5 9@ a7 R eE 7
S g FTAE R, AW AR AR OHT
o o8 ¥q1 9g 39 1 0% 9 @H T
o7 fa=re FG ?

far wFmRE WE @1 fwr R
g Wt & FEEr AW GU 9T @ r A
g1 FFdr | ¥ AT WGRE T A
3fe & w@d gu qwEy W Ft fowr
Wt ¥ fae ar @E 7

st ¥o TWo WAW : AT ®@eF g 7
o A9 FETE & , 9% A9 KT ATHAT & |
I & AL H AW B AL FET AT |Far
g

SHRI HEM BARUA: In view of
the fact that Indian tea is losing the
world market due to competition trom
Ceylon particularly and 70 per cent cf
the rural market in Assam depends on
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tea, may I know ‘wvhether Government
have evaluated the effect of our tea
exports due to the refixation of the
value of the Ceylonese currency, and
whether this particular fact was dis-
cussed with Ceylon or not and if it
was discussed, the reaction of Ceylon
thereto?

SHRI B. R. BHAGAT: Unless I get
specifically a question on the effect of
revaluation, I would not be in a posi-
tion to answer it. If notice of a sepa-
rate question is given, then I can ans-
wer it.

SHRI HEM BARUA: My question
arises out of the main question direct-
ly. Was this not discussed?

SHRI B, R. BHAGAT: To what ex-
tent the revaluation of the Ceylonese
currency has aflected it is a technical
question, and it is mainly a financial
question. Before examining it, it is
not possible for me to reply to this
question.

SHRI HEM BARUA: If he did not
know the effect of the revaluation of
Ceylonese currency on our tea export,
].-.'hf}t matter did he discuss with Cey-
on”

MR. SPEAKER: He is not in a posi-
tion to answer it just now,

SHRIMATI ILA PALCHOUDHURI:
From the statement furnished to us
I find thut we are going to withhold
90 million lbs, of tea from the esti-
mated world exports with a view to
stabilising the prices of tea. In that
case, ‘ve would have to diversify our
exports. Japan has asked us for 10,000
tonnes of green tea, What are we do-
ing to popularise this? Are we doing
anything about it?

MR. SPEAKER: I think that that
question had come up a little earlier.

SHRI B. R. BHAGAT: That was a
news report of which we have no con-
firmation. But I may inform the House
that Japan has increased its quota of
black tea from India and Ceylon by
J per cent in the next year.

SHRIMATI ILA PALCHOUDHURI:
They have placed import restrictions
on black tea.

SHRI K. RAMANI:
with what
Government

May I know
idea in their mind the
delegation -went te
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Colombo? Did they have any idea of
dividing the spheres of influence in
the market between Ceylon and India
or did they have any idea of some
quota system or control system? What
was the idea with which they went
for discussion?

SHRI B. R, BHAGAT: There is no
question of spheres in the market.
We are exporting to the same market.
What we are doing now is that there
is a coordinated effort and promotion
research in tea in all the markets.
There is a general arrangement about
the level of exports in view of the
overall regulation of the world mar-
ket. Otherwise, there is no other res-
triction.

SHRI K. M. ABRAHAM: Will the
hon. Member please state whether
there is any complaint about under-
invoicing Ly exporters of tea as a re-
sult of which we are losing foreign
cxchange?

SHRI B. R. BHAGAT: We have not-

had any complaints to that effect.

of Okha Port as a
Naval Base

*636. SHRI BAL RAJ MADHOK:
Will tHe Minister of CEFENCE be
pleased to state:

Development

(a) whether it is a fact that deci-
sion to davelop Okha Port as a naval
base on the West Coast has been
taken; and

(b) if so, the progress so [ar inade
in the execution of this project?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA): (a) and (b). G‘ov-
ernment are considering the question
of setting up of Naval facilities at
Okha for the defence of the Gulf of
Kutch area. No decision to develop
Okha Port as a Naval base has been
taken.

SOME HON. MEMBERS: Where is
the hon. Minister of Defence?

SHRIM. R. KRISHNA : Let the hen.
Members put their questions. If they
are not satisfied with my replies, the
hon. Prime Minister will answer,
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SHRI BAL RAJ MADHOK : Let her
answer from the very beginning, The
other day we read in the papers
about a joint communique issued by
the Prime Ministers of India and
Mauritius in which they talked about
a power vacuum in the Indian Ocean
and wanted to keep this Ocean free
of nuclear arms...

MR. SPEAKER: How is it connected
with this question?

SHRI BAL RAJMADHOK: At last
they are accepting what we have been
saving all along earlier which they
had so far refused to accept, that
there is a power vacuum growing in
the Indian Ocean and a number of
powers, specially China and Pakis-
tan, are trying to fish in troubled
waters and make mischief. The Okha
Port is nearest to Karachi. It is a na-
tural port. Government say that they
have taken no decision to develop
this as a naval base. When they ac-
cept that naval facilities can be deve-
loped in this port as a natural pert,
what are the reasons why they have
not taken a decision to develop it as a
naval base. particularly in view of
tha growing situation in the Indian
Ocean to which T have alluded?

SHRI M. R, KRISHNA: Develop-
ment of a base depends upon various
factors. First of all, T would like to
tell the hon. Member that we are very
keen to develop facilities for our
naval ships. wherever it is possible,
we are developing them and it will
take some time; there are various pri-
orities fixed, and if the hon. member
thinks that it is only from Okha Port
that we can operate effectively, it is
not correct. We have got other places
also. Along with these, we will also
develop this port.

As we are introducing very elfec-
tive craft in the Navy, it is not neces-
sary that we should have our facilities
verv near Pakistan. The Defence
Ministry is well aware of all these
needs and I can assure the hon. Mem-
ber that the need have no apprehen-
sion on this score. We are at it and
are trying to develop it.

SHRI BAL RAJ MADHOK: Is it a
fact that the Japanese Government
have offered facilities to develop har-
bours which can be used as naval
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bases and also for fishing; and if so,
will Government avail of this offer
to develop Okha port which is a very
natural port which can then be used
not only for defence purposes but also
as an outlet on the west coast?

SHRI M. R. KRISHNA : Probubly
the Transport Minister will be able
to answer this question. As far as De-
fence is concerned, I only say that
if it cannot be done with our own
resources, we might seck the assis-
tance of some other couniry wher-
ever required.

SHRI M. L. SONDHI: From our
experience in 1965 on the west coast,
would the Minister be prepared to
tell the House that the policy of going
in for aircraft carriers was mis~on-
ceived, and a large amount of money
could have been saved and devoted
to the development of Okha as a
naval base? -

SHRI M. R. KRISHNA: At onc
time, aircraft carrier might have been
considered to be tovo expensive, but
when we see the preparations going
on on the other side, specially by
our cnemies, | do not think any
craft that the Defence Ministry to-
day has can be considered unneces-
sary.

SHRI M. L. SONDHI: That was not
my question,

SHRI SAMAR GUHA: Is there any
declared enemy of India?

MR. SPEAKER: He ought to know.

SHRI SAMAR GUHA: He might
have said ‘potential enemy’.

SHRI M. R. KRISHNA: I think you,

Sir, can help us to answer this ques-
tion.

MR. SPEAKER: He is asking
question which is a matter of opinioﬁ
which I thought I should reject, Now
he does not stop there, Shrimati
Sharda Mukerjee.

SHRIMATI SHARDA MUKERJEE:

hen there is an air force and army
complex in Okha, has the Minister
considered the fact that in order to
have an cffective and complete de-
fence complex. we would have to
have a naval complex also? If so, why
is the Ministry still considering this
matter in view of the fact that there

';s a;1 ever-zresent danger from Pakis-
an’
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SHRI M. R. KRISHNA: The hon.
lady member is an expert in defence
matters. She says we have got a school
there...

SHRIMATI SHARDA MUKERJEE:
Not school, We have got an army and
air force complex there.

SHRI M. R. KRISHNA: It is a co-
ordination of these three wings. We
have got a school where this is taught,
We are alive to this.

SHRIMATI SHARDA MUKERJEE ;
It is a defence complex, not a school.
Why have Government not taken a
decision to have a naval station also
developed there?

SHRI M. R. KRISHNA: Co-ordina-
tion is perfect.

SHRIMATI SHARDA MUKERJEE :
They have opened an air force station
and @n army station there. Why have
il}n.cy not devcloped a naval complex
also?

MR. SPEAKER: She is not asking
a question, but giving a suggestion.

SHRIMATI SHARDA MUKERJEE :
It is not a suggestion.

SHRI RANJEE_:T SINGH: Let me
put it as a question,

MR. SPEAKER: Next question.

W AT wTeE T fawma

*637. st W TR wreTATe :
FIT SNGTA WA 30 WA, 1969 & ATLIFT
S HET 1416 F I F gEY § TG
T A T Fa fr o

(%) 701 ag a7 2 f& #7777

.1968-69 § FT AT FIVHIT T A

21,70 §Ug w7 faq 9

(&) 721 7z o 7= & fo oo Aar
FIVHIL TR 79 52T & & wfusw
Tifer #1 o 97 w9 770 &, fagw
afvmErEr I & Ami & oqw oo
L S SR 11

() afz g, = €a¥ w1 o § 7
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IwEr  (Wmfa  afaa awd)
(%) o, &1 TS # afes gieET
1968-69 & faU

() s &

(w) sw A Fzar

St T MY WA - 95 Rered
ug T A1 9 FvAR fomas w faa
7T §, a8 aWT @veEl & fax fagr smar g,
afFq T8 aa #Y Aefe a1 &K 59 aaA
# &y vk ¢ f 9g 910 T dAw SR
9 & @ faar 9mar &, w9 0 A @
far wmar & 1 & A SR § fr s
Aifa & grary | 9TET G F FIIHIT
YT ¥ ¥ FATT AT KT, THHT
g Frfan 7

SHRIMATI NANDINI SATPATHY:
The hon. member is under the pre-
sumption that much more money has
been spent in the Kashmir Valley
than in Jammu. This is not correct,
The Gajendragadkar Commission,
which was appointed some time ago

ty the J. & K. Government, has said
this in their report:

“There does not, therefore, seem
to be justification for the compldlnt
of there having been deliberate dis-
crimination exercised against either
region”.

I am just quoting a sentence from the
Report to show that it is not at all a
fact that more money has been spent
in the Kashmir Valley,

st R e wTEATE & ATt d
gy A4t @ &€ g fowos @ oaf
g W4 o W At § Ty Al @ 9|
fo@r 9T WK AT 99 & HUI 9X U
a7 Fger W g @ 4
FI ® @ifgs \HR H AENGEH
Aifq & @i 7 F (77 | F 99 @ q°A
F ST AT §— ST WAl o aATd—
Figel FHIE A1 foe 37 F 9w g
1 7EY, Fife 70 TEE W 3w F FA
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& % &, 285 wafgw ww & @R
¢t & 3w foE #1 A w1 Far s
—U WelY oY @ T/ 9T FHTT 2T ?
WeT WEEY 0 W W a9 3§ &
TH qATS F1 T AT & 7
it W M weETe g gaTe §

HTYIT 9 &Y FIge! FHIIA F3T4T 747 97 )
e uiml TR TR FHWA
#1 foE .

s Tw e e § s
A 7Y foge & A § e swgar
F-39 F1 GO & T ¥ § ! weqw
HEITT, § GgH 1§ AT F (@ AW §
AfFT qUTH W A TH A q@AT AT
g |nmahaz=rma15m§hm
39 F1 #H4A AT |

MR. SPEAKER: This does not
arise out of the original question. He
might table a separate question.

st W MO meAT™ : ag wET]
ZAT FAT2AT &, A9 I EAT A g 7

MR. SPEAKER: It does not arise
out of this.

5t T MR WA o vEI 7
arsaEfawar & HIUTC 9¢ ara &
AT §—TET ST & A <9 HATE F |
# 9gamr g f& gum A= S oz@
F1 WA T |

SHRI BAL RAJ MADHOK: The
question was of discrimination bet-
ween two regions of Jammu and

Kashmir. Here also there is discrimi-
nation,

MR. SPEAKER: The Gajendragad-
kar Commission’s report has been
quoted to disprove that,

At T ST AT . 40 @9 Al
FIgAT FHTH & JIX A & 1 TW I
7 gH AR ST FA F1 wfeeie
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2 ) 9 39§ gw 1 afeT Wi F
F02 ar At aq oy g7 sfew ffqo ar
TIANET T8 &7 F T 7 |

WeI WEWEd W19 48 150 | W
uF AT HEeT I3 @ & P o mar
¥ o gaw A ¢ 1w F wd fag
forelt faeft #fto & are 7 39 & fag

s TR AT WAt . S
fazmar mar 3@ F F¢ # | wHEIA 7 foE
ﬂi:@ﬁqqm'ﬁ%wﬁq‘w#ﬁ
TATT TAT | ToAE MEFLH qIE T
‘mmw}guaﬂﬁﬁmﬁam
¥ AT AAT 21 IEE FAY AT A
ST BTA |

oW WgIRa A dfem g oww a
fewrt 37 Z 977 @9 Fa1 % 7z &7 A=
TS |

SHRI INDER J. MALHOTRA : Onc
of the major recommendations of the
Gajendragadkar Commission was the
establishment of regional and State
Development Boards, May 1 know
whether this recommendation has
been fully accepted and implemented
by the State Government?

THE PRIME MINISTER, MINIS-
TER OF FINANCE. MINISTER OF
ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): The Gajendragadkar
Commission recommended the Re-
gional Development Board; The State
Government have already set up a
State Development Board; and have
decided to set up Regional Boards
under its auspices—one for Jammu,
one for Kashmir and one for Ladakh.

st wwTTER lmﬁ-umaumr
1964 &% F7g FIVHT 759 | 16 ATA
8 72 FTIT €O 4410 99K & IAET
WErEAT At w41 977 1964 A 68 A%
150 F773 & A1 wfus "Azraar 4r %
¥ ag s e 7 oA faww A
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A A oEr R @ faow ofdeefy e
FOT T T qET g€ A AR FEAT
ey & fagm & fAm 150 4%
¥ Wt wfur wrar faar mar s foew
16 "9 & #4772 F43 faqr mav ?
W ag Wt g Wi wwar faar
T I g F g AT IR AT AR
@0 A v fawm W1 g o=vfEn
9 aF I AT A gwn g 7 afx A
AT & A1 19 7 70 qUF @ E WK 7
150 F402 s9q1 Y7 & @rf § o F
9z @qr ?

SHRIMATI NANDINI SATPATHY:
In Jammu and Kashmir the plan and
non-plan expenditure during the
period 1956-57 to 1965-66 is as follows.
From 1956-57 to 1960-61 in the Jammu

region it is Rs. 1630 crores in the
Kashmir region it is Rs. 16,26 crores.

off TETITATT e ;. 7 W99 "Er Y
fw7. Zrara a=eT § AT W raeT €
7T AT qZ a1 16 AT § F FT0AT
wA & fawm & fAF &7 g
72 ¥912 w@ faa m owrv fres =
ATAT 7 1964 & 68 A% 150 F1¢ &97
# Wt wfas feqr mn A1 @ A1 AR
AN A ST AL ¥ & 7 AT 48
1 150 F8 799 917 qui & 1@ AT A0
T HATE H AR AT 7T 7 T

vt wfew  gwr ? e wfuw faame
gar At @ wwE?
st gfree et < w F e

g Afer zm a'hlqmiﬁqqzw
#1 AW ZT0 R agr @m #t Wi A
#1 7t 2 vk Y, 3w A7 wfww &7 qwr
a1 9 gEd & AT 97 faeee e A
Z9T o7 SATT FTH fr wprar war @
it swre wred c qATT a7 # fE
16 AT & 72 FTE AT AT AR T 150
FI1T 7T 4% AT A9 qAF A THT
qT & At AZT 1 HEFALeecnnes
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sireret yfeey windt : 7wy diEe W
& HL 99 TG & | AFAE 955 & g
T F OFiAT fFar S awar g

«ff wgrorw feg wreR : J ST STEar
g & w am % o 7 @ g fE oyt
€7 g § s & o ww aw
gl gt & R ww wgm F fAd W A
o ¥z sifaw aarf & &t #ar
HIFTX S AT T sarq § vat f foear
W FANIHE FEE T @I gAT § TA AL
T H @ gu g 1 faw v faar
s, ?

a

SHRIMATI NANDINI SATPATHY:

It has been decided to spend Rs. 11.83
g{)res in the Ladakh region in 1988-

ot Agraw fag wredt - weae AdEg
WO A 93 & R T aa F1osam |/
@ gu fw fovgeft o9 arommst & +1
o« T gw Agr@ F fAE At ag 9%
o9 @wWAr SR WA g § aw
FG? 11 &8 A g oA g faar
@ NS A AAa e wE
QAT qF W T T G AR 7

siwfer wfeet weawdt @ S g, 5H AT
1 &M § W@ F FE@ I & TaATHE
FfaMas s g ag fmr smar &
war & W TEwT wHEE #1 foe
¥ ww wawew ol @ oW & sy
FHATE! $1 AT W 1

it fr aromw - gy wERET, SuE
et & 9w 7 gg % f& G g7 o
q1 FTVIR &, I 9T AT A qrET 5 A
Gq1 fear | dfFH m@ & @@ § Og
AT SET § F o owria & oWy §
Fg1 % SIATH gHT, F ITATHE &1 AW
HATEAT §, WY WA & AT FEZ, TH AT AN
# AEAE

DECEMBER 17, 1969

Oral Answers 28

SHRIMATI INDIRA GANDHI:
What development?

sft far AToraw o ETE gW F Ad AT
weael AgRd |

ST WY WY A FS 8T &
A1 FETE W |

st frr AT FEEAE F aTd W
5 qer |

MR, SPEAKER: Assurances are not
given in the Question Hour. It is
meant for eliciting information,

Production in Ordnance Factories in
West Bengal

*639. SHRI RANJEET SINGH:

SHRI NARAYAN SWAROOP
SHARMA :

Will the Minister oi DEFENCY be
pleased to state:

(a) whather it is a lact that since
March, 1968, the production schedule
of the Ordnance Factories situated
in West Bengal has been lagging
behind; and

(b) if so, whether it has adversely

affected the supply position in the
services?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) No, Sir.
The production schedule of the Ord-
nance Factories situated in West
Bengal has, by and large, been main-
tained.

(b} No, Sir.

SHRI RANJEET SINGH: First 1
would like to have a clarification of
the words “by and Iarfe . This clarifi-
cation I must have before I can ask a
supplementary. He says they have
been able to maintain  preduction by
and large. It means that we have not
heen able to maintain the target but it
is touching somewhere near that, In
the ordinary usage of the language
the phrase means “short of target”.

SHRI L. N. MISHRA: As the hon.
Member has not understood the mean-
ing of “by and large”, I would like
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{o state the position. In some cases we
have achieved the target, in some
cases we have also exceeded the tar-
get, in some cases we are lagging be-
hind, but in most of the critical items
we have achicved the target in the
course of the last two years in all the
ordnance factories of West Bengal.

SHRI ;{ANJ EET SINGH: What are
the specific items in which the produc-
tion has fallen short of the target?

SHRI L. N. MISHRA: In the public
interest I would not like to give the
items of production in which we have
fallen short, specially in the ordnance
factories,

SHRI S. KANDAPPAN: What is
the public interest if the items are
specified?

MR. SPEAKER: I do not allow it
since he says that it is not in the pub-
lic interest.

SHRI RANJEET SINGH: But he
can hide so many things by saying
that.

Have there been persistent reports
over the last quarter from the Direc-
tors in West Bengal that by and large
their factories are not able to achieve
the production target because of lab-
our troubles?

MR, SPEAKER:
same thing.

SHRI RANJEET SINGH: Kindly
do not defend the Defence Minister.

MR. SPEAKER: He does not like to
give the answer in view of public in-
terest. Then you are coming through
another channel again asking for the
same thing.

SHRI L. N. MISHRA: The labour
situation in some of the factories, es-
pecially the Gun and Shell Factory,
Cossipore, has not been very good for
some time past as the hon. Member
knows, but in the other factories the
production is according to schedule
and industrial relations are also satis-
factory.

SHRI S, M. BANERJEE : There are
three ordnance factories in West
Bengal: The Rifle Factory, Ishapore:
the JMetal and Steel Factory, lIsha-
pore and the Gun and Shell Factory,

It comes to the
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Cossipore,. Recently, it has been
brought to the notice of the Hon.
Minister that these factories or some
of these factories are suffering be-
cause of inadequate work, and the
complaint is that some of the work
has been transferred to the private
sector, So, I would like to know, and
have an assurance from the Hon.
Minister that these factories will not
suffer because of the oflloading of
the ordnance factories’ work in
favour of the private sector. I may
mention for the information of Shri
Ranjeet Singh, in this connection,
that there is complete industrial har-
mony and there is no industrial un-
rest there. We are manning the fac-
:pry) unions very well. (Interrup-
won),

SHRI RANJEET SINGH: So long as
the CPI and the CPI(M) keep at
cach other’s throats, we will con-
sider that there is industrial har-
mony there,

SHRI L. N, MISHRA: No oflluad-
ing in this sense has been done in
the ordnance factories in West Ben-
gal, It is not correct to say that some
of the orders have heen placed on
the private sector at the cost of the
public scctor, It is never our policy
and I would never be a party to any
such order; no orders will be placed
on the private sector at the cost of
the public sector.

WRITTEN ANSWERS TO QUES-
TIONS

STITT AGT I K qwTireTC
*601. St WA wTe o

fx -

(F) =mO® FaT U § wETfEEr
F1 AT 94 F A2 1@ A wEE &
a7 T AT wE T &
LI



31 Wrillen Answers

(@) 7 agaad fem 15 a5l &
gqw # gefae @1 wERa@ w @
frem @ ;

(m) afz e, @ = ® for woerc At
forrare & WX

() wri & sunT warfea w3 & fad
QT GrT qATE T QAT FT QYT 1
g7

orefe foem, wiafor sama aqn
WATG-TE WAt 4g AT T w3

(%) wwrfasre o3 frarameas s
sfsar fadggs &Y =K, s g9 539 &
gaer wfTdfia g, ea A& fFar s
g

(&) =¥ () . osrfusre @ g
wr g % w17 e wwfa fea sar
g

(%) & gra, ATHT H FANT wqrfaa
¥ & fa@ g 7€ a9 @ osEe
# g —

(1) am wom, faas fa@ @y
STEIT G, AEraar S At 2
(2) weror JenT fasmw S

(1) & o=@, & g, g &
fewmm qur o= w9 a= v F faE
FETOAT FAT @ SE 4T AT &9, 9 #77
9 § TI AT, YT AWIT, WEF AT
uwEl OTEAT, [T A9 WAL, AT FT
1%, faedt & a@, avfior agd qur ARR
& %9, g9 & fegmmert & 7949, go &
FTTS AATAT, WS 7 & qraA eq7fe |

(2) # araa, 37 g1 & fawm aan
Y IR F1 91T 39 & fadt, 1 qrdior
A fawTw G F W T g, A IOl

DECEMBER 17, 1969

Written Answers 32

7 srgear w0 aqr foferat 1 wfes
g S8 W gfaad, Iea W,
sfareror gferamsi @1 &E, AT g,
e gfand ganfs 37 & o1 @ o
QR
Changes in Industrial Policy
Resolution

*602. SHRI PREM CHAND VER-
MA. Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIKS
be pleased to state:

(a) whether it is proposed to
bring about some changes in the
Industrial Policy Resolution;

(b) whether it is a fact that lLe
gave a hint about this about two
months ago; and

(c) if so, when the changes are
to be formally introduced and what
is the nature of these changes?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F, A, AHMED): (a) and tc).
The present Industrial Policy was
set out by Government in its Indus-
trial Policy Resolution, 1956. In view
of the subsequent development in
various fields, the policy is being
re-assessed especially with regard to
the future of the public sector, the
utilisation of credit from public
finaneial institutions, the regulation
of industries with a view to prevent-
ing concentration of economlc power,
the dispersal of industries in differ-
ent regions and the develcpment of
small scale industries in the context
of the strategy for accelerated in-
dustrial growth, The Industrial
Licensing Policy Inguiry Committee,
Administrative Reforms Commission
and the Planning Commission have
also made a number of recommenda-
tions relating to industrial policy.
All these matters are currently under
cxamination.

(b) It was mentioned that the find-
ings and recommendations of Indus
trial Licensing Policy Inquiry Com-
mittee might call for some changes
in the Industrial Policy Resolution
of 1956, .
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M/s. Standard Drum and Barrel
Manufacturing Co.

*606. SHRI SITARAM KESRI: Will
tHe Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleas-
ed to refer to the reply given to
Starred Question No. 341 on the
Eth August, 1969 and state:

(a) when M/s., Standard Drum
and Barrel Manufacturing Co. were
granted an Industrial Licence on the
20th July, 1959 for the manufacture
of 3,000 numbers «f steel drums per
day and when they installed ma-
chines for the samce by July, 1959,
Whether it does not indicate that
the firm had procursd and installed
the machines prior to their receiving
the licence.

(b) if so, whether it is permissible
under the Industries (Development
and Regulation) Act. 1951 to pur-
chase and instal thHe machines be-
fore the grant of an Industrial
licence; and

(c) if not. the action being taken
by Gavernment against the firm for
violation of the Act?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) M/s.
Standard Drum and Barrel Manu-
facturing Co. had purchased machines
prior to the grant of the industrial
licence dated 20th July, 1959 but
are also reported to have installed
them in Julv. 1959.

(b) It is permissible under the
Rules framed under the Act tq place
orders for purchase of machinery
once an application has been made
for gcrant of a licence, but produc-
tion without a licence is not permis-
sibla,

(¢) The action to bLe

( . taken is
being examined.

feeet § Ted owwl or gwmTEw
wwey ¥ Arm
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Steel Production and Its Import

*608. SHRI BHOGENDRA JHA:
Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased
to refer to the reply given to Un-
starred Question No. 213 on the 18th
November, 1969 and state.

(a) tHe proposals t, liberalise im-
port of steel; and

(b) the concrete proposals for
achieving higher production from
Fho existing capacity, and for creat-
ing additional capaciy?

THE MINISTER OF STATE
THE MINISTRY OF STEEL AND
HEAVY ENGINEERING (SHRI K.C.
PANT): (a) Governmcnt have ae-
cided to import steel of she value
of about Rs. 6 crores for supply to
exporters of Engineering goods, In
addition, proposals are under consi-
deration to import steel also for
domestic use, and to allow increased
imports to actual users.

(b) to achieve higher production
from the cxisting cupacity, incorpo-
ration of technological improve-
ments, and provision of balancing
facilities etc. in the Hindustan Steel
Limited plants has been proposed in
the Fourth Plan period. In addition
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afforts are being made to improve
industrial relation in all the steel
plants, and to minimise the techni-
cal bottlenecks like maintenance
back-log and lack of spares etc.
Detailed development programme is
under the consideration of the Gov-
ernment for creation of additional
capacity.

Re-instatement of Employees Victi-
mised in General Strike of 1960

*609. SHRI SURAJ BHAN : Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether a Memorandum was
submitted on 11th September, 1969
to the Prime Minister by the Bhar-
ratiya Railway Mazdoor Sangh and
Dakshina Madhya Railway Karmik
Sangh regarding the re-instatement
and condonation of break of service
of victimised employees of 1960
General Strike and, if so, the action
taken thereon;

(b) how many employees were re-
moved from service and how many
were given break-of-service for par-
ticipation in the 1960 General Strike
on Railways and what steps have

been taken to review these cases:
and
(c) whetHer Government would

show the same liberal attitude to-
wards the victims of 1960 General
Strike as was shown in the case of
victims of September 19, 1968 token
strike and of Firemen's agitation of
July, 1968?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) A memorandum addressed to
the Prime Minister by the two or-
ganisations referred to by the
Hon'ble Member, has been received
which inter alia, deals with the ques-
tion of restoring to duty the em-
ployees wHo were removed /dismiss-
cd from servicg in connection with
the strike of July, 1960 and with
!.ho question of condonation of break
in service of several other partici-
pants in the strike,
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(b) A total of 12803 employees
werg dismissed [removed or discharg-
ed from scrviee immediately after
the strike in July, 1960, As a result

of subsequent reviews, the large
majority of the employees were
taken back to service. At present

there are only 55 employees who
continue to remain removed/dis-
missed from service for wvarious
charges against them. These cases
also have been reviewed more than
once by Government who have de-
cided that there was no justification
for their reinstatement,

Ag repards break in service even
in November, 1960, orders were issued
to the effect that only the period of
unauthorised absence of the em-
ployees who struck work would be
treated as dies non. No other con-
sequences were visited on them.

(c) Since ng =vil consequences
continue to operate against the par-
ticipants in the strike of July, 1960,
the question of any further liberali-
sation does not arise. The 55 em-
ployees referred to in the answer to
part (b) of tHe question are those
against whom specific charges of
sabotage, intimation or gross mishe-
haviour existed.

Non-Utilisation of Wagon Capacity
for Export of Iron

*610. SHRI R. K. BIRLA : Will the
Minister of RAILWAYS he pleased
to state:

(a) whether it is a fact that the
wagon capacity specially developed
for moving iron ore for export has
not been put tg use due to the failure
of the Foreign Trade Ministry to
formulate an adequate shipping pro-
gramme:;

(b) if so, the extent of loss sus-

tained by the Railways on this
account: and v
(c) for what period the wagon

capacity remained idle?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRT GOVINDA MENON):
(a) No, Sir. The loading of iron ore
for export has been increasing every
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year. During the year 1968-69, 1.20
million tonnes more of iren ore was
loaded for export as compared to
1967-68. Similarly during the first
seven months of 1969-70, 1.43 million
tonnes more of iron ore for export
has been loaded as compared to the
corresponding period of 1968-69.

(b) and (c). Do not arise.

Grant of Letter of Intent to Birlas
for Setting up a Rayon Grade
Pulp Factory near Bareilly

*611. SHRI SHRI CHAND GOYAL:

SHRI RAM AVTAR SHARMA:
Will the Minister of INDUST-
RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government have
granted a letter of intent to the
Birlas for setting up a Rayon Grade
Pulp Factory near Bareilly in Uttar
Pradesh:

(b) whether the Utiar Pradesh
Government have agreed to supply
280,000 tons of Eucalyptus to the
Birlas for this factory:

(¢) whether the Gaovernment's
policy is not to grant further licences
for setting up factories to a house
already having chain of industries:
and

(d) if so, the reasons for granting
letter of intent to the Birlas and
for tha U. P. Government apreeing
to supply Eucalyptus, and the action
being taken to prevent this?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTFRNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A AHMED): (a) to (d):
M/s. Kesoram Industrics & Cotton
Mills Ltd. had applied in March, 1966
for grant of a licence under th~ In-
dustries (Development and Rogula-
tion) Act. 1951 for the establishment
of a new undertaking in Tehsil Hald-
vani in U.P. for the manufacture of
Rayon Grade woodpulp. Tkis Indus-
try was however exemplad from the
licensing provisions of the said Act
in July, 1966 and no letter of intent
was, therefore, granted. In May, 1968

L
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the State Government had indicated
that they were commiticd to supply
2 lakhs tons of Eucalyptus to the firm
against their requirements of 280
lakhs tons per annum.

The firm had also applied for im-
port of capital equipment but before
a final decision on this was taken,
the firm abandoned their scheme and
withdrew the import application.

Chances to Serving Typists for Ap-
pearing in Test of Stenographers

*612. SHRI CHANDRIKA PRA-
SAD: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that there
is a restriction of three chances for
appearing in the test of stenogra-
phers held every year for the serv-
ing Typists on the Indian Railways;

(b) when there is no such restric-
tion flimitation for any other cate-
gory of staff working on the Indian
Railways, the reasons for discrimina-
tion with the Typists;

(c) whether it ig possible to remove
this restriction of three chances, as
this is the only suitability test for
channel of promotion for the Typists
working on the Indian Railways: and

(d) if not. the reasons therefor”

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) and (b). According to the deci-
sion taken in 1952, 25 per cent of the
posts in the category of Steno-
graphers were to be reserved for
promotion of suitably qualified
typists. As a result of agreement
with the Labour Federation in 1957,
it was decided that for all the vacan-
cies, typists who prove their worth
for appointment as Stenographers
should be appointed and that direct
recruitment of Stenographers from
the open market should be made
only to the extent that there is a
shortfall in the availability of such
typists. For proving his worth for
appointment as Stenographer, every
typist was given threce chances.
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(¢} and (d). The three chances
are to be given in terms of the agree-
ment entered into with the Labour
Federation. These three chances are
considered quite adequate for the
purpose.
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Set Back to Industrial Development
of India
*614 SHRI N, R. LASKAR:
SHRI CHENGALRAYA
NAIDU:

SHRI MAYAVAN:
SHRI J. B. SINGH :
SHRI DHANDAPANI :

Will the Minister of INDUST-
RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that in
view of the political instability for
the past one year, the industrial
development in the country has wor-
sened;
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(b) if so, how much has been
sullered by the political instability
in industries;

(c) whether some of the schemes
which were approved by Govern-
ment had been abandoned;

(d) whether the slow industrial
progress will harm the nation to a
great extent; and

(¢} if so. the steps being taken in
this regard?

THE MINISTER OF INDUST-
RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) No. Sir.

(d) and (e). Do not arise,

(c) No specific instances have come
to Government’s notice.

(d) and (e) : Do not arise.
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Backwardness in Kumaon and Garh-
wal Hills

*616. SHRI BAL RAJ MADHOK:
Will the Minister of LAW AND
SOCIAL WELFARE be pleased to
state:

(a) whether it is a fact that a
large number of Class IV employees
of the Government of India as also
the domestic servants in Delhi come
from and Garhwal hills:

(b) whether it is also a fact that
most of them belong to the Brahmin
or Rajput families:

() whether it is further a fact that
they are foreced to come {o Delhi
because of their economic and educa-
tional backwardness: and

(d) if so, what steps have been
taken to remove the hackwardness
of this large section of our people
aven though thev belong to upper
castes?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCTAL
WELFARE (DR. (SHRIMATT)
PHULRENU GUHA): (a. to (d).
Necessary information is being col-
lected and will be laid on the table
of the House as soon as available,
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Hedge Contract in Jute Trade

*618. SHRI S. K. TAPURIAH :

SHRI N, K, SOMANI:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to refer to the reply
given to Unstarred Question No.
2960 on the 5th August, 1969 regard-
ing Hedge Contract in Jute trade
and state:

(a) whether Government have
since considered the representation
from the Indian Jute Mills Associa-
tion: and

(b) if so, with what result?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) Yes, Sir.

(b) The Indian Jute Mills Asso-
ciation represented that August and
November hedge in jute goods should
not be permitted. August hedge was
stopped but November hedge was
allowed.

Welfare Schemes for Development
of Scheduled Tribes Areas in
Andhra Pradesh

*f19. SHRT V. NARASIMHA RAO:
Will the Minister of LAW AND
SOCIAL WELFARE be pleased to

state:

(a) whether any welfare schemes
for the development of Scheduled
Tribes areas have been drawn up
by the Centre/State Governments
and sanctioned;

(b) if so, the detail; thereof and
the expenditure thereon; and
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(c) the total expenditure incurred
on the welfare schemes for the
Scheduled Tribes per thousand of
population in Andhra Pradesh dur-
ing the three Plan periods?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) and (b) Yes, Sir.

The details are given in the state-
ment,

(c) About Rs, 20,000,

STATEMENT

Centrally Sponsored Programme

Rs. ir
lakhs
Outlay accepted for IV Plan  189-00
Allomations  sanctionod  for
1969-70-.
Rs. in
lakhs
1. Post Matric Scholarships  0°75
2. Girls Hostels .. 2:00
3. Pro-Examination Training 1-50
4. T.D. Blocks 35-00
5. Cooporation 830
6. Research, Training &
Special Projects 1-50
49-00
State Sector Programme
Rs. in
lakhs
Outloy aceeptod for TV Plan 299-00

Allocation sanetioned  for

1969-70—
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Rs. in
lakhs
1. Education 7-04
2. Economic Development 1006
3. Health, Housing, ote. 2-00
20-00
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Setting up of a Pig-Irun Plant at
Goa

*621, SHRI VASUDEVAN NAIR:
Will the Minister of STEEL AND
'I'“I.EAVtY ENGINEERING be pleased
o state:

(a) whether there is a proposal to
sat up a pig-iron plant in Goa fer
supplying pig-iron and semi-finished
steel products to Iran and other
neighbouring countries:

(b) whether the proposed plant is
to be set up with the cou-operation of
Iran;

(c) if so, the main features of the
proposal; and

(d) what is the cstirﬁated cost
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
HEAVY ENGINEERING (SHRI K. C.
PANT): (a) and (c). A letter of in-
tent was issued to a party in private
sector on the 24th June, 1964 for es-
tablishing a pig iron plant at Goa
with a capacity of 300,000 tonnes.
Another application from a privatc
party for the production of 255,000
tonnes of billets at Goa has been
received and is under consideration.

(b) None of these proposals envi-
sage the cooperation of Iran.

(d) The estimated cost of the pro-
posed pig-iron plant is about Rs. 10
crores and that of the plant for
Billets about Rs. 15 crorss.

M/s. Bennett Coletr:llan and Company
Ltd.

*622, SHRI MADHU LIMAYE:
Will the Minister of INDUST-
RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that Gov-
errment have entered into an agree-
ment with Shri Shanti Prasad Jain
to the effect that they. representing
the shareholders of the Bennett
Coleman and Company I.td., will
nominate three Directors, one of

whom would be the Chairman, viz,
the son of Shri S, P. Jain;

(b) wHether this anreement was
communicated by the Cabinet Minis-
ter incharge of this Ministry to Shri
S. P. Jain;

(c) whether as a result of the
protest in the Lok Sabha the agree-
ment was not implemented:;

(d) whether it is also a fact that
the Company Tribunal has nominated
a new Chairman and has directed
that the services of Shri P. K. Roy,
the General Manager, should be ter-
minated forthwith; and

(e) if so, whether the Company
Tribunal's decision has Leen given
effect to by the Bennett Coleman
and Company Ltd. and by Govern-
ment?

THE MINISTER OF INDUST-
RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) to (c).
The Union of India had filed two
separate petitions under Setions 3888
and 398 of the Companies Act, 1956
before the erstwhile Companies Tri-
bunal in the matter of M/s Bennett
Coleman & Co. Ltd. In both these
petitions Shri S, P. Jain was one of
the respondents. The question under
Section 388B was for a finding that
the respondents in the said petition
including Shri S. P. Jain are not fit
and proper persons to hold offices of
directors or any other office connect-
ed with the conduct and manage-
ment of any company. The proceed-
ings relating to this petition under
Scction 388B of the Companices Act,
1956 has been stayed by the orders
of a Division Bench of the Calcutta
High Court at the instance of Shri
?.AP. Jain and his son Shri A. P,

amn.

2. The petition under Section 398
of the Companies Act, 1956 was for
Securing proper management and
control of the afTairs of the Company
to prevent the matters complained
of relating to the mismanagement of
thn. affairs of the Company. This peti-
tion which was filed in 1964. was
transferred to the Bombay High
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Court in 1967 on the abolition of the
erstwhile Companies Tribunal., A
representation was made in January,
1969 by Shri A. K. Jain in his capacity
as Chairman of the Shkarcholders’
Committee of the Company for the
restoration of management to the
shareholders. The petivon under
Section 398 of the Companies Act
had the object of securing proper
management of the company.
these proceedings ordinarily take
time and even if decided might be
subject to further appeal, it was felt
that if a suitable arrangementi for
the reorganisation of the Board which
would ensure proper and indepen-
dent management could be obtained
through negotiations with the main
respondents, subject to the interest
of the employees who had assisted in
the investigation being protected,
then it may be worthwhile making
such an attempt so that the com-
pany could have a proper manage-
ment as early as possible. The nego-
tiated agreement, if any, was to e
submitted to the Court in two sepu-
rate petitions by the Union ol India
and the respondents of the Jain
family for appropriate orders ol the
Court, Government was of the view
that in any seitlement the reconsti-
tuted Board should have a majority
of the directors suggested by the
Government, its peripd should be at
least three years and that the mem-
bers of the Jain family who were
respondents in the two petitions
should not be on the Board. Further,
any settlement must ensure the pro-
tection of the employees who had
assisted in the investigation, Pursu-
ant on the decision of the Govern-
ment, at a meeting held in the even-
ing of 27th August, 1969 the follow-
ing specific points were discussed :

(i) The names of five directors
to be suggested on behalf of
the Government and four
directors to be suggested on
behalf of the sharcholders:

(ii) The period of the reconsti-
tuted Board;

(iii) The question of protection
of the cmployeces who hs_;d
assisted the Government in
the inwvestigation.
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There was agreement that the Board
of directors of the company was to
comprise nine directors out of which
five should be nominated by the
Government, and four directors
should be shareholders’ directors (ex-
¢luding Shri S. P. Jain and Shri A. P.
Jain and Smt., Rama Jain), The
period of the reconstituted Board
would be three years, There was no
agreement on how protection should
be aflorded to the employees and
both parties were {ree to make their
own submission to the Court, The
question of Chairmanship of the
Board of Directors was not specili-
cally discussed at the meeting held
on the 2ith of Aupgust, 1969. Hence
the question of agreement on Lhe
Chairmanship did not arisc.

3. While these negotiations were
guing  on, the proceedings in the
Bombay High Court under Secticn
398 were continuing from March, 1969
onwards and in the course of these
proceedings all the respondents had
agreed to abide by the orders of the
Court, The Union of India had also
informed the Court that while they
were willing to proceed with  the
case they would agree to an early
termination of the proceedings under
Section 398 and abide by the orders
of the Court passed ad invitum if
the respondents including the com-
pany would also be bound by the
orders of the Court in respect of the
reconstitution of the Board and all
connected matters including the pro-
tection of the employees. The last to
agree was the Company on the 28th.
August, 1969 and aiter the Ceunsel
for the Union of India had brought
to the notice of the court the result
of the meeting held the previous day
(as mentioned in the preceding para-
graph) the Court immediately pro-
ceeded to pass its judgment the same
day, namely, 28th August, 1969,

4 On 1st of September, 1969 Shri
S. P. Jain moved the High Court for
recording of a compromise, In the
affidavit filed by him with the peti-
tion it was alleged that a final agree-
ment was in cxistence on the night
of the 27th August. 1969 on the basis
of which a compromise order could
have been passed by the Court. The
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Counsel for the Union of India was
instructed to oppose the application
on the ground that it was not main-
tainable in law and should be dis-
missed as such and also on the ground
that there was no concluded agree-
ment as alleged by Shri 5. P. Jain.
The Judge dismissed the summons
with costs on the 6th September, 1969
and an appeal has been filed by Shri
S. P. Jain against the said Judgment
dated the 6th September, 1969 whicn
is now pending before the Bombay
High Court. The issue whether there
was, or not a final or concluded
agreement is thus subjudice,

5. The Board of directors of the
company stands reconstituted by the
-Judgment and order dated the 28th
August, 1969 delivered by Nain J, It
now comprises eleven directors, five
being the nominees of the Court,
three of the Government and three
of the shareholders. In the new Board
there is an effective majority of the
directors appointed by the Court and
those of the Government, taken to-
gether, over the shareholders’ direc-
tors. Shri K. T. Desai who is now
the Chairman of the Board is a re-
tired Chief Justice of the Gujarat
High Court and Vice-Chairman of the
State Bank of India. The services uf
Shri P. K. Roy, General Manager of
the Company have been terminated
in accordance with the orders of the
Bombay High Court dated the 2Bth
August, 1969,

Cancellation of Quota for VIPs held
at Northern Railway Headquar-
ters’ Office

*623. SHRI D. N. PATODIA :
SHRI SAMAR GUHA :

Will the Minister of RAILWAYS
be pleased to state:

(a) the nature of help and faci-
lities that were given by the
Railways to the delegates of
the requisitioned AJIC.C.
meeting held in Delhi;

(b) whether it is a fact that the
reservation quota from the
Northern Railway Headquar-
ters’ office. Baroda House
meant for the V.I.Ps. were

cancelled to accommodate the
delegates {or the reiurn jour-
ney,

whether similar facilities are
given to delegates of the poli.
tical parties at the time of
attending their annual ses-
sion; and

if not, the reasons for the
special concessions that were
given during this occasion?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) Arrangements such as streng-
thening of trains and provision of
additional booking facilities, which
are usually made by Railways tu
deal with additional rush of trafiic,
were made at the time of the requi-

(c

—

(d)

sitioned AILC.C. meeting held at
Delhi.
(b) No, Sir.

(c) Yes, Sir, provided adequate ad-
vance notice is given to the Rail-
ways.

(d) Does not arise,

Preparation of FPay/T. A. Billy of
Railway Emplto:rm by Compu-
TS

*624. SHRI GADILINGANA
GOWD: Will the Minister of RAIL-
WAYS be pleased tn state:

(a) whether it is a fact that the
work of preparation of pay
bills, regular as well as sup-
plementary, T.A. Bills etc. of
the Railway employces is
proposed to be undertaken
by the computers; and

if so. the staff likely to be
rendered surplus as a result
of computerisation and the
action proposed to absorb
them elsewhere?

THE MINISTIER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENCN):
(a) The work of preparation of regu
lar Pay Bills hag already been cem-
puterised in the three Production
UInits and a computer programme
has been prepared for this work for
use on the zonal Railways also.

(b)
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(b) No staff will be thrown out of
employment due to the implementa-
tion of this programme on zonal Rail-
ways. Staff that may become spare
in certain branches due to their work
being taken on the computer will be
absorbed either in the vacancies in
the same branch or redeployed to
other branches., The pace at which
the programme is implemented wiil
depend on the circumstances prevail-
ing on each zonal Railway in regard
to shortage of clerical stafl.

Vacancies of Chief Enquiry and
Reservation Clerks in Northern
Railways

*625. SHRI MANIBHAI J. PATEL:
Will the Minister of RAILWAYS
pe pleased to state:

(a) the total number of vacancics
of the Chief Enquiry and Re-
servation Clerks in the pay
scale of Rs. 250—380 as in
the month of November, 1966
all over the Northern Rail-
way, both in the generai
quota and the reserved quota,
separately, indicating tne
names of the stations where
such wvacancies existed:

(b) the total number of per-
sons who were working at
that time in the same grade
after their due selection giv-
ing details as to the Stations
where they were posted:

(c) the number of remaining
vacancies for which a selec-
tion was held at that time:

(d) the number of persons called
for -aritten test and for viva
voce against these vacancies
in general quota and reserv-
ed quota, separately: and

the number and other details
of the persons out of those
mentioned in part (b) above
who are working in any
higher grade without having
been selected in that grade?

(e)
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THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) to (e). Information is being col-
lected and will bg laid on the Table
of the Sabha.

ATt e b T AT
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Statutory Small and Ancillary
industries Commission

*628, SHRI J. M. BISWAS: W.ll the
Minister of INDUSTRIAL DEVELCP-
MENT. INTERNAL TRADE AND
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COMPANY AFFAIRS be pleased to

state:

(a) whether the question of set-
ting up a statutory Small and
Ancillary  Industriecs Com-
mission for the promotion of
the small scale industries has
been considered by Govern-
ment! and

’(b) if so, the decision taken
thereon?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED) : (a) No, Sir.

(b) Does not arise.

Licence t, Birla, for Setting up
Atoy and Special Steel Plants

629, SHRI INDRAJIT GUPTA:
Will the Minister of STEEL AND
ITEAVY ENGINEERING be pleased
ta refer to the reply given to Un-
starred Question No. 301 on the 16th
November, 1969 and state:

(a) when and where the alloy antd
special steol plamts for whick two
Rirla firms have been licensed, will
be established apd commence their
waorking:

(b) the present position of the
application of the Birlas for settine
up one or both these plants as units
of M/s. Birla Jute Manufacturing
Ce. Ltd., Caleutta; and

(¢) whether the cxpansion  plans
of the Alloy Steel Plant at Durga-
pur kave been put into operation?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
HEAVY ENGINEERING (SHRI K. C.
PANT) :*(a) Two Birla Companies
had licences for production of
snecial fallay steel;  one at Patratua
(Bihar) and the other in West Bengal.
Noth the liceners expired on 28-2-69,
but applications for revalidation have
been received and are under con-
sideration.
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(b) An application for transfer of
the licences granted to Bihar Alloys
to M/s. Birla Jute Manufacturing Co.
Ltd. has been received. No final deci-
sion has been taken on this applica-
tion.

(c) A proposal to include a schemc
for the expansion of the Alloy Steel
Plant, Durgapur in the Fourth Five
Year Plan is under consideration.

Licences for Starting Imdustries in
Tripura
*630. SHRI JYOTIRMOQY BASU:
SHRI K. RAMANTI:
SHRI MOHAMMAD

ISMAIL:
SHRI A. K. GOPALAN:
Will the Minister of INDUST-

RIALL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) whether any applications have
been made for granting licences to
start industries in Tripura;

(b) if so, the details of such ap-
plications received during the last
three years;

(c) what are the industrics for
“crjhich such licences have been issu-
ca;

(d) whether  the¢t indusiries  fm
which licences have been issued have
started functioning: and

(e) if not, rcasons therefor?

THE MINISTER OF INDUSTRIAL
NEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED): (a) and (b).
Yes, Sir.

Details of the applications received
during 1966 to 1969 (upto 31-10-1969)

are given below:—

Dato of rovipt Name of

Industry
of applieation  Undertakine

1. 22.7.1966 Industriald Development Wheat
Svandiente Acartala poilnets
N

2. 450.1,1007
4. 7.5.1980 Nirmal Kuma+ Jain

— I

N
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All the three applications were re-
jected as it was considered that
there was no scope for setting up
additional flour milling capacity.

(¢) Two licences for setting up of
industrial undertakings tor the
manufacture of cotton yarn were
issued one in 1963 and the otker in
1964. The first licence was “surren-
dered by the licensee in 1964 and
the second was revoked in 1969,

(d) and (c). Do not arise.

Exports of Textiles to 1L.S A,

*632, DR, RANEN SEN: Will the
Minister of FOREIGN TRADE be
pleased to state:

(a) whether it is a fact that the
U.S. Government's policy of
protectionism has adversely
affected India's exports of
textiles to US.A;

(b) if so, to what extent,;

(¢} whether India has madc any
representation to the U.S,
Government in this regard;
an

(d) if so US. Goyernment's re:
action thereto?

THE MINISTER OF FOREIGHN
TRADE (SHRI B. R. BHAGAT):
(a) Export of cotton textiles to the
US.A. is taking place under bilate-
ral trade agreement with U.S.A.
Government. Under this agreement.
an annual export quota has been pro-
vided for. The export performance

against these annual quotas is as
follows:
Figures in million Sg. yrds.
Ot Perioal Quatn Fxper
erober-September perfon
monee
1066 67 00 B-Th
1T 08 99 20 TR Ry
100860 02-a1 /651
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(b) to (d) Do not arise.
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Revision of Prices of Controlled
Varieties of Cloth

*640, SHRI N, K. SOMANI: Wil
the Minister of FOREIGN TRADE
be pleased to refer to the reply
wiven to Unstarred Question No. 2475
on the 6th August, 1969 and state:

(a) the decision sinee  taken by
Government on the request of th-
Indian Cotton Mills' Federation for
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a revision of the prices of controlled
varieties of cloth; and

(b} if not, when ‘Government pro-
pose to take a decision in the mat-
ter?

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT):
(a) It has been decided not to revise
the prices of controlled cloth at this
stage.

(b} Does not arise,

Strengthening of Indian Navy

*641. SHRI RABI RAY: Will tne
Minister of DEFENCE be pleased to
state :

(a) whether Government's atten-
tion tas been drawn to the findings
in the book by Vice--Admiral Soman,
about our Navy's strength:

(by if so, whether Government
agree with thoge findiniss: and
-

(c) the details thercof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) Goverp
ment has not eome across any book
by former Chief of Naval Staff Vice
Admiral B. S. Soman.

(b) and (c). Do not arise.

Determination of Backward Areas
in Andhra Pradesh and Mysore

*642. SHRI GADILINGANA
GOWD: Will the PRIME MINISTER
be pleased to state:

(a) the details in regard ta the
determination of tackward areas in
Andhra Pradesh nnd Mysorc in the
Third Five Year Plan period. and
the. action taken by Government for
the establishment of Public Scetor
Industries in those areas:

(b)) thee steps taken to
industrial undertakings
priority basis: and

vstablish
there on
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(c) the details of scheme in re-
gard to development of such areas
further during the Fourth Five Year
Plan?

THE PRIME MINISTER, MINIS-
TER OF FINANCE, MINISTER OF
ATOMIC ENERGY AND MINIS-
TER OF PLANNING (SHRIMATI
INDIRA GANDHI): (a) Each State
Government was to identify its own
backward areas on the basis of indi-
cators of development which are
shown in the Statement laid on the
Table of the House, Attention is also
invited to reply given to Starred
Question No. 968 on July 6, 1967.

Bhe State Governments were
requested to take suitable measures
(including development of industries)
for their accelerated development.
There are no proposals for location
of central industrial project in these
areas now. The information relatiug
to industries set up under the State
Plans is not available,

(b) and (c). Information is await-
ed frome the State Governments
concerned.

Statement

Indicators of Development

(i) Total population and density
of vopulation,

(ii) Nnmber of workers engagerd
in agriculture including agri-
cultural labourers as wver-
centage of total workers.

(iii) Cultivable arcas* per agri-
cultural worker,

{iv) Net area sown per agricul-
tural worker.

(v) Fercentage of gross irrigated
area o net,

(vi) Pereentage of area sown
more than once to net sown
I LHN

(vii) Per capita (Rural population)
gross value of agricultural
output,
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(viii) Establishments (manufac-
turing and repair) using elec-
tricity—

(a) Total
(b) Household
(¢) Non-household.
(ix) Number of workers per lakh

of population employed in
registered factories.

(x) Mileage of surfaced roads—
(a) per 1,000 sq. miles,
(b) per lakh of population.

(xi) Number of commercial vehi-
cles registered in a district,

(xii) Percentage of literate popu-
lation—

(a) Mcn
(b) Womcen.

(xiii) Percentage of
children—

(a) Bovs
(b) Girls.

In age-group of—

school going

(a) 6—11 ycars, and
(b) 11—14 ycars.

(xiv) Number of scals per million
population for  technical
training—

(a) Craftsmen,
(b) Diploma level.

(xv) Hospital beds per lakh of
population.

Purchase of Road Rollers

*643. SHRI P. VISWAMBHARAN :
Will the Minister of SUPPLY be
pleased to refer to the reply given to
Starred Question No. 239 on the 30th
July, 1969 and state:

(a) whether any final decision has
since been taken regarding the action
to be taken against the Director
General of Supplics and Disposals who
passed orders for payment of 90 per
cent advance for road rollers on cer-
tificate of inspection at works,

*Includes net arca sown. current

fallows, fallow land other than cur-

ront fallows. culturaole waste and miscellaneous free crops and groves

not included in net area sown.
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(b) if so, the details thereof; and

(c) whether this Director General
of Supplies and Disposals is still in
service”

THE MINISTER OF SUPPLY
AND THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI R. K. KHADILEKAR): (a) and
(b). The matter is stil] under con-
sideration.

(c)} Yes, Sir.

Infiltration by Pakistanis  into

Jammu, Kashmir, Assam and
Rajasthan

*644 SHRI S. K. TAPURIAH: Will
the Minister of DEFENCE be pleas-
ed to state:

(a) whether it is a fact that Paki-
stani infiltration into Jammu, Kash-
mir, Assam and Rajasthan has in-
creased considerably during the last
six months;

(b) if so, the eostimated number of
Pakistani who crossed into India in
those States during the above period:

(c) the number out of them arrest-
ed so far; and

(d) the steps taken by Government
to check this infiltration?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA). (a) to (d).
The information is being collected
from the State Governments concern-
ed by the Ministry of Home Affairs
and will be laid on the Table of the
House.
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Talks with Seoviet
Kashmir

*G46, SHRI KANWAR LAL GUPTA:
SHRI BANSH NARAIN SINGH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether he had talks with the
Soviet leaders about Kashmir when
he visited Moscow in September, 1969:
and

(b) if so, whether the Soviet
Leaders assured him that U.S.S.R.
would support India on Kashmir?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH)»:
(a) and (b). Soviet lcaders have rci-
terated that their stand on Kashmir
remains unchanged.

Leaders on

Eye Operation Camps
India in Nepal

*647. SHRI D. NPATODIA: Will tho
Minister of EXTERNAL ATFFAILRS
be pleased to state:

Opened by

(a) whether it is a fact that the
Indian Embassy at Kathmandu re-
cently opened some camps for the
purpose of performing cve operations
in Nepal:

(b) whether the services of Indian

Doctors in these camps were given
completely free;

(c) if so, the number of persons who
were operated upon or treated by the
Indian Doctors; and
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~(d) whether Government have sent

similar teams in other Asian count-
ries in the recent past or propose to
sind and if so, the particulars there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir.

(b} Yes, Sir.

(e) 11,303 patients were treated;
1478 eye operations were performed;
1170 cases of correction of refractory
crrors were done, and 738 patients
were provided with free glasses,

(d) Government have not sent such
teams to any other country, so far,

Closure of Jute Mills

*648. SHRI INDRAJIT GUPTA:
Will the Minister of TFOREIGN
TRADE be pleased to refer to the
reply given to Unstarred Question
No. 425 on the 19th November, 1969
and state:

(a) the names of Jute Mills which
were closed for lack of finances bet-
ween September and October, 1969;

(b) whether Government propose
to conduct any inquiry into the actual
financial position of such mills;

(c) whether it is a fact that the
Kanknarrah Company Ltd., despite
an accumulated debit balance of
Rs. 80 lakhs has recently raised emo-
luments of its Managing Directors to
undesirable levels;

(d) whether the National Company
Ltd., has obtained loans of over Rs. 3
crores from the State Bank of India
against non-existent stocks of jute;
and

(e) if so. the action proposed to be
taken in case of such mills to avoid
their closure?

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT): (a)
and (b). Two mills, namely, Naskar-
para Jute Mills and Alliance Jute
Mills have remained closed for lack
of finances for some time and these
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two mulls continued to remain clos-
ed during September and October
1965 also. The Jute Commissioner is
examining the possibility of having
these mills reopened.

(c) to (¢). The information is being
collected and will be laid on the
Table of the House.

Effect of Britains Joining European
* Common Market on India’s Trade

*649. SHRI SHRI CHAND GOYAL:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether it is a fact that Bri-
tain has been attracted more to the
European Common Market with the
result that there has been a big drop
in India's trade; and

(b) if so, the steps taken by Go-
vernment to make up the deficiency
in that trade?

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT):
(a) and (b). There has been a dec-
lining trend in our trade with the
U.K. We are taking measures to re-
verse the declining trend in our ex-
ports to the UK.

Britain has been trying to enter
the European Economic Community
since 1961. According to the recent
press reports, ncgotiations for Bri-
tain’s membership of the EEC.
might begin in 1970. If there is any
danger of decline in our exports to
the UK., which is directly attribu-
table to U.K.'s membership of the
EEC, India will take appropriate
steps to have her interests safeguard-
cd in bilateral as well as multilateral
discussions in connection with Bri-
tain's application for membership of
the EE.C, and will try to negotiate
arrangements which will provide ade-
quate compensation to India’s trade.

Intrusion of Pakistani Vessels Near

Okha
*650. SHRI BENI SHANKER
SHARMA: Will the Minister of

DEFENCE be pleased to state:

(a) whether eight Pakistani mec-
hanised vessels intruded into Saura-
shtra coastal waters near Okha in the
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last week of October and first week
of November, 1969 with 142 Pakista-
nis aboard;

(b) whether probing into naval es-
tablishments on the Saurashtra coast
and securing vital strategic informa-
tion about Indian territorial water
viz-a-viz naval defonce lines was the
possible motive behind the sudden
intrusion; and

(e) if so, the action taken or pro-
posed to be taken against the vessels
scized and persons arrested?

THE MINISTER OF STATE IN
TIHHE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) to (c).
Attention is invited to the answer
given by the Minister in the Ministry
of Home Allairs to Unstarred Ques-
!igér!; No. 2883 dated 5th December,

Export of Marine Products

*651. SHRI VASUDEVAN NAIR:
SHRI P. C. ADICHAN:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) the steps taken to set up the
cxport of marine products;

(b) whether, as a result of these
steps there has been any increase in
the export of marine products in the
vears 1968 and 1969;

(¢) if so, the actual increase regis-
tered in case of each item:

(d) the additional foreign exchange
earned therefrom; and

(c) the targets of production and
cxports of cach of these items fixed
for the fourth Five-Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADEFE
(SHRI RAM SEWAK): (a) The fui-
lowing measures have been taken to
step up the export of marine products
from India:—

(iy A programme of mechanisa-
tion of fish catch and land-
ings, processing, canning and
freczing has been under-
taken to improve methods of
production;
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(i) Import of spare parts of cer-
tain capital goods and pack-
aging materials are being
allowed under the import
policy for Registered Export-
ers of Fish and Fish products.

(iii) Sustain  export  publicity
through participation in in-
ternational fairs/exhibitions,
press publicity etc. are being
undertaken by the Marine

products Export Promotion
Council on bechalf of the ex-
porters.

Improvement in quality by
bringing most of the items
of marine products under the
purview of Export (Quality
Control & Inspection) Act,
1963.

(b) to (d). The export of marine
products has increased from 21907
tonnes in 1967-68 valued at Rs. 19.72
crores to 26,811 tonnes in 1968-69 va-
lued at Rs. 2470 crores. Among the
important items which have register-
ed increase in exports during 1968-69
as compared to 1967-68 are frozen
prawns which has risen from Rs.
13.33 crores to Rs. 18.02 crores, dried
fish from 1.18 crores to Rs. 1.41 crores.
frozen lobster tails from 0.35 crores
to Rs. 0.92 crores and frozen froglegs
from Rs. 0.62 crores to Rs. 0.65 crores.
During the period April to October,
1969 the exports of marine products
has already been of the order of Rs.
20.16 crores as compared to Rs. 11.76
crores during the corresponding pe-
riod of the previous year. The in-
crease has been mainly due to in-
crease in exports of frozen prawns
which has risen from Rs. 8.29 crores
during April-October, 1968 to Rs.
}?5@7 crores during April-October.

96Y.

(e) No item-wise targets have been
lixed cither for production or export
for the Fourth Five Year Plan.

Import of Jute

*652. SHRI R. K. BIRLA: Will the
Minister of FOREIGN TRADE he
pleased to state:

() whvthcr_ it is a fact that the
Indian jute mills depend on imported
jute since indigenous jute supply is
insufficient;

(iv)
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(b) il so, the quantity of jute im-
ported during the last two years and
the names of the countries from where
imported and the value thereof;

{c) whether it is also a fact that
a demand has been made for the
scientific cultivation of jute in the
country and if so, the steps which
have been taken by Government and
the industry in this regard; and

(d) whether Government have de-
veloped a jute seed also for produc-
ing better quality jute with better
yield and if not, the reasons therc-
for?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) Jute is
imported during vears of scarcity.

(b) 34,032 tonnes valued at Rs. 4.89
crores in 1967-68 and 92,452 tonnes
valued at Rs. 1646 crores in 1968-69,
{from Singapore, Malaysia and Thai-
land.

(c) Requests have been made from
time to time for increasing the yield,
production und quality of jute
A statement is laid on the Table of
the House showing the steps taken
in this regard.

(d) Yes, Sir.
L

STATEMENT

Steps taken to Increase the Yield.
Production and Quality of Jute

1. To increase the yield of fibre,
foliar spray of urea is being
encouraged.

[

. A special package program-
me on -jute has been includ-
ed in the Fourth Five Year
Plan, under which it is pro-
posed to cover 210 lakh acres
by the end of the Plan.
Under this programme, im-
proved seeds will be provided
to the jute growers at 5070
subsidy. The entire area will
be sown in lines with sced-
drills and wheel-hoes to be
supplied free of charge to the
farmers.
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Government will meet the
cost of urea for foliar spray-
ing. The operational cost of
low volume power sprayers
will also be met by Govern-
ment. Jute grading will also
form an integral part of this
programme,

3. The Indian Jute Mills Asso-
ciation has also undertaken
jute development work con-
sisting of (a) demonstration
of intensive cultivation and
(b) jute seed multiplication
and distribution.

Stainiess Steel From

Japan

*§53. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of
FOREIGN TRADE Le¢ pleased to
state:

(a) whether it is a fact that India
is a consistent buyer of stainless steel
from Japan which reserves 300 tonnes
of stainless steel per monéh fur
Indian customers;

(b) whether it is also a fact that
the import licences were not issued
by Government to cover our full
quota in the recent past;

(c) whether Government consider
that since the ruling Japanese prices
for stainless steel were lower than
world prices, we should have im-
ported our full quota if only to re-
export the surplus requirements, if
any, for a profit; and

Import of

(d) if so, the reasons for not utilis-
ing import guota fullv and whether
steps have now been taken to ensure
that similar opportunitics are not
lost in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (1) A statc-
ment showing  imports of stainless
steel sheets from Japan and others
countries since 1968-69 is laid on the
Table of the House, [Placed iv lihra-
ry. See No. LT-2380/69]. Import
licences are pranted on the C(‘I?'-T‘:J
currency arez except for those issu-
ed against specific foreign credits
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and the Rupee Payment area, Gov-
vrniment are not  aware  whether
Japan reserves 300 tonnes of stainless
steel per month for Indian customers,

() to (d). In tke light of the pro-
gramme of domestic production, im-
port licences are issued in respect of
permissible specifications of stainless
stecl sheets, strips and plates, re-
quired for the manufacture of essen-
tial end-products, to cover half of the
requirements of actual users; the im-
port of the balance is allowed on the
production of non-availability certi-
iicates from indigenous producers, Im-
port is permitted only when inescap-
able and not merely oh the ground
of lower prices abroad. The present
import policy does not provide for
the import of foreign goods only for
the purpose of re-export without fur-
ther processing,
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Export of Apples and Sarson Ka
Sag from Himachal Pradesh to
Foreign Couniries

*656. SHRI PREM CHAND VER-
MA: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) the value of exports of apples
and sarson ka sag from Himachal
Pradesh from January, 1968 to the
end of October, 1969 and the quantity
of these commodities exported to
ecach country;

(b) the extent of further orders re-
ceived for these commodities and the
target likely to be reached during
the next year: and

(c) the steps taken to develop lar-
ger exports during the coming years?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) State-
wise cxport statistics arc not main-
tained and Sarson ka sag 15 not
separately classified in the Revised
Indian Trade Classtificatinn.

(b) @nd (c). Do not arise.

Idle Labour

*§57. SHRI LOBO PRABHU: Will
t Minister  of EXTERNAL
AFFAIRS be pleased to state:

(a) the reasons why India does not
offer hker idle labour for the shor-
tage of one million workers dis-
covered in USSR, as reported in the
Economic Times of the 14th Octo-
ber, 1969, as this will be consistent
with opportunities for Indian labour
in U. K. and other democratic coun-
tries;

(b) the quota for Indian emigrants
in USSR. and whother Govern-
ment have raised the question of
increasing it; and

(c) the reasons why the scheme
for imcreasing  productivity by 87
per cent and output by B0 per cent
in the Schekine factory has not heen
applied to our own [actories, at least
these with Russian  eollaboration.
where thore is a surpius of labonr?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRT DINESH SINGH):
(a) It is not the policy of the Gov-

ernment  to  encouragZe emigration
from India.
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(b) Government are not aware of
any such quota and the question of
enhancement does not arise.

(¢) This is a suggestion for action.

Acquisition of am Aircraft Carrier
by Indian Navy

*658. SHRI SITARAM KESRI: Will
the Minister of DEFENCE be plras-
ed to state:

(a) whether it is a fact that Gov-
ernment propose to acquire a new
aircraft carrier for the Navy in its
Five Year Defence Plun: and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) No, Sir.
there are no plans for acquiring an-
other aircraft carrier at present.

(b) Does not arise.

Memorandum Submitted by 3 Youth
Delegation from Manipur

*659. SHRI M. MEGHACHANDRA :
Will the PRIME MINISTER be
pleased to state:

(a) whether a Youth delegation
from Manipur met her on the 18th

November, 1962 and submitted a
memorandum to her;

(b) if so, the point; discussed
therein: and

(c) the reaction of Gevernment to
the points raised in the Memoran-
dum?

THE PRIME MINISTER,
MINISTER OF FINANCE, MINIS-
TER CF ATOMIC ENERGY AND
MINISTER OF PLANNING (SHRI-
glA'I'[ INDIRA GANDHI): (a) Yes,

ir,

(b) A copy of the Memorandum re-
ferred to in part (a) of the Question
is laid on the Table of the House.
g]!aced in Library. See No, LT-2381/

(c) The points discussed in the
Memorandum have been referred to
the concerned authorities for appro-
priate consideration.
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Offer by Swatantra Party Leader
from Maharashtra to Pay Off
Liabilities of the Late Prime
Minister Lal Bahadur
Shastri

*660. SHRI YASHPAL SINGH:

SHRI MRITYUNJAY PRA-
SAD:

Will the PRIME MINISTER be
pleased to state:

(a) whether she has received a
letter from the Joint Secretary of
the Maharashtra Unit of the Swau-
tantra Party that his party would
be prepared to pay ofl through pub-
lic donations all the bills and liabi-
lities of the late Prime Minister,
Lal Bahadur Shastri;

(b) if so, the reaction of Govern-
ment tHereto; and

(e} the exact amount of the liabi-
lities of the late Prime Minister?

THE PRIME MINISTER, MINIS-
TER OF FINANCE, MINISTER OF
ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GGANDHI): (a) Yes, Sir.

(a) and (¢). The
follows:

facts are as

Smt. Lalita Shastri is at present
residing in Bungalow No. 1, Moti
Lal Nehru Place, formerly the resi-
dence of Prime Minister Shastri, for
which a rent of 109% of her pension
amounting to Rs. 12500 per month
l'as been fixed.

There was some  correspondence
between the Ministry of Works and
Housing and the family regarding
an amount of Rs. 2,200,00 or so being
the rent due on furnitura in the use
of the family for the period over 3}
vears simce March, 1966.

There was also some  correspon-
dence on the question of transfer of
certain articlos in the use of the late
Prime Minister, to the Shastri
Memorial Trust. The total walue of
the furniture and the other articles
involved in the proposed transfer is
cstimated at around Rs. 16,50 or so.
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The Prime Minister had no know-
ledge about these matters. She caus-
ed enquiries to be made on the pub-
lication of certain recent newspaper
reports on the subject. Under her
directions, two senior oflicers of the
Prime Minister's Secretariat and the
Ministry of Works and Housing have
personally met Smt. Shastri, and
decisions are being processed main-
ly in the light of the wishes ex-
pressed by her.

During the personal cnquiries from
Smt. Shastri, she cexpressed her un-
happiness at the publicity which had
been given to this matter, She also,
quite understandably, indicated that
the question of her availing of any
“public donations” for the purpose
of meeting any outstanding bills did
not arise.

Government are  [ully alive to
their responsibilities in the matter.
Prime Minister Shastri belonged Lo
the Nation and he gave his life for
the country. The question of availing
of any offer of the kind mentioned
in part (a) does not arise.

Government  deeply repret  and
deplore the exaggerated and distort-
cd publicity which intcrested cle-
ments have given tp this matter,

famsit {7 2w (7w IWE) W

4001. =N 7o Fo AMferm : : F7 TR
Wi qg T A FO w47 F

(%) T ATt 1 Freve ey ¥eF A
CITTRAEET W AT 9 faarit e
g & 9 ufes favm 6@ aar 1@
ux 3% fasm e 1 frato w7 7 2
Faifs 3% 2o a7 mifaEy & wrd e
gt & 1 TRt § i Pt ) sy
9T T AT AN B FAHT 9 AL A

DECEMBER 17, 1969

Written Answers 80

(&) afz g, &1 a1 #1 38 fAain
F Fq AN F # A€ T ; W

() afz =&, @ @& P10 FTCT § 7

fafa @t @aTR woamw Wz A waA)
(st Wfez ww): (%) B (7).
farsit e &t wfred swesx #
g 10 fer wmr & F omwwm
arfal #1 e F1 argEw & oo sfaad
60" 30° w9 & Y TS FT TIEGT FY
AT & S qat et ardr @

foe W, @@ B9 & g aEE
FY wrawEFarsi #1 gfa & fAu sy
% IO9E W & fawrg w7 F19 &
W Il gfawr affa & oo
¥ W UF I9Aeq g 9¥ WETHT gt

w

q grow fREr S

Cost and Life of Four-Wheeler
Wagon Manufactured jn India

4002. SHR1 BABURAO PATEL:
Will the Minister of RAILWAYS bLe
pleased to state:

(a) the average cost and life of
a four-wheeler wagon manufactured
in India;

(b) the number of manufacturing
units, tHeir location and annual
capacity of each:

(¢) the total number of four-wheoe-
ler wagons manulactured year-wise
during the last throe vears:

(d} the number of wagons des-
troyed annually due to wear and tear
and other reasons during this
pariod;
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(e) the reasong for this high per-
centage of casualty in proportion to
the rate of annual manufacturc: and

(f) the number of value of wagens
exported since 1966-07 country-wise?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) The cost of a four-whecler wagen
is dependant on Lhe type and gauge
of wagons and the sourcc of supply.
However, the present average cost
of a four-wheeler Covered Broad
Gauge wagon of the CR type is ap-
proximately Rs. 21,000, The average
code life of a four-wheeler wagon
is normally 40 years.

(b) Private Sector—The number of
manufacturing units in private sec-
tor, their locations and the licensed
capacity in terms of four-wheelers is
given in the statement laid on the
Table of the House, [Placed in [ib-
rary. See No, LT-2282/69].

Public Sector—Capacity has not
been created specifically for wagon
building in the public sector. Wagons
were, however, being produced in
Railway Workshops since 1960, to
utilise the existing temporary sur-
plus capacity generated through in-
creased productivity on the introduc-
tion of incentive schemes.

(¢) Production for the last three
years is as under—

Year No, of wagouns pro-
dueed in terms of
twheelers
1966-67 21207.5
1967-68 17634
1968-69 16476

(d) The number of wagons con-
demned each year are given below—

(Figures in term:
of 4-wheelers:

1966-67 9624
1967-68 11388
1968-69 6762
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(e} The percentage of condemna-
tion of wagons in terms of four-
wheelers in proportion to the rate of
ir;nhua] manufacture of wagons is not
igh.

(f) Export of wagons has mainly
been through the State Trading Cor-
poration which works under the
Ministry of Foreign Trade. The figures
as obtained by that Ministry are
given below—

iValuo in lukhs of Reb

Country 19607
& 19G9-T0
1906708 19LR-1 (April-Aug.
[N e N
Now Value Noo Value  Noo Value
Hungary AR 21.40 -
K92 206.93
Kenyn ) 247 127.60 — —
Sonnt -
Korea c— 1045 403,55 - —
Ceylon - - 16 6.3

Hindustan Machine Tools Limiled

4003. SHRI BABURAO PATEL:
Will the Minister of INDUST-
RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIKS
be pleased to state:

(a) the value and type of accumu-
lated unsold stocks of the Hindustan
Machine Tools Limited upto the
30th Marck, 1969:

(b) whether it is a fact that tre
unutilised capacity in one o] the
Hindustan Machine Tools Plants is
as high as 92 per cent;

(¢} the reasons why  India still
imports annually Rs. 40 crore worth
of machine tools. and
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(d) whether the new plan to
manufacture tractors and printing
machinery will not lcad to an un-
necessary delay in self-sufficiency of
new rances of machine tools?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED): (a) As on 3lst
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March, 1969, the free stock of ma-
chines held by the Company was
valued at Rs. 131 lakhs, This excludes
machines in Show rooms valued at
Rs. 11 lakhs, machines held against
orders valued at Rs. 100 lakhs, ma-
chines on consignment valued at
Rs. 65 lakhs and machines on rental
valued at Rs. 2 lakhs, Details are as
under—

Maokine Free Show room | 1tental Muchines Consignment Total
Ly Stock Exhibition Tuelel Stock
against Machinos
Orders
Lathes 120 30 4 03 62 14
Milling machines G4 21 — 119 34 238
Radial d-illk 18 11 - 13 58 100
Grinding machines 38 A 2 14 10 72
Gear Shapers 8 4 _— 2 —_ 14
Special 1'urpose — = — ] 1 7
maochines
*(Other machines 31 - - -_— - n
Total 270 T4 ] 252 165 776
Valuo (Its, Lakha) 111 1 2 100 [T 300

* Goar Hobb v, Sing + Spindle Aatomatics, Broaching Machines and Copying Lences,
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(b) No, Sir,

(¢) and (d). The imports of machine
tools in recent years included be-
sides many new designs which Hindu-
stan Machine Tools Ltd. was trying

to introduce since the last five years,

special types of machine tools such
as very heavy duty machine tocls
which are not yet made in the coun-
try (and for which HM.T. is not
geared up). Heavy Duty Presses, and
other metal forming machinery,
(which to some extent it would be
possible for HM.T, to produce in the
next five years or so), gear grinding
machines, internal grinders, jig bor-
ing, thread grinding, lapping, honing
machines, highly specialised metal
working machines like extrusion
presses, [orge presses (very heavy
und heavy duty) ete, The imports
also included specialised foundry and
forge equipment, welding equipment
and large items of components and
specizl accessories imported by metal
working and machine tool industrics
in the country. These many items do
not all lend themselves to economic
production in view of their varied
nature and the limited quantities in
which they are required. Ity takes
between three to five vears for com-
pleting the technolegy including pre-
paration of jigs, toolings ete. Before
a new tvpe of machine tool of com-
plex design is introduced for 100 per
cent indigenous production.

After taking into consideration the
capacities required for all the types
of machine tools programmed for
manufacture both tn meet indigenous
as well as export demand patterns,
al:lprn-ximatoly about 25 per cent
planned capacity of all the five fac-
tories of HM.T. put together may
still be spare during the next three
vears. As it is intended to utilise this
spare capacity for manufacture of
printing machines, Tractors Die Cast-
ing Machines and other more com-
plex types of machine tools, the pre-
sent programmes of machine tool
manufacture would not be affected
by the prooosed diversification in
production. In this context, it has to
be mentioned that even hichly deve-
loped countries still continue to im-
port selected tvpes of machine tools.
It is neither feasible nor necessary
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for technical and economic conside-
rations to plan for 100% self sulli-
ciency in all types of machine tools.

Orders for Passenger Cars Pending
with Dealers

4004. SHRI BABURAO PATEL:
Will the Minister of [INDUST-
RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) the number of orders for pas-
senger cars pending wilh  various
dealers, as per latest statistics, make-
wise:

(b) the total amount of deposits,
at Rs. 2000 per car, with the Post
Offices as per latest statistics;

(¢) at what rate per annum is in-
terest paid on these deposits and
what was the total amount of inter-
st paid last year; and

(d) if interest is not paid, the
reasons for the same?

- THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
. A, AHMED): (a) The rumbe; of
orders for passenger cars make-wise
rending with the various dealers on
the 31st August, 1969 was as under—

Fizt—39.842,
Hindustan Ambassador—-28,382.
Standard Herald—138,

(b) According to the provisjons of
the Motor Car (Distribution and Sale}
Control Order 1959, each order is re-
quired to be supported by a Post
Office Deposit of Rs. 2,000, On this
basis, the amount of deposit monev
in the Post Offices in support of the
pending orders for passenger cars
would be Rs. 13.67.24.000 as on 3ist
Aupust, 1969,

(c) and (d). Interest is paid hy the
Post Offices on such deposits at 37
per annum.  Information ahout the
amount of interest paid on such de-
rosits by the various Post Offices in
the countrv last vear is not available.
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According to the Motor Car Con-
trol Order, the Pass Books are re-
yuired to be pledged with the dealers.
These pass books are depledged and
released to the customers at the time
of delivery of the cars by the dealers,
Till then, these Pass Books remain in
the physical possession of the dealers.
As such, the interest which accrues
annually is not paid to the depositors
but is added on the principal and is
available for withdrawal only alter
the Pass Books acc depledged by the
dealers.

New Railway Lines Between Bihar
Sharif and Jahanabad

4005. SHR] CHANDRA SHEKHAR
SINGH: Will the Minisier of RATL-
WAYS be pleased to state:

(a) whether Goverament have any
plans to extend any lay down a new
Railway line between Birar Sharif
and Jahanabad, extending upto Arval
‘I'own in Bihar;

(b) if so, the likely period when
this line is to be made available fer
public use; and

(¢c) if not, the reasons therefor?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(1) to (). No. Due to the present
diflicult ways and means position and
the need to conserve our meagre re-
sources for priority projects, it is not
possible to consider the construetion
of this rail link in the near future.

New Railway Lines from Barwadih
in Bihar .

4006, SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of RATL-
WAYS be pleased to state:

(a) whether Government kave any
plans to lay down now Railway lines
from Barwadih and extending
through Aurangabad, Dau Nagar,
Arwal, Paliganj. Bikram and Bihta
towns in Bihar:

_Ab) il so, when this new Railwav
line will be completed and beconie

awvailable for use ny the public: :md’

(e) if the reply tao part (a) alowve
}u- in the negative, the reasons there-
or?
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THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) te (c¢). No. Due to paucity of
funds, this line cannot be consider-
cd for construct’on in the near fu-
ture,

Railway Lines From Gaya
Towards West in Bihar

New

40ii7. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of RAIL-
WAYS be pleased to state:

{a) whether Gowvernment have any
lang to lay down new Railway lines
from Gaya towards Woest, ie. to-
wards Tekari, Kouch, Goh, Dechrah
and upto Dau Nagar towns in Bihar;

b} if so. the likely period when
this new line will be ready for pulk-
e use: and

(et if the reply to part (&) above
be in the negative. the reasons there-
for?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(1) to (). No. Due to financial strin-
gency, it is not possible to consider
the construction of this rail link in
the near future.

New Railway Lines from Garhani
to Shahr (Bihar State)

4008. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of RAIL-
WAYS be pleased to state:

(a)) whether Government bave any
nlans 1o construect new Railwayv lines
from Garhani (Sahabad District)

* {n Shahr (near Sone River). Arwal,
Jehanabad and upt, Bihar Sharif in
Jihar State:

(b)y if so, when this line will he
completed and become available for
use by thke public: and

o
(¢) if the replv tn part (a) above
be jn the necative. the reasons there-
lor!
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THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
{a) to (¢). No. Due to paucity of
funds, this line cannot be considered
for construction in th2 near future.

New Railway Line from Rafi Ganj.
Bihar

4009. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether ~ Government  have
any plans to lay a new Railway
line [rom Rafi Ganj, running through

Tekari, Mau, Manikpur, Kurtha
+ Thana, Attaulah, Paligan;, Bihta
etc. in Bihar State;

(b) if so, when this new line is
likely to be ready for use by the
public; and

(c) if the reply to part (a) above
be in  the negative, the reasons
therefor?

THE MINISTER OF LAW AND
SOCTIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) to (¢). No. Due to the present

- difficult ways and means position and
the need to conserve our meagre re-
sources for priority projects, it is not
possible to consider the construction

v of this rail link in the near future,

Recruitment Rules for L.D.Cs.

4010. SHRI KRISHNA KUMAR
CHATTERJI: Will the Minister of
RAILWAYS be pleased to refer to
the reply given to Unstarred Ques-
tion No. 204 or the 18tk Novembher,

i 1969 and state:

{a) since the recruitment rules for

« LLDCs. were no longer applicable
to them as stated in replv to parts
(¢) and (d) of Unstarred Questinn
No. 9374 given on the 13th May. 1969,
whether the stipulation referred tn,

. which was obviouslv framed to con-
: :':\;:1 alln thosri recruitment  rules,
kel andm onger enforceable on

(b) whether protection of pay for
appointment in the lower grade in
the Railway Board's cflice, which is
outside the regular line of service
of these clerks is not permissible
under the proviso to Rule 2026 (F.R.
37-RII as it author'ses protection of
pay for officiating promotion in the
regular line of service only, which
in this case is the Zonal Railway?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) Recruitment Rules for Grade II
Service (L.D.Cs) in the Railway
Board's Office are contained in para
17 of the Reorganisation and in-
forcement Scheme, Railway Board
Secretariat Clerical Service, a copy
of this para is laid on the Table of
the House. [Placed in Library. See
No. LT-2383/69]. The absorptior in
Grade II, of the clerks who, at the
time of their appointment in the
Board's office, were working in the
grade of Rs. 60—130(P)/110—180(A)
on the Railways but were later ap-
pointed substantively to higher grade
posts viz. in the grade of Rs. 80—220
(P)/130—3M(A) in those offices re-
trospectively, is not feasible under
this para.

(b) As indicated in Board's Order
dated 20-4-1961, a copy of which was
attached to the reply to Unstarred
Question No. 6381 on 154-1968 the
protection of pay to these clerks was
given in relaxation of the provisions
of Rule 2026 (F. R. 30)-RII.

Grant of Licence for Manufacture of
Biscuit Plant

4011. SHRI KARTIK ORAON: Will
the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleas-
ed to state:

{a) whether any licence has been
issued to any firm for the manufac-
ture of biscuit plant;

(b) if so, when it is likely to go
into production: and

(c) the criteria laid down for the
issue of the licence?
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(b) The Artisan trainees were on -

INTERN A Listrike demanding fulfilment of a

TRADE AND COMPANY AFFAIRS charter of seven demands submitted
(SHRI F. A, AHMED): (a) No, Sir;by the Artisans Association, '

(b) Does not arise;

(¢) According to the present licens-
ing policy, applications for grant of
licences under the Industries (Deve-
lopment and Regulation) Act, 1951
for the manufacture of Biscuit Mak-
ing Plants are considered on merits.

tri by Artisan Apprentices of
s ;lgvy y!'.‘.ngineetlng Corporation,
Ranchi

4012 SHRI KARTIK ORAON:
Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased
to state:

(a) whether it is a fact that there
wag a strike of the Artisan Appren-
tices for quite a few months in the
Heavy Engineering  Corporation
Limited, Ranchi:

(b) if so, the reasons therefor:
has been

(c) whether the strike
finally called off;

(d) the loss sustainad due to the
strike, montH-wisc;

(¢) whether the Deputy Chairman
of the said Corporation left for
world tour while the Artisans were
still under strike: and

(f) whether the Artisans went on
strike while the Chairman of the
Corporation was away abroad?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
HEAVY ENGINEERING (SHRI K.C.
PANT): (a) The Artisan trainees of
Heavy Machine Building Plant of
Heavy Engineering Corporation Ltd,,
Ranchi, went on tool down strike on
the 6th October, 1969, Artisan trainees
of the other units joined the strike on
the 27th October.

(c) The strike was called off on
the 13th November, 1969,

(d) This information is not avail-
able, It is being collected and will
be laid on the Table of the House.

(e} Yes, Sir; as earlier planned, the
Deputy Chairman of the company
went on tour to certain foreign coun-
tries on the company's business,

(f) No, Sir.

Assembly Seat Reserved for Sche-
duled Castes and Scheduled
Tribes in General Elections

4013, SHRI KARTIK ORAON:
Will the Minister of LAW AND
SOCIAL. WELFARE be pleased to
state:

(a) the population of Hazari Bagh
District in Bihar according to 1951
and 1961 Census Reports;

(b) the population of the members
of the Scheduled Castes and Sche-
duled Tribes according to the said
Census Reports: and

(c) the total number of Assemhly
seats and reserved seats for the
Scheduled Castes and Scheduled
Tribes during the 1952, 1957, 1962
and 1967 General Elections”.

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRI M. YUNUS SALEEM):

(a) 1981 1,987,210
19861 2,396,411
S. Castes 5. Tribes
(1861 216722 267,880
1001 300,647 270,683
Tata S. Castea 8, Triles
(v) 1052 IS5 2 1
1957 16 1 2
1982 16 1 2
1967 0 2 Nl



93  Written Answers

Repairs of Adim Jati Sewa Mandal
Hostels in Bihar

46i4. SHRI KARTIK ORAON:
Will the Minister of LAW AND
SOCIAL WELFARE be pleased to
state:

(a) whether it is a lact that the
Adivasi Hostels run by tre Adiin
Jati Sewa Mandal in Bihar are in
deplorable conditions and left un-
cared for and that mos{ of the
Hostels have not been repaired at
all for the last ten years or so:

(b} if so, the
and

reasons therefor;

(c) if the reply to part (a) above
is in tha negative, the amount of
money sanctioned for repairs of the
varisus Adivasi Hostcls with special

reference to the Adim Jati Sewa
Mandal Hostels at Sissaj and at
Mahatma Gandhi Memorial School

Hostel at Maradih Kuru in Ranchi
District?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR, SHRIMATI PHUIL-
RENU GUHA): (a) It is a fact that
the Adivasi Hostels run by the Adim
Jati Sewa Mandal in Bihar have not
been repaired for many years,

(b} The Adim Jati Sewa Mandal
did not draw the attention of the
State Government to this earlier.
Only recently the Mandal has asked
for funds for repairs of these hostels,
This proposal is under consideration
of the State Government.

(c) Does not arise.

Appointment ‘l)lt Shm Engineer in

s

4015, SHRI KARTIK ORAON:
" Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased
to state:

(a) whether it 15 a fact that the
same person is in charae of the joh
of the Chief Engziieer (Technical)
and Chief Engineer (Design) of the
Heavy Machine Building Plant of
the Heavy Encineer.ng Corporation

Limited, Ranchi;
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(b) if so, the rcasons therefor;
and
(c) if not, whether the posts of

the Chief Engineer (Technical) and
the Chief Engineer (Design) have
been filled up?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
HEAVY ENGINEERING (SHRI K. C,
PANT): (a) There is no post of Chief
Engineer (Design) in the Heavy Ma-
chine Building Plant. There is a post
of Chief Design Engineer. The posts
of Chief Engineer (Technical) and
Chief Design Engincer are at present
held by two different persons.

(b) Does not arise.

(c) The post of Chief Engineer
(Technical) has been filled up and
another officer is acting as Chief
Design Engineer.

Hindustan
Produc-

Foreign Exchange to
Tools Ltd., to Expand
tion of Watches

4016. SHRI REDABRATA BARUA:
Will the Minister of INDUST-
RIAL, DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) whether the Hindustan Ma-
chine Tools Ltd. has applied for
sanction of foreign exchange to
fxé:iand production of watches in
ndia;

(b) whether it is a fact that Gov-
ernment have refused to sanction
the same although huge losses in
imports and through smuggling of
foreign watches have taken plare;
and

(c) if so, the reason thercfor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED): (a) to (c) A
proposal for expansion of production
of watches by Hindustan Machine
Tools Ltd. is under consideration,
The question of sanction of foreign
exchange needed to implement the
proposal will arise only after the
scheme is approved.
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Project of Socio-Ecomomic Survey of
Indian Non-Student Youth

4018, SHRI D. N. PATODIA: Will
the Minister of LAW AND SOCIAL
WHELFARE be pleased to state:

(a) whether it is a fact that the
Government of U.S.A. have financed
a project of socio-economic survey
of Indian non-student youth; and

(b) if so, the particulars and the
objectives that are proposed to be
achieved as a result of the survey
and how far the work of the survey
has progressed?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. SHRIMATI PHUL-
RENU GUHA): (a) and (b). A pro-
ject for socio-economic survey of non-
student youth in Delhi has been
financed by U.S. Government,

The main objectives of the study
are: (i) to identify the conditions and
processes that are responsible for
large scale dropout and stagnation in
the educational institutions; (ii) to
know their levels of living; (iii) to
know how they spend their time; (iv)
to know the type of mass-media to
which they are exposed; (v) to know
to what extent and how they are
reached by the existing youth organi-
zations and programmes; (vi) to know
the educational status, aspirations,
and plans of the non-student youth:
(vii) to know the employment status,
occupational aspirations and plans of
non-student vouth besides the em-
ployment seeking experience of
youth: (viii) to know the extent and
nature of alienation of youth: (ix) to
know the values of achievements and
social mobility in terms of the Life-
orientations viz, Individualistic,
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Familistic, Activistic-passivistic, and
present-future orientation of youth;
(x) to know the political awareness
and the attitude of youth,

The first phase of the study is al-
ready over and the second phase is
likely to be completed by December,
1970.

Industries in Chandigarh

4019. SHRI SHRICHAND GOYAL:
Will the Minister of INDUST-
RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AIFFAIH>
be pleased to state: ’

(a) whether it is fact that the
industries in Chandigaih are at a
standstill for the past ten years or
so; and

(b) whether Government  have
any scheme to oller proper incen-
tive for the development of indus-
tries at Chandigarn?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTEHRN A
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) No. Sir.

(b) The following incentives are
being provided by the Chandigarh
Administration: —

1. Allotment of industrial plots
at negotiated price.

2. Reduction in Central Sales-
tax for manufacturing indus-
tries,

3. Making available amenities
like water, power and com-
munications readily.

4. Liberalisation of the condi-
tions for grant of small loan:

to small scale industries and
big loans at subsidised rate.

5. Affording financial assistance
from Delhi Financial Corpo-
ration with which Chandi-
garh is affiliated.

T wen woe wigwenr vt frarfe

4020 St wiwt ®E W oWy
fafa war worwr wegwr wiat o7 A W
¥OORGT fF
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Expenditure on Industrial Prices
Commission

4021. SHRI LOBO PRABHU: Will
the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be
pleased to state:

(a) the estimated expenditure on
the proposed industrial prices com-
mission and whether this will be
halanced by any reduction of expen-
diture on the Tariff Commassion and
other  administrations  responsible
for tHe Essential Commodities Act;

(b) since it is provosed to reduce
the TarifT Commission “to its origi-
nal responsibility  for  determining
the level of protection against
imports”. what has been the volume
of work under this hvad and will
it not diminish as customs duties
aree now  determined on fiscal and
not protective grounds;
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(c) whether the decisions of the
Commission will be given legal force
in order to avoid frustration from
Government intecierence as in the
proposals of the Agricultural Prices
Commission; and

(d) if legal validity is tc be given,
whether price contrcl will be ex-
tended where it does not exist so
far, and if not, how are the pro-
posals of the Commissicn going to
be enforced?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) to (d).
The Government of India has decid-
ed, in principle, to set up a Bureau
of Industrial Costs and Prices, in the
Ministry of Industrial Development,
Internal Trade and Company Affairs,
and not a separate Commission. The
Bureau is intended to make quick
and yet thorough-going cost studies
pertaining to industries referred to it.
These studies would not be of the
nature of enquiries undertaken by
the Tariff Commission, but mainly
with a view to analysing the present
cost structure of industries with
reference to costs of inputs, possibili-
ties of technological improvements,
proper utilisation of capital and
materials, and present costs in rela-
tion to the optimum efficiency of
industrial units in the industry in
question together with the scope and
methods for achieving cost reduction.
The Burcau would not replace the
Tariff Commission or take over any
of its functions. Detailed administra-
tive arrangements regarding the
Burcau have yet to be finalised.

Special Machinery to Check Deten-
tion of Malil and Fxpress Trains

4022, SHRI BEDABRATA BARUA:

Will the Minister of RAILWAYS
Lie pleased to state:
(a) whether theve is a  speeial

machinery to ensure that ](?nﬁ—dis-
tance Mail or Exprese trains are
not detained on flimsy grounds:
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(b) whether there is any system
to examine every case of detention
to find out if reasonabie dilicenee
had been exercised by persons con-
cerned so that ‘rains run in time;
and

(¢) whether any case of negli-
gence resulting in such detention of
trains was taken up for punishment
during the year 1968-697

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) and (b). The punctuality perfor-
mance of passenger carrying trains is
scrutinised on a daily basis at various
levels of the Railway Administra-
tions. All cases of unscheduled deten-
tions to trains are carefully analysed
and the stafl found guilty of negli-
gence etc. are duly punished.

(c) Yes.
amT W sar
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Seiting up of Wagon-Manufacturing

Plant in Iran
4024. SHRI B. K. DASCHOW-
DHURI:

SHRI PILOO MODY:
) SHRI M. L. SONDHI:
. SHRI P. K, DEO:

Will the Minister of INDUST-
RIAL DEVELCPM&=NT, INTERNAI
TRADE AND COMPANY AFFAIRS
Le pleased to state:
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(a) whether any agreement has
been signed between India and
Iran to set up wacon-manufacturing
plant in Iran;

(b) if so, the details thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) and (b).
In pursuance of the discussions held
by the Indo-Iranian Joint Commis-
sion for Economic, Trade and Techni-
cal Cooperation, a proposal to set up
a joint venture for the manufacture
of railway wagons in Iran is under
consideration.

Ghortage of Electrode IPPaste and its
Impact on Export of Ferroman-
ganese

4025. SHRI D. N. PATODIA: Will
the Minister of STEEL AND HEAVY
ENGINEERING be plcased to state:

(a) whether it is a fact that due
L acate shortage of clectrode paste,
the export  of ferro-manganese is
| kely to be affected seriously;

(b) whether only two private
companies have to makc the requir-
cd supply and both these companics
have intimated to the producers of
[crro-manganese  their inability to
meet the reguirement of the indus-
try as they are not getting adequate
raw material; and

(c) if so, tke total shortage of
clectrode paste that the Industry is
facing at present and how Govern-
ment propose to meet the requirc-

ment of the industry so that they
are able to keep up the export
targets?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
HEAVY ENGINEERING (SHRI K. C.
PANT: (a) No, Sir.

(h) The annual reguirement of
clectrode paste for ferro-manganesc
production is 5,000 tonnes. This is, at
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present, being met by M/s. Indian
Aluminium Co, and M/s. Graphite
India Limited, Indian Aluminium Co.
have expressed inability to continue
supplies during January—June, 1970
period to meet their own require-
ments for aluminium smelting. M/s.
Graphite India is, however, expected
to be able to supply the full require-
ments of Ferro-manganese producers.
Steps have been taken to ensure ade-
quate supply of raw materials to the
unit.

(cp Does not arise.

Post-Matric  Scholarships to Sche-
duled Caste/Scheduled Tribes
Students

4026. SHRI RAM CHARAN: Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state:

(a) the amount per month being
paid to the students belonging to
the Scheduled Castes and Scheduled
Tribes for post-malric and post-
graduate studies, as scholarship:

(b) whether it is a fact that the
same amount was being paid to such
students in the years 1443 and 1949;

(c) if so, what is the justification
for this policy, when the prices of
essential commodities have increas-
ed about 15 times than in 1948 or
1949,

(d) whether Governmient are con-
sidering to increase the amount
suitably and also raise the income
limit of the parents fur the purpose
ot scholarstip; and

(e) ir so. how much amount as
limit of income and scholarship has
been proposed and when the decision
is cxpected to be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE [DR. (SHRIMATID
PHULRENU GUHA]: (a) The infor-
mation is given in the statement laid
on the Table of the House. [Placed
.n Library. See No, 1.T-2384/69.]
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(b) No, Sir.

(c) to (e). The Parliamentary Com-
mittec on the Welfare of Scheduled
Castes and Scheduled Tribes has |,
examined these issues in detail. Their
recommendations in this regard will
be examineéd before taking any deci-
sion,

Development of Cottage Industries in
Mysore and Kerala State

4027. SHRI S. M. KRISHNA: Will
the Minister of INDUSTRIAL DE-
VELCPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether there is is any scheme
under consideration of Government

for the development of cottuge indus- |

tries in the States of Mysore and
Kerala during the years 1969-70 and
1670-71;

(b) if so, details of
and

the scheme;

(¢) the nature of assistance like-
ly to be given to those States fur the
development of cottage industrics in
those States?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED): (a) to (c).
Information is being collected and
will be laid on the Table of the
House in due course.

Government Saw Mills in Andamans

4028. SHRI BHAGABAN DAS:
SHRI MOHAMMAD 1s-
MAIL:
SHRI JYOTIRMOY BASU:
SHRI BADRUDDUJA :
SHRI B. K. MODAK :

Will the Minister of INDUSTRIAL
DEVELOPMENT. INTERNAL
TRADE AND COMPANY AFFAIRS -
be pleased to state:

(a) the value of products sold by
he Government Saw Mills in Anda-
mans, year-wise, from 1966-67 to
1968-69:



105  Wratten dnswers

(b) the amount of profit made or
loss incurred during tke last threc
years; and

(c) the steps, if any, being taken
to improve its working?
THE MINISTER OF INDUSTRIAL

DEVELOPMENT. INTERNAL
TRADE AND COMPANY AFFAIRS
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facie case for the issue of the licence
does not exist, The Corporation was,
however, given an opportunity to
state their case within three weeks
of the issue of the letter before reach-
ing a decision. A representation has
been received from the Corporation
which is under consideration of
Government.

(SHRI F. A. AHMED): (a) to (c). .

The information is being collected
and will be laid on the Table of the
Housc.

Licence to Fstablish Units to Manu-
facture Resins and Wine from
Grapes

4029. SHRI S. K. TAPURIAH: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether some State Industrial
Development Corporations have ap-
preached the Central Government [or
the grant of liccnees for the cstab-
lishment of unils to prepare resins
and wine based on utilisat'on of
grapes;

i{b) whether tle matter has sinece
been considered by Gowvernment: and

(c) if so. the decision taken by Gov-
ernment in this rcgard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) to (c¢)
No application from any State Indus-
trial Development Corporation has
been received by Government for the
manufacture of resins from grapes.
An application was received in Dec-
ember. 1968, from the Punjab
State Industrial Development Corpo-
ration Ltd. for grant of a licence
under the Industries (Development
and Regulation) Act, 1951 for estab-
lishing a new unit in the State. in
the Public Sector. for the manufac-
ture of champaune and wines (dry
and wet) based on utilisation of
grapes produced in the State. Gov-
crnment issued o letter on 22-7-69 to
the Corporation saying that a prima

WTO-ZAAT WA AT GAYT aqn
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(1) it aw wE ww T T
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Janhit Trust

4031, SHRI KANWAR  LAL
' GUPTA:

SHRI RAM SINGH AYAR-
WAL:

SHRI RAM SWARUP

VIDYARTHI:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERN A L
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) the names and addresses of the
persons, companies and firms, who
have purchased shares of tke Janhit
Trust which publishes the "National
Herald” or depos ted money in any
form with the Trust in the last thres
years,

(b) the amount against cach por-
son, firm or company and thc¢ figures
year-wise;

(¢) whether it is a [uct that this
Trust has taken loan {rom the banks:

(d) if so, the names of the banks
and the security against which the
loans were advanced to the Trust:
and

() The names and addresscs of the
persons and companies who had de-
posited money amounting to Rs, 10.6(0
or more in this Trust in any form?

THE MINISTER OF INDUSTRIAL
NDEVELOPMENT. INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRT F. A. AHMED): (a) to (e).
The information sought for about
Janhit Trust, which does not appear
to have been registered under Indian
Companies Act (1956) is not available
with the Government.
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Advances to and Investment by Top
Ten Industrial Houses

4032. SHRI KANWAR LAL
GUPTA.: Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) the names of the first ten indus-
trial houses mentioned in the Mono-
poly Commission Report and the
money advanced by Governmeni or
its inancial Corporation including
the Life Insurance Corporation, State
Bank of India etc., to each of these
industrial houses;

(b) what is the total investment of
each industrial house in their com-
panies; and

(c) the steps taken by Government
to stop monopoly in future?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (aj and {1,
The information is being collected
and will be laid on the Table of the
House.

(c) The Monopolies and Restrictive
Trade Practices Bill, 1969 has been
introduced in Parliament with a view
to providing that the operation of the
economic system does not result in
tho concentration of cconomic power
to the common detriment, for the
control of monopolies, for the prohi-
bition of monopolistic and restrictive
trade practices and for matters con-
neeted therew 'th or ircidental there-
to. The Bill is at prescnt under con-
sideration of the Lok Sabha.

Complaints Received by Flection
Commission Regarding Presi-
dent's Election

4033. SHRI KANWAR LAL
GUPTA: Will the Minister of LAW
AND SOCIAL WELFARE be pleased
to state:
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(a) the number of complaints re-
ceived by the Election Commission
regarding President’s Election;

(b) the names of the complain-
ants and the details of their com-
plaints;

(c) whetker any inquiry has been
made into the complaints and, if
s0, the result of the inguiry; and

(d) the changes which are pro-
posed to he made bv Government
in the Presidential anc' Vice-Presi-
dential Elections Rules. 19527

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRI M. YUNUS SALEEM):
(a) 11 (Eleven).

(b) A statement showing the names
of the complainants and the details
of their complaints is laid on the
Table of the House. [Placed in
Library, See No. LT-2383764% 1

(¢) No, Sir.

(d: The Election Commission Is
considering making recommendation
for necessary amendments in the
Presidential Flections Act and Rules
thereof for the consideration of the
Government,

Delays in Completion of KElecirifica-
tion Schemes Underiaken by
Indian Railways

4034. SHRI PREM CHAND
VERMA: Will the Minister of RAIL~
WAYS be pleased tp state:

(a) whetker it i5 a fa~t that almost
none of the electrificaliom <chemes
undertaken by the Railways cusing
the Second and Third Plans wcere
completed according tr fargete and
some of them are not likely to te
completed till 1971

(hy if =3 ths names o the
schemes, dates on which undertaken
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and completed against the target
date and when the schemes, which
have not yet been completed, are
likely to be completed;

(c) the new schemes which have
been undertaken during the Fourth
Five Year Plan, what are their
target dates and what progress has
so far been made; and

(d) the reasons for delays in car-
rying out of these schemes and
whether Government have made any
attempt to find out the justification
of delay and to rectify the wrong
planning and execution?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) t (d). A statement is laid on the
Table of the House. [Placed in
Library. See No. LT-2396/69.]

Import of Fish Plate Quality Billets
for Railways

4035,  SHRI PREM CHAND
VERMA: Will the Minister of RAIL-
WAYS be pleased to state:

~ (a) wrether it is a fact that dur-
ing the year 1964-65, large quanti-
ties of fish plate quality billets were
imuorted by the Railways;

(bi whethker it is also a fact that
the nuantities ordered were much
in excess of the quantities of billets
actually consumed during the res-
pect've period and a large excess
was carried over;

(c) whother it is further a fact
that the billets were ordered in spite
ol sufficicnt quantity having been
offered by the steel plants of the
Hindustan Steel Ltd. and that all
c-ders on these plants were cancel-
led for 1966 and 1967 and also orders
fr= imports;

fd) the roacon why the ofTer of
“ten] plants of the Hindustan Steel
I.td. was not accepted; and
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(e) whether any 1esponsibility for
wrong assessment, wrong planning
and wastage of Jureign exchungu
wasg fixed, details of the action taken
against the officers responsible
therefor?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) Yes, Sir. Orders for the import of
15.000 tonnes of fish plate quality
billets were placed in 1964-65 against
which about 13,000 tonnes had been
received.

‘(b) Yes, Sir. Although the billets
imported were not in excess of the
requirements, these could not be con-
sumed due to failure of the contrac-
tors on whom orders for the manu-
facture and supply of fish-plates had
been placed. All the billets have,
however, since been consumed.

(¢) No. Sir. The import of billets
was made after accounting for the
indigenous capacity of production of
billets then available. No orders for
the supply of billets were placed by
the Railway Board on the steel
plants of Hindustan Steel Ltd. during
1966 or 1967, as orders for the supply
of finished fish-plates had been plac-
cd on Durgapur Stecl Plant from
1966 onwards und they have been
supplying fishplates against those
orders., The question of cancellstion
of any orders for billets, therefore,
did not arise.

(d) and (¢). Do not arise in view
of reply to (a), (b) and (c) above.

Purchase of Power for Indian
Railwaysg
4036. SHRI PREM CHAND

VERMA: Will the Minist:r of RATL-
WAYS be pleased to state:

(a) whether it is a fact that the
Railways  purchase power fiom
different agencies at different rates:

(b} which are the asencies from
which electricity is hought and at
what rate from each agency,
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(¢) the reason why it has not bLeen
pussible to buy electricity at a uni-
form rate from -all the agencies;

(d) the stups being taken to buy

cleetricity at uniform and reason-
.ble rates and, if not, the reasons
therefor; and

(¢) whether the Railways propose
to set up their own gencration ar-
rangements and, if 50 what are the
plans, the extent of m\rn.sl.menl and
when the production is expected to
Legin?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
‘-NAS;{S (SHRI GOVINDA MENON):
(a) Yes,

(b) The agencies from which elec-
tricity is being bought by the Rail-
wavs are too numerous to permit of
mention. The rates also vary depend-
‘ng upon the local conditions and the
demand and cannot, therefore, be a
fixed figure in all cases.

(¢) The rates for sale of electricity
are fixed by the State Electricity
Boards or other licensees and arc
based on the consideration of a
rcasonable return on investment
made by them. The agencies are
generally autonomous bodies who
have full powers to fix their own
tariffs. Because generation and trans-
mission of electricity depends on a
number of factors varying from place
to place, a uniform rate is not avail-
able from all agencies,

(d) No steps can be taken to buy
clectricity at a uniform rate, Electri-
city is purchased from State Electri-
city Boards/licensees according to
the prevailing rates of the area con-
cerned.

(e) Generally the Railways are
buying electricity from State Electri-
city Boards/licensees but at several
places, Railways have set up their
own power houses as well where
clectricity  is  either not available
from other agencies or it is found
more economical to generate in their
own power houses.
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Import of Pnewnalic Power Ham-
mer for Charbagh Workshop

4037. SHRI PREM CHAND
VERMA: Will the Munister of RAIL-
WAYS be pleased to state:

(a) whether it is a faoct that a 3-
ton pneumatic power hammer wvas
imported by the railways in 157 at
a cost of more than rupecs two lukhs
for the Charbag Workstop:

(b) whether it is alsp a fact that
it wag not installed for 4} years and
a manufacturing defect waus discov-
ered after 7 years;

{¢) whether it is further a fact
that the hammer is not working
even now and the Workshop has to
get its requirements from elsevhere;
and

(d) whether responsihility for this
big loss has been tixed and how it
is proposed to get the hammer in a
working condition?

THE MINISTER OF LAW AND
SOCTAL. WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) and (b). A 3-ton pneumatic ham-
mer was imported by the Northern
Railway in 1957 at a cost of Rs, 2.08
lakhs. The installation of this ham-
mer was a part of reorganisation
plan of the Charbagh Workshop
which covered a five-year period
(1956—61). The hammer was taken
over by the Northern Railway in
November 1957 and installed in July
1961 i.e. after 3 vears and 8 months.

After working for over two years,
the hammer developed a crack on
the cylinder wall and stuffing box.
This was repaired in the normal
course by the railway.

(c¢) No.

(d) There is no loss and the ham-
mer is in working condition.
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Travelling Ticket Examiner of
Kacheguda (Andhra Pradesh)

4040. SHRI TENNETI VISWA-
NATHAM: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that a
Travelling Ticket Examiner of
Kacheguda (Andhra Pradesh) charg-
ed and collected excess fare from
a Vigilance Inspecter of the South
Central Railway on the 13th Febru-
ary 1969 when the said Inspector
was unauthorisedly taknz his child-
ren in a 1st class compartment:

(b) whether the Travelling Ticket
Examiner reported the same to
higher authorities; and

(c) the actior taken against the
Vigilance Inspector and what is the
protection given to the Travelling
Ticket Examiner, who as & conse-
quence of discharging his duty, was
threatened by the Vigilance Inspec.
tor with dire consequences?
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THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
}N?{,S (SHRI GOVINDA MENON):
a) Yes

(b) Yes.

(c) The action to be taken against
Vlg:lqnce Inspector is under consi-
deration. As regards the second part
of this question, no such complaint
has been received. The interests of
the Travelling Ticket Examiner con-
cerned will however, be looked after
by the Railway Administration,
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Shortfall in Production of Leather
Goods

4044, SHRI SITARAM KESRI: Will
the Minister of INDUSTRIAL DEVE-
LCPMENT, INTERNAl, TRADE
AND COMPANY AFFAIRS be
pleased to state:

(a) whether it is a fact that there
has been a considerable shortfall in
the production of leather goods dur-
ing the last two years;

(b) if so, the
and

reasons therefor:

(c) the steps Government propose,

to take to give incentives to leather
industry to enable them to increasc
their production?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) and (b).
As a large amount of production of
leather goods is in the small scale
sector the exact production figures
are not available. However footwear
production in the large scale sector
has been as follows:—

Year Million pairs
1966 16.9
1967 179
1968 18.2

(e) (i) The export of raw hides is
banned.

(ii) The export of raw goat
sking is restricted and is
allowed on export quota.
The present export quota
is 20 per cent of the best
%gan exports during 1954—

(iii) The import of raw hides
and

skins and wattle ex-
tract/bark is allowed
under O.GL,
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(iv) Leather and leather goods
industries are included in
the list of Priority Indus-
tries and liberal import of
ra:lv materials are permit-
ted.

(v) Under the registered ex-
porter policy raw materials
are allowed to be imported
against exports of leather
and leather goods.

The units in the small scale
sector are being encouraged
to set up mechanised and
semi-mechanised units. The
National Small Industries
Corporation is supplying
machinery under hire-
purchase system; technical
advice is being rendered by
the Small Scale Industries
Organisation, and financial
assistance is being given
by various financial institu-
tions,

(vi

Bharat Barrel and Drum Mfg. Com-
Pany (P.) Ltd.

4045 SHRI SITARAM KESRI: Will
the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be
pleased to refer to the reply riven
to Unstarred Questicn No. 1251 on
the 29th July, 1969 and state:

(a) whaf is the licensed capacity
of the original plant of Bharat Barrel
and Drum Mig. Company (Private)
Ltd., for 45 gallon harruls:

(b) whether it is a fact that Gov-
ernment while amending their In-
dustrial Licence dared 20th July
1960 had agreed to ailot raw material
to them on the Lasis of 360) num-

bers of barrels per day on siagle
shift:
(e) if so, whether Government

have ever allotted raw materials to
them on the basis of 3600 number
of barrels per day on the single
shift; and

(d) if not, the reasons therefor”
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRIL F. A. AHMED): (a) to (d). A
Carrying On Business licence dated
20-11-1954 was granted to M/s.
Bharat Barrel and Drum Mfg. Co. (P)
Ltd. for the manufacture of 3600 steel
barrels per day on single shift. The
industrial licence dated 20th July,
1960 for effecting substantial expan-
sion indicated the capacity of drums
and barrels as 27,800 tons per annum
after expansion. When the licence
was amended ‘under letter dated 5th
June, 1961, the capacity of steel bar-
rels was again indicated as 3,600
numbers per day on single shift sub-
ject to the condition that the existing
capacity in tons would not be altered.
The basis of allocation of raw mate-
rial to the barrel industry has all
along been assessed capacity and not
licensed capacity. Attention in this
connection is invited to pages 21 to
34 of the 85th Report of the Estimates
Committee presented to the Lok
Sabha on the 30th April, 1969. Gov-
ernment’s views on the recommenda-
tions of the Committee will be com-
municated to the Committee and a
final decision will be taken thereon
after the further recommendations of
the Committee are made known to
the Government,

Hind Galvanising and Engineering
Co. (P) Ltd

4046, SHRI SITARAM KESRI:
SHRI ARJUN SINGH BHA-
DORIA:

Will the Minister of INDUST-
RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to refer to the reply
given to Starred Question No. 206
on the 29th July, 1969 regarding
Hind Galvanising and Engineering
Company (P.) Ltd aud state:

_(a) whether Government have
since received full particulars and
ascertain complete legal position of
the case; and

(b) if so, the details thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) and (b).
Complete particulars are not yet
L/J(N)BLES—6
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ready and the same will be laid on
the Table of the House as soon as the
same is received.
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Thakur Paper Mills Lid, Samasti-

pur (Bihar)
4048. SHRI BHOGENDRA JHA:
Will the Minister of INDUST-

RIAL. DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is proposed to take-
over and rehabilitate the Thakur
Pager Mills Ltd., Samastipur (Bihar);

(b) if not, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) There is
no such proposal under consideration
of Government,

(b) This is a small unit with a
capacity of 10 tonnes per day which
is closed for quite some years on
account of financial and managerial
problems,

Allotment of Quarters to Optees
Working in Headquarters Offices
of South Central Railway

49. SHRI SURAJ BHAN: Will

the Minister of RAILWAYS bLe
pleased to state:

(a) whether all the optees to the
Headquarters Cffices olP the South
Central Railway have been allctted
quarters;
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(b) whether any complaint has
been received from the employees
pointing out mal-practices in allot-
ment of quarters; and

(c) if so, the action takep there-
on?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) All the employees who opted for
the Headquarters Offices on the con-
dition that they should be provided
with residential accommodation have
been allotted quarters. The names of
others have been registered and they
are being allotted quarters according
to their turn.

(b) No sir.

(c) Does not arise.

Posts of Khalasis in Loco, Carriage
and Wagon Workshop, Lallagu-
dagate (South Central Rail-
way)

4050. SHRI SURAJ BHAN: Will
the Minister of RAILWAYS te
pleased to state:

(a) how many and for how’ lung
vacancies of Khalasi posts hav~ been
kept unfilled in the Loco, Carriage
and Wagon Workshep, South Central
Railway, Lallagudagate;

(b) whether it is a fact that Kha-
lasis were recruited and empanelled

for being posted against the said
vacancies; and

(¢) if so, the action being taken
to operate the panel and to fill the
vacancies?

THE MINISTER OF LAW AND
SOCIAL, WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) About 417 posts are vacant for
more than a year.

(b} A panel was formed and notifi-
ed on 15-11-1968.
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(c) A number of staff were render-
ed surplus due to dieselisation, and in
the context of their absorption the
panel could not be operated upon.
The question of drawing men from
the panel will be considered later to
the extent it may become necessary.

Payment of Arrears to Elecirical
Train Lighting and Electrical

Maintenance Staff, Lalla-
gudagate (South Central)
Ralflway)

4051. SHRI SURAJ BHAN: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
Railway Board issued orders for
drawing arrears of pay to Electrical
Train Lighting and Electrical Main-
tenance staff who were promoted to
highly skilled I and II Grades under
the Sankar Saran Award:

(b) whether arrcars of pay have
been paid to the said stail working
at Lallagudagate on the South Cen-
tral Railway;

(c) if not, the steps being taken
to expedite payment of the said
arrears of pay tp the stafl concerned;

(d) whether  Government would
consider paying the arrears from the
31st October,” 1962 as was done in
the case of some other Departments
of the Railway:; and

(e) what would have been the
position had the upgradation been
implemented in 1962 and the pay
ptf fl;-lf:;e promoted staff fixed in 1962
itself?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) No. The upgradation orders issu-
ed on 31st May, 1963 as per Justice
Sankar Saran Tribunal's recommen-
dation relate to staff in Mechanical
Workshop;; only. However the Gov-
ernment issued orders on 1-4-1968 to
the effect that the skilled posts in
the non-mechanical workshops may
also be upgraded to the Highly Skill-
ed grades, on the basis of worth of
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charge, on the lines of the recom-
mendation made by Justice Sankar
Saran's Tribunal. Subsequently, it
was clarified to the Railway Ad-
ministration that payment of arrears
to the staff promoted against the
posts upgraded in non-mechanical
workshops may be made with effect
from 1-4-1968.

(b) No.

(c) The Railway Administration is
being directed to arrange payment of
arrears early to the staff.

(d) In view of answer to part (a)
of the Question, arrears are due nor-
mally only from 1-4-1968.

(e} The upgradation orders as per
Justice Sankar Saran's Tribunal issu-
ed on 31st May, 1963 related only to
staff in Mechanical Workshops, and
as such they could not be made appli-
cable to staff in non-mechanical
workshops. Therefore, the question
of fixing the pay of these staff in
1962 does not normally arise.

Licences to Big Business Houses

4052. SHRI R. K. BIRLA: Will
the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE

AND COMPANY AFFAIRS be pleas-
ed to state:

(a) the percentage of shares in
getting licences by 73 large houses
including their second ticrs as com-
pared to other companics in private
sector, individual  non-corporate
bodies, public s2ctor and cn-cpera-
tives during the period covered by
the Dutt Committee on the Indus-
trial Licensing Policy Inquiry;

_ (b) the percentage of failure in
m"{plementing the licences by the
said 73 large houses as compared to
otler companies and firms in pri-
va;e, public and cooperative sectors;
an

(c) the total amount of revenue
collected by Government om account
of import duty, excise duty, income-
tax. sales-tax etc. from these 73
houses during the above period as
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against revenue collected on these
accounts other private companies,
cooperatives and public sector under-
takings?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) and (b).
Details of the number of industrial
licences issued to the 73 Large Indus-
trial Houses and other companies etc.
and the percentage of non-implemen-
tation of the licences issued to the
Large Houses as compared to others
are available in the Report of the
Industrial Licensing Policy Inquiry
Committee which has already been
laid on the Table of the House.

(¢) The information is not readily
available. In view of the fact that the
73 Large Houses consist of about 2000
individual firms and the number of
other private companies, cooperative
and public sector undertakings put
together will be much larger, the great
deal of time and labour required to
collate the above information would
not be commensurate with the pur-
poses that may possibly be achieved.
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Amendment of Representation of 1he
People Act

4054. SHRI - SHRI CHAND
GOYAL: Will the Minister of LAW
AND SOCIAL WELFARE be pleas-
ed to state:

(a) whether Goverament was con-
sidering to amend the Representa-
tion of the People Act;

(b) the main provision likely to
be amended; and

(c) the time by which the amend-
ing Bill is likely to be introduced
in Parliament?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRI M, YUNUS SALEEM):
(a) to (c). A number of proposals
to amend the Representation of the
People Act, 1950 and the Representa-
tion of the People Act, 1951, is being
formulated by the Election Commis-
sion and these amendments are ex-
pected to cover the entire field of
election law and are quite large in
number, They will further be discus-
sed at a meeting of all the Chief
Electoral Officers. The Government
will thereafter take steps to intro-
duce a Bill in Parliament after a
thorough examination of the propo-
sals of the Election Commission.
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Implementation of Industrial Poliey
Resolution in Small Scale Sector

4056. SHRI JYOTIRMOY BASU:
Will the Minister of INDUST-
RIALL. DEVELOPMENT, INTERNAL
TRADE AND COMPANY ATFFAIRS
be pleased to state:

(a) whether Government are con-
templating to formulate an instru-
ment of instructions for more effec-
tive implementation of the Industrial
Policy Resolution in the Small-scale
sectar;

130

(b) if so, the time by which those
instructions are expected to be
ready;

(c) whether it is a fact that even
in reserved areas, large-scale under-
takings have expanded their licensed
capacity in an unauthorised manner
thereby creating difficulties” for the
small-scale industries to expand; and

(d) if so, the steps being taken in
this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMEND, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F, A. AHMED): (a) and (b).
A Committee headed by Dr. P. S.
Lokanathan was appointed in June,
1969, for preparing guidelines for
better implementation of the Indus-
trial Policy Resolution in so far as it
relates to the small scale sector. The
Committee has since submitted its
report which is to be considered by
the Small Scale Industries Board
shortly.

(c) and (d). There have been a few
instances of this nature. Action to
be taken in this regard is under
consideration of the Government,

Companles with hl:orelsn Collabora-
tion

4057. SHRI JYOTIRMOY BASU:
SHRI ABDUL GANI DAR:
SHRI K. N. PANDEY:

Will the Minister of INDUST-
RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) the names of Companies set up
in India during 1967, 1968 and 18969
with foreign financial and technical
collaboration;

(b) how equity and preference
capital had been distributed between
the foreign companies and their In-
dian collaborators in each case; ana

(c) while granting licences for set-
ting up industries in collaboration
with foreign firms whether Govern-
ment took into consideration the ob-
servations and recommendations of
the Industrial, Licensing Policy En-
quiry Committee?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) and (b).
Lists of industrial undertakings hav-
ing foreign collaboration and indi-
cating, inter alia, the names of In-
dian parties, foreign collaborators,
items of manufacture and whether
the collaboration agreement also in-
volves foreign capital participation,
are published quarterly in the Jour-
nal of Industry and Trade, copies of
which are available in the Library of
Parliament,

The composition of the capital
structure and the distribution of
equity and preference capital bet-
ween the foreign collaborators and
the Indian parties is governed by
the terms of approval given by the
Government which differs from case
to case depending on the industry
and the nature of participation in
cach case. By and large. only mino-
rity foreign capital participation has
been permitted except in respect of
certain industries.

(¢) The findings and recommenda-
tions of the Industrial Licensing
Policy Inquiry Committee are still
under consideration.

Incentive Scheme for Stenographers
and Typists

4058, SHRI CHANDRIKA PRA-
SAD: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that an
incentive scheme is existing for the
Stenographers working on the In-
dian Railways:

(b) if so, the details thereof and
the reasons therefor;

(¢) whether it is also a fact that
the oprivileer of such incentive
scheme rranted tn Stenographers is
denied to the Typists;

(d) if so, the detaile thercof and
tHe reasons therefor;
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(e) whether it is possible to grant
such incentive scheme for Typists
also to bring more efficiency among
them; and

(f) if not, the reasons therefor?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) Yes, in the shape of advance
increments,

(b) Stenographers in the recruit-
ment grade wviz., Rs. 130—300 who
qualify in a speed test in shorthand
at B0 words per minute are allowed
a higher start of Rs. 150 and those
whp qualify in a speed test in short-
hand at 100 words per minute and
120 words per minute are granted
two and four advance increments
resictive]y or granted higher starts
at Rs. 176 and Rs, 200 respectively
whichever is more favourable to the
employee.

The incentive has been allowed
to Stenographers with a view to at-
tracting sufficient number of steno-
graphers possessing higher profes-
sional competency in stenography,
and to induce existing staff to attain
higher proficiency in service,

(c) THere is no incentive incre-
ment in respect of Typists.

(d) to (f). The grant of incentive
increments is based on the concept
that in certain lines of work, a
monetary inducement to the workers
to themselves attain higher profes-
sional qualifications of proficiency in
their own interests as well as in the
interests of work. While in the case
of Stenographers, the incentive is
worthwhile and desirable, there is
no such consideration in the case of
Typists, whose work is of a standard
nature and the normal risc in pro-
ficiency, which comes with experi-
ence, is adequate to cater to the
requirements of work. Further,
clerks working as Typists in other
Departments of the Government of
India have not been given any in-
centive increments,
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Special Pay to Telephone /Teleprin-
ter /Comptometer rators
and Typists on Indian Rail-

ways

4059, SHRI CHANDRIKA PRA-
SAD: Will the Minisier of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that some
kind of Special pay is paid to the
following categories of staff on the
Indian Railways:

(i) Telephone Operators;
(ii) Teleprinter Operators;
(iii) Comptometer Operators;

(b) if so, the amount paid as Spe-
cial Pay and the reasons therefor;

(c) the criteria taken into consi-
deration for granting the Special pay
to the Railway employees;

(d) the names of the categories of
staff entitled for the Special Pay;

(e) whether typists working on the
Indian Railways are also paid some
Special Pay; and

(f) if so, the details thereof and,
if not, the reasons therefpr'?

THE MINISTER OF LAW AND
SOCIAL:. WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) Yes! but in respect of Teleprin-
ter Operators, special pay is paid
only to those who are borne on the
cadre of Signallers,

(b) Category Amount of
Special Pay.

Telephone 10 per cent of pay

Operatorg subject to a mini-
mum of HKs. 15.00
p.m.

Teleprinter Rs. 15.00 p.m.

Operators

Comptometer Rs. 15 pm,
Operators

Special pay has been granted in
consideration of the specially ardu-
ous nature of the duties.

) (c) Special pay is granted to rail-
way employees in consideration of—

(1) the specially arduous nature
of the duties, or

(2) a specific addition to the work
or responsibilities; or
(3) the unhealthiness of the loca-
lity in which the work is

performed.

(d) A list of categories of staff on
Railways who are granted special
pay is laid on the Table of the
House. [Placed in Library., See No,
L.T-2387/69.]

(e) and (f). Yes, only when utilised
as stenographers in cases where full-
time stenographers, are not justified;
they are granted a special pay of Rs.
30.00 p.m.

Typists Employed on Indian Rall-

ways

4060, SHRI CHANDRIKA PRA-

SAD: Will the Minister of FAIL-
WAYS be pleased to state:

(a) the number of Typists employ-
ed separately on cach Railway Zone
and in different grades with percen-
tages;

(b) the complete channel of pro-
motion of the Typists working on
the Indian Railways;

(c) whether Government had re-
ceived some representation from the
Typists working on the Railways,
through Proper Channel, with an ad-
vance copy by post direct to him, in
regard to their demands and grie-
vances sometime in April, 1969;

(d) if so, the details thereof. and

(¢) the action taken by Govern-

ment thereon?

THE MINISTER OF LAW AND
SOCIAL. WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) A statement is laid on the Table
of the House. [Plat‘ed in Library, See
No. LT-2388/69.]

(bt The channel of promotion for
typists is as under:—
Grade:
Rs. 110—180
Rs. 130—300
Rs. 210—380
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Typists are also allowed to change
over to clerical cadre at their option
within five years of service and
thereafter they are eligible for pro-
motion to grades Rs. 13 ) .
210—380, Rs. 335—425, Rs. 350—475
and Rs. 450—575 in the clerical cadre.
They can also become Stenographers
in Scale Rs. 130—300 after passing
the prescribed test in shorthand and
scek further promotion to higher
grades namely Rs, 210—425 and Rs.
380—530 in the Stenographer’s cadre.

{c) Yes.

(d) The main demands are grant
of operating allowance incentive in
the form of advance increments and
improvement in scales of pay and
promotion prospects,

(e) In order to improve the pros-
pects of promotion of typists, the
percentage distribution of posts in
the higher grades have been revised

from time to time, as indicated be-
low:—

QGrade Percent- Percent. Percont- Exist-

ago ngo age  ing
Prior 0 after after  Percen-
25-7-61  25.7.61 1-6-63  tage
but but  after
Prior to  prior to 1.6.84
1.0-83 1-0-64

210—300 Post: may Posts may 6 10

bio areated be cronied

whern the where the

number of number of

typistato typists to

be super-  be supor-

vised is vinod is

20 or more. 15 or moro,

130 -300 30 30to35 35

110 — 180 70 T0t0 76 L] 50

Besides increasing the percentage of
posts in higher grades in their own
cadre, Typists have been provided
avenue of promotion in the Clerical
as well as Stenographer’s Cadres,
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4061. st qwee fag g oA

IoR FAY gF FA F1 FA F4 fF w7

F1 faare war & gerar (I g3W) T

fraqdt, mrfaae qur fas & 3 @7 &

TFA F AT A FT a6 FAGAT FH AT
FAFEY?

faf aqr @amw wemwr i WA W
(st witfarg Fomr ): foraqdl, wrfaaz
a1 fag & I AT & sTAT AF A4
I GIF FAF w1 S gEE A 2
uT: TH OG99 39 AT & 93 agaw
& TIOPW HTA T FITT AEISAT |

wa aq  faint & @ fowneme
rat w1 " ST

4062 st qnan fag oAy ;w0
R GA qE AT A oFO w7 fE

(%) v 33 wrigmedr & sfoqon §
fatt W@ a91 ¥ W W F A
A ® T E AEA-NER F R
FAXA §; AT

(w) afz g, @ 3a% AT 1 {7

fafa oo ary weqr WY ToA WA
(s Wfer R ) : (%)
F& |

(=) ma@ Ff I5Ar 0
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Visit by French Industrial Mission
to India
4063. SHRI N. R. LASKAR:
SHRIL CHENGALRAYA
NAIDU:

SHRI RAL:HUVIR SINGH
SHASTRI

SHRI J. B. SINGH:

SHRI DHANDAPANI:

SHRI R. BARUA:

SHRI V. NARASIMHA RAO:

Will the Minister of INDUST-
RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that a five
member Industrial Mission from
France visited India in November,
1969 and had a discussion with him;

(b) if so, the nature of the discus-
sion and decision arrived at:

(c) whether the Indo-French col-
laboration was also discussed; and

(d) if so, the final agrecment arriv-
ed at?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) Yes, Sir.

(b) and (c). The discussions were
purely exploratory, the French Mis-
sion being interested in offering col-
laboration in design and engineering.
The Mission has been advised to get
in touch with design and engineer-
ing firms in India in both the pri-
vate and the public sectors.

(d) The question of a final agree-
ment does not arise,

Expenditure on Dutt Committee on
Industrial Licensing Pollt:)!r
4064. SHRI N. R. LASK
SHRI CHENGALRAYA
NAIDU:
SHRI J. B. SINGH:
SHRI DHANDAPANI:
SHRI R. BARTJA:

Will the Minister of INDUST
RIAL DEVELCPMENT, INTERNAI
TRADE AND COMPANY AFFAIR!
be pleased to state:

(a) whether it is a fact that the
Dutt Committee or. Industrial Licen-
sing Policy (ost Ge=ernment Rs, 558
lakhs;

(b) if so, the reasons for such
heavy expenditure incurred thereon,

(c) whether this figure is the
highest as compared to the expendi-
ture involved so far on any other
Commission or Committee; and

(d) whether, in future, Govern-
ment will impose a limit on the ex-
penditure to be incurred in respect
of such Commissions or Committees?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) A total
expenditure of Rs. 19,19 lakhs
was incurred on the Industrial
Licensing Policy Inquiry Committee
during the two years of its existence
from 22-7-1967 to 31-7-1969.

(b) The volume of work entrusted
to the Committee was very large and
the tenure of the Committee, which
was originally sanctioned for six
months from 22-7-1967 had to be ex-
tended from time to time,

(c) The figures of expenditure in-
curred on various Commission or
Committees set up by the Govern-
ment of India during the last so
many years are not readily available
and it is, therefore, difficult to say
how the expenditure on the Dutt
Committee compares with the ex-
penditure incurred on any other
Commission or Committee in the
past. However, every effort was
made to ensure that the expenditure
was kept as low as possible, consis-
tent with essential requirements,

(d) No, Sir, It will not be practic-
able to impose such limits.

Report on Derailment of Allahabad
Gorakhpur Exm on 21st June,

4045. SHRI S. M. KRISHNA :Will
the Minister of RAILWAYS be
pleased to state:

(a) whether Government have
since received the report of Allaha-
bad-Gorakhpur Express derailment
on the 21st June, 1969 in which near-
!y 100 persons lost their lives;

(b) if so, the broad outlines of the
report; and
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(¢) whether a copy of that report
will be laid on the Table of the
House?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAY
(SHRI GOVINDA MENON): (a) and
(b). The Additional Commissioner
of Railway Safety, Calculta, who
held his statutory inquiry into this
accident, has not yet finalised his
report. However, according to his
provisional finding, the accident was
due to an act of sabotage.

(¢) As the Commission of Railway
Safety functions under the adminis-
trative control of the Ministry of
Tourism & Civil Aviation, the ques-
tion of placing the report on the
Table of the House will be consider-
ed by that Ministry when the report
is finalised,

Century Spinning and DManufactur-
ing Co. Ltd., Bombay

4066. SHRI DEVEN SEN: Will
the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleas-
ed to refer to the reply given to
Starred Question No. 1524 on the
6th May, 1969 regarding M/s. Cen-
tury Spinning and Manufacturing
Ctoinpany Limited, Bombay and
state:

(a) whether the requisite informa-
tion in respect of parts (b) and (c)
thereof has since been collected:

(b) if so, the details thereof; and

(¢) if not, the reasons for the de-
lay?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) to (c).
The information is still being col-
lected.
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Claims filed against Railways

4067. SHRI BAL RAJ MADHOK:
SHGRI:.[!'N HARDAYAL DEV-

Will the Minister of RAILWAYS
be pleased to state:

(a) the total number of claims
filed against the Railways during the
vear 1968-69 and the total amount
thereof;

(b) the number of cases
against the Railway; and

(¢) the amount paid to other par-
ties in the form of damages as also
the amount spent in pursuing the
cases?

decided

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) During 1968-69, the total number
of claims preferred against the Rail-
ways was 7,20,036. Statistics showing
amount claimed in respect of each
claim for compensation, are not sepa-
rately maintained.

(b) Number of claims settled by
payment during 1968-69 was 4,10,394.

(c) Gross amount paid as compen-
sation during was Rs.
10,17,88,889, After adjustment of a
sum of Rs 8156285 realised from
sale proceeds on account of unclaim-
ed and damaged goods, etc., the net
amount paid as compensation during
the year was Rs. 9,36,32.604. Sepa-
rate statistics showing the amount
spent in pursuing claims for compen-
sation, are not maintained.

Residential Accominodation for Rail-
way Employees at Delhi

4068. SHRTI BAL RAJ MADHOK:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that a large
number of Railway employees in
Delhi have not been provided with
?ny residential  accommodation so
ar;

(b) if so, the accommodation
available and accommodatinn  re.
quired category-wise; and
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(c) the steps oweing taken to pro-
vide residential accommodation to
all the Railway employees in Delhi
within the next two years?

THE MINISTER OF LAW AND
SQOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) Out of 26019 Railway emrloyces
registered for allotment of quarters
in Delhi Area, 8394 have been pro-
vided with staff quarters.

(b) The information is as under:

x“, l"r Nl}. l‘r
Btudl’ wtafl
in provided
Daelhi with
Category Aroeu Rudlwny
rogistered  Aceo-
fur mmi-

allotment  dation

hose

1. Gnzotted Stoff 368 314
2. Essontinl Class 11
Staff - 3000 2261
3. Essontial Closs IV
Btaff - 0996 RUTH]
4, Non-ossontial Closs
I11 Btall 8014 16588
6. Non-essontinl Clags
IV Staff T 6688 1058
(c) It is not possible to provide
Railway quarters to all Railway

staff employed in Delhi Area within
the next two years. Additional quar-
ters are being constructed on a pro-
grammed basis according to availabi-
lity of funds.

Upliftment of Harijans Living in
Jhuggis of Delhi

4069. SHRI BAL RAJ MADHOK:
Will the Minister of LAW AND
SOCIAL WELFARE be pleased to
state:

(a) whether it is u fact that a
large percentage of the J.J. Colonies
and other Jhugei camps in Delhi
consists of Harijans and other back-
ward people;

(b) if so, the steps taken for their
social uplift in the Gandhi Centenary
year; and

(¢) the colony-wise details in this
regard?

THE MINISTER OF STATE 1IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. (SHRIMATI)
PHULRENU GUHA): (a) to (c). The
information is veing collected from
the Delhi Administration and will
be laid on the Table of the Sabha
as soon as it is receivad.

Delays in Payment of Industrial
Loans to Small Scale Industries
in Delhi

4070. SHRI BAL RAJ MADHOK:
ill the Minister of INDUST-
RIAL DEVELOPMENT INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that the
first instalment of Industrial loans
was given to a number of small
industrialists in Delhi to purchase
industrial plots and build structures
on them about a year back;

(b) whether it is also a fact that
further instalments have not been
glven to such entrepreneurs since
then; and

(c) if so, how many persons are
affected by this delay in paying
further instalments of industrial
loans and what steps are being taken
be avoid such delays in future?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) to (c).
The Delhi Administration gives loans
for purchase of Industrial plot in
lumpsum and not in instalments.
Loans for construction of factory
huilding are, however, given in three
instalments after the lease deed and
layout plans are sanctioned. The
first instalment of construction loan
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was released to 11 parties in March,
1969, The second instalment was
given top 10 of them in November-
December, 1969, The second instai-
ment was not released to one party
as construction of their factory
building was not according to the
approved plan,

dert fefom @ € an g
‘Y e

4071. st 9o ®Wio wWrew® : FAT
I WA TF 9 F FIAT F40 fF

(%) fewraz, 1969 #t #wfE aw
FaT WA § fiwme fediom & fraw ag
T QU a9 gled ©VA " AT AT
FEVTEAT § W S9% a1¢ fFaq aur $9-
YA ¥ A T2HF qq7 gIEE VA QA T
s o

(@) v 7g 7= & & fF@ fedfom
# §@ AU RWAI JT ghee BUAI § AT
1 WREY, 1968 ¥ AT g% WA a9a-
arfeelt & srfoe fFlt 77 @ 90y & AW
waza?, 1969 ¥ gwy qifon & sFrwa
w9

(w) afzg, AW IFMITONE ?

fafr oo wwrw weamor s o Al

(hifer i) @ (%) IR W R
dwAT aew # famvy, 1969 %
feft 7t ®ww @ T g W T
oW A& & 1 1970 § AFTHT AUER
# 9 MY gTec @® AR A HWrE 20
oot A 6 gree § A w fafaewm
fer o & W WG 99 gl & ATHI
® wit fafwg son § s e A9
Fam@r Ty ¥ -
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T g faad geesiam

(1) femaR o\ s )
F i
(2) WA S
F a9
(3) frarft " gar |
F a9 J
(4) 7RE A faEmT @ A
F
(5) fawar sz gam=t-
et # A
(6) wafee T wx
TofagR F a= J
(&) ot & 1
() w=ve A Izam
(fwmt  fedor) &  fwe
af o s fagrn

4072 St Qo ®Wlo wrEOAT™ : T
<R gt A qAW R FAT wOT fFo:

o fafre
TR

it fafesg
FETEN

ey

(F) " g oo & f5 9o W 3
dFmT fefiom § fiFmt X Serg
S & A9 &1 I99 AT T gEAr
FFaT § WK Ao & fawe @ s
IeTa Wi, W A&fw o & fawe g,
anrET wfax & fe oF 7T R /v
FATHT OF T T ATeA frerd av v B,
foray @ & AN #Y afcagT gad
wfzardat g= & 7%

(@) 7 78 7= & 5 fem< o=
g afafa ez Frofas, A,
arfersg wEw wrfz 7 FwE AT 2
FI G A A F XA A9 wwfa § 0w
graTa are fEar a1 9 3% swifag wa
91 & f37 348 warerg A1 do0 T
W
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() afz &, & &fas eradt aar FaTET
T FHET ANHAT AT § ATOR AR
aF UF WA e & fawior afieEr
Fa O @ s, foawd S @ afege
T AWEQT §F &1 a1 a5 7

(st ritfarg d= ): (%) & (7). fiwme
AT TIME & I GHIC F A AT W
sfgrd &g a2 fFF 9 4 aog
g o wt @t wgfaar @t @, 9w
FA ¥ gWTE 9T HdE F wE
ax faa fFmrmar 21 1961 & ToEE
T W W & sfafafugi 1 o 5w
H qOHE 99 WA #1 Wgl ® qgLd
F T 9T I FI AT QA1 AT qAEqT
FH & 99 9T fawr faar mr @1 "2
g favay fean mon an ff aao & =E
9T FUET §EF TA AT § AAAT FY HTTIA-
FATq q& & Sy | dfew gearfaa sod
wTw qel & fmtw & faeg awar W1
Toq & & wiusi|i § w\4s g -
7wt gu & fomd S war & fE
WE & dI9i-AT9 § 9159 &1 A4 9f@dq
FCAT GHEIT T dg) g g | faasa]
1966 & AFHT & T T Hal ®WT
AT NaEE, IO 99 7 gf I5% q W
AR 9T fRt famre fear mar st o
adt 7 sifow &9 & 78 faare gz fran o
IO 3% 99 T § qEE A\
femr wm@

afeq oW qEFR § AFET Mg 7
A WEAIK & &g 9¢ &1 I ATH
99 a9 wWyar TR fawer # adAm
Tk |TET #1 MET & qTgY A AT gfadw
A § At 7 wri fafvma s s

gIE | T A & wdww W fawir
Y GVl GG U9 GCHIC B qEA
Lxcigi ]

Ticketless Travelling Between Nau-
pada-Gunupur (N.G.) and Wal-
tair-Raipur (B.G.) on South
Eastern Railway

4073. SHRI V, NARASIMHA RAO:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of surprise checks
made by the Railway Authorities
during the last six months between
Naupada-Gunupur (N.G.) line and
Waltair-Raipur (B. G.) line on the
South Eastern Railway;

(b) tHe number of ticketless tra-
vellers caught during these six
months and the amount of the fine
collected; and

(¢) whether any Railway em-
ployee was found as defauller dur-
ing surprise checking and, if so, the
action taken against him?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) The number of surprise checks
conducted during six months ended
October 1969 was as under:

Naupada-Gunupur Section: 12
Waltair-Raipur Section: 43

(b) Number of Ticketless travel-
lers caught and amount of fine col-
lected during the same period:

(i) Naupada-Gunupur
Number: 52

Amount: Rs, 385/-
(ii) Waltair-Raipur

Number: 1409

Amount: Rs, 2577/-

(c) No.
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qifrr Td § Bl & fase tea
wft oz s

4075. st WWg wWRE T (W
Hell ag aar A F91 FGT

(%) qEtoe @3 & fafa= 2wt &
fawe fea-fomr safeaai & sfaga ggar

(') o& oy aafecdl & am, gEATw
aar g #7 § 7R 7 fea-fea fawm &
frasa & ; wiT

() werw = 3 fradt wfw oo
Foor fFar & 7

fafa aar gwm weaTr W T wA

(st e &) : (F) & (7). o
g9AT AAY WY & S§ THET F A
9! qfeam Wi /9g Fm A1, =@ g,
T T B9 & AT AN e |

afe amda azer e fafire qoe
T FEWT FT ATH FaTa (a1 AT Tiferd
g, @1 IH WIS FE & AT qHA g |

gefera oai © wgfera o | agemn

4076. it HYEE TETX : FAT T HeAl
7 aa B ARG E

(%) ¥ ag #= & f& w4 Faew
# fars 28 swad, 1969 F FratAw
W ®FT 8-1-69 TRfEwWIE  (udo
dre fo) & wgATT gfera o2 F1 AHL-
fara @21 # afafos +0 & fom 39 Fam
#r wzfa ara s@T af@d §; ok
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(@) afz &, a1 5% faw & miw
TEFTd Hatm #1 wEEfa & f6E od
fFae aTad 99 79 g, 9T 9T S
w2

fafy am awre s WX @A WAl
(st Mferg F=a) @ (%) & &

(@) s & wm (F) ® Ifewfaq
TR F1 T 9T AW AN (AT W7 Hifw
ag R UE RATHU & qOHG & fa=ra-
ge g 1

4077, =t THTEATC W6 : 41 o
Rl g FA HT FITFGT (5

(%) % ag = ¢ f& o dafawa
T A7 FHATGT T FUAT /A1 9 FIC
gF @ fau 7 AawY, 1969 1 WAW F
fedtome FAT@g & W oF g3 fFar
ar

(@) mr oz Wt §= g f5 fedome
oiF 7 78 e e Ot i geue
& quy g FaTeg § Iufead @ ;

(m)afzg AmmmgHraagfs
gafs I=H e fear a1 fee o ag
YT F AT FTHY § IULeAT T G ;

(=) afe &, @ go& aav FT07 §

(%) T s F W@ afawfal
F1 grEuT oF woe aw fear ot ;oW

(F) @@ &t § g # 7 wfa-
frmy ?
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fafe @ar Tm™ wwu™ WX WE o
(sit e F) : (%) S i

(&) =it
() = (&) . g9 qG FaaT

(¥) os wv= foad 8 qmawa wid
#®, daAA FT WA, S0 @€ &)
FREMT % & ¥ qifyq <, afeqi v
qoETs, Sy o1 =T @it afafa
F1 FETfEd AT Afe g9 TG WA
ATHE WA &, I womEd &1 am fEar
T |

(%) #1% @@® FHa$ FIAT WEAEF
FRY TET T i G AR 9T Argar
s afrEt @iz e fad T
arE & s 777 1 gfaurgra @, &
g fa=re fear s @ @k mmfea
Friars FT QAR |

Sgi a% IaEEl FT @EW &, &%
GUTH 9T FAFA F WUTHT FT AT T
=T 78 fFar ) fer ), 5w @
F Faartat & foau F= smawr Az
geFre A faga dw g g 1 9@
oY G|T WraR @A ST, e aifaE
FHafadl F WA 97 o quTe ¥T §
fasri < fFaT ST

wWrEn oW St dwfae e
WY w1 e g
4078. w1 TETEWX wWwy o #4v
e ag Tam A F9 w0 fE o

(%) 7 77 7= ¢ f& wrety 3=9a
o TRfrs FHAT O FT GI1 gEEA
6 T 7 TATY, 1969 F1 WHH | goT
a ;
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(=) afz &, & 7 39 gedww |
=IFTT 6T 78 /AT 9 FY GG FT IH-
FIL & o9aT 9§ T ATTEATE ;

() afz g, @1 38 FT @R FATE ;
"X

(a) 37 & ay & aa &7 wfafwan
Fma?

fafa aar wwTor weawr Wl TR HaY
(st mifarg ¥w ) : (F) O (@) 7w
g fd @ 9FC wTEHEw gET @
faead ag fafreag fear mar @1 f&
mafya gfel sy fasmat
Afgd 9= AHEE AT F1CH A9 LA
& avt a1 el ®1 e 9
(@) &rareg " § & wFF i § -
(1) 5 ®ifz & Fa7 wdt & gMET
far w13
(ii) #wearar afufias £ g
Wi Ay FreaArar qifaa f
qE |
(iii) et F a7 Faata =
afzgr & w17 |
(iv) % =5 # sd=fai &y
qErIfa, §T a3 ATfE ® aEg
# fafafrga Hfadi & frar-
fra faraT g

(w) ®¥E fafrez sriaré & wrAwas
a# gww wm osdte s wE @
dq9 § wrafaa W qWEA T 7 97
argar st gfaaat & amg faare faww
F § W AFAm wifs &% ame
qgl 9% YT At 3T hIOl & A
fear famdt #47 & faes 393 @ & #1g
amAf &3 1 glagr oA 1
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T aF AGARTAT FT HAT &, TR,
gafy sHofal f &R fife § 3=
AWl § w1 9T ofGaw v #1 U
T &Y o, fe oY, g |, FHE T
FHarfal # fau oF Fam s fgw
o, fagia =0 § a1 foar & o w7
ag I W faE g 9w, ot |
gifas Fw=Tt@l & #twsr 9T Ay qafe
w9 & fa=m< famam s

4079. =it ST WEE
sit fir A W
T TR WA Tg T 1 FIT F G ¢
(7) =1 qRm@ER fedmm  (IE%
W) & v 7 F feak ax ferm 4w
e ®wW X gfaure awm &1 el
Tl X g faER T @ g
(&) 71 g qur wwmaw & fai
# 39 @O 9T @AY aifeat @€ &
# fog Y geO & wdAT Y T}, Wi
() afz &, @ 96F IR F AW T
wfafsmram g ?

fafa aar awmw weqmor Wi Tod At
(shifemy & ):  (F) SoX @A
¥ HURAMEIE WEA § IR ATHE HI§
Wye T8 g Ea: AW e
WY WERE 9 G '
a8z

F=4 UET-UNT K GRHT a9 § FE_
% feamg @ &wa N adww gfawm
FafgFA N B qoAaAdi ¢

(&) sfradi

() wame A Izar )
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New Price Equalisation Formula for
Indigenous and Imported Steel

4080. SHRI VASUDEVAN NAIR:
. SHRI D.N. PATODIA:
SHRI R. K, BIRLA:

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased
to state:

(a) whether Government have
worked out a new price equalisation
formula to cover the diifferences bet-
ween the imported and indigenous
price of steel for supply to consu-
mers; and

(b) if so, the main details there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
HEAVY ENGINEERING (SHRI
K. C. PANT) : (a) No such- formula
is under the consideration of Govern-
ment.

(b) Dc_:fs not arise.
Bharat Heavy Plates and Vessels
Ltd.

4081. SHRI VASUDEVAN NAIR:
Will the Minister of STEEI. AND
HEAVY ENGINEERING be pleased
to state:

(a) whether trial production has
already been started at the Bharat
Heavy Plates and Vessels Ltd., at
Visakhapatnam;

(b) if so, the result thereof:

(c) when the construction of the
plant is expected to be completed;

(d) what will ve the annual out-
put of the plant when it goes into
full production;

(e) whether the plant has secured
enough orders to enable it to use its
full rated capacity: and

(f) if so, the value of the orders
secured?
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THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
HEAVY  ENGINEERING (SHRI
K. C. PANT): (a) Yes, Sir. Trial pro-
duction started in July, 1969.

(b) Six Fly Ash collectors for
Bokaro Steel Ltd., have been com-
pleted and four more have been
partly completed, Manufacture of
De-aerators for Bokaro Steel Ltd. is
in progress. Manufacture of equip-
ment for Fertilizer Corporation of
India has commenced.

(c¢) By the middle of 1970,

(d) Annual output of the plant
in full production will be 23,000 ton-
nes, valued at about Rs. 14 crores.

(e) and (f). It 15 teo early to book
orders against full capacity, which
would be reached only in 1974, Value
of orders received so far is Rs, 2
crores, and this will be sufficient {or
production in the initial stages.

2
Technic2! Cooperalion with Hungary

4082. SHRI VASUDEVAN NAIR:
Will the Minister of INDUST-
RIAL, DEVELOPMENT, INTERNAL
TRADE AND CCMPANY AFFAIRS
be pleased to state: -

(a) wHether India and Humgary
have agreed that active cfTorts should
be made to identifv mew ficlds of
technical and industrial cnoperation
between the twp countries on a com-
plementary basis;

(b) if so, what are the possibiligies
of such cooperation between the two
countries and which are thé indus-
tries likely to be selected for coope-
peration?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED): (a) Yes, Sir,

(b) A decision in respect of possi-
bilities of technical and industrial
co-operation as well as election of
EJiD,6LSsS

industries for such co-operation will
be tgken after examining ‘the report
of an-expert delegation which is pro-
posed o be sent to Hungary, shortly.

Payment of Revised Salaries, Emeo-
luments and Commissions to
Directors of Premier Tyres

4083. SHRI MADHU LIMAYE:
Will the Minister of INDUST-
RIAL DEVELOPMENT, INTERNAL

. TRADE AND COMPANY AFFAIRS

be pleased to state:

(a) whether the Dircctors of the
Premier Tyres have applied to the
Company Law Department for their
sanction to the decisions they have
taken in respect of the new salaries,
emoluments and commissicns which
amount to nearly 1i per cent of the
profits;

(b) whether Government are
aware that the Managing Agency
commission previousiy pald to the
managing agents of this Company
was around 10 per cent.:

(c) whether this iz nat a  clear
instance of the efforts made by the
management to circumvent the re-
cent amendment tc. the Companies
Act in regard to the abolition of the
Managing Agency Svstemn:

» (d) whether the Directors!/Direc-
tor of this Companv was cne of the
‘voung  business executives’ who
sponsored a full-page advertisement
entitled “All Out Support Ta The
Prime Minister” a lew months ago;
and

(e) whether th> Conipany Law
Department has given its consent to
the proposals of Premier Tvres in
respect of the new salaries and emo-
luments?

THE MINISTER OF INDUSTRIAL
NEVELOPMENT, INTERNAL
TRANE AND COMPANY AFFAIRS
(STTRT F. A. AHMED): (a) The com-
panv has submitted an application
for apoointment of Managing Direc-
tor and Deputy Managing Director
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on 3 per cent and ! per cent respec-
tively of the net profits with other
perquisities.

(b) The Managing Agents of this
company were allowed 10 per cent
commission on net protts only cn
the first Rs. 10 lakhs of profit. There-
after the rate of commission on the
net profits went down progrcsswely
according to a sliding scale.

(c) The Act allows appointment of
managing directors subject to the ap-
proval of the Government.

(d) The Department has no infor-
mation.

(e} The proposals of the company
in respect of appointment of manag-
ing directors and their salaries and
emoluments are still under considera-
tion.

Legislation to End Sole Selling
Agency Agreemeuls and Ioliti-
cal Coatribution by Trusts
and Partacreh’p  Firms

4084. SHRT MADHU LIMAYE:
Minister of INDUST-
RIAI, DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS

be pleased to state:

(a) whether Government's atten-
tion has been drawn to the new
practice of agpointing sole selling
agents and charging fat commis-
sions as a substitute for the manag-
ing agency system:

(b) whether their attention has also
been drawn to the practice of trusts
and partnership firms of making
political contributions which have
now been banned in the case of
public limited companies:;

(¢) whether Government intend to
introduce legislation to put an end
to the sole selling agency agree-
ments as well ag political contribu-
tions by the trusts and partnership
firms; and

(d) if not, the reasons.
undertakineg this legislation?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL
TRADE AND COMPANY AFFAIRS

for not
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(SHRI F. A, AHMED):(a) The
managing agents who have ceased
to hold office ag such are required
to obtain approval of the Central
Government for appointment as sole
selling agents under Section 294(4)
of the Companies Act. Gavernment
have received very few applications
seeking such approval.

(b) Yes, Sir.

(¢) and (d). At present there is
no intention to introduce legislation
for putting an end tg Sole Selling
agency arrangements. Section 204 of
the Companies Act empowers the
Government to look into any sole
selling agency agreement and vary
the terms_if they are, in its opinion,
prejudicial to the interest of the
principal company. The matter re-
garding ccmtributinns by trusts and
1;..ratr-tnershn,:r firms is under conside-
ation

Location of Headquarters Office of
Western Railway Meter-Gauge
at Ajmer

4085. SHRI D. N.
the Minister of
pleased to state:

PATODIA: Will
RAILWAYS be

(a) whether it is a fact that the
Railway Board had proposed to
locate tHe Headquarters of the Wes-
tern Railway  (Meter-Gauge) at
Ajmer:

(b) whether it ig also a fact that
the Backward Areas Committee of
Rajasthan have urged upon the
Government to implement the Rail-
way Board’s proposal without any
delay: and

(c¢) whether the proposal has been
considered and if so, when it is like-
ly to be implemented?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
W{\;Gs (SHRT GOVINDA MENON):
(a) No.

(by and (c). Do not arise,



157 Written Answers AGRAHAYANA 26, 1891 (Soks) Writen Answers 168

Setting up of Two Projects for
Bhilai Steel Plant

4086. SHRI D. N. PATODIA: will
the Minister of STEEL. AND HEAVY
ENGINEERING be pleased to state:

(a) whether it is a fact that Gov-
ernment have taken a decision to set
up two projects for the Bhilai Steel
Plant,

(b) if so, the particulars thereof;
and

(¢) whether any decision has also
been taken to augment the capacity
of the Bhilai Steel Plant and, if so,
the particulars thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
HEAVY ENGINEERING (SHRI1
K. C. PANT): (a) to (c). Proposal to
increase the capacity of Bhilai from
25 million tonnes of ingot steel to
4.2 million tonnes during the Fourth
Plan is under consideration. As a
preliminary, expansion of Blast Fur-
nace capacity for making pig iron
has already been undertaken and is
expected to be completed by the
middle of 1971.

Proposals for setting up a Plate
Mill and a Seamless Tube Plant at
Bhilai are under consideration.

Circular Railway for Calcutta

4087, DR. RANEN SEN: Will the
:ﬂ]mster of RAILWAYS be pleased
o state:

(a) whether the Bengal National
Chamber of Commerce and Industry
has urged Government t, modify its
project for a Circular Railway for
Calcutta;

_(b) if so. what are the modifica-
tions suggested by the Chamber: and

(c) what are Government's deci-
sions thereon?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL.
}’:;&\;S (SHRI GOVINDA MENON:

es, '

(b) A statement is attached.

(¢) The suggestions given by the
Bengal National Chamber of Com-
merce and Industry will be given
full consideration in arriving at
decisions with regards to the provi-
sion of Metropolitan Rail Transport
facilities for Calcutta.

STATEMENT

The main modifications suggested
by the Chamber are:—

(i) The proposed extension cf
the Suburban lines should
be along the existing tracks
of the Chitpur yard of the
Eastern Railway and of the
River side section of the
Port Commissioners Rail-
way. Most of the track
should be at surface level
and only a very small por-
tion need be on trestles.

(ii) To permit use of the surfac~
lines in the Chitpur yard. re
modelling of the yard and
re-adjustment of goods
movements should be done,
A supplementary marshal-
ling yard may also be con
structed preferably in the
Salt Lake area or by extend-
ing the present Dum Dum
yvard to the south.

(iii) The Lake-Town-Ballygunj
section of the Suburban line
sheuld also  be completed
simultaneously with  the
Dum Dum-Princep Ghat sec-
tion.

(iv) Pending construction of the
Lake-Town-Ballygunj section,
the existing railway lines
around the fringes of the
City, which are mostly de-
signed for goods traffic,
should be utilised for pas-
senger traffic, making neces-
sary re-modelling of the
tracks and re-adjustment of
acods traffic movement.

(v) A direct link should be
given from Sonarpur to the
Budge Budge section, by a
chord line at a point at
Majerhat or Brace Bridge.
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the proposed
township at Sonarpur, the
requirement of rail trans-
port for Sonarpur should be
reviewed and rail transport
facilities should be streng-
thened adequately.

(vi) In wview of

Pick-Pocketing on Important Rail-
way Stations

4088. SHRI GADILINGANA
GOWD: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that pick-
pockting has become frequent on the
important Railway stations and is
committed due to overcrowding
while passengers” entrain or detrain;

(b) whether any special drive has
been launched by the Railway Pro-
tection Force to arrest such pick-
pocketeers:

(c) whetHer new proposals are be-
ing introduced to avoid over-crowd-
in[i] while entraining and detraining:
arn

(d) if so, the details thereof and
if not: the reasons therefor?

THE MINISTER OF LAW AND
SOCIAL. WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) Cases of pick-pocketing do occur
in the premises of Railway stations
and although overcrowding during
entraining and detraining is a factor
which is favourable for the pick-
pockets yet it cannot be said that it
has become usually frequent.

(b) The State Police/Government
Railway  Police. who deal with
crimes on Railways (Protection
F_‘nrco), organise special drives from
time to time to arrest pick-pocket
travelling in trains and found pre-
sent on platforms or in Railway pre-
mises.  Police  personnel in  plain
clothes are also deputed to watch
the activitics of suspects

{c) No,
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(d) At important stations announ-
cements are already being made
over the Public Address system to
warn the incoming passengers to
detrain before outgoing passengers
entrain in order to prevent such
overcrowding,
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Sale of Khadi by Khadi Gramodyog
Bhawan

4092. SHRI BENI SHANKER
SHARMA: Will the Minister of IN-
DUSTRIAL. DEVELOPMENT, IN-
TERNAL TRADE AND COMPANY
AFFAIRS be pleased to state:

(a) the amount of gross sale of
Khadi by . the Khadi Gramodyog
Bhavans at Delki and Calcutta and
their allied concerns controlled by
the Khadi Board during the last
three years ineluding the current
year upto 31st October, 1969;

(b) the number of people. the
spinners and weavers and other stafl
employed directly or indirectly in
khadi production: and

(¢} the amount of minimum and
maximum wages paid to different
categories of stall, category-wise?

THE MINISTER OF INDUSTRIAIL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) to (c).
Information is being collected and
will be laid on the Table of the
House in due course.

Legislation regarding right to present
Petition for Dissolution of Mar-
riage for Non-resumption of
Cohabitation

~
4093. SHRI BENI SHANKER
SHARMA: Will the Minister of LAW
AND SOCIAL WELFARE be pleased
to state:

(a) whether persons against whom
a decree for judicial separation or
restitution of conjugal rights has
been passed, are also allowed to
present a petition for dissolution of
marriage on expiry of two years
from the date of decree-

(b) whether Governmen{ desire {o
grant the same rights to those per-
sons who have not resumed cohabi-
tation for a period of 7 years or
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more but cannot get their marriage
dissolved for the absence of any
decree of judicial separation or res-
titution of conjugal rights;

(c) if so, when the legislation in
this regard will be brought forward;
and

(d) if not, what relief Government
desire to grant to them to neutralise
tHeir hardship?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRI M, YUNUS SALEEM):
(a) A provision to that effect has
been made in the Hindu Marriage
Act, 1955, A similar provision is pro-
posed to be made in the special
Marriage Act, 1954, and a Bill to this
effect is pending in the Lok Sabha,

(b) No, Sir.
(¢) Dues not arise.

(d) Appropriate relief is available
under the existing Law to alleviate
genuine  hardships  arising  in the
matrimonial matters.
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Failure of Electricity on North-East
Frontier Railway

4097. SHRI BEDABRATA BARUA:
Will the Minister of RAILWAYS be
pleased to state:-

(a) whether complaints have been
received about the frequent failure
of electricity on the North-East
Frontier Railway during April, May
and June, 1969;

(b) for how many days the Assam
Mail from Baraunj to Delhi went
without lights and fang in the month
of May, 1969; and

(e¢) whether any action has been
taken to prevent such failure?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) Presumably the Hon'ble Member
is referring to the complaints arising
out of failure of lights and fans in
coaches of Assam Mail. There were 2
complaints during May, 1969 and 6
during June 1969 about train lighting,
There were no complaints during
April 1969.

(b) There have been no instances
of Assam Mail leaving Barauni with-
out lights and fans in the coaches.
Therc may have been occasions when
enroute some of the lights and fans
in some coaches may not have been
working. This is largely due to vanda-
lism, theft of equipment, failure of
equipment, etc,

(¢) Yes. The following steps have
been taken to prevent such failures:—

(i) Lights and fans fittings are
thoroughly checked at the
originating and terminating
stations, Separate supervisors
are earmarked to look after
trouble giving trains,

(ii) Frequent checks of rakes by

officers and inspeciors at im-

portant stations are being car-

ried out.

(iii) Defeets developing enroute
are being rectified at impor-
tant intermediate stations.

DECEMBER 17, 1969

Written Answers 168

(iv) For quick attention to electri-
cal defects, arrangements
exist for fitters to escort
trouble-giving trains.

(v) Periodical joint checking of
Mail /Express trains by offi-
cers is being done.

(vi) Train lighting condition of
Mail /| Express trains is being
watched at Zonal Railways
Headquarters level.

have been
improve main-

(vii) Adequate spares
arranged to
tenance,

(viii) Public complaints are tho-
roughly investigated and staff
found negligent are suitably
taken up.

Removal of Backwardness of Com-
munities Other Than Scheduled
Castes and Scheduled Tribes

4098, SHRI B, P, MANDAL: Will
the Ministey of LAW AND SOCIAL
WELFARE be pleased to state:

(a) whether it 1s a fact that apart
from the Scheduled Castes and Sche-
duled Tribes, there are other very
large seetions of the Society which
are socially and economically back-
ward;

(b) what is the criteria to deter-
mine backwardness;

(¢) whether Government are aware
that seweral castes and communities
in this country are socially, econo-
mically, educationally and politically
far behind the few fortunate castes
and communities; and

(d) if so, how Government propose
to removce this backwardness and
bring the entire Society on equal
footing?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE [DR, (SHRIMATTI)
PHULRENU GUHA]: (a) Yes.

() Government of India have com-
mended to the State Governments the
adoption of economic tests for deter-
mining backwardness.
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() and (d). The programmes un-
dertaken under the various Five Year
Plans are aimed at raising the econo-
mic conditions of the masses of the
country.

Criteria to Determine Backwardness

4099. SHRI B. P. MANDAL: Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state:

(a) whether the Central Govern-
ment have fixed only the economic
status of an individual to decide his
backwardness; and

(b) whether Government consider
that such criteria is most unsuit-
able and wunjust inasmuch as in
a caste-ridden Society several castes
and communities are socially handi-
capped due to birth?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN

THE DEPARTMENT OF SOCIAL
WELFARE [DR. (SHRIMATT}
PHULRENU GUHA]: (a) and (b).
There communities which  have

been suffering from tangible handi-
caps based on the practice of un-
toucHability have been dcclared as
Scheduled Castes. As rezards the
Other Backward Classes, the Sup-
reme Court has ruled that caste
alone cannot be made a criterion
for determining backwardness.

Restoration of ©Old Nirmali-Supaul
Line (North Eastern Rly.)

4100. SHRI B, P. MANDAL:
SHRI SHIVA CHANDRA
JHA:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether in view of the Kosi
floods being under control due to
the completion of Kosi barrage.
Gavernment contemplate to restore
the old Nirmali-Bhaptiahi-Supaul
line of the North Eastern Railway:
and

(b) if not, the reasons therefor?
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THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAg'a' (SHRI GOVINDA MENON):
(a) No.

(b) Supaul-Thurbhita section has
already been opened. The restoration
of the section from Thurthita to
Bhaptiahi is at present in progress
and will be completed by June, 1970,
It is proposed to watch the working
of the sections after restoration and
the behaviour of the River Kosi for
some time before considering any
scheme for re-establishing a rail link
Bhaptiahi on the one side of the river
Kosi and Nirmali on the other. In any
case such a scheme would involve
considerable expenditure due to heavy
bridging over the Kosi River, and
hence it is not likely to be financially
viable.

Grant of Licences to High Quality
Steel Lid., and Bihar Alloy Steel
Ltd.

4101, SHRI SRADHAKAR SUPA-
KAR: Will the Minister of STEEL
AND HEAVY ENGINEERING be
pleased to refer to the reply given
to Starred Question No. 42 on the
18th November, 1969 and state:

(a) whether the High Quality
Steel Limited and the Bihar Alloy
Steel Limited to whom licences to
produce alloy stecl were granted on
the 19th August, 1961 and 14th Janu-
ary, 1966 respectively, have already
started production; and

(b) if so, the actual production
capacity of these two companies at
present?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
HEAVY ENGINEERING (SHRIK. C.
PANT): (a) No, Sir.

(b) Dnes not arise,

Narula Finance Private Ltd.. Delhi
4102. SHRI R. BARUA :

SHRI YASHPAL SINGII:
Will the Minister of INDUST-
RIAL DEVELOPMENT. INTERNAIL
TRADE AND COMPANY AFFAIRS
br pleased to state:

_ (a) whether falsification of accounts
is onc of the charges against the
Narula Finance Pwvt. Delhi
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which have been brought to the
notice of Government,;

(b) whether any irregularities/
mal-practices of the company werc
detected by Government after the
Company went into liquidatibn and,
if so, details thercof;

(c) whether the Company discharg-
ed liability and released vehicles of
the parties before recovering full
amount due from them during 1865
to 1967 in its branch office and, if
so, the details thereof;

(d) whether after the commence-
ment of winding up any vehicles
were released without recovering
full amount due thereon and, if so,
the details thereof; and

(e) whether the Company allowed
any ‘Rebate’ to the parties from
1965—67 in its branch office. and il
so, number of such cases and the
total amount?

THE MINISTER OF INDUSTRIAL
DEVELCPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) to (e).
The Company, viz. Narula Finan:c
Private Ltd. was ordered to he
wound-up by the High Court, Delhi
on 20-12-1968 and the Official Liqui-
dator attached to the High Court
has been appeointed as the Liquida-
tor of the Cumpany The required
information is being collected ancl
it will be laid on the Table of the
House,

Qualifications for Chartered Account-
ants for Conducting Cost Audit

4103. SHRI INDRAJIT GUPTA:
SHRI S. S. KOTHARI:

Will the Minister of INDUST-
RIAL. DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that there
are about 130 practising Cost Ac-
countants available in the country:
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(b) if so, whether Government
propose to utilise their services to
execute the Cost Audit orders issued
in respect of certain classes of in-
dustries; and

(c) if so, whether the proposed
prescription of ‘qualifications’ to en-
able Chartered Accountants to do
Cost auditing will be deferred for
the present?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED} (a) Yes, Sir.

(b) Under Section 233B(2) of the
Companies Act, appointment of Cost
Auditors is to ke made by the Com-
pany in general meeting and not kty
the Central Government.

(c) The question of prescribing
qualifications for Chartered Accoun-
tants under Section 233B of the Com-
panics Act, 1956 is under considera-
tion of the Government.

Pension / Gratuity Cases of Gazetted
and Non-Gazetted Railway Em-
ployees

4105, SHRI GADILINGANA GOWD:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of gazetted and
non-gazetted employees, category-
wise, in his Ministry/Zonal Railways,
Railway-wise, who retired from the
iBEQJanuary, 1966 upto 3lst August,

(b) the number of Gazetted and
non-gazetted employees whose cascs
for pension/gratuity are still pend-
ing as on the 1st October, 1969 for
more than three years, two years,
one year and six months, separately;

(c) the reasons for

not deciding
these cases: and

(d) the steps being taken to expe-
dite disposal of these cases?
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THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) to (d). The information is being
collected and will be placed on the
Table of the Sabha,

Rail Link to Digha (West Bengal)

4106, SHRI SAMAR GUHA: Will
the Minister of RAILWAYS be pleas-
ed to state:

{a) whether it is a fact that Digha
in West Bengal, the only Sea Resort
in the eastern region of India, needs
Rail connection for its development
and for easy visits of tourists to this
place;

(b) if so, whether Government
have any plan to extend the Rail
line to Digha from Belda station or
from other suitable point; and

(¢) if so, the main [eatures of such
plan, and, if not the reason for neg-
lecting this only sea resort in thr
eastern region of India?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) Due to the present difficult ways
and means position, no such proposal
is, at present under consideration.

(b) and (¢). Do not arise.
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M/s. Standard Drum and Barrel
Manufacturing Co,, Bombay

4109, SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of IN-
DUSTRIAL DEVELOPMENT, IN-
TERNAL TRADE AND COMPANY
AFFAIRS be pleased to refler to the
reply given to Unstarred Question
No. 3143 on the 12th August, 1969
regarding M/s. Standard Drum and
Barrel Manufacturing Co., Bombay
and state:

(a) whether the information re-
quired in part (a) of the aforesaid
question has since been collected: and

(b} if so, the details therecof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED): (a) and (b).
Full details have not been received
from M/s. Standard Drum and Bar-
rel Mfg, Co. who have been addres-
sed for some clarification. As soon
as complete information is available,
the same will be laid on the Table
of the House.
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M/s. Hind Galvanising and Engi-
neering Co. (P)) Ltd.

4110. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of INDUS-
TRIAL DEVELCPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to refer to reply given
to Unstarred Question No. 3144 on
the 12th August, 1969 regarding M/s.
Hind Galvanising and Engineering
Co. (P.) Ltd. and state:

(a) whether the information re-
quired in parts (a) and (¢) of the
aforesaid question has since been
collected;

(b) if so, the details thereof; and

(c) if not, the reasons for the de-
lay?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) to (c).
Complete information has not been re-
ceived yet from M/s. Hind Galvanis-
ing and Engineering Co. (P) Ltd..
who have been addressed for the pur-
posc. As soon as the same is receiv-
ed, it will be laid on the Table of
ihe House.

Import of Diesel Fual by Railways

4111. SHRI JYOTIRMOY BASU:
SHRI TENNETI VISWANA-
THAM:

SHRI BHAGABAN DAS:

Will the Minister of RAILWAYS
be pleased to state:

(a) the quantity and the value of
diesel fuel imported by the Railways
{gggthe year 1968 and first half of

~ (b) the country from which it was
imported: and

(e) the specification of the diescl?

THE MINISTER OF LAW AND
SCCIAL WELFARE AND RAIL-
}VA%ISI (SHRI GOVINDA MENON):
a) Ml

(b) and (c). Do not arise.
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L5
Cast Steel Bogles for Indian Rail-
ways
4112, SHRI VIRENDRAKUMAR

SHAH: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether any study has been
made by his Ministry regarding the
desirability ol using cast stecl hogies
on the Indian Railways and. if so.
the conclusions thereof;

(b) whether it is a fact that a unit
is proposed to be set up for the
manufacture of cast stecl bogics: and

(c) if so, whether il implies that
his Ministry have no faith in the
production programmes of Wheels
and Axle Plant of the Durzapur
Steel Plant?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) Extensive trials with various types
of cast steel bogies are being carried
out with a view to decide the type or
types for use on Indian Railways,

(b) Capacity to manufacture cast
steel bogies is already available indi-
genously, and as such no new unit
is proposed to be set up at present.

{c) Does not arise as the manufac-
ture of cast steel bogies is not in the
production programme of the Wheels
and Axle Plant of Durgapur Plant.

Allocation of Stainles; Steel to Pri-
ority and Non-Priority Indus:

tries

4113 SHRI VIRENDRAKUMAR
SHAH: Will the Minister of STEEL
AND HEAVY ENGINEERING he
pleased to state:

(a) the proposed tonnage of stain-
less steel to be rolled by the Allay
Steel Plant, Durgapur, in the last
quarter of 1969 and the first two
quarters of 1970 and tHe percentape
allocation of the same between pri-
ority and non-priority industries
during the above period, quarter-
wise:
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(b) whether it is a fact that for
December, 1969/January, 1970 delive-
ries, the Hindustan Steel Ltd., has
made allotments of not more than
10 per cent against orders hy the
priority industries and a higher
share against orders by non-priority
industries: and

(¢} whether, in view of the pre-
sent severe global shortage of nickel
which is not likely to abate in the
near future, Government are consi-
dering the need to resenve the entire
stocks of nickel and stainless stecl
in the country for use by the priority
industries?

TF MINISTER OF STATE IN
THE NISTRY OF STEEL AND
HEAVY ENGINEERING (SHRIK. C.
PANT): (a) The total tonnage of
finished Stainless Steel to be produc-
ed in the last quarter of 69 and first
aquarter of 70 will be 1435 tonnes (ap-
proximately 718 tonnes in each quar-
ter). Production in the second quar-
ter of 1970 is expected to be 950 ton-
nes. Allowing for the time consumed
for packing and inspection ete. about
16 of the above production will
reach the market. The entire supf:]y
of stainless steel plates will be allo-
cated to priority industries, while
8077 of hot rolled sheets will be given
to the prioritv industries and the
balance to the non-priority industries.
Regarding cold rolled sheets, the re-
quirement of the priority industry is
small and after fully meeting this re-
quirement, the balance quantity will
be supplied to the non-priority indus-
tries which have been starved of their
requirements for a long time.

(b) No, Sir. The full amount of
stainless steel plates produced during
December, 1969—January, 1960 will
be supplied to the priority industries
like the Atomic Energy Commission
Fertilizer Corporation of India and
Chemical Plant & Machinery manu-
facturers. Qut of the 70 tonnes of hot
rolled sheets to Fe produced till Jan-
uarv 1970. 60 tonnes will be supplied
to the priority industries and 10 ton-
nes 1o the non-priority sector, to
whom supplies had been committed
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earlier. For cold rolled sheets the en-
tire tonnage required by the priority
industries, like the units coming un-
der the Textile Commissioner etc.,
will be supplied first and whatever
quantity is left thereafter, will be
supplied to utensil manufacturers etc.

(c) Since the requirements of prio-
rity industries is being given first
preference for the su?ply of stainless
steel and consequently in the use of
nickel stocks available in the coun-
try, the question of reserving stocks
of nickel for priority industries does
not arise.

Works Programme of Railways in
Olavakkot and Madurai Divislons
(Southern Rallways)

4114, SHRI N. SREEKANTAN
NAIR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) the development works taken
up by the Southern Railway in the
Works Programme of the Railway
as far the Oalavakket and Madurai
Divisions are concerned;

(b) whether the works taken up
like doubling, track renewal have
been in é)rogress according to sche-
dule: an

(c) the additional facilities to be
provided to the passengers by these
developmental works in these Diwvi-
sions?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) A statement is laid on the Table
of the House, [Placed in Library.
See No. LT-2389/69.]

(b) Yes,

(c) Quicker movement, extended
platforms, foot over kridges, addition-
al latrines, passenger shelters, etc. are
some of the additional facilities that
would be provided to the passengers
by these developmental works.

Written Answers 180

Welfare of Lepers

4115, SHRI SHIVA CHANDRA
JHA: Will the Minister of LAW
AND SOCIAL WELFARE be pleas-
ed to state:

(a) whether Government have any
specific plan for the welfare of the
lepers;

(b) if so, the details thereof and
the total amount of money spent on
them so far on their welfare and the
estimated amount to be spent on
them during the Fourth Plan period
and in what ways; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND SO-
CIAL WELFARE AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU
GUHA]: (a) A welfare plan for
cured leprosy patients has not been
finalised. But the National Leprosy
Control Scheme is in operation for
the cure and treatment of leprosy pa-
tients.

(b) Does not arise.

(¢} In the IV Plan, welfare of all
handicapped persons is primarily the
responsibility of State Governments.

Air-Conditioned Office Building for
Divisional Superintendent’s
Office, Samastipur

SHIVA CHANDRA
RAIL-

4116. SHRI
JHA: Will the Minister of
WAYS be pleased to state:

(a) whether it is a fact that the
Office of the Divisional Superinten-
dent at Samastipur has been made
air-conditioned;

(b) if so, the reasons therefor and
the total amount spent on it:

(c) whether Government plan to
make the Waiting Rooms at least at

big stations like Samastipur, Dar-
bhanga, Sakri, Madhubani and
Barauni, air-conditioned and if sc,
when; and

(d) if not, the reasons therefor?
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THE MINISTER OF LAW AND
SOCIAL. WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) Office room of the Divisional Supe-
rintendent at Samastipur has been
air-conditioned,

(b) The office room has been air-
conditioned as it improved the efli-
ciency of working. The estimated
cost of the work is Rs. 12,000.

(c) No.

(d) Air-conditioning involves con-
siderable capital investment and re-
curring expenditure on maintenance.
As funds position is tight, it is not
proposed to air-condition waiting
rooms at present,

National Scheme to Help the Poor
During Fourth Plan Period

4117, SHRI N. R, DEOGHARE:
SHRI J. K. CHOUDHARY:

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to
state:

(a) whether there is any proposal
under consideration of Government
for starting a National Scheme for
giving aid to the poor during the
Fourth Five Year Plan:

(b) if so, the details thereof: and

(c) if not. reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE [DR. (SHRIMATI) PHUL-
RENU GUHA]: (a) No, Sir.

(b) and (¢) Do not arise.

Abolition of Managing Agency

System

4118. SHRI BHAGABAN DAS:
SHRI K. RAMANI:

SHRI E. K. NAYANAR:

SHRI RAM AVTAR
SHARMA:
Will the WMinister of INDUST-

RIAL. DEVELOPMENT. TNTERNAIL.
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) when the Managing Agency
System will come to an end finally:
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(b) whether it is a fact that the
Managing Agents are assuming the
name of Consultants;

(e) if so, how many such Consul-
tancy firms have come into existence
during the last three years; and

(d) their terms of remuneration?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SIIRI F. A. AHMED): (a) The
Managing Agency System will come
to an end on 3rd April, 1970.

(b) One case of appointment of
erstwhile managing agents as consul-
tunts of the managed companies has
come to the notice of Government.

A few industrial houses did set up
scparate companies to function as
consultants for rendering expert tech-
nical etc. services, Though the ap-
pointment of consultants by compa-
nies does not, at present, require the
approval of the Central Governments,
the trend in this regard is being
watched for such remedial action as
may be nccessary.

(c) It appears from the available
records that some companies have
been registered in different States
during the last three years to function
us consultancy companies, But infor-
mation regarding the affiliation of
these companies to business houses
and Managing Agents is not available,

(dy Details about the terms of re-
muneration etc. of consultancy com-
panies are not available.

Goods Train Engine Ran into Station
Master’s Office at Dehradun

4119. SHRI YASHPAL SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a Goods train engine
ran into the Station Master's Office
aésg)ehradun on the 24th November,
1 -

{b) if so0. the causes of the acci-
dent:

(c) what was the loss: and

(d) tle action being taken to pre-
vent the recurrence of such acci-
dents?
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THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) Yes.

(b) The accident was due to the
train being driven at excessive speed
and the driver's failure to control the
train.

(c) The cost of damage to railway
property has teen estimated at ap-
proximately Rs. 31,165.

(d) The accident was due to the
failure of the driver to observe the
prescribed rules. To counteract the
failures of the railway staff and to
arouse their safety consciousness the
Railways are already engaged in an
intensive four pronged safety camr
paign i.e. Educative thychologlcal
Punitive and Technological.

Equitable Coal Company Limited
4120. SHRI BHAGABAN DAS:

SHRI TENNETI VISWANA-
THAM:

SHRI JYOTIRMOY BASU:

Will the Minister of INDUST-
RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) the names of the share-holders
owning shares of more than Rs. 50,000
in the Equitable Coal Company
Limited;

(b) the names of foreigners who
are involved in this firm: and

(c) the rtemuneration of the
Managing Director and total amount
drawn /received by him during the
last three years?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS:
(SHRI F. A. AHMED): (a) and (b).
Information is being collected and it
will be laid on the Table of the House.

(¢y The companyv was managed by
Managing Agents till 31-12-1968. From
1-1-1969 it is being managed by the
Board of Directors. The company's
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Managing Director wief, 1st March,
14GY is al present under the considera-
tion of the Company Law Board.

Application for Industrial Licences
for Kerala

4121. SHRI A. K, GOPALAN:
SHRI P. GOPALAN:
SHRI VISWANATHA ME-
NON:

SHRI E. K. NAYANAR:

Will the Minister of INDUST-
RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) whether some applications had
been received last year for the grant
of licences for starting industries
in Kerala;

(b) if so, the details of such appli-
cations;

(c) what are the industries for
which' licences have been issued;

(d) whether the industries for
which licences have been  issued,
have started functioning: and

(e) if not. the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED): (a) and (In,
During 1968, 12 applications for licen-
ces were received for setting up new
industrial undertakings in Kerala.
Details of these applications are given
in the Statement laid on the Table of
the House. [Placed in Lihrary. See
No. LT-2390/69].

(c) to (e} Out of the 12 applica-
tions, a licence has been granted in
one case for the manufacture of For-
mic Acid By-Products and in two
other cases letters of intent have been
issued—one for the manufacture of
Beer and the other for the manufac-
ture of Dryv Battery Cells. As the
licence has been issued only in Janu-
arv. 1969. it will take some time for
the new industrial undertaking to
start production.

Of the remaining 9 applications 8
have heen rejected and one applica-
tion for a small car project is await-

application for the appointment of aing a Policy decision.
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Industrial Loans to Kerala State

4122. SHRI C. K. CHAKRAPANI:
SHRIMATI SUSEELA GOPA-
LAN:

SHRI P. GOPALAN:
SHRI K. ANIRUDHAN:

Will the Minister of INDUST--
RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased tp state:

(a) the total amount of Industrial
loans advanced to Kerala during the
period 1967 to June, 1968:

(b) whether the industrial schemes
for which these loans were advanc-
ed have all been implemented;

(c) if not, in how many cases they
have not been implemented: and

(d) the total number of people
engaged at present in the schemes
implemented?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL
TRADE AND COMPANY AFFAIRS
(SHR1 F. A. AHMED): (a) Rupces
1,67.98,714.73.

(b) Yes, Sir.
(c) Does not arise.

(d) The information is not readily
available.

Controlling Concentration Process in
Private. Industries Sector

4123. SHRI SHIVA CHANDRA
JHA: Will the Minister of INDUST-
RIAL. DEVELCPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government  have
finalised the specific steps, if any,
to be taken for controlling (ending)
the concentration process in the pri-
vate industrial sector during the
Fourth Plan period;

(b) if so, the details thereof: and
(¢) if not, reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) to (r) The
Monopolies and Restrictive Trade
Practices Bill is already under the
consideration of this House. Recently
the Industrial Licensing Policy In-
quiry Committee (Dutt Committee)
has also made a number of important
and specific recommendations on a
wide range of subjects including in-
dustrial licensing, concentration of
economic power, the role of the Lar-
ger Industrial Groups, the joint sec-
tor concept and the functioning of
financial institutions. The Report of
the Committee has already been laid
on the Tatle of the House, The re-
commendations of the Committee are
under the consideration of the Gowv-
ernment and the decisions are likely
to be announced shortly.

Formalities and Procedures Regard-
ing Price Control or Decontrol
of Sugar and Cement

4124, SHRI S. K. SAMBANDHAN :
Will the Minister of INDUST-
RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to refer to the reply given
to Starred Question No. 190 on the
25th November 1969 and state:

(a) what are all the common for-
malities and procedures for price
contro] or decontrol of sugar and
cement;

(b) whether different formalities
and procedures are followed in res-
pect of control or decontrol of any
of these two commodities; and

(c) if so, the details thereof and
the circumstances which led to such
differential action on the part of
Government?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A AHMED): (a) The
Cement Industry was examined by
the Tariff Commission in 1961 and
prices for cement were fixed on the
basis of Commission's recommenda-
tions. These prices were subject to
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adjustments from time to time when-
ever called for, consequent upon
Governmental action including escala-
tions of prices on account of fuel,
power etc. In the case of Sugar, the
industry was studied by the Sugar
Enquiry Commission who in their re-
port submitted to Government in
1965 indicated schedules of cost on the
basis of actual and projected cost of
production of selected representative
sugar factories during 1963-64 in each
of the five zones recommended by
them. Price fixation of sugar follows
the recommendations of this Commis-
sion. Cement is being decontrolled
while sugar is already partially de-
controlled.

(b) No, Sir.

(c) Does not arise.

Free Supply of Artificial Limbs to
Handicapped Poor

4125, SHRI S. N. MISRA: Will the
Minister of LAW AND SOCIAL
WELFARE be pleased to state:

(a) whether it is a fact that the
Kerala Government have framed
Rules and made an order that all
E‘ersons who are nol paying Income-

ax (poor) will get supply and fitt-
ings of artificial limbs and other
orthopaedic  appliances free  of
charge at Government cost;

(b) whether the Central Gowvern-
ment, now planning to work on a
socialistic pattern for the benefit of
the poor, are prepared 1o frame
similar Rules for supply and fittings
of artificial limbs and other ortho-
paedic appliances to the poor handi-
capped persons in the Union Territo-
ries at Government cost; and

(c) whether Government
to issue similar directions
vect of other States also?

propose
n res

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND SO-
CIAL WELFARE AND IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (DR. SHRIMATT PHULRENU
GUHA): (a) The Department of So-
cial Welfare has received no official
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intimation from the State Govern-
ment regarding such an order.

(b) No proposal applicable to all
the Union Territories i1s under consi-
deration.

(c) Since this is a State sukject, it
will not be possible for the Govern-
ment of India to issue directives to
the States in this regard.

Expenditure on Katni-Garhwa Rail-
way Line in Jabalpur Sector

4126. SHRI S. N. MISRA: Will the
Minister of RAILWAYS be pleased
to state:

(a) the amount of the expendi-
ture so far incurred on the Katni-
Garhwa via Beobar; Railway line in
Jabalpur Scctor;

(b) whether it is fact that further
construction on this Railway line
has been suspended or given up; and

(c) if so, the rcasons therefor?

THE MINISTRY OF LAW AND SO-
CIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON): (a) Ap-
parently, the Hon'ble Member is refer-
ring to the construction of Singrauli-
Katni Rail Link wvia Beohari. The
total expenditure on this rail link
upto end of March, 1969 is Rs. 16.73

Ccrores,

(b) and (c¢) The construction work
on this project has been temporarily
suspended as the originally antici-
pated traffic is not likely to materia-
lise on this new line at present. The
question of completing this project is
at present under consideration.

Restrictions on Booking of Coal Con-
signment in Tuglakahad, Delhi

4127. SHRI YASHPAL SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(n) whether the Railway Board
has imposed restrictions on the book-
ing of coal consignments to Tuglaka-
bad, Delhi;



189 Written Answers AGRAHAYANA 26, 1891 (Saka)

(b) if so, the reasons therefor; and

(c) whether the Delhi Adminis-
tration was consulted betore impos-
ing these restrictions?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) No, Sir. The Railway Board does
not impose any restriction on booking
of traflic. Northern Railway adminis-
tration did. however, impose restric-
tion on the booking of coal to Tug-
lakabad from 19-11-69 to 10-12-69.

(b) Restriction had to e imposed
due to heavy accumulation of unload-
ed coal at the railway siding caused
kty slow removal by the consignees.
During the month of November, 1969,
daily average removal of unloaded
coal was 8.2 wagons against unleading
of 124 wagons. By the end of Novem-
ber 1969, contents of as many as 163}
wagons of coal were lying on the
ground waiting to be removed,

(¢} No. Temporary operating res-
trictions are imposed by the Railways
whenever the traffic offering to be
handled outsrips the handling capa-
city due to temporary congestion, Lo-
cal Administrations are nol consulted
prior to the impesition of such tempo-
rary restrictions,
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Committee for examining Expendi-
ture on General Elections

4129 SHRI VIKRAM CHAND MA-
HAJAN: Will the Minister of LAW
AND SOCIAL WELFARE be pleased
to state:

(a) whether there is any proposal
to appoint a Committee to examine
the question of election expenses of
candidates in the General Elections;
and

(b) il not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRI M. YUNUS
SALEEM): (a) and (b). Nu, Sir, how-
cver, the Election Commissiop is
considering a number of proposals to
check heavy expenditure incurred by
candidates in general elections,

Recruitment of Staff in Law Ministry

4130. SHRI S. N. MISRA : Will the
Minister of LAW AND SOCIAL
WELFARE be pleased to state:

(a) how many new appointments
have been made in his Ministry
from April, 1967 upto date of techni-
cal and non-technical hands drawing
a salary of over Rs. 700 per month;

(b) the details thereof, State-wise;

(c) out of these appointments how
many have been made through the
Union Public Service Commission;
and

(d) the reasons for not having
made all the appointments through
the ,Unlon Public Service Commis-
sion?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (SHRI M. YUNUS
SALEEM): (a) Technical ... Nil. Non-

technical ... 60,

(k) Andhra Pradesh
Bihar ...
Delhi
Gujarat
Haryana
Kerala
Madhya Pradesh
Maharashtra
Mysore
Orissa
Punjab
Rajasthan
Tamil Nadu
Uttar Pradesh
West Bengal
(c) and (d). 50 appointments have
been made through the Union Public
Service Commission. Ad hoc arrange-
ments had been made in the remain-
ing 10 posts. under the Union Public
Service Commission (Exemption from
Consultation) Regulations, 1958, pend-
ing selection of suitable candidates
thereto through the Commission. The
Commission has since selected candi-

dates for appointment to two of the
above 10 posts.

R R N )
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Literacy Among Scheduled Castes;
Scheduled Tribes

4131. SHRI P. C. ADICHAN:
SHRI HIMATSINGKA :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to
state:

(a) how far education has spread
amongst the Harijans, i.e. Scheduled
Casteg and Scheduled Tribes people
in each State since Independence.
showing percentage of literacy
among males and females:

(b) the amount spent on their edu-
cation since Independince by the
Central/State Governments;
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(c) how the figures of literacy
amongst Harijans at the time of In-
dependence and as at present com-
pare with the corresponding figures
for non-Harijans. and

(d) what percentage of literacy is
to be achieved before the special
protection and reservations for Hari-
jans as envisaged in the Constitution.
can be abolished and the details of
the phased programme, if any, to
achieve that objective?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR, SHRIMATI PHUL-
RENU GUHA): (a) Literacy figures
for the Scheduled Castes and Sche-
duled Tribes were collected for the
first time in 1961 census, A statement
detailing the State-wise figures show-
ing pereentage of literacy among
males and females as estimated in
the 1961 census is laid on the Table
of the House, [Placed in Library. See
No. LT-2391/69].

(b} A total sum of Rs, 154.14 crores
was spent upto 1968-69

©

Percentage of Literacy

1951 1961
General 16.6 24.04
Scheduled Castes * 1027
Scheduled Tribes 8.53

*Authentic figures are not available,

(d) The educational advancement of
the Scheduled Castes and Scheduled
Tribes is related to the general level
of literacy. It is not, therefore, possi-
ble to prescribe rigid percentages or
date lines.

Corporation in Public Sector tg Run
Paper Pulp and Newsprint Plants

4132. SHRI YASHPAL SINGH:
SHRI HIMATSINGKA.:

Will the Minister of INDUST-
RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is proposed to set
up a Corporation to run paper pulp
and newsprint plants in the public
sector; and
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(b) if so, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED): (a) Yes, Sir.

(b) As there is no indication that
adequate capacity for these items will
come up in the private sector, the Cor-
poration will be responsible for sup-
plementing the production to some
extent.

Purchase of Know-how for Small
Scale Units

4133. SHRI HIMATSINGKA:
SHRI R. K. BIRLA:

Will the Minister of INDUST-
RIAL DEVELOPMENT, INTERNAL
TRADE AND CCMPANY AFFAIRS

be pleased to state:

(a) whether a Delegation of small
scale industries recently visited
Japan for centralized purchase of
know-how for use by small-scale
units;

(b) if so. the details thereof and
the suggestions made by tke delega-
tion;

(c¢) Government's reaction thereto;
and

(d) if the reply to part (a) above
be in the negative, whether there is
any proposal to send such a delega-
tion?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED): (a) No, Sir.

(b) and (c). Do not arise.

(d) There is no such proposal under
consideration at present,

Over-Bridges in Madhya Pradesh

4134. SHRI HIMATSINGKA: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) the number of cities in Madhya
Pradesh where the construclion of
over-bridges on the Railway lines

Has been approved by the Central
Government during the last two
years,

(b) whether it is a fact that in
view of several serious accidents
which took place on the Railway
lineg in Vidisha city, some Members
of Parliament from Madhya Pradesh
had demanded the construction of
an over-bridge in Vidisha sometime
ago; and

(¢) if so, the outcome of such de-
mand?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):

(a) Two,

(b) and (e¢). The Zonal Railway
Users' Consultative Committee of the
Central Railway of which a few Mem-
hers of the Parliament are alsp Mem-
bers, in their 49th meeting held in
January, 1969 suggested extension of
the existing foot over-bridge at Vidi-
sha station. This suggestion could not
he accepted as this, while leading to
large scale ticketless travel, will be of
limited added benefit to the colonies
on the opposite side of the Railwa
station, which are already being well
served by two level crossings at either
cnd of the station yard.

Imported Machinery Lying Idle

4135, SHRI HIMATSINGKA: Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state:

(a) whether it is a fact that very
costly machinery imported for cer-
tain projects is lying idle in the
country due to lack of proper main-
tenance and servicing facilities on
the sites:

(b) if so. whether Government
have under consideration any pro-
posal to set up a ‘Maintenance Corp
of Engineers’ whicH would alsp to
some extent minimise unemploy-
ment among qualified engineers, to
save the huge loss incurred by the
country due to gradual damaze and
deray of the idle machines;
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(c) if so, whether any steps have
been initiated in this direction; and

(d) if not, what are the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
HEAVY ENGINEERING (SHRI K. C.
PANT): (a) In so far as the projects
under the Ministry of Steel and Heavy
Engineering are concerned, there is
no imported machinery which is lying
idle due to lack of proper mainten-
ance and servicing facilities at the
site,

(b) and (d). Do not arise.

Production of Locos in Idiesel Loco-
motive Works, Varanasi

4136, SHRI M. SUDARSANAM:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Diesel Locomotive
Works, Varanasi is producing locos
as per plan targets: and

(b) if not, the actual production
vis-g-vis the targets and the reasons
for not reaching the targets?

THE MINISTER OF LAW AND
SOCIAL, WELFARE AND RAIL-
}V}A@S (SHRT GOVINDA MENON):
a) Yes.

(b) The actual production vis-a-vis
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Exemption from ‘Transit Duty’ to
Some Parcel Clerks of Panipat
Sation (Northern Railway)

4137. SHRI = BENI SHANKER
SHARMA: ’

SHRI T. P. SHAH:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that re-
cently some Parcel Clerks working
at Panipat station of the Northern
Railway have been exempted from
‘transit duty’ on medical grounds of
their families;

(b) if so, whether it was not
possible for the Administration to
transfer them for ‘transit duty’ at
Delhi station where more and better
medical facilities are available;

(¢) whether it is also a fact that
some of the Divisional officials of
the Delhi Division are mixed up
with thesec employees; and

(d) if so, the action taken against
these officials?

THE MINISTER OF LAW AND
SOCIALL. WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) and (b). No. However. one Parcel
Clerk has been granted exemption
from transit duty on grounds of the
health of the employee himself as
recommended by the Railway medi-
cal authority.

the targets during the last three (c) No. :

years are as under:— (d) Does not arise.

I . Separate Judicial Machinery to Exa-
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deal with cases arising out of land
reform laws;

(b) if so, whether he has examin-
ed the proposal; and

(c) what are His views on it?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRI M. YUNUS SALEEM):
(a) No, Sir.

(b) and (c). Do not arise.

Directors of Theatrical Firms in
Delhi and Bombay

4139. SHRI JUGAL MONDAL:
Will the Minister of INDUST-
RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state the names of the
Directors of the following concerns
and their sharcholders (i) New
Delhi Theatres (P.) Ltd. New Delhi;
(ii) Eagle Theatres (P.)) Ltd., Bom-
bay, and (iii) Cinefones (India) Ltd..
Bombay? :

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): Presumably
the reference at (ii) and (iii) is to
Eagle Pictures Pvt. Ltd.. Delhi and
Cinefones (Delhi) Pvt Ltd., Bombay.

The names of Directors and Share-
holders of New Delhi Theatres (P)
Ltd. as also of the two companies
mentioned above are as follows:

1. New Delhi Theatres (P) Ltd.

(a) Names of the Directors

(i) Shri Shiv Shanker Lal,
Managing Direcor

(ii) Smt. Kishore Devi, Direc-
tor,

(b) Names of Shareholders
(i) Shri Shiv Shanker Lal. _
(ii) Smt. Kishore Devi.
(iii) Shr1 Bhawani Shanker.
(iv) Smt. Usha Shanker
(v) Shri Ashwini Shanker.
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2. Eagle Pictures Pot. Ltd.

(a) Names of the Directors
(i) Shri F, C. Mehra, Director.
(ii) Shri A. S. Sawhney, Direc-
tor.

(iii) Shri Shammi Kapoor,
Director.

(iv) Shri Ram Parkash Bhasin,
Director,

(v) Shri S. P. Bhasin, Director.

(b) Names of the Shareholders
(1) Shri F, C, Mehra.
(ii) Shri A, S. Sawhney.
(iii) Shri Shammi Kapoor.
(iv) Shri Ram Parkash Basin.

3. Cinefones (Delhi) Put. Ltd.

(a) Names of the Directors
(i) Shri Nivas Agarwal, Man-
aging Director,
(1) Shri Bilas Agarwal, Diree-
tor.
(iii) Shri Prakash Agarwal,
Director.

(b) Names of the Shareholders

(i) Shri Nivas Agarwal.

(il) Shri Bilas Agarwal,

(iii) Shri Shivanath Parasad
Agarwal,

(iv) Shri Prakash Agarwal.

Selection of Stenographers by Nor-
thern Railway Administration

4140. SHRI TENNETI VISHWA-
NATHAM: Will the Minister of
RAILWAYS be pleased to state:

(a)) whether it is a fact that the
Northern Railway Administration
conducted a selection for the Steno-
graphers in grade Rs. 130—300 to
grade Rs. 210—425 against the up-
graded posts in accordance with the
Railway Board's instructioms of 1065:

(b} whether it is a fact that the
Administration, failed to get all the
vacancies in grade of Rs, 210—425,
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as existing on the date of selection,
concurred in, recsulting in denial of
promotions to a number of qualified
Stenographers in the said selection.

(c) whether some of the qualified
stenographers Have represented to
Government for inclusion of certain
existing vacancies and, if so, what
action was taken by Government:

(d) the number of wvacancies in
which the delay took place for pet-
ting it concurred, such wvacancies
which have not been included in
the selection and the number of
qualified stenographers who were
deﬁied promotion on this account:
an

(e) the steps being taken by the
Government?

THE MINISTER OF LAW AND

SOCIALL. WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) Yes,
(b) No.

{¢) The representation of the stail
is for taking into account vacancies
of the Construction Unit, which is
not permissible under the Rules.

(d) and (¢). Do not arise,

Industrial Estate in Tripura

4141, SHRI KIRIT BIKRAM DEB
BURMAN:

SHRI P. C. ADICHAN:

Will the Minister of INDUST-
RIAL DEVELOPMENT., INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) whether there is any scheme
to set up Industrial Estates in Tri-
rura in order to rehabilitate East
Pakistani Refugees and for proper
industrialisation of this Border Ter-
ritory:

. (b) il so. the details of the scheme
mdzcat!ng the nature and capacity
of the industries ta be set up in Tri-
pura; and
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(c) by what time these Industrial
Estates would be set up?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED): (a) Yes, Sir.

(b) It is proposed to set up a new
Industrial Estate at Dharamnagar in
Tripura during the Fourth Plan.
The nature and capacity of indus-
tries to be set up there will be de-
{ermined after completion of Tech-
no-economic survey of the area
which is proposed to be undertaken
by the Development Commissioner,
Small Scale Industries, in the near
future. The existing Industrial Es-
tate at Arundhutinagar is also being
cxpanded further by construction of
new Sheds at Badraghat in order to
meet the needs of small industrialists.
There are requests for allotment of
work sheds in this locality for set-
ting up of industries like Glass fac-
tory, Fruit canning factory etc.

(¢} Proposed Industrial Estate at
Dharamnagar is expected to be ready
for occupation by 1973-74. Work for
expansion  of Industrial Estate at
Arundhutinagar is expected to be
completed by 1970-71.

Demand for Revival of Bindubasini
Road Halt in B. A. K. Loop
(Eastern Railway)

4142, SHRI DHULESHWAR
MEENA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there was a halt,
named Bindubasini Road Halt, in
the B.AK. Loop (Eastern Railway)
in existence till 1954 and whether
it was closed thereafter:

(b) whether it was the only hall
in that rural area giving facility of
the Railway communication to the
people of that area:

(¢) whether the people of Goal-
khore and suburbs had decided to
launch satyagraha from the 10th
Novemnber, 1969 for the revival of
the said halt by giving notice to the
Divisional Superintendent, Eastern
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Railways, Howrah and other autho-
rities and that the Satyagraha was
put off on written assurance by the
Traffic  Inspector, Barbarwa and
other officers visiting the spot on
the 10tk November, 1965 that this
demand was genuine and it would
be favourably looked into: and

(d) if so, the steps so far taken for
the revival of the said halt and when
this is going to be done?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
}VA{(S (SHRI GOVINDA MENON):
a) Yes,

(b) No. There was another halt
named Ahutgram situated between
Barharwa Junction and Tildanga
Station. Ahutgram halt was closed
from 1-4-1969, with the opening of
Bonidanga Station, half a kilometre
away.

(c) and (d). A notice of Satya-
graha was received but due to time-
ly action taken by the Civil authori-
ties, Satvagraha was not started. No
written or verbal assurance was
given by the Railway officials on 10th
November in regard to the demand
for the halt. However, the proposal
for re-opening the halt is under
examinaiton and a decision in the
matter will be taken as early as
possible,

New Railway Lines for Gujarat State
4143. SHRI P, N. SOLANKI: Will

the Minister of RAILWAYS be
pleased to state:
(a) whether any new Railway

lines are proposed for the Gujarat
State in thte year 1970-T1;

(b) if so, the names of the projects
under consideration: and

(e) the time to be taken for the
completion of these Railway lines?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) to (c). No specific new lines are
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proposed for construction in Gujarat
State in 1970-71. However, proposals
for construction of a few new lines
in Gujarat, such as Bhavnagar-Tara-
pore, Harij-Radhanpur and Gandhi-
dham-Lakhpat are under considera-
tion. As the Fourth Five Year Plan
proposals for new lines have not yet
been finalised, it is not possible to
say at present, which, if any, new
lines {alling in Gujarat State will be
taken up in the Fourth Plan,

Divisionalisation of Areas of North-
East Frontler Railway

4144, SHRI HEM BARUA: Wil
the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that the
scheme to divisionalise certain areas
of the North-East Frontier Railway
has been finalised and implemented:

(b) whether it is also a fact that
Government propose to establish a
Divisional Officc at Rangiya, Assam
and the decision has already been
taken to this effect; and

(e) if so, a brief outline of the
scheme?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) Yes, The scheme has been finalis-
ed and implemented with effect from
15t May, 1969,

(b) The scheme as implemented
did not provide for a divisional head-
quarter at Rangiya. But since then
it has been agreed that a divisional
headquarter will be set up at Ran-
gya subject to the financial limita-
tions of the North-East Frontier Rail-
way and the land required for the
purpose being made available free
of cost to the Railways.

(¢) No details of the scheme have
vet been worked out,
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o # Eifa g g0 & #14 F A
g a1 ¥ ¥ § WK F weAtaq 2w w7
fomitor g fearfET M A R RE
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(@) ;rag a9 ¢ f5 o9 0% I
#6q A7 WG 9X A9 FAX F IJTH
WEITE

(1) ¥1 &g A @9 & & war 7
ITH HATAT BT RS O A9 7 F4d T
& favg graTeH Ao & & oo Jifew
fa@ g ;

(w) afz ol W (@) "R ()
F IO HEEET g, a1 FT G IH
ATHA T AT F A HIT

(%) afe =&, &t @& Freoraarg ?

farfir o wamw wearer st e
(st Mfawr &7=) : (F) A9z @
F AAT A OAME A w@ar § o®
sEaes S guT a7 fomd sy
qr f& w9 & wfuerd oW @1 & 4
FLW E | TH AT AT AT AETEEA
T o g & @ AR F ST
geariag w2 &1 famior 0w franieze
1 g T FA FfArgmaEE

(@) /9T & yearfag a2 &
o & fawg & oiw ¥ & fqw A9
Hag gaeal & 7 F7 fo@r g

() ofr &
(&) o 7@

(¥) 9f =g a@ar & g
qOT FE AFATHT WL AT TFAET AT A
FA F IE, TAT FT WX AU AT
giee =w & a1 feenfeT # g&
9T gEfad qR-RNE a9 & ' &t
‘fom wq four o =% @, wa: 2 wwh
N T8 T 9ReT Fm & faw Ak
FTE AT ATHVGE TEF FEAT A )



206 Written Answers AGRAHAYANA 26, 1891 (Saka) Written Answers 208

st geara gy € vk of g Tfe

4147. =t firr qww wref o wm
o war Wit peitfraton st g qam
Fr F97 T fF ¢

(F) a1 TTT wOE H A9 qF
feat gaofo s 7 &

(@) Fav =& gax 1 qof7 92 G A
9 @wifaa martaa o #r feamw
AT AT ;W

() afz &, @t Wt = feaa
g?

T aq Wi gtfraton saea |
e waY (st FOOU W o)
qFTEY, 1969 F Fed  aF A1 T
FREM T A 300 FT TR &
AT EET A TFG |

(@) =T (7). 97w F FFE F ¥7qH7
gor 9%, foad wfage 1.7 fafeg=
A T fauei &7 gearew faar e
671 FUIT ®qG & AT FT HAAT 4T |
qreAa | g% gafa WL g & W ;iHe!
& WMUR 97 TH a99 a2 fJo
TH WTHEAT F1 SHATT AT $ TR

g1

gﬂm!ﬁm(tﬁm)f@ro
§ gifad € saw 5=

4148. =Y W=y T wifw o ¥
siteitfine fawma, wiefow samae aay wwam
w1d G 38 S T FWF

(%) ‘T sawew  (ffear) oo
ﬁmﬁ"“m—mssﬁﬁaﬁ%iﬂawam
¥ & g0 #10 F@ N A0
FATANAAE ;

(@) ;v AWt & aaaAml & fiesdt
SFTT FY gaarAar g, 9 afz g, & guw
FIT FTIT § TYT qg WAATAAT F4 TF 3T
o s #Y AT

() = g werrRew (gfear)fe
ol & AT g 17 gty
fao fafrmm aqr o feam @ f@
™™ &, w1 afz g, a“t]ﬁm’:rﬁmmii
w1 afz 7@ at, g@d Fan w1 @ W

(a) 71 78 79 & 5 g% geifmd
F fram @ & Tt  ferd ST
gt & , o af &, &t aerr st
2 q9T TW qTHRY F FOT FTHATE ®IF &Y
g 2 7

stefis frera wiwfor =mare Ao
ARATT-ATE et S T ot apee:
(%) & wifgwe (4fo) fafmx
¥ wEE  gAfAaad #1 daq %W
400-950 vuif ¢ wwfx & gnfrafar
FTOGIWA, T A 98 400-950 § gmfaa
FE 400-1100 790 T fagr mar 1

(@) & fwen (gfoar) fafaes
# safea a7 F9: AT g R Aw
(Fve) Fmw W oY agA AV ATHET
ITFAT § Y AT T R, F A R )
39 Afqfa &1 =as §oAfad & Fo
wq H AWgs &1 owdr & fAEre
TR ITEA A A F R it w
fomaid 3 o #1 aeraors dan gf woeft
¢, 90 vd wfaug w faim &7 A
frar g

(n) ¢ e (o) fafaee
¥ we wfawrefat o wifer & =rew -
fradl #t wErafa €1 ft st & A
ara frami (v afew o) &
fafea Swaet & srrear & 1
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(st wweflr ot g )

(9) 400-950 F 379 %7 7 I
FU @ s ofAgd 9% fam o
el & (1)Iwfafem 5 ew & qa,
(2) o+t o1 %9 & f9% o7 47 3T
#1 ZHY, (3) 9TET TV (qEAA) HIT
mwr@imn@awmﬁ’ruﬁa
adt 4w wfafem gfwg swm
fod o & fog wagEzw P & 1 7
am saeg afafa & fasmda g

Industries in Kerala

4149. SHRI K. ANIRUDHAN:
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND CCMPANY AFFAIRS
be pleased to state:

(a) the number of industries re-
commended for being set-up and
already set up in Kerala since the
beginning of the Fourth Plan and
towards the end of the Third Plan;

(b) the ratio of the industries set
up in Kerala to those set up in the
Maharashtra State which do not
contribute any-thing to the Centre
by way of foreign exchange earnings,
as compared to the large share of
the foreign exchange ecarned by
Kerala by way of export of rubber,
coir, pepper etc.; and

(c) the steps taken by the Centre
and the Planning Commission to step
up the ratioc of the industries in
Kerala?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT., INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED). (a) to (o).
The information is being collected
and will be laid on the Table of the
House.

Additional Trni.ns from Trivandrum
Emakulam

4150. SHRI K. ANIRUDHAN:
Will the Minister of RAILWAYS be
pleased to state:
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(a) whether there is any demand
for additional trains from Trivand-
rum to Ernakulam to improve the
developmental work in Kerala;

(b) the steps taken by the Railway
Board to improve the Rail Traffice

in that Sector; and
(c) the amount allotted in the
Fourth Five Year Plan for more

amenities for the Public travelling
by Rail?

THE MINISTER OF LAW AND
SOCIALL. WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) Demands have been received in-
ter alia for introduction of a through
train from Trivandrum Central to
Ernakulam to connect 29 Dn, Cochin-
Mangalore Malabar Express for pas-
sengers travelling to Mangalore side
and a sectional train tetwen Trivan-
drum Central and Kazhakuttam.

(b) The demand for a through
train between Trivandrum Central
and Ernakulam has becn fulfilled by
introducing 196 Up/I95 Dn. Trivan-
drum Central-Ernakulam Fast Pas-
sengers  which provide connections
with 29 Dn. Cochin-Mangalore Mala-
bar Express and 26 Up Bangalore-
Cochin Island Express at Ernakulam
Junction.

(c) A sum of Rs. 20 crores has
been provided in the Railways’
Fourth Five Year Plan for “Users’
Amenities.”

e gfwm Fxw (wwae) fafee
v

4151, <t ww areaw oy o F@T
wiaifite fawmw, winfos o aaqn
wwaTg-w™ gET 12 WA, 1969 &
AT HT 0 Ho3214%F IO & a9
T g aam #1 91 w41 ¥

(%) = s 7 Fww ifem dew
(srae) fafaes, ot & ak § wafea
FFTO TR A owa A Y

(@) afz g, @) se@r &t @R
" 154
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() afg #ff, @ g@d T Fw
qqr qg HAFTH FE aE TFA FT AT
ST S FT G2 9T @ & Sy !

srenfirs fasma, wiafor s T
AR A (S wErew vt vy ¢
(F) & (7). gaam @@ & IFQ
FT AT TE & qUT AF AT F HATUIFA
9% de 1091 faATF 25 &7, 1969
Fav A fenmuAamEma Az A wE

g fE g fradr a2

(&) wam (fawm qan fafaae)
gfafaaw, 1951 F weavd A9d A9
gfozgr zzd (wr0) fAo &1 TAT gAA
grar & f@ &ré mawmw st Adr e
mrEa

(&) &7 (7). ST IS

4152. =t dwaTTaw fag : 77 wratfre
fawm, wiafis smar aar sFa@-Fg
gdat 12 WA, 1969 F HATEA 9T
Ho 3213 F IOT & #A¥Y H 4g aqH
Y g1 Fq fF :

(%) #1 g 7 &9 femge
fafaes, av=at a7 ¥ J=FT TH A9
FAFLAE

(@) afz gr, At &= =@a w8
LIRS

() afz a&r, A1 =& F@w oFEE g
AYT AT Fa AF UFd FT A7 ATHAY
T WWT 92 97 7| & Ja ?

steitfre  finera, wiafor s oo
AT Wl (S T wo Wy )
(%) & (w) . o 7= W% & &
UEFT A AT § W ol A g IeEra)

JqEeY F ITAT HIWT AL ETAHT &1 FG
TedE W ST fRE o § 0 fee oY
STET #T AT & WA ArAET fawe
wfasg 7 Iqerew F¥ o7 gHY |

¥ 8 g e e fafedy, e

4153, st gwarcae fag : Fa7 wWhtfoe
fawra, winfe mor awr ERA-ETE
HeT 12 WOET, 1969 F SWATUIGT W6
Ho 3212 & IO7 & AFY | gg am
®YFqr F907

(%) 7ar awwe 7 fafwr gat & @@
A9 dwa FATE gn weAr fafads,
FALF AT § AT CFF AT A G

(@) afz at, 71 g9« sqy F27 & ;
g

(7) afz 742, &t faa= & w7 Fr@
# T AAFT FF AT 09T F7 A A7EA
AT FAT 92 9% 7@ qraA ?

steifre fawma, wiafee s an
aRATI-TY Hel (S wwe v v ) -
(%) & (w). 9 9 & ww
FT & 7€ 9T 97 AF-gNTH | WhAT
1969 #1 I8 70 HATIFT FW Ho
4921 % Ja¥ ¥ fau T wreArew & &
TR

qEA T Aot g -

(¥) T (@) . Famqe o e
fafaez, Frrs #1€ Fvt 78 & 1 oA
THET Hau aATC FEAT fAfaeT, 7 3
FegAdr wfafama, 1913 & mftr Ivgw
FoAT 1919 & Hfowzd gt ff /v @@
1924-25 % 7= & 374 & ¥7 ¥ formw
QAR (WRTIe: ) % #fora § ox dif
F1 Fr@Tr 9, fear ) Iw 1952 7 gam
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(e e fafrawe) wfufraw, 1951
H WU g1 91 qg FTE@ET &9 W
gfyfaw & S=Fd 17-9-1952 &t -
T g TN A% 7 IW FIAT 7 AHET,
1959 ¥ sfafew 1000z & 120027
% T I #Y ewar 7 afg w7 8
o5 wfufaaw & Hwaid ATeaE s
F@ & fau srEew faan sz 9@, 1961
H ga% fawre & foq sreFa @rdy fear
T | g fawaTe 1964-65 F QU RHT
T IOEW q WAgE, 1963 ® iafew
1500 7 @ =1 T Frgwmara afz
oty e & forw e (faermar ot fafaaua)
sfufraw, & #=q STEEA T F99
7a qF: wraeT o7 faam 917 97, 19657
wd fawne & fau oF AnEw @y
faar man 1 ag famame ot g g aren
¢ fewm, 1965 | T wfafzw 1500
T T 9T FT GAWAT F1 ALTHRT 2000
7 ¥ 37 & fod oF gEvT wiaes aF
ot ST AT & 1 T WA 0F 97 oy
famre fFmr AT 1

(w) T (w). Y F wemar, |
FwAT & fafws sFe & T & I
&0 & F@ o, fhees S| we qar a
& qead vaw  (fasm qar fafaae)
whufaw  # s § mivw @ #
o @d fau wem @ & argEw &
HTIFAT AEL§ |

qraterww gfra fafdy, o=k

415 4. st wwATCE™ fAg - 397 wiefoe
fawm, winfor W o wEw-eR
EA 12 WTE, 1969 & wardifea
AW §o 3211 % IO & GAW W qg aaH
) g w741 5
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(%) =1 sar 7 fafe= @@ &
o aF TEieAan sfean fafaés, =g
F T H AEEF AAFR AT FC AT &

(@) afs &, a1 aeamamt v @
g, W

(m) afz =8, &1 wa % dAEA
AT T FIA F FAT KT 7, T AR
Fq OF T F7 AT AN qAT FH-TEA
T T & Sy ?

sitatfrs fawra, wiafos s aan
wHATG-wTawE (o FEeEE Ao wEee )

(F) 7 (7). g1 @S Fr Twg T AT
T AT 2 AT A7 AE-AET H 11 AT,
1969 &1 HATI(HT F97 4597 2535 &
77 7 fao W wEmE #1or A
EEIE A

AT 57 THCE

Fo gmrrifrmm  Ffwar  fafazs,
L d 24 FA, 1960 FT 2400 HiA
faee e ¥ Faww arfgs sEa
T I FH & fau awEd & fAg
wraeq 9o faar 411 129, 1961 F1
TTaEA AT & v Arvge w9z F77 fzar
T W F TR § AT, 1966 9 I@TET
STOW g T | 3vwE g e fgeee
FTX qa1 qegfafaan Faen S a0
FATE 91 @Y § W AT, 1969 9% FA
IR 561 fFo o gur § faw w1 77w
32,99 9@ %o § |

areaw ® wrnfrs Iow & o,
foas w=< ‘gwrdt FEE' IIET ST R
o JUww a4 a% wqrfue feaT s,
F¥t aTHTg o 4T gE AR g |
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Dividends to Shareholders of M/s,
Jessop and Co. Ltd.

4155. SHRI P, VISWAMBHARAN :
Will the Minister of INDUST-
RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) the dividends distributed to the
shareholders of M/s. Jessop and Co,
Ltd. during the last three ycars
year-wise; and

(b) if no dividend was paid, the
reasons therefor?

THE MINISTER OF INDUST-
RIALL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A, AHMED): (a) A divi-
dend of 12.5 per cent on equity shares
and 65 per cent on preference
shares was declared for the account-
ing period of the Company ending
31st October, 1966 and period ending
3lst October, 1967. No dividend was
declared on equity shares for the ac-
counting period ending 31st October,
1968. A dividend of 6.5 per cent was,

however, declared on preference
shares.
(b) As there was a loss during

1968 due to recession in the engi-
neering industry. fall in demand in
certain products and unremunera-
tive exports, no dividend was dec-
lared on equity shares.

Misuse of Funds by Burdwan Cutwa
Railway Co. Ltd., Calcutta

4156. SHRI P. VISWAMBHARAN:
Will the Minister of -INDUST-
RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) whether the Registrar of Com-
panies and the Company Law Board
have received complaints from the
shareholders of the Burdwan Cutwa
Railway Co. Ltd.. Calcutta alleging
irregularities, mismanagement and
misuse of funds by the Board cf
Directors of the Company;

(b) if so, the action taken on these
complaints; and
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(¢) whether Government nominee
on the Board has been withdrawn
and, if so, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) Some
complaints were received by the Re-
pistrar of Companies against the
company.

(b) An inspection of the Looks of
account of the company under Sec-
tion 200(4) of the Companies Act,
1956 was ordered. The report has
been received and is under examina-
tion,

(¢) The Burdwan Cutwa Railway
owned and worked by the Burdwan
Cutwa Railway Co. Ltd. was purchas-
ed by the Government with effect
from 1-4-66. Thereafter Government
had no interest in the working of the
Company and hence the overn-
ment nominee on the Board of Direc-
tors of the company was withdrawn.

fava-gern grex mnfeae Wit sy
® A gw @E e ww
4157. sit TwTEATC WRE  FAT R
Rt q7 TATT T FUT F4 7
(%) Far favs-gzrar g wnfaa<
I AL A A o Ay IE g9
FT F1% AEATT TR & (GaTCTHN §
(=) =fz &, &1 T gvaey § w4 a%
wfem favig #79 &Y gvEaT & o
(w) afz 7@, At o7 qvaw & g
w1 fe-fam sfzariat &1 amen o
a9z w1 ¢ fow s 7 v H fefa
" oaf ¥ ?

fafg aaqr awm ww=amw Wit oW Wl
(sht mfer &= ): (%) & (7)
favr oY sorar & T wTfEAT WX
FITF A nF Al ard g9 A
wifar-fave S amgT &) a@ AT 7
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AT W TE AT T LA aF @
gRT | WTET @gER FT TH AWG s
wifse 78 & | 89 " qreEl # qdwe
sfeq feafa & w00 A6 Y =T A
gm X W o faEe AR fem oan
qEar |

fonfrad o srarfca sivefins s

4158. =it TwTAATT Wt @ w-
wrd A ag T AT FAT F47 F
(%) 7ar 2w § sifaadr o wrarfea
grrifrs s, oA du-fafaer
IaTew §ad W wimfea & & =
FE GIH FE ww@E A F f=Er-
g &,

(=) afz &, @1 F7 F7 7 fauq
FN Y FAr9ET F9R AT faEe €

(m) @t e At faww e,
7% faoelt 7 7 AW & AT F K15 7FAT-
=T wegg wfaaga g faar & ; o

(w) =7 TsEt & @ oam g, W@
T waifE fawmw 7 7 FTeEE 7Y
TIYAT F3A & G eqTAi K1 a7 fFar g 7
staifre fawra, wiafos sorae aer:
aATy W WA S S S e
(%) 9T (&) : Ftg & & o9 &
o frfafan fifad = surfa
THFl ® AqA GHAETG AT SAE A
wfenfea fear mar &

amw T
e e
1. THe dYo i fasrer it fafema =&

BT 21
2. Ffa 3w g
3. TR 9T FIAL A, g
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1 2
4. fegmm Asi oow
fafaes, 71 gt Y qqT FC
el T
5. HIAAE 9RT wdr fafrwa 7@
g R |

6. fgag forqars FTETA

() AR (=) : wHe dio diF fafaver
F A at afwisamt & tag ey
gratfrs fasre fare & oF qramErT
sfagg &z fem ¢ 1 wedia At
fawm aftwz & s F wqEAHT F
faq ge wmar ¥ gara faar & 9wy
%1% gfan faom a8 faar w2 1 oo
T Zro ¥ FiY FFTU F AT FT T&TH
At qreF g @ = wedty mafas fagmw
qfta T30 TFo QHo 2lo F1 41 T fadI-
frat oz mmarfea &

Development of Small Scale Indus-
tries in Madhya Pradesh

4159, SHRI RAM AVTAR
SHARMA: Will the Minister of IN-
DUSTRIAL DEVELOPMENT, IN-
TERNAL TRADE AND COMPANY
AFFAIRS be pleased to state:

(a) whether Government have for-
mulated any schemes for greater
development of small scale indust-
ries in Madhya Pradesh which is a
backward area;

(b) whether any survey has been
conducted to find out the possibili-
ties of setting up of small scale
industries in that State and especial-
ly in Gwalior region on the State;

(c) whether people from Gwalior
met the Davelopment Commissioner,
Small Scale Industries, Delhi in this
regard;

(d) if so. the details of the talks
held with them; and .

(e) the amount allocated for this
purpose in the coming year?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A AHMED): (a) The Gov-
ernment of India have not formulat-
ed any plan for the development of
Small Scale Industries in' backward
States as the overall responsibility
for the promotion of Small Scale
Industries rests with the State Gov-
ernment. However, in order to help
the State Governments in administer-
ing various promotional efforts for
rapid growth of Small Scale Indus-
tries, the Central Government pro-
vides financial assistance and techni-
cal guidance to the State Govern-
ments. The Government of Madhya
Pradesh have reported that they
have not formulated any plan for
the development of Small Scale In-
dustries in backward areas in their
State, although, incentives available
to the small scale industries are
being provided by the State Gov-

ernment to the industries in the
backward areas also.
(b Survey for  assessing the

possibilities of development of Indus-
tries including those in the Small
Scale Sector were conducted by the
State Government in all the 43 dis-
tricts of Madhya Pradesh which
cover the areas of Gwalior Division
also viz. Gwalior, Bhind, Morena,
Shivpuri, Datia and Distriect Guna.
Special studies for important Tehsils
like Pachhore (in Shivpuri) has teen
undertaken. Rural Industries Project
Scheme is being carried out in
Bhind District, An Industrial area
has been developed in Gwalior, 68 In-
dustrial Sheds have been constructed
in Gwalior and 5 in Guna. Semi-
urban Industrial Estates have been
established at Bhind, Morena. Shiv-
puri and Datia?

(c) and (d). The Deputy Minister
of Industrial Development had call-
ed for discussion all the Members of
Parliament from Madhya Pradesh
at his residence on the 30th April,
1969, The Development Commis-
sioner explained to the Members of
Parliament the various Yacilities that
have been provided by the Govern-
ment of Indiz for the development
of small scale industries.
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(e) An outlay of Rs. 72 lakhs has
been approved for the Development
of Village and Small Scale Indus-
tries in Madhya Pradesh for the year
1969-70 of which the specific alloca-
tion for the Gwalior division is not
known. The outlay for 1970-71 has
not yet been finalised,

Uneconomic Railways

4160. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of RAlL-
WAYS be pleased to state:

(a) whether a Committee was set
up to study the working of the un-
economic Railways:

(b) whether the Committee hLas
submitted its report; and

(c) if so,
tions?

the main recommenda-

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) Yes, Sir.

(b) Yes. Sir, on 15th December,
1969.

(c} A copv of the report will be
placed on the Table of the House
shortly,

et RnA (Jed o) o e
Fa & AW FmAY w1 e o

4161. st wwm fax weifenr ;s
Rk A g AT AT I A4 f

(%) aarag aw & f& 399277, 1969
F1 WOAT WALHT ¥ GGW AR F IOT
Yo & WerEE ENT 97 FAqT 37 & ATH
g9 frdT gay ™o

(=) =fz 27, @t o7 gazT & @ FTIO
%
(w) ®aT ®TETT A w7 wfew) &
wifsrdi ®1 g% awTAaT 3R Y €1 sy
#fE, AT
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(9) gfeer, @AM AT ?

fafu o s W s TR A

(shfosma ) : (%) T, 7@ |
afe g7 TEF F g AvEA
gureEl 17 qET  F@vEl & A
26-9-1969 F1 4 TMEA 39 T F=AT
o & A oA G H I 9
g1 w47

(&) gwzar sraf=s 41

() &1 () . =R AOAATH A
SEIE & WA F1 0AE F 71 7 500
s #1 anAm e mar oav o T
gfagz  sfufFw, 1923 & o= 32
gfagfa # waAm & 997 o7 AfF7 =7 &
faa fm s 2

Setting up of Industries in Manipur

4162, SHR1 M. MEGHACHAN-
DRA: Will the Minister of INDUST-
RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) whether any industry has so
far been sanctioned for Manipur
during the Fourth Five Year Plan:
and

(b) if so. the nature of the indus-
try?

THE MINISTER OF INDLSTRIAL
DEVELOPMENT. INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) and (b).
In the draft Fourth Five Year Plan,
a provision of Rs. 50 lakhs Fas been
made for Manipur under ‘Large and
Medium Industries’ for the purpose
of carrving out techno-economic
studies and for meeting a part of the
investment on one or more, of the
projects likely to be taken up in the
light of these studies. The projects
to be taken up can be decided only
after the techno-economic studies
are completed, A provision of Rs. T1
lakhs has also been made for the
development of village and small in-
dustries in this Union Territory.

DECEMBELR 17,

1969 Written Answers 220

Survey for Setting up Industries in
Manipur

4163. SHRI M. MEGHACHAN-
DRA: Will the Minister of INDUST-
RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

(a) whether any technical survey
has been undertaken for setting up
industries in Manipur during the
Fourth Five Year Plan;

(b) if not, whether the said sur-
vey is not necessary for setting up
industrics in that State: and

(c) if the reply to part (a) above
be in tHe affirmative, the nature of
the survey and the industries con-
nected with the survey?

DEVELOPMENT,

TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) to (¢). A
provision of Rs. 50 lakhs has been
made for Manipur under ‘Large and
Medium Industries’ in the draft
Fourth Five Year Plan for carrying
out techno-economic studies and for
meeting 5 part of the investment on
one, or more, of the projects likely
to be taken up in the light of these
studies. The projects to be taken up
can be decided only after the techno-
economic studies are completed. A
provision of Rs. 71 lakhs has also
been made for the development of
village and small industries in this
Union Territory.

THE MINISTER OF INDUSTRIAL
INTERNAL

g Al w fagdieer
4164. st wiea fag wgrT : Far o

AT 373 20T F 934 fagfisw  akw
29 Farf, 1969 F WAIfFT 797 Faar
1350 & TG & g4 § 4 A F[ FIOT
Far fw

(%) %av aTFTT g0 Waferq AFAFTY
cgAigusd FC A TEY ;

(w) afzgr,a sasrediaard ; W
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(7) afe 7@, @1 g@d1 77 a% 27 2
# forar s qar awr om0 v faa
s ?

fafer 7o T Wy Wit O A
(= Mfax &A1) : (F) sOfem

AT THLA FT A W

(@) =R w9 qew a7 @ T faEeer
Hfearamar &1 (owarem | o fagn mam
fag wem LT 2392/69).

() "am= A7 FIAT |
drq afaml oT e wRTE/ €W T

4165. it wren fag o - F R
qdl 20 A5, 1969 F FATIFA T
HEOT 1349 F I7 & qFa-d H 77 IA
Ft g oA fx

(F) * 7T JAA AT B NtED
WrEATH] T W17 A g0 AT AT
AT WOAT FH 74 & 99419 q7 g

FETE

(=) =fz 72, a1 g7 77w =1 fa=m
qrgE e RvHEl 97 91 @ qH-ITH
TT arAT WeF A &1, WA Ay
I Ew F AT A F AT arfaw wA
g, 9

() afz gf, @ @ 97 eF FA AT
sTTaT S ¢

fafa wa wvT™ wEaTer W to s
(ht mivfor o ): (%) Y@

(=) =7 () . s 77, w=ifs aw=f
&1 a1 7Y & AT 2 Y9E vt wfuafor,
1956 & W1 & W=id F7 AU ®
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e ‘sfrafen G sifea 7@ fem ol

qar |

High Power Legal Advisory Com-
mittee for the Presidemt :and
Governorg

4166. SHRI B. K. DASCHOW-
DHURY: Will the Minister of LAW
AND SOCIAL WELFARE be pleas-
ed to state:

(a) whether Shri K. Santhanam,
Chairman of a Sub~-Committee of the
National Integration Council has
suggested a high power legal advi-
sory committee to advise the Presi-
dent and the Governors on all diffi-
cult and delicate constitutional and
legal issues:

(b) if so. the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRI M. YUNIS SALEEM):
(1) Shri K. Santhanam is not the
Chairman of any Committee/Sub-
Committee of the National Integra-
tion Council.

(b) Does not arise,
et woredt ok § e wEwTe S

4167. & e fie wme
L S
71 fafa wo waw wwmn o a7
FaATA FT FAT FI9 fF

(%) ¥ wiet wARR & wEET 9T
quTs Feqror wET §w favie g
AT M E

(@) afe g, M = ot & arr &
W 3% foiw FebwRl w1 oamEee G
g ;e

(w) Far fry dfsew aramel & o
AR & woAT AEAr 33 @ fAm s T
27
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4168 . it s AT wER T I
wefY 7 T A g w4
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(=) 1 OF1 wzamdl 371 T FM 3
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qTE ;oA

() afz g, Av g @ T 2 7

fafs a1 Tww wwAMr W T
et (sf aifam dw) () o, A

(@) =17 (7) . 3% "wzeaqe mfeqi
9T 7 | wiwwawt € sagear 7y @y 3
17 HTEAT OFA T § ey qfer 0t
# X g 7 # AHArH oft TR @ 2
Eli"l AmEEt 7 !ﬂ‘\rﬂ-‘-ﬂ‘lm T HTRIF-
o # fag at st 97 ofem & oA
s T@r @ vEr 2

T giE W Qwew & fag et
a1 TR WAL 9T AT W WY sy

4169.ﬁmmw;m
YR WAl A FH A FT A0 -

(%) ¥ &3F17 73 et Ay ey
M%mmﬁ-ﬂﬁﬁzm
FE AR & fomw fe Yas adeam
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(m) g, ATgRaT AT ?

fafiy aan woT weaTer Wi TR AN
(st sitfaemg s@) ¢ (%) o AA, H
THT FTE FF AT ART 2|

(@) sam=r @& 3741 )

wifeafaat et awis

1170 . st awa fag g o
faf 47 w=T weww G A4 AT AT
g1 F4 ff =1 faeita ad 7 wrem 5T
4 g% Ten & fAn, 39 wrfzam el
1 q9% 24 & faq, w1 fafes Trsut &
Frast & fa st %2 7R g, e ofo
F1 =gaear A1 g 7

fafr xar s weaor fawm & Tww
W (o dwfn qEITE) @ A
T AT A A TE R

faracor

ITAF OFT ATH 1969-70 # fFmT M
oz

(vaar Arg FY

TTferEi )

1. TRy "3 0.75
2. HAW 5.50
3. faerz 7.00
4. AT 3.00
5. &7 0.50
6. HEF waW 2.50
7. WETITer - 1.25
& AT 0.25
9. FEHAT 1.00
10. 7T 0.75
11, arfee arg 0.25
12, 397 q23W 1.25
13. gfveer = 0.75
1.1 AFTHT 0.25
e 25.00
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feeqaft : 1969-70 % AT T WA 1968-
69% w9 § @= %, fow T I
§TT WA g fafeat 7 ®
Iz ST, e  AfafEw g o

Bringing of Automobilec Manufacture
under Essential Commodities Act

4171, SHRI V. NARASIMHA
RAO: Will the Minister of INDUST-
RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
be pleased to state:

{a) whether the Standard Motors
have announced that if automobile
manufacture is brought under the
Essential Commoditics Act, a [aiv
price has to be fixed by Government
as contemplated under Section 18(g)
of the Industries (Development and
Regulation) Act: and

(b} if so, the reaction of Govern-
ment thereto?

TIIE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) and (b).
It is not known which particular
announcement the Hon'ble Member
has in mind. However, all the three
car manufacturers have been con-
tending that if the selling prices of
their cars are fixed under section
18-G of the Industries (Development
and Regulation) Act, 1951, these have
to be fair prices.

The ex-factory retail selling prices
of the three makes of carg being
manufactured in the country have
already been notified with effect from
the 21st September. 1969 under Sec-
tion 18-G of the Industries (Develop-
ment and Regulation) Act, 1951.

Issue of ‘Travel as You Like’ Tickets
to Foreign Tourists

4172, SHRI V. NARASIMHA RAO:
Will the Minister of RAILWAYS be
pleased to state:
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(a) whether it has been decided
to continue the issue of ‘Travel as
You Like’ tickets up to August, 1970
for foreign tourists;

(b) the total amount realised so
far as a result of the sale of such
tickets;

(¢) whiether there is any proposal
to issue such tickets to the Indian
tourists as well in all the Railway
classes; and

(d) if not, the reasons therefor?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):

(a) Yes.

(by Rs, 1,01,074 for the year 1968-
69,

(c) No.

(d) This concession has been allow-
ed to promote foreign tourism with
the resultant accrual of foreign ex-
change. Also it is expected that the
concession would conduce to a fuller
utilisation of the air-conditioned ac-
commodation on trains.

In the prevailing conditions of
overcrowding in trains and also in
view of the prescnt financial situa-
tion of the Railways, it is not possis
ble 1o extend this concession to
Indian tourists.

Decisions on Demands of Republican
Party of India

4173. SHRI DECRAO PATIL: Wil
the Minister of LAW AND SOCIAL
WELFARE be pleased to refer to
the reply given to Unstarred Ques-
tion No. 9648C on the 13th May,
1969 and state:

(a’ whether demands of a defuta-
tion of the Republican Party ol India
have since becn cxamined by Gov-
ernment; and

(b) if sn. the decision taken by
Government thereon?
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THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. SHRIMATI PHUL-
RENU GUHA): (a) and (b). The
matter is under consideration of the
Government.

Housin,
Cas

Schemes for Scheduled
and Scheduled Tribes

4174. SHRI DEORAO PATIL: Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state:
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(a) the amount spent so far and
proposed to be spent during the year
1969-70 on the scheme “Improvement
of the living conditions of Schaduled
Castes and Scheduled Tribes” and
on-dthe General housing schemes;
an

(b) the provision ol expendilure
to be incurred on these schemes dur-
ing the Third and Fcurth Plan
periods?

THE MINISTER OF STATE INTHE MINISTRY OF LAW AND IN

DEPARTMENT OF SOCIAL WELFARE [DR. (SHRIMATI
PHULRENU GUHAJ: (a)
Anbount so (nr wpont Outlys For 196870
emtral Sector
(Re,in lakhie)
Sobwelylonl Custen L2700 Seheduled Castes s, 5463
Lakhs

Sl Tre bes L

{20 02

(Tnehuding  the provsion fo improvement
ol working conitions of Sweepers and
gl"rl \'l‘llgl‘l'h]

Reheduled Trilbas No

welome

Sl Neclor
The intra-seetoral detnils are 1o be  decided
by the Stute Governanents.
by :
Fr Plan 1V Plan
(s in lukhs) Central Seetur
Sehodulol Cistes T8 Behedubeld Castes Ik, 300
Lakhs

Schedulod Tribes 7604

Lnehuling the provision for mprovement « f
working conlitions of Sweepers and Beas
VONEeTs, )

Scheduled Tribes

xll
Bcheme
Stale Secior
The intriesectoral detads ave 1o be de-

cidisl by the State Governments,
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FAEYT WA (I TR ) 9T qun
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(&) afz &, A1 7% Havm g
T # A7 & @ o Frary
T g wagAT W AT G

(7) 71 S°% waT@@ F TH ACH
=9 g7 1 fa@r ) M
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(&) & (=) . 77 9= # 157 qfw
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() Fa7 qETER TA9 FY IIOEE-HEH
AT 97 9T A4 9% 99 ifem o7 #
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(w) &= (9) .77 TE TEE W
TET A1 wiew qgrET oAfTT fas #71 AT
FA § I @4 a1% § A7HYA, Aqweq
o AEE WA F qUAG § @ W
F faarada & | T N T arafa®
< T 9T T & ATE /T 74 gf @
gra=l 10 grafas ¥ A 4w §79
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qa & w7 qgE A1 I wluF wfw 97=
F79 & Atavy # gtAw fqug &7 a9 &
T1Z &1 9T 9T FI AT 9F H aqA7 AT
quq F2AMT |

Late Running of Trains on Branch
Lines Between Mansi—Saharsa—
Banmankhi—Katihar

4180. SHRI B. P. MANDAL: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
traing running on the branch line
between Mansi—Saharsa—Banmankhi
—Katihar are always late:

(b) whether it is also a [act that
the number of ticketless travel on
this section is alarmingly high as is
revealed by a few and far between
Magisterial checks if and when per-
formed;

(c) whether he contemplates to
reforms to the state of affairs on this
section; and

(d) if not, the reasons therefor?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
}W;ags (SHRI GOVINDA MENON):
a) No.

(b) to (d). The question of some-
what higher incidence of ticketless
travel in the North Bihar area in-
cluding Mansi—Saharsa—Banmankhi
—Katihar sections is already receiv-
ing attention, and a special organisa-
tion has been created to conduct regu-
lar checks to combat this evil,

Discontinuance of Bogie for Ban-
mankhj attached at Barauni
Junetion

4181. SHRI B. P. MANDAL : Will
the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that a
composite I and III Class bogie for
Banmankhi which was formerly
attached at Barauni Junction for
Mansi—Saharsa—Katihar branch line
has now been discontinued whereas
bogie for Supanl continues: and

~(b) in view of the hardship expe-
rienced by the travelling pubfic.
whether Government contemplate
looking into it and, if not, the rea-
sons therefor?

THE MINISTER CF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA
MENON): (a) Yes, consequent upon
introduction of 421 Up/422 Dn, Kosi
Fast Passengers between Banmankhi
and Barauni with cffect from 16-5-69,
the third class through coach run-
ning between these points by 409/35
Up and 36/410 Dn. Passenger trains
was withdrawn from the same date.

(b) In view of a through train
having been provided between Ban-
mankhi and Barauni, there is no
question of any hardship to passen-
gers on this route.

Construction of Rallway Siding at
Khetri

4182, SHRI MANIBHAI J. PATEL:
Will the Minister of RAILWAYS be

‘pleased to state:

(a) at what stage is the prq‘)osal
for the construction of a Railway
siding at Khetri to facilitate the

Khetri Project;

(b) the time by which the deci-
sion is likely to be taken; and

(¢) the estimated expenditure to
be incurred thereon?
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THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) and (b). The question of making
the proposed line economically viable
by levying inflation on chargeable
distance or alternatively having it
constructed at the cost of the Pro-
ject authorities, is under considera-
tion of the Railway Board and a
decision is likely to be taken shortly.

(c) About Rs, 1,76 crores.

mEe (JET wam) ® wtefe
ferers

4183. s TrAMIQTE WTArATH ;AT
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WA T H AT 7F T4 7 BT 5
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Labour Relations in Rourkela Steel
Plant

. 4186. SHRI VIRENDRAKUMAR
SHAH: Will the Minsster of STEEL
AND HEAVY ENGINEERING be
pleased to state:

(a) whether he is aware that the
comparatively happy labour relations
in the Rourkela Steel Plant at pre-
sent are not likely to last long due
to the machinations of political in-
terests who are bent upon inciting
workers on issues not germane to
the working of the Steel Plant pro-
perly;

(b) whether he is also aware that
due to the total luck of Police pru-
tection, the 'C’ shift workers were
not allowed to go into the factory on
the 11th August, 1969, despite their
willingness to work, by persons who
had" organised the Rourkela Bandh
on the issue of building a Railway
lipe between Talcher and Bimal-
garh; and

(c¢) whether he has taken steps to
ensure that similar situations are nct
allowed to develop in future and, if
so, the details therecf?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
HEAVY ENGINEERING (SHRI K. C.
PANT): (ay and (b). It is a fact that
‘C' shift workers of the Rourkela
Steel Plant were obstructed from
entry into the Plant on the 19th
Augusi, 1969 (and not on 11th August,
1969) in connection with the agita-
tion on the issue of Talcher-Bimal-
garh Rail Link. The disturbances at
Rourkela consequent on this agita-
tion were an isolated set of incidents
which have since not recurred.
Government have no reason to feel
that there will be deterioration of
industrial relations on this account.
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(c) Law and order being a State
responsibility the State Government
will no doubt take necessary steps
to ensure that such incidents do not
recur in the Steel Township,

Loss in Bhilai Steel Plant

4187. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of STEEL
AND HEAVY ENGINERING be
pleased to state:

(a) whether it is a fact that the
Bhilai Steel Plant incurred a loss of
Rs. 2.5 crores during May—Septem-
ber, 1969 due to labour unrest in the
plant;

(b) the reasons for the labour trou-
bles in the Plant during the above
period and the steps taken by
Government to obviate them: and

(c) the steps he proposes to take
to ensure that the Plant’s output
will not be lower than the targets
laid down for the year 1969-70?

THE MINISTER OF STATE 1IN
THE MINISTRY OF STEEL AND
HEAVY ENGINEERING (SHRI
K. C. PANT) : (a) The Plant suilered
an estimated loss of about Rs. 1 crore
due to labour unrest during the
period May—September, 1969,

(b} In August 1969, workers in
several Departments raised demands
which could not be accepted, and
resorted to such tactics as go slow,
work to rule, planned absenteeism
and refusal to accept acting position
and overtime work. The Management
took necessary steps to deal with the
situation which is now normal.

(c) Every effort is being made by
the Management to ensure that the
Plant's output is according to the
target for 1969-70. Certain difficul-
ties, such as availability of refactory
materials from indigenous sources,
and shortage of locomotives which
threaten to hold up production, are
being dealt with in the best manner
possible,
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Supply of Iron Ore Fines to Bokaro
Steel Plant

4188, SHRI VIRENDRAKUMAR
SHAH: Will the Minister of STEEL
AND HEAVY ENGINEERING be
pleased to state:

(a) whether it is a fact that the
National Mineral Development Cor-
poration is not in a position to
supply iron ore fineg of the quality
required by the Bokaro Steel Plant;

(b) whether it is also a fact that
the requirements of metallurgical
coal of Bokaro will also not be fully
met by Dugda and Kargali washer-
ies;

(¢} whether it is further a fact
that supply problems will also crop
up with respect to limestone becausc
there is delay in the Jevelopment of
the limestone deprsits 2t Bhava-
nathpur; and

(d)t if the replies to parts (a) to
{c} above be in the affirmative, the
steps taken to ensure that the Bokaro
Steel Plant will not have to face
problems of raw materials mentioned
above when it commences its pro-
duction?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
HEAVY ENGINEERING (SHRI K. C,
PANT): (a) National Mineral Deve-
lopment Corporation has undertaken
to meet the requirements of iron ore
fines of Bokaro Steel Ltd. except for
a slight variation in the alumina
content.

{b) A suitable Coal blend for Bokaro
has been suggested by an Expert
Committee, This is now under con-
sideration of Government.

(c) Development of _limestone
quarry at Bhavanathpur is in pro-
gress and no difficulty is anticipated
in the supply of limestone.

(d) Does not arise,
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Increase in Earnings of Indian

Railways
4189. SHRIMATI SUSHILA
ROHATGI: Will the Minister of

RAILWAYS be pleased to state:

(a) whether it is a fact that the
earnings of the Indian Railways
have considerably increased: and

(b) if so, the details of further
amenities offered to the common
man?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WA}(I’S (SHRI GOVINDA MENON):
(a) Yes,

(b} No new types of amenities
have been planned to be provided in
the next few years. However, there
will be removal of deficiencies in the
existing type of amenities. where they
might be existing, to the extent pos-
sible within available resources.

Ticketless Travelling at Calcutta

4190, SHRI C. K BHATTA-
CHARYYA : Will the Minister of
RAILWAYS be pleased to state:

(a) whether his attention has been
drawn to the following report appear-
ing in the ‘Statesman’ published
ftg'cé;n Calcutta on the 9th September,
1969:

“TICKETLLSS TNQI]
LAB'" HOWRAH, Sept. 8—
Railwaymen at Howrah sta-
tion are now confronted with
a new type of ticketless
travellers. These passengers
come in their thousands to
attend Maidan rallies. Ac-
cording to a Railway Officer,
if a ticket is demanded of
them at the gate, they shout
in a chorus, “Inquilab Zinda-
bad” and then forcefully
make their way out.

The Officer said they were
so overwhelming in numbers
that the existing staff was
too inadequate to meet the
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situation, The only thing that
could be done was to keep
the higher authorities in-
formed”.

(b) the special steps being taken
to stop ticketless travelling by shou-
ters of ‘Inquilab Zindabad'?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WA')Y{S (SHRI GOVINDA MENON):
(a) Yes,

(b) Ticket checking arrangements
are strengithened in conjunction with
the Government Railway Police,

Cireular Railway Round Calcutta
4191. SHRI C. K. BHATTA-
CHARYYA:

SHRIMATI ILA PALCHOU-
DHURTI:

Will the Minister of RAILWAYS
be pleased to statc:

_(a) whether work for the construc-
tion of Circular Railway round Cal-
cutta has made any progress;

(b)Y when it is expected to be com-
pleted: and

(¢) whether it is proposed to have
underground and overhead Rail
along with the Circular Railway?

THE MINISTER OF LAW AND
SOCIAL WHLFARE AND RAIL-
WAYS (SHRI GOVINDA
MENON): (a) The field work for the
Final Location Survey, for a Sub-
urban Dispersal Line from Dum Dum
to Princep Ghat, has been taken in
hand. by the Metropolitan Rail Trans-
port Organisation, set up at Calcutta,
under the Chief Administrative
Officer (Railways).

(b) The ‘Final Location Survey and
preparation of Project Report and
Designs for the Suburban Dispersal
Line from Dum Dum to Princep
Ghat' is expected to be completed in
about 18 months i.e. by April 1971.
Thereafter, the construction of the
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Suburban Dispersal Line from Dum
Dum to Princep Ghat can be taken
up. It is too early to predict the date
of completion for this construction
work,

(¢) ‘Techno-Economic Feasibility
Studies for Mass Rapid Transit Sys-
tems’, which may consist of under-
ground and /or overhead rail systems,
are being taken up for Calcutta. De-
cisions regarding provision of under-
ground or overhead rail gystems for
Metropolitan Transport would he
pend on the result of these Studies.

Utilisation of Idle Wagons

4192. SHRT BABURAO PATEL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that there
are 10,000 Railway wagons lying idle
on an average daily:

(b) the number of annual indents
registered for wagons on broad-
gauge and metre-gauge during the
last three years:

(c) the total loss to the Railwayvs
on account of idle wagons: and

(d) the reasons why these idle
wagons are not used by offering con-
cession in freight during the slack
season?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) About 17500 Metre Gauge
wagons (in terms of 4 wheelers)
and 2,500 Broad Gauge (in terms
of 4-wheelers) idled during the
months of August and September
1969 due to low demands during the
slack season. The surplus wagons
were progressively absorbed with
the traffic picking up from October
onwards and at present only about
1100 Metre Gauge and 700 Broad
Gauge wagons (mostly special type
of stock) are spare.

(b) Average daily mnumber of
wagons loaded and outstanding in-
dents at the end of each month
during the last 3 years are indicated
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in the statement laid on the Table
of the House. [Placed in Library. See
No. LT-2393/69].

(c) Since there was no demand for
thOS(‘_.‘ wagons, there was no loss in
carning capacity. Since these wagons
were utilised in full during the peak
period and will also be utilised in
full during future peak periods. there
is no question of any loss for holding
these few wagons surplus for a tem-
porary short period.

(d) Since the number of wagons
idling formed a small fraction of the
total wagons holding of the Railway
(hardly 2 per cent) and the idling
was for a limited period. no conces-
sional rates were considered neces-
sary, particularly because a large
part of the stock idling was for the
transport of traffic to and from the
steel works, the traffic to and from
which depended on the production
capacity and concessional rates
would not have helped,

Guna-Maksi Railway Project

4193. SHRT BABURAO PATEL:

SHRI YASHWANT SINGH
KUSHWAH:

Will the Minister of RAILWAYS
be pleased to state:

(a) the date on which the Guna-
Maksi Railway Project was taken in
hand and the amount of budget ori-
ginally sanctioned for the project:

(b) how much of this project has
been completed and the amount spent
on it so far:

(c¥ by what time the project will
be completed and the Railway open-
ed for traffic; and

(d) the reasons for the delay in
completing the project and the steps
being taken to prevent further de-
lay?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRT GOVINDA MENON):
(a) Construction of this line was
sanctioned on 2-3-1962 at an esti-
mated cost of Rs, 9.60 crores.
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(b) The progress made on this
work is 63.45 per cent and the amount
spent so far is about Rs. 540 crores.

(c) and (d). The work on this line
was slowed down for sometime due
to the slower ratc of traffic growth
in this sector. It has recently been
decided to step up the work on this
line and to complete it by the end
of 1971.

Third Class Compartments in Mail
Trains

4194, SHRI J. H, PATEL: Will the
Minister of RAILWAYS be pleased
to state:

(a) the measures being adopted
to increase the IIT Class Compart-
ments in the Mai] Trains;

(b) whether there are some such
trains like GT. Southern Express,
Howrah-Kalka Mail which are not
comfortable for the III Class passen-
gers: and

(c) if so, the reasons thereforc.

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) Wherever feasible and justified.
IIl class accommodation has been
progfessively augmented alongwith
other classes, by passenger carrying
trains inter-alia by way of change of
traction from steam to diesel/eclect-
ric.

(b) The available III class accom-
modation provided by 15/16 G.T./
A.C, Expresses, 21/22 Dakshin Ex-
presses and 1/2 Howrah-Kalka Mail«
ete, has, by and large been found
adequate,

(c) Does not arise,

Detention of Workers of Engineering
Workshop, Signal Workshop and
General Stores at Sabarmati (West-
ern Railway)

4195. SHRI P. VISHWAM-
BHARAN:
SHRI SURENDRANATH
DWIVEDY:

SHRI NATH PAI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that on
the 14th October, 1969 more than
2,500 workers of the Engineering
Workshop, Signal Workshop and
General Stores at Sabarmati in Guja-
rat Stale were rounded up inside the
Workshop;

(by whether it is also a fact that
these workers were detained inside
the Workshop even after their work-
ing hours;

(e) if so, the reasons of their de-
tention; and

(d) whether these workers have
been paid overtime for their deten-
tion inside the workshop after their
working hours?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON):
(a) Yes, Sir, The whole area wasg
cordoned of. The number of workers
was 1,600 approximately,

(b} Yes, Sir,

(¢) For interrogation by Police
and Military authoritics in connec-
tion with an incident during the
recent disturbances.

(d) Does not arise as the workers
were not detained for performing
any overtime duties, but because of
extra-ordinary circumstances prevail-
ing in the workshop area.

Facilities for other Backward Classes

4196. SHRI BASWANT : Will the
Minister of LAW AND SOCIAL
WELFARE be pleased to state:

(a) the facilities given to the other
Backward Classes in the Education
and Government services; and

(b) whether the relevant instruc-
tions have been circulated to all the
Ministries and, if so, the reference
under which these were circulated?
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THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND IN
THE DEPARTMENT .OF SOCIAL
WELFARE (DR. SHRIMATI PHUL-
RENU GUHA): (a) The following
educational facilities are given to the
students belonging to Other Back
ward Classes:—

(i) Pre-matric and Post-matric
scholarships,

(ii) Re-imbursement of tuition

fees,
(iii) Educational tours.

(iv) Stipends for Industrial
Trainng Institute trainees.

(v) Hostels.

(vi) Vocational and professional
scholarships.

The Constitution of India does not
provide for any reservations in
favour of other Backward Classes in
Government services.

(b) Since the schemes for educa-
tional facilities to Other Backward
Classes are formulated and imple-
mented by the State Governments,
no instructions in this respect have
been circulated to Ministries.

Bombay Poona Race Special

4197. SHRI BASWANT : Will the
Minister of RAILWAYS be pleased
to state:

(a) for how many days the Bom-
bay-Poona Race special is running in
a year;

(b) the number of bogies attached
to this train and the number of pass-
engers going by each train with
different classes of tickets and the
collection from each train: and

(¢) whether it is a fact that suffi-
cient passengers are not available for
this train; and if so, the reasons why
extra bogies are not attached to the
Express Train which leaves just be-
fore this traln, by cancelling the
Race Special?

DECEMBER 17, 1969

Written Answers 248

THE MINISTER OF LAW AND

SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA
MENON): (a) About 15 to 16 special’

trains each way per year are run
during the Racing season.

(b) The normal load of each Race
Special is 12 bogies including a din-
ing car with provison for 180 First
Class scats and 440 Third Class seats.
A statement showing the number of
passengers going by each special
train with different classes of
tickets and the earnings from each
special is laid on the Table of tho
House. [Placed 1n LiYwra-y. Sed
LT.2394 /69,

1(r

(c) The extra rush offering justi-
fies running of these Race Horse
Specials. Besides, 307 Dn. Dadar-
Poona Express, which precedes the
Race Horse Special, runs full load
leaving no room for clearance of
extra bogies,

Class III and Class IV Staff in Head-
quarter Office and Bombay Divi-
sional Office (Western Railway)

4198, SHRI BASWANT: Will the
Minister of RAILWAYS be pleased
to state:

(a)f the number of Class IIT and
Class IV Staff who have put in 12 to
15 years service and vet are continu-
ing in the initial grades: their Inter-
Railway ratio on percentage basis;
Inter-Divisional ratio on the Western
Railway: and percentage of such staff
in the Bombay Division and Head-
quarter Office of the Western Rail-
way. and -

(b) the remedial measures propos-
ed to be taken to wipe off the high
percentage only on the Western
Railway, particularly in the Bombay
Division and_Headquarter Office of
the Western Railway?

THE MINISTER OF LAW AND

SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA
MENON): (a) and (b) Information

is being collected and will be laid
on the Table of the Sabha.
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Maharashtra State Salt Advisery
Board

4199. SHRI BASWANT: Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
CtOMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that no
Member of Parliament has heen
nominated to the Maharashtra Statc
Salt Advisory Board; and

(b) the name of the ex-M.P. who
has been nominated to the Board and
the reasons for his nomination?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT., INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): (a) Yes, Sir.

(b) Shri N, S. Kajrolkar an Ex-
M.P.. was nominated because of his
keen interest in the salt industry.
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AMOUNT SPENT ON DR. TEJA'S
EXTRADITION

4201, SHRT BABURAO PATEL-
Will the Minister of EXTERNAL
AFFAIRS ‘be pleased to state the
amount spent so far on the attempt to
extradite Dr. Teja and his wife and
with what results?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHR!I SURENDRA PAL
SINGH): The Government of India
has spent a sum of Rs. 4,89,144 so far
in connection with the extradition
proceedings against Dr. and
Teja. So far as the present pos:tmn
of the extradition case is concerned
a reference is invited to the Answer
given in the Lok Sabha to Unstarred
Question Nou. 2418 on 3rd December,
1969,
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Appointment of Naga underground
Leader as Ambassador’ in Bur-
mese Secessionist Territory.

4206, SHRI V., NARASIMHA RAO:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a)) whether a top underground
Naga leader who led a rebel group
to China on an arms-training mis-
sion is now an Ambassador in a Bur-
mese Secessionist territory;

(b) if so, the name of the under-
ground Naga leader;

(c) the reaction of Government in
this regard, and

(d) whether Burmese Govern-
ment have been informed about this?

THE DEPUTY MINISTER IN THE
MINISTRY OF LEXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): (a) to (d). Some months
ago, Government had reccived an
unconfirmed report that the Under-
ground Nagas had positioned one of
their associates called T. P, Venu
with the Burmese rebels in northern
Burma, to facilitate traffic of Under-
ground Nagas to aid from China.
The report was not passed on to the
Burmese authorities as it was un-
confirmed.

Visa Regulations Between India and
West Germany

4207. SHRI V. NARASTMHA RAO:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Visa regulations
hetween India and West Germany
have been relaxed to promote tour-
ism; and

(b) if sn, the broad outlines of the
relaxations made, q

(b) With effect from 1st November,
1969 nationals of the Federal Repub-
lic of Germany are exempt from the
requirements of a visa for periods
of stay in India not exceeding ninety
days, provided they do not take up
employment or set up business or
carry on any profession paid or un-
paid.

Indian nationals going to the Fede-
ral Republic of Germany for a stay
of less than three months are simi-
larly exempt from the requirement
of obtaining visas.

Banana Exports

4208. SHRI BABURAQ PATEL:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) the walue of the export of
bananas during the years 1965-66,
1966-67 and 1967-68, year-wise;

(b) the reasons why banana ex-
ports have fallen in 1967-68;

(¢) the names of the members of
the Banana and Fruit Development
Committee and their monthly emolu-
ments:

(d) the names of the members pf
the Banana Delegation sent out in
1963, the countries they visited and
the cost of their tour and the results
obtained:

(e) the names of the countries buy-
ing Indian bananas and the value of
their purchases in 1965-66, 1966-67
and 1967-68. and

(f) the name of the Italian Banana
Speciafist invited and the amount
paid to him?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) and (e}

. Statement of Export of bananas from
"India

THE DEPUTY MINISTER IN THE, _

eountrywise and  valuewise
during the last three years 1965-66.

MINISTRY OF EXTERNAL AF-%1966-67 and 1967-68 is laid on the

FATRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir,

Table of the House. [Placed in Lib-
rary. See No. LT-2395/69].
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(b) The reasons for fall in export
during 1967-68 was the stoppage ol
export to U.SS.R. because of the
closure of Suez Canal,

(¢) A statement showing the
names of the members of the Banana
and Fruit Development Committee is
laid on the table of the House [Plac-
ed in library. See No, LT-2395/69.]
Ilj: emoluments are paid to its mem-

Ts.

(d) The banana Delegation sent in
LSSB consisted of the following mem-
ors: —

1. Shri V. Ramakrishna, Hony.
Adviser Export Promotion.
Madras—Leader,

2. Shri M.C.M. Shirazi, The
Maharashtra State Co-opera-
tive Marketing Society Ltd.,
Bombay—Member

3. Shri Chhaganlal Rambhai
Patel, Sardar Bagayat Sha-
kari Mandal Ltd. Bardoli—
Member

4, Shri U, Narasinga Rao, De-
puty Agricultural Commis-
sioner I.C.AR., New Delhi—
Member.

5. Shri Mela Ram Bhardwaj,
Under Secretary, Ministry of
Commerce and Industry,
New Delhi—Member,

The Delegation visited Iran, Iraq,
Syria, Lebanon. Belgium, West Ger-
many, UK. France, Switzerland
and Ttaly and the total cost incurred
on the delegation was Rs. 12.945.76P.
This was an exploratory visit. The
knowledge gained by the delegation,
I:I?v.l-evl:c_r. enabled fus to undertake
rial shipments to far off destinati
like Ttaly, US.S.R. and Jap::t, nations

_{f) Mr, Lennie of M/s, Cogis of
1M1cllan. Italy was invited bv S.TC,
and an amount of Rs. 11.801.9
spent on his wvisit, 3 8 was

Diplomatic Relations with Cou
and Expenses Involved nitics

4209. SHRI BABURAO PATEL:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state: AL
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(a) the number of countries with
which India has established diplo-
matic relations and the annua] cost
of maintaining them during the last
threc years, year-wise:

(b)l the names of countries with
which full-fledged diplomatic rela-
tions have not been established and
reasons therefor: and

(c¢) the names of countries with
which diplomatic relations have been
recently discontinued and reasons
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFA-
IRS (SHRI SURENDRA PAL
SINGH): (a) 100 (including those
where there are no resident Ambas-
sadors and where our Ambassadors
in neighbouring countries are con-
currently accredited).

A statement showing the annual
cost of maintaining our diplomatic
Missions abroad, including the Com-
missions, Consulates-General, Consu-
lates etc., during the last three years,
ig laid on the Table of the House.
[Placed in Library. See No. LT-2396/
69.]

(b) The names of inc_iependent
countries with which India has no
diplomatic missions_at present are:
Albania, Botswana, Chad, Dominican
Republic, Ecuador, El Salvador,
Haiti, Honduras Iceland, Isracl, Leso-
tho, Nauru, Nicaragua, Niger. Portu-
gal. South Africa, West Somba
Swaziland and Equatorial Guinea.

The reasons for not having diplo-
matic missions with these countries
are indicated below in brief:—

Albania: Concurrent accreditatior
in suspension in view of her un-
fricndly attitude towards India,

Israel: Though TIndia recognises
Israel, no diplomatic Mission has
been established in consideration of
India’s overall national interests.
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Portugal: Diplomatic relations
were broken off as a protest against
her repressive colonial policies.

South Africa: Diplomatic relations
were broken off as a protest against
that country’s policy of apartheid.

Botswana, Chad, Dominican Re-
public, Ecuador, El Salvador, Guate-
mala, Haiti, Honduras, Icelgmd.
Lesotho, Nauru, Nicaragua, Niger,
West Somoa, Swiziland and Equa-
torial Guinea: Diplomatic missions
have not yet been established owing
to financial stringency.

(¢) Nil.

Import and Export of Books and
Periodicals

4210, SHRI BABURAO PATEL:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) the number and value of
foreign 'bookd, magazines and per-
iodicals imported in 1968-69: country-
wise:

(bY the number and value of Indian
bouks, magazines and periodicals ex-
ported every year, country-wise:

(c) whether it is a fact that a lot
of obscene literature is imported
every year; and

(d) if so, the steps taken to stop
this import and if not, the reason
therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) A state-
ment showing the import of books,
journals and periodicals, country-
wise, during 1968-6%, is laid on the
Table of the House. EPlar:ed in Lib-
rary, See No. LT-2397/69].

(b) A statement showing the export
of bpoks, journals and periodicals,
country-wise, during the years 1967-
68, 1968-69 and 1969-70 (upto August,
1969), is laid on the Table of the
House. [Placed in Library. See No.
LT-2397/69].

(c) and (d). It has been laid down
in the import policy (Red Book) that
import of undesirable tvpes of books,

comics, fliction and magazines will
not be permissible against licences
for books. The Red Book also contains
a list of journals and magazines, the
import of’ which has been specifically
disallowed. It had come to Govern-
ment’s notice that some import of
undesirable types of books was still
taking place. A provision was, there-
fore made in the Import Trade Con-
trol Hand Book of Rules and Pro-
cedure in 1968 that the Customs autho-
rities will not allow undesirable
types of books even where books
were allowed to be imported under
the policy without import licences,
At the same time, a further provi-
sion was also made in the Red Book
that import of journals and maga-
zines will not be allowed against
licences for books unless such licences
had been specifically endorsed for
their import. While considering re-
quests for such endorsements, un-
desirable types of journals and maga-
zines sought to be imported are ¢x-
cluded. The list of banned tvpes of
journals and magazines is reviewed
every vear in consultation with the
Customs authorities, so as to include
in it as manyv undesireble types as
possible.

Landless Army Personnel in Gujarat

4211. SHRI NARENDRA SINGH
MAHIDA: Wil the Minister of
DEFENCE be pleased to state:

(a) the number of landless army
personnel in Gujarat who have been
allotted land during the last two
vears; and

(b) the number of applications for
allotment of land still under consi-
deration in Baroda and Ahmedabad
Districts?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA): (a) and (b). Ac-
cording to information supplicd by
the Government of Gujarat in July,
1969, 2180 applications were received
by the State Government {.om ex-
servicemen for the allotmeoent of agri-
cultural land. Out «of these 1451
applicants werce allotted lund The
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cases of 449 applicants were recjected.
280 applications were under conside-
ration; separate figures in respect of
the Baroda and Ahmedabad Districts
are not available,

Export of Cashewnut Products

4212, SHRI P. C. ADICHAN: Will
the Minister of FOREIGN TRADE
be plcased to state:

(a) the quantity of the exports of
cashewnut products during the first
eleven months of the year 1369, item-
wise and how they compared with
the exports for the cbrresponding
periods in the years 1967 and 1968
and the percentage of increase/dec-
rease marked thereby; and

(b) the targets fixed for produc-
tion and exports of each of these items
for the Fourth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) Official
statistics for Januarv—November,
1969 are not yet available. A state-
ment showing comparative exports
of cashew kernels and cashewnut
shell liquid during January--August,
1969 and corresponding periods in
1968 and 1967 with percentages of
increase is laid on the Table of the
House. [Placed in Library. See No.
LT-2398/69].

(b) Production target for raw nuts
by 1973-74 has been fixed at 2,36,000
tonnes. No target for cashewnut shell
liquid and exports have been fixed
so far.

Export of Coir Products

4213, SHRI P. C. ADICHAN: Will
the Minister nf FOREIGN TRADE
be pleased to state:

(a) the item-wise exports of Coir
products during the first 11 months
of the vear 1969; how they compared
with the exports of the corresponding
perinds in the vears 1968 and 1967
and the percentace of increase or
decrease marked thereby; and

(b) the targets of production and
exports of each of these items fixed
for the Fourth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) A state-
ment is laid on the Table of the
House. [Placed in Library. See No.
LT-2399/69]. Export statistics are
available upto October, 1969 only.

(b) No target has been set for pro-
duction of coir goods. The export
target for coir and coir products is
7,017,000 quintals valued at Rs, 17
crores by 1973-74.

Indo-U.S. Agreement for T.V.
Programme

4214. SHRI MAYAVAN:
SHRI N. R. LASKAR:
SI‘E}} CHENGALRAYA NAI-

SHRI S. C. SAMANTA :
SHRI R. BARUA:

Will the PRIME MINISTER be
pleased to state:

(a) whether it is a fact that India
signed an agreement with the United
States under which U.S. will supply
India television for educational pur-
poses under this scheme;

{by if so, the main features of the
agreement;

(¢) the number of television sets
to be supplied to India under this
scheme; and

(d) whether it is also a fact that
under the agreement (the U.S. Space
Agency) will launch and make avail-
able to India two Satellites which
will cnable India to beam instruc-
tional television programmes to even
remote villages at a very low cost?

THE PRIME MINISTER. MINIS-
TER OF FINANCE. MINISTER OF
ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI: (a) to (d). India has sign-
ed a Memorandum of Understanding
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on September 18, 1969 with the Na-
tional Aeronautics and Space Admi-
nistration of U.S,A, The Memoran-
dum provides that by about the
middle of 1972 NASA would position
in synchronous orbit over the Equa-
tor their Application Technology
Satellite (ATS-F) which will be made
available to India for a year to con-
duct a joint experiment for broadcast
of Indian developed instructional
television programmes to even re-
mote Indian villages. No TV sets will
be supplied to India by NASA under
this Memorandum.

Manganese Exports

4215, SHRI LOBO PRABHU: Wwill
the Minister of FOREIGN TRADE
be pleased to state:

(a) the reasons for the f{fall in
manganese exports from 1.19 million
tons in 1960 to 0.47 millions tons in
1968;

(b) whether his Ministry has tried
to obtain relief by reduction of Rail-
way freight and Port dues in view of
the sea frcight being much higher
than the competing countries; and

(c) the nature of incentives, com-
parable with those in the private
sector, created by the Ministry for
the staff to increase exports and re-
duce costs?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) and (b).
The exports of manganese ore have
declined from 1.32 million tonnes in
1960 to 1.19 million tonnes in 1968.
The development of “captive mines”
close to the consuming centres, the
emergence of new sources of supply,
longer inland haulage, comparatively
inadequate port and loading facilities
and sharp decline in per unit realisa-
tion are some of the factors resgponsi-
ble for fall in Indian exports of
manganese ore. Closure of Suez Canal
and consequent movement of ore by
the longer Capr route is another fac-
tor,
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With persistent export promotion
measures and continued contact with
their traditional buyers abroad, the
Corporation has been able to main-
tain the exports of manganese ore
at around 1.1 million tonnes annually,
With the completion of integrated
projects (planned/on hand) for the
development of inland - transport of
ore and the provision of deep draft
fully mechanised ports, the Indian
ore is likely to become more compe-
titive in the internationa] market,

(c¢) Cost structure of manganese ore
export is under study with a view to
exploring possible ways and means
for its restructure,

Export of manganese ore is canalis-
ed through the M.M.T.C. No special
incentives are given to the Staff
engaged in the work relating to
manganese ore cxport, outside the
normal benefits available to all em-
plovees of the Corporation,

Foreign Exchange for Import of Musk
and Mutton Tallow

4216. SHRI ABDUL GHANI DAR:
Wil] the Minister of FOREIGN
TRADE be pleased to state:

(a) the amount of foreign exchange
allotted for the import of musk and
mutton tallow in the vears 1958, 1863
and 1968, year-wise;

(b) whether any inquiry was made
about the availability or otherwise
of these products in the country; and

(e) if so, with what results?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) No sepa-
rate ceiling of foreign exchange is
allotted for import of ‘musk' and
‘mutton tallow'. In 1958-59 however
a separatle allocation amounting to
Rs. 7.5 lakhs was made for the im-
port of mutton tallow bx actal users
other than D.G.T.D. and «m.ail srale
units, A statement <hoso g th o sctual
impourts of these items durin, the

vears 1958, 1963 and 1968 is appended,
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(b) and (c). The quantity of mutton
tallow available indigenously is far
below the reguirements for industrial
use. In the case of musk the data per-
taining to demand and availability in
the country is not available. A pro-
vision for import of musk on res-
tricted basis by manufacturers of
ayurvedic medicines was made dur-
ing 1968-69, but it has been withdrawn
as supplies can be made available
from Nepal without import licences.

Value in Hs, 000
(Toat delvaluation Bate)

Social Dusct ip-
Nv. tion

Loy JRLIH (it

1. Musk
Nuatural 15

2. Mutton
Tallow

MM.T.C. Officials Visit to Daitari
Mines and Pradip Project

4217. SHRI RABI RAY: Will the
Minister of FOREIGN TRADE be
pleased to state:

(a) whether it is a fact that a team
of Minerals and Metals Trading Cor-
poration Officers led by their Gene-
ral Manager visited Daitari Mines
and Paradip Project in Orissa during
the first week of November, 1969;

(by if so, the purpose of their visit;

(c) whether they had come to the
conclusion after their visit that the
work at the Daitari Iron Ore Mines
was almost complete: and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (ay and (b).
A team consisting of officers of the
Minerals and Metals Trading Corpo-
ration visited Paradeep Port and the
Daitari mine in the last week of
October, 1969 to collect latest infor-
mation about the progress made in
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Daitari mines and the Paradeep Pro-
ject for use, if necessary by the Cor-
poration's Delegation during their
second round of negotiations with
the Japanese Steel Mills,

(c) and (d). The team was satisfied
that substantial progress had been
made towards the completion of the
mechanised mine at Daitari and that
if the rate of progress is mentioned,
it should be possible to bring the
mechanised facilities into operation
before the next monsodon.

Loss Due to Strike in Textile Mills
in West Bengal on 1st September,
1969

4218. SHRI D. AMAT:
SHRI C. C., DESAI:
SHRI D. N. DEB:
SHRI H. AJMAL KHAN:
SHRI S. P. RAMAMOOR-
THY:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a)) whether any assessment has
been made as to the total loss suller-
ed by the employees and the manage-
ment due to the strike and indefinite
closure of textile mills in West Bengal
on the 1st Seplember, 1969;

(b) whether Government have also
assessed the loss in foreign exchange
earnings due to the closure of the
textile mills and

(¢) if so, the details thereof,

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
&SHE} RAN SEWAK): (a) and (b):

0, 2IT.

(c) Does not arise,

Central Sericulture Research Station
Berhampur (West Bengal)

4219. SHRT JYOTTIRMOY BASU:
Will the Minister of FOREIGN
TRADE, be pleased to state:

(a) wether the Central Sericulture
Research Station Non-gazetted Em-
ployees' Association, Berhampur,
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West Bengal submitted a memoran-
dum to Government containing de-
mands relating to filling of vacan-
cies, house rent allowance, recogni-
tion of the association appointment
of casual workers to regular estab-
lishment and Panel for transfer of
staff from Berhampur to Kalimpong;

(b) if so, the details of those de-
mands; and

(c) the action, if any, taken by
Governmenl on them?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) and (b).
The Association has sent a copy of
the Resolution adopted 'in their Gene-
ral Body Meeting held on 6th Octo-
ber, 1969 containing following de-
mands—

(1) Recognition of the Emplovees’
Association.

Immediate filling up of the
vacant posts with a view to
avoid udditional work lcad
on other members of stafl,
Transfer of the Director of
the Station,

Arpointment of casual la-
bourers to wvacant Class IV
posts instead of recruiting

(2)

(3)

(4)

outsiders.

(5) Payment of House rent allow-
ance.

(6) Supply of liveries to Class
V staff.

Not to transfer petty Class
IIT and Class IV staff to
Kalimpong.

(c) Although the ‘Association is not
recognised, the various points made
by the Association have been duly
considered and necessary action taken
in accordance with the rules pres-
cribed bv the Government.

(7

Export of Groundnut 0Oil

4221. SHRI D. N. PATODIA: Will
the Minister of Foreign Trade be
pleased to state:

(a) whether it is a fact that ground-
nut oil industry in the country has
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the necessary potentiality to export
groundnut oil worth Rs. 20 crores a
year;

(b)i whether it is also a fact that
in achieving this export target, there
will be no additional burden on the
supply of groundnut for domestic con-
sumption and as such there wil]l be
HOtd much adverse effect on price;
an

(c) if so, whether Government have
taken steps to achieve the above tar-
get of Rs. 20 crores a year and if not,
the targets of exports which have
Ilnge%rx laid down for the years 1970 and

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) to (e).
Dug to the shortage of edible oils in
the country, the groundnut oil price
in the domestic market is rnuch
higher than the groundnut ojl price
in the world market. The present
shortage of edible oils in the countrv
is being met by imports. There is
no scheme at present %o export
groundnut oil to the extent of Rs, 20
crores a vear as not only exports
would involve a heavy subsidy but
the additional deficit so created will
need to be made up by higher im-
ports.

Surplus Staff in State Trading Corpo-
ration

4222. SHRI B. N. KATHAM: Will
the Minister of FOREIGN TRADE
be pleased to state:

(a) whether it is a fact that in spite
of the contention of the present
Chairman of the State Trading Cor-
poration that officers and staff are
surplus in the Corporation, recruit-
ment in the higher scales only have
been going on under the cover of
‘technical experts’ when sp many are
available within the Corporation:

(b). if so the justification for in-
ducting new personnel, and
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(¢) the list of personnel recruited,
including Directors since July, 1968
with details including age, past quali-
fications and experience present post
held in the State Trading Cocrpora-
tion, last pay drawn previous to
joining the State Trading Corpora-
tion (Basic) with details of total
emoluments in each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADL
(SHRI RAM SEWAK): (a) to (c). A
statement ‘is laid on the Table of the
House. [Placed in Library See No.
LT-2400/69].

Appointment of Secretarics to
Different Ministries

4223, SHRI LOBO PRABHU: Will
the PRIME MINISTER be pleased to
state:

(a) how proposals for appointment
of Secretaries to different Ministries
of the Central Government ure made;

(b) the Ministers who have refus-
ed to accept the proposals made to
them during the last one vear:

(c) whether Cabinet Secrctariat
does not put up such refusals for the
consideration of the Cabinet or the
Prime Minister; and

(d) whether Government ure aware
of the deep frustration in the services
arising from their dependence of the
preferences of individual ministers?

THE PRIME MINISTER, MINIS-
TER OF FINANCE, MINISTER OF
ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI] INDIRA
GANDHI): (a) to (c). Appointments
to the rank of Secretarics are made
by the Appointments Committec of
the Cabinet. The Prime Minister is
the Chairman of this Committee,
which also consists of the Home
Minister and the Minister in-charge

DECEMBER 17, 1969

Written Auswers 268
of the Ministry to which the appoint-

ment is made. The Minister concern-
ed is thus fully kept in the picture.

The selection of Secretaries to Go-
vernment is made on the basis of
merit and overall suitability.

(d) The question of dependence on
the preference of individual Minis-
ters does not arise, Government
attach great importance to Secreta-
ries and other senior officers being
enabled to express their views and
tender advice frankly and freely.
However, it 'is obvious that compa-
tibility between the Minister and the
Secretary is necessary for the smooth
working of the Government. Where
any incompatibility cannot be ironed
out by discussion, adjustments have
necessarily to be made. The question
of frustration, therefore, does not
arise,

Manufacwuring of Passenger Planes
by Hindustan Aeronautics Ltd.

4224 SHRI D. N. PATODIA: Will
the Minister of DEFENCE be pleased
lo statc:

(a) whether it is a [act that the
Hindustan Aecronautics Ltd. has
taken a decision not 1o manufacture
passenger planes;

(b)! whether as a result of the
above decision, the country will have
to depend on purchase of such air-
craft from foreign countries indefi-
nitely: and

(e) if so, till what time the pre-
sent state of affairs will continue and
when a decision to manufacture such
aircraft will be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) to (o)
HS-T48 Passenger aircraft are already
being manufactured at HAL, Kanpur
Division. The manufactuce of any
other aircraft will be considered Ly
HAL only after a decision regarding
the tyvpe of aircraft required is taken
by Indian Airlines,
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Requirement of Raw Cashewnuts

4225, SHRI INDRAJIT GUPTA:
Will the Minister cf FOREIGN
TRADE be pleased to state:

(a) the estimated total requive-
ments of raw cashewnuts at present;

(b) how much of this reguirement
is met by indigenous production;

(c). the value of raw cashewnuts
imported during the last three years;

(d) whether there is any schcine
under consideration to raise the pro-
duction of raw cashewnuts in the
country; and

(e) if so, the details therecut?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) The esti-
mated requirement of raw cashew-
nuts during 1969-70 for cxport is 2.5
lakh tonnes.

(b) The current indigenous produc-
tion of raw cashewnuts is estimated
at 1,60,000 tonnes, of which a part is
consumed internally,

(c)

Year Value in

Rs. crores
1966-67 2294
1967-68 25,08
1968-69 31.38

(d) and (e). Yes, Sir. Development
schemes have been initiated both in
the Central and State sectors to raise
indigenous production progressively
and especially by 76,000 tonnes by
the end of 1973-74. A capital outlay
of Rs. 75 lakhs has been carmarked
for the various programmes in the
Central sector for the Fourth Five
Year Plan, In the State sector it is
proposed to bring an additional area
of 518 lakhs acres under cashew
cultivation and distribution of quality
planting material. The States cover-
ed would be Kerala, Mysore, Goa
Andhra Pradesh, West Bengal, Maha-
rashtra and Tamijl Nadu.

Supply of

rock phosphate and
potash by Israel

4226, SHRI SHRI CHAND GOYAL:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether it is a fact thal Israel
has been trying to sell India much
needed fertilisers—rock phosphate
and potash at international prices or
even at 10 per cent cheaper rates
than we can obtain elsewhera,

(b) whether the State Trading Cor-
poration had said last year that the
requirements of rock phosphate for
the year 1968-69 was 800,000 tons; and

(c) whether Government [ailed to
take advantage of 5 officers maae by
Israel?

THE DEPUTY MINISTER [N THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) and (2).
Some offers were received by the
State Trading Corporatidbn [rom firms
in Israel for supply of rock phos-
phate and potash. Offers for rock
phosphate were not complete in res-
pect of specifications, price and dali-
very schedule. The Corporation had
also by then made purchases of all
its requirements.

Prices for potash of Israel origin
quoted in offers received by the Cor-
poration were considered higher than
those at which imports had already
been contracted by the Corporation
from other sources.

(b) Yes, Sir.

Setting up of a High Powered Coun-
cil of Economic Advisers

4227. SHRI VIRENDRA KUMAR
SHAH: Will the PRIME MINISTER
be pleased to state:

(a) whether it is a fact that a high-
powered Council of Economic Adv-
sers. is being set up in the Prime
Minister's Secretariat to fornwulate
new economic policies and to keep
a watch on their implementation;
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(b) if so, the names of the mem-
bers of the said Council and the basis
of their selection;

(c) whether necessary details have
been worked out in defining and de-
marcating the role of this Council
and that of the Planning Comnuission
and if so, the details thereof;

(d) whether the Council will excr-
cise control over the policy laying
{ugctions of the Finance Ministry;
an

(e) whether any siteps have becn
taken for collection of vital, reliable,
adequate and timely data for the use
of the members of the said Council,
in the absence of which, the latter
would fail to serve any useful pur-
pose?

THE PRIME MINISTER. MINIS-
TER OF FINANCE, MINISTER Of
ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) No, Sir.

(b) to (e). Do not arise, However,
when speculations about the setting
up of the alleged ‘high-powered Coun-
cil of Economic Advisers' first ap-
pearcd in the newspapers, the Prime
Minister's Secretariat issued a denial
on September 23, 1969 in the follow-
ing terms:—

“Reports have appeared from

time to time about alleged reor-
ganisation of the Prime Minister's
Secretariat. The most recent of
them (page 7. Times of India, Sep-
tember 23, 1969) speaks of a pro-
posal to set up a council of econo-
mists in the Prime Minister's Sec-
retariat, with a chairman. It is
maintained that such a ecouncil will
be charged with the task of for-
mulating policies and screening of
proposals, leading to a reduction in
the importance and function of the
Planning Commission.

 Without commenting on the mo-
tives of those who have inspired
these reports, it might be catego-
rically stated that there is no pro-
posal to set up such a council, nor
has anyone been approached to be
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its chairman, The Planning Com-
mission, headed by Prof. Gadgil,
and other distinguished members
of the Commission, will continue
to have the exclusive responsibility
in the field of economic plonning”.

Detaching National Sample Survey
Department from the Indian Sta-
tistical Institute, Calcutta.

4229. SHRI B. K. DASCHOW-
DHURY: Will the PRIME WMINIS-
TER be pleased to refer to the regly
given to Starred Question No, 1969
on the 14th May 1969 and state:

(a) whether a final decision re-
garding detachment of the Depart-
ment of National Sample Survey
from the Indian Statistical Institute
at Calcutta., and attaching it with
the Directorate of National Sample
Su&"vey in Delhi has since been taken;
an

(b) if so, the details thereof?

THE PRIME MINISTER, MINIS-
TER OF FINANCE, MINISTER OF
ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) and (b), No, Sir. The
matter is still under consideration.
Infiltration of Hostile Nagas into
Manipur

4230. SHRI N. R. LASKAR:
SHRI CHENGALRAYA
NAIDU:

SHRI R. BARUA:
SHRI D. N. PATODIA;

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that 150
Naga hostiles from Nagaland infil-
trated into Manipur during the 1st
week of Nevember, 1969;

(b) if so, whether they have started

creating law and order situation
in that State; and .
(c) the steps which have Leen

taken to remove them immediately?
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THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) to (c).
Government have no information, In-
tensive patrolling by the Security
Forces, however, continues to be
carried out in the area.

Development of Coir
Mysore

4231. SHRI S. M. KRISHNA: Will
the Minister of FOREIGN TRADE L
pleased to state:

(a) whether there is any scheme
under consideration for the develop-
ment of Coir Industry in Mysare
State:

(b) if so. the details thereof; and

(c) the nature of assistance likeiv
to be given to the State for the deve-
lopment of Coir Industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) No, Sir.

(b) Does not arise.

Industry in

(c) Central Assistance to the States
during Fourth Plan will be given as
block loans and grants cach year,
with the exception of funds to be
provided by the Nationa] Co-operative
Development Corporation, Central
assistance will not be related to any
individual scheme—group of schemes
or Head of Development on the hasis
of matching contribution. Whereas
outlays under certain Heads or sub-
Heads of development and for a few
specified schemes have been ear-
marked. outlays for Village & Small
Industries Sector (which includes
also coir industry) are not earmarked:
the State Governments are free to
make inter se adijustments within a
Head or sub-head of Development.
The Coir Board will render such tech-
nical assistance as mav be required.

Nuclear Power Station in Northern
India

4232, SHRT BHOGENDRA JHA:
SHRT YASHPAL SINGH-
SHRT D. N, PATODIA :
SHRT VASUDEVAN NAIR:
SHRIMATT TLLA PALCHOII-

DHURI:

Will the PRIME MINISTER be
pleased to state:
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(a) whether there is a proposal to
instal a Nuclear Power Station in the
Northern Region during the IFourth
Plan period; and

(b) if so, the details thereof and its
location?

THE PRIME MINISTER, MINIS-
TER OF FINANCE, MINISTER OF
ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) Yes, Sir.

(b) Details are being worked out.

Export of Iron ore to Rumania

4233. SHRI K. P, SINGH DEO:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether Government have en-
iered into any agreement with Ru-
mania and other countries for the
export of Daitari ore;

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) and (b).
The Minerals and Metals Trading
Corporation have recently ccncluded
a contract for supply of 1.4 illion
tons of iron ore to Rumania during
1970. Besides this, a frame contract
for supply of another 22 million tons
of iron ore of which 8 million tonnes
are firm and 14 million tonnes are
optional 10 Rumania over a period of
10 years (1971—80) has also been con-
cluded. At least 70% of this quantity
would be the medium grade ore, bulk
of which would be shipped via Para-
deep from Daitari mines.

Another offer for supply of 18.90
million tons of Daitari ore over a
period of 15 years (1970—1984) has
;}s}a been made to the Japanese Steel

ills.

Taking over of closed textile mills
in Coimbatore by Tamil Nadu Gov-
ernment,

4234 SHRJ K. RAMANT:
SHRI A. K. GOPALAN:
SHRI P. RAMAM(TRTT:
SHR] P. GOPALAN:
SHR] UMANATH :
HAKRAPANT:

SHRI C. K,
Will the Minister of FOREIGN

TRADE be pleased to state:
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(a) whether it is a fact that Gov-
ernment have permitted the Tamil
Nadu Government to take over 5
closed textile mills in Coimbatore
District;

(b) if so, how many of them have
started working; and

(c) the steps Government pro-
pose to take to re-open other mills
in the same District?

THE DEPUTY MINISTER 1N THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) to (o).
The managements of three cotton
textile mills in Coimbatore District
has been taken over by the Central
Government under Section 18A of
the Industries (Development and Re-
gulation) Act, 1951 and the Tamil
Nadu Textile Corporation has been
appointed as their Authorised Con-
troller. Out of these three mills, one
mill has already started working.
The Tamil Nadu Textile Corporation
is taking necessary steps to reopen
the other two mills also.

Closure of Textile Mills in Coimba-
tore District

4935. SHRI C. K. CHAKRAPANI:
SHRI P. RAMAMURTI:
SHRI UMANATH:

SHRI K. RAMANI:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) the reasons for the continu-
ance of the closure of a large aumber
of textile mills in Coimbatore Dis-
trict; and

(b) whether it is due to the short-
age of stock of varn?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) and (c).
Excluding two mills considered fit
to be scrapped. nine cotton textile
mills were lying closed in Coimbatore
District, at the end of November,
1969. Two of them were closed on
account of accumulation of stocks.
while the remaining mills were clos-
ed due to financial difficulties and
labour trouble,
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Aircraft Produced in India

4236. SHRI JYOTIRMOY BASU:
SHRI BHAGABAN DAS:

SHRI TENNETI VISWANA-
THAM:

SHRI SATYA  NARAIN
SINGH :

Will the Minister of
be pleased to state:

DEFENCE

(a) the number of aircraffprodac»
ed so far in India;

(b) the proportion of imported
components and the value thereof;

(c) the royalty, etc. paid to foreign
firms on this account; and

(d) what is the future programme?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) So far
HAL have produced over one thou-
sangi aircraft of various types over a
period of 18 years.

(b) For aircraft currently under
production the foreign exchange con-
tent as a percentage of the price of
the aircraft varies from about 307
to 55%.

_ (¢) Royalties and licence fees paid
in respect of aircraft, aero-engines,
spares etc, manufactured under li-
cence amounted to about Rs. 109.00
lakhs in 1967-68 and about Rs. 96.00
lakhs in 1968-69.

(d) A plan has been drawn up for
the production of aircraft for a pe-
riod of five vears. It will not be in
the public interest to disclose the
number of aircraft involved.

Killing of Civilians in South Viet-
nam
4237. SHRI DEVEN SEN:
SP{“RARAM AVTAR SHAR-

SHRI BHOGENDRA JHA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

_(a) whether Government's atten-
tion has been drawn to the reports
cof massacre of civilians numbering
about 502 including women, oldmen,
children in a South Vietnam hamlet
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by the American Soldiers last year;

(b) whether Government have pro-
tested to the Government of J.S.A,
in this regard: and

(¢) whether Government would ask
for an enquiry by a body of neutral
persons into the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir. Government
are aware of such reports.

(b) and (c¢), No, Sir, US. authori-
ties are rcported to be conducting an
enquiry in the affair.

Trial Runs of a Chemical by a
British Naval Vessel
4238, SHRI NARENDRA SINGH

MAHIDA: Will the Minister of DE-
FENCE be pleased to state:

(a) whether Government are aware
of the trial runs by a British Naval
vessel of a chemical known as Polye-
thylene Oxide which helps to 1nove
the ship faster and to consume 15
per cent less fuel than on ordinary
runs;

(b) if so, whether Government
have: acquired the known-how of the
process; and

(¢) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (al The
Government are aware of the trial
runs by a British Naval Vessel of
polyethylene oxide which helped the
vessel to move faster with reduced
fuel consumption upto 15 per cent.

(b) and (c), The know-how for
making polvethylene oxide is avail-
able in the country. The problems in-
volved in its use are under study,

Construction of Marine Diesel En-
giae Plant at Ranchi

4239, SHRI VASUDEVAN NAIR:
Will the Minister of DEFENCE be
pleased to state:

(a) the progress made so far in
the ccnstruction of marine diesel en-
gine plant at Ranchi;

(b) when the first marife diesel
engine is likely to be produced;

(c) the targeted
plant; and

capacity of the

(d) whether the plant has secured
cnough orders to enable it to work
to its full-rated capacity?

THE MINISTER OF STATE IN

THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) The
main factory building is nearing

completion. Laying of High and Low
tension lines and erection of cranes
isin progress, Erection of plant which
is being received at present will com-
mence in January 1970,

(b) The first engine is expected to
Ibgf.:ma&‘iembled by the 2nd half of

(c) At full production, the targeted
capacity of the plant for various types
of engines is 6 (six) numbers of high-
powered engines, 60 numbers of me-
dium engines and 100 numbers of
low-powered engines.

(d) Not yet, but sales Organisation
for securing orders is already func-
tioning and orders for 17 medium
engines and a letter of intent for 3
H igh-powared engines have since heen
received. Orders for some low-power-
ed engines are expected shortly.

Price of Rall Wagons for Export to
1'SSR

4240, SHRI LLOBO PRABHU: WwWill
the Minister of FOREIGN TRADE
be pleased to state:
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(a) whether it is a fact that India
has quoted Rs. 110,000 for wagons to
be supplied to USSR from the pn-
vate sector and Rs. 98,000 from the
public sector;

(b) if so, whether the difference
represent a loss or any advantage in
production in the public séctor and
why the same price is not quoted fur
wagons of the same specifications.

(c) whether it is also a fact that
the Russians have offered only half
the price quoted by us and if so, the
extent of loss; and

(d) whether there are any other
conditions like buying Russians pro-
duction, like TUC planes or like re-
vising the prices in any way in [av-
our of the Russians?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) and (b).
The S.T.C. has quoted only a single
price for wagons for export to Russia.

(c) As the negotiations are still
continuing, it will not be in the busi-
ness interests of the Corporation to
disclose information about the prices
offered or quoted,

(d) No, Sir,

Closure of Cotton Mills

4241. SHRI N. K. SOMANI:
SHRI HIMATSINGKA:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) the number of cotton mills
which closed down during the period
from the 1st January to 3Ist Octo-

ber, 1969 and during the last 3 pre-
ceding years;

(b} the number of cotton mills re-
started during the period from the
1st April, 1967 to 31st October, 1969;
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(¢} the number of such mills to-
gether with their names which still
remain closed; and

(d) the steps taken or proposed to
be taken by Government to get them
reopened? .

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) and (b).
The information is being collected
and will be laid on the Talle of the
House.

(c) As at the end of 31st Octcber,
1969, 55 Cotton Textile mills were
lying closed in the country. The
names of these mills are given in the
statement laid on the Table of the
House. [Placed in Library. See No.
LT-2401/69]. This is exclusive of the
mills considered fit to be scrapped.

(d) Oat of the 55 cotton textile
mills, six mills have been considered
uneconomic. The management of six
mills has been taken over under sec-
tion 18A of the Industries (Develcp-
ment and Regulation) Act and_placed
under Authorised Controllers. The
cases of 13 mills, out of which 8 had
been investigated under the above
mentioned Act, are pending in High
Courts in regard to liquidation etc,
The Investigation Commitlec’s re-
ports in respects of four mills are
under examination and the affairs of
three mills are being investigated
by the Investigation Committee ap-
pointed under the Industries (Deve-
lopment and Regulation) Act. The
cases of remaining mills are being
examined in consultation with the
State Governments.
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Import of Wool Under Open General
Licence System by State Trading
Corporation

4245, DR. RENEN SEN: Will the
Minister of FOREIGN TRADE be
pleased to state:

(a) whether the Indian Woollen
Mills Federation has represented to
Government that the Woollen indus-
try should be permitted to import
raw wool under an Open General
Licence system to be operated by the
State Trading Corporation; and

(b) if s, Government's reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(3HRI RAM SEWAK): (a) Yes, Sir.

(b) Shortage of foreign exchange
*will make it difficult to accede to
the proposal, Nevertheless it will be
given full consideration,

Production of Jute Goods

4246. DR. RANEN SEN: Will the
Minister of FOREIGN TRADE be
pleased to state:

(a) whether it is a fact that there
has been no appreciable increase in
the production of jute goods in the
last few years;

(b) if so, the reasons therefor:; and,

(c) the steps being taken by Gov-
ernment to increase the production
of jute goods?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) Yes, Sir.

_(b) Due to shortage of raw mate-
rial and competition in foreign mar-
kets from Pakistan and synthetics.

(c) All possible measures are being
taken to increase the yield and pro-
duction of jute within the country,
and also for stepping up exports of
jute goods. The industry has been
requested to formulate measures to
increase the spinning capacity.

Proposal to Build Fast Breeder Re-
actors in India

4247. DR, RANEN SEN: Will the
P;RtIME MINISTER be pleased to
state:

(a) whether the Atomic Energy
Commission has a plan to build up a
number of Fast Breeder Reactors in
the: country;

(b) if so, the details thereof:

(c) the estimated cost of a Fast
Breeder Reactor; and

(d) the

oS advantages of such reac-
Ors!

THE PRIME MINISTER, MINIS-
TER OF FINANCE, MINISTER OF
ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) and (b), As a first step
in the programme for the construc-
tion of Fast Breeder Reactors in the
country it is proposed to establish a
Fast Breeder Test Reactor as part
of the Reactor Research Centre at
Kalp&kkam_ near Madras. The Test
Reactor will provide necessary ex-
perience required for the develop-
ment of large Fast Breeder Reactors
to be operated in 1980's,

(c) The proposed test reactor is
expected to cost about Rs, 27.00 crores,

(d) Fast Breeder Reactors shouyld
produce more fissile material than
they use, Consequently they offer
great promise for producing electric
power at a cheap rate,
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Complaint against a Minister who
made a trip in a Private Aircraft
from Switzerland to Holland

4248. SHRI MADHU LIMAYE:
Will the PRIME MINISTER be plea-
sed to state:

(a) whether Government have re-
ceived a complaint about a Cabinet
Minister who is reported to have
made a trip to Holland from Swit-
zerland in a private aircraft belong-
ing to the Philips Company;

(b) whether investigations have
been made into the purpose of this
trip and the nature of the relation-
ship between this Company and the
Minister;

(e) the name and
Minister;

(d) whether he received any pre-
sent from this Company; and

(e) if so, the action taken by Gov-
ernment in this regard?

THE PRIME MINISTER, MINIS-
TER OF FINANCE, MINISTER OF
ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) to (e). Presumably
the reference is to the visit of the
Minister of Foreign Trade to Eind-
hoven in the Netherlands. Accord-
ing to the Minister, when his pro-
gramme of visit to Belgium came to
be known, M /s Philips renewed their
earlier invitation to him to pay a
visit to their headquarters at Find-
hoven. M /s Philips (Eindhoven) are
one of the pioneers in the field of
electronics and tele-communications
and have large interests in produc-
tion and exports in India. Their re-
presentative was asked to get in
touch with the Indian Ambassador
in Brussels as to how best a brief
visit of about two-and-a-half hours
to Eindhoven could be arranged, The
Minister went up to Amsterdam by
a regular scheduled flight but since
Eindhoven is not connected by a
scheduled airline service, the Minis-
ter, in consultation with the Indian
Ambassador to Belgium, availed of
the Philips own airline service for
the short flights from Amsterdam to
Eindhoven and from there to Brus-
sels,

rank of this



280 Written Answers AGRAHAYANA

The Minister was presented with
a small transister recorder by the
Philips. It has been sent to the Gov-
ernment Toshakhana for valuation
so that it could be disposed of in
accordance with the relevant rules.
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Loss due to confrontation between
U.S.A. and European Econouic
Community on Preferential Trad-
ing Scheme for _Developing Count-

ries
4250, SI-II)I?‘J.I CHENGALRAYA NAI-

SHRI MAYAVAN:
SHRI R. BARUA:
SHRI DHANDAPANI:
SHRI J. B. SINGH :

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether it js a fact that Asian
Countries would be the worst suffe-
rers from the confrontation that is
developing between the U.S. and the
European Economic Community on
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the issue of preferential trading
scheme fer developing countries;

(b) if so, whether India will be
the worst sufferer; and

(c) if so, whether India propose to
convene a Conference of the Asian
countries to discuss the situation aris-
ing out of this?

THE DEPUTY MINISTER I[N THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) to (¢). In
accordance with the agreement reach-
ed in the Specia] Committee on Pre-
ferences, the industrially advanced
countries have submitted documenta-
tion to the UNCTAD Secretariat con-
taining their offers. They have also
added that they are still continuing
consultations among themselves in
the light of which their offers may be
modified. The problems that may be
posed for the developing countries
by the offers made by the U.S. and
the EE.C. are likely to be discussed
among the developing countries of
Asia, Africa and Latin America in
the Group of 77 as well as in the
course of the consultations between
the developed and the develuping
countries which are expected to start
in early 1970 in the Special Com-
mittee on Preferences.

Tibetans Crossing into India
4251, SI]{JF{; CHENGALRAYA NAI-

SHRI MAYAVAN:

SHRI R. BARUA:

SHRI N. R. LASKAR:

SHRI J. B. SINGH:

SHRI DHANDAPANI:

SHRI B. K. DASCHOW-
DHARY:

SHRI S. C. SAMANTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that a num-
ber of Tibetans have crossed over to
India during the last two or three
months;

(b) if so, the total number of the
Tibetans who crossed to India; and
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(¢) the facilities that
given to them?

have been

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir.

(b) 127 Tibetans crossed over to
India during the period September
to November 1969.

(¢) In keeping with our policy in
the matter, after preliminary interro-
gation those found to be genuine re-
fugees are moved to different reha-
bilitation centres in India.

Russian Equipment for Pakistan
Navy

4252, SH%I CHENGALRAYA NAI-
DU:

SHRI MAYAVAN:
SHRI R. BARUA:
SHRI DHANDAPANI:
SHRI J. B. SINGH:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that the
U.S.SR. Government has supplied
equipment to Pakistan to strengthen
her Navy;

(b) if so, whether India has lodg-
ed a protest with U.SS.R. in this
regard;

 (e) if so, whether the strengthen-
ing of Pakistan Navy will not pose a
great danger to India in view of our
weak Navy?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a} No
authentic information has been re-
ceived to this effect.

(b) and (c), Do not arise,
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Russian Strike-Boats for India
4253, Si'g?]l CHENGALRAYA NAI-

SHRI MAYAVAN:
SHRI R. BARUA:
SHRI DHANDAPANT:
SHRI J. B. SINGH:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that India
has requested US.SR. to supply
strike-boats to strengthen the coun-
try's coastal defence;

(b) if so, the reaction of
US.S.R. Government thereto; and

the

(c) the total number of boats ask-
ed for and how many have becn
agreed upon by USS.R.?

THE MINISTER OTF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L, N, MISHRA): (a) to (c), It
will not be in public interest to dis-
close the nature of requests made for
acquisition of defence equipment to
other countries and their reactions
thereto.

Alleged Support by North Vietnam
i:; Self-Determination in Kash-
T

4254, SHRI BAL RAJ MADHOK:
SHRI ONKAR LAL BERWA:
SHRI YASHPAL SINGH:
SHRI P. L. BARUPAL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the
North Vietnam <Government have
suported once again the Pakistan
point of view about self-determina-
tion regarding Kashmir; and

(b) if so, whether Government
have lodged any protest with Hanci
or is contemplating to take any
other action to express their displea-
sure on this act of Hanoi Govern-
ment?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b), The Minister
of External Affairs made a statement
in the other House in this regard on
the 4th December, 1969. A copy of
the statement is laid on the Table
of the House. [Placed in Library
See No, LT-2402/69.]
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Land for Ex-Servicemen in Rajas-
than Canal

Area

4257, SHRI RANJEET SINGH:
SI'g}I OM PRAKASH TYA-

SHRI SHRI CHAND GOYAL:

SHRI NARAYAN SWAROOP
SHARMA :

Will the Minister of DEFENCE be
pleased to state:

(a) whether there was a proposal
to offer land to ex-servicemen in the
Rajasthan Canal area; and

(b) if so, how many ex-service-
men have been allotted land there?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA): (a) Yes, Sir.

(b) In this conmection, attention is
invited to an answer given to Starred
Question No. 816 in the Lok Sabha
on 18-12-68,

Acquisition of Submarines by India
from other countries

4258, SHRI RANJEET SINGH:
Will the Minister of DEFENCE be
pleased to state:

(a) whether Government have for-
mulated the final strength of cur
Navy over the next ten years;

(b) the names of
with whom negotiations are going on
for the purchase of sub-marines; and

the countrics

(c) whether any of the sub-mari-
nes will be equipped with missiles?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) to (c). A
Five-Year Plan for the Navy has
been formulated to coincide with the
Fourth Five-Year Plan cf the coun-
try. Longer-term projections are also
being formulated.
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The Five-Year Defence Plan pro-
vides for strengthening of the Sub-
marine Arm as well as improving
fire power of Naval vessels, It will
not be in public interest to make
known further details.

Grant of Extension of Service to Ad.
ditional Director General of Sup-
plies and Disposals

4259. SHRI BHAGABAN DAS:
SHRI B. K. MODAK:
SHRI JYOTIRMOY BASU;
SHRI K. HALDER:

SHRI GANESH GHOSH:

Will the Minister of SUPPLY be
pleased to state:

(a) whether in January, 1966 a two
years' extension of service beyond
the age of 58 was granted to the Ad-
ditional Director General of Supplies
and Disposals, on the basis of a cer-
tificate by the then Joint Secretary
that there was no vigilance case
against that officer;

(b) whether it was found out
that the statement made by the then
Joint Secretary is withcut any basis;

(c) whether the said Joint Secre-
tary apologised for making a false
statement; and

(d) if so, why, even after all these
the said Additional Director General
was given extension of service; and
what disciplinary action, if any, had
been taken against the officers con-
cerned?

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
R. K. KHADILKAR): (a) The Addi-
tibnal Director General, Supplies and
Disposals was granted extension of
service beyona the age of 58 years
for two vears from the 5th January,
1966. Vigilance clearance was avail-
able and no incorrect statement was
made by any Joint Secretary in this
regard.

(b) to (d). Does not arise,
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Replacement of Old Cruisers and
Destroyers

4260. SHRI RABI RAY: Will the
Minister of DEFENCE be pleased to

state:

(a) whether it is a fact that there
were some old cruisers and destro-
vers of World War II vintage; and

(b) if so, when Government pro-
pose to replace them and the details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N, MISHRA): (a) Yes, Sir.

(b) A programme for the construc-
tion and acquisition of Naval vessels
both for replacement and for streng-
thening of the Navy, has been under
way for some time. Under this pro-
gramme the first Leander Class Fri-
gate constructed in India was launch-
ed on 23rd October, 1968, and cons-
truction of more such frigates has
been planned for,

Visit of Delegation of Nationmal Libe-
ration Front, South Vietnam to India

4261. SHRI RABI RAY: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that he
met the Foreign Minister of the Fro-
visional Government in South Viet-
nam, Madame Bin, when he visited
Hanoi in connection with the funeral
cf Ho Chi Minh;

(b) whether he agreed that a dele-
gation of the National Liberation
Front should visit India; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir.

(b) and (¢)., No, Sir. Some mem-
bers of the Provisional Revolutio-
nary Government of South Vietnam
and N.L.F. are currently in India on

a visit at the invitation of the Afro-
Asian Solidarity Assoclation and
Indian Peace Council.

Scheme for Promotion of Export
Trade

4262. SHRI GADILINGANA
GOWD: Will the Minister of FOR-
EIGN TRADE be pleased to state:

(a) whether Government propused
certain specml measures to promote
export trade in the years 1967-68 and
1968-89;

(b) if so, the details thereof; and

(c) the target fixed for exports
during the abpve period?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) and (b).
Government took several steps to
promote exports during the years
1967-68 and 1968-69, which are listed
in the Annexure.

(c) No targets were fixed for ex-
ports during the years 1967-68 and
1968-69.

Construction of Border Roads in
and

Nagaland
GADILINGANA
of DE-

4263. SHRI
GOWD: Will the Minister
FENCE be pleased to state:

(a) the target fixed for the cons-
truction of border roads in /Assam
and Nagaland during the years 1967-
68 and 1968-69;

{b) the funds allocated for the pur-
pose during the above period;

(c) the mileage of roads complet-
ed by the end of 1968-69; and

(d) the target fixed during the
Fourth ‘Five Year Plan and the
funds proposed to he spent for the
purpose in those States?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) The tar-
gets fixed for the construction of
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border roads in Assam (including
Mizo Hills) and Nagaland during
1967-68 and 1968-69 were as under:—
Torgets fixed
1087-68  1008-6Y

Assam (1n kilowmotrer)
Format.on cutting of new rogda .. 138 130
Improvement uf eXist.ng reads .. 90 14

Nagaland

Formation cutting of now roads 72 93

(b) The funds allocated for all
works in Assam and Nagaland during
1967-68 and 1968-69 are given below:

1967-68  1968-01

(T, in lnklin)
Apanm 0661 -44 73652
Naguland 217-bY 204-27

(¢) The total lengths of formation
cut to final specification and of roads
improved, up to 31-3-1969 are as
under : —

Awgin Ni-galand
(In kiluvmutres)

Formation ent to finel spocification e,

20 ft. in width i 4390

Improvement of oxisting ronds 830

(d) The programme of the Border
Roads Development Board is butside
the scope of the Five Year Plans,

Anti-India Propaganda by Pakistan.
4264. SHRI GADILINGANA

GOWD: Will the Minister of EXTER-

NAL AFFAIRS be pleased to slate:

(a) whether it is a fact that Pak-
istan Radio and Press have been in-
dulging in anti-India propaganda
which has recently been increased
further;

{b) whether such propaganda is in
violation of the Tashkent Agreement;

(c¢) whether Government have
been drawing the attention cf the
Pakistan Government in this direc-
tion; and

(d) if so, the number of letters
sent so far in this regard since Tash-
kent Agreement and the general re-

action of the Pakistan Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Anti-India propaganda
through Pakistan Radio and Press
continues.
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(b) and (c), Yes, Sir,

(d) Exact statistics are not readily
available but the number is quite
large in fact. Pakistan Government
have not so far curbed anti-India
propaganda in the Pakistan Radio
and Press,

Decline in Export of Indian Textiles
to United Kingdom

4265. SHRI BANSH NARAIN

SINGH:

SHRI JUGAL MONDAL:

SHRI KANWAR LAL
GUPTA:
Will the Minister of FOREIGN

TRADE be pleased to state:

(a) whether it is a fact that Heng
Kong has replaced India as "nited
Kingdom's biggest overseas supplier
of textiles this year;

(b) if so, the value of exports of
these two countries; and

(c) the reasons for Hong Kong
going ahead of India?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) and (b).
During first 9 months of 1969, exports
of cotton textiles from Hong Kong to
U.K. are higher than exports to that
country from India in terms of value
but are lower in terms of quantity.
Statistical data are as follows:—

Exports of cotton textiles to U.K.
during January—September, 1969

Qty. (000 5q.Yds,) Value (£ "000)

From India 86,681 7,164

From Hong Kong 73,049 9,004
(c) Hong Kong could supply finish-

ed textiles to U.K. on more competi-

tive prices than India.

Indian Representatives at Ninth Ses-
sion of UNCTAD Directors at Ge-
neva
4266, SHRI S. R. DAMANI: Will

the Minister of FOREIGN TRADE

be pleased to state:

(a) the names of the officials who
represented India at the Ninth Ses-
sion of the UNCTAD Directors hLeld
in Geneva;

(b) the results achieved at the con-
ference which are likely to benefit
the developing countries; and
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(c¢) whether India is going to have
any special and signilicant gain?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) There
was no meeting of UNCTAD Direc-
tors in Geneva, Probably the Honour-
able Member is referring to the 9th
Session of the Board of Trade and
Development of UNCTAD. India's
representative to this session of the
Board was Ambassador T. Swami-
nathan, Permanent Representative of
India to UNCTAD. He was assisted
by other officers.

The 9th session of the Trade and
Development Board has not yet com-
pleted its work. There will be a
resumed session in February, 1970
when questions like—(a) UNCTAD's
contribution to the Second Develop-
ment Decade, (b) Transfer of finan-
cial resources from developed to
developing countries and (c) Progress
made on the General Scheme of Pre-
ferences will all be considered. The
Board will also consider the work
being done by the Committees on
Shipping and Commodities.

(b) At the 9th session held from
26th August to 15th September 1968,
the Board, inter alia adopted a Reso-
lution requesting the Special Com-
mittee on Preferences, established to
consider a scheme of non-reciprocal
and non-discriminatory preferences
in favour of developing countries, to
submit its final report to a Special
Session of the Board to be held in
early 1970. By another resolution, the
Board urged the UNDP to give spe-
cial attention to the request for assis-
tance in the export promotion fields
and requested ECOSOC to promote
active participation of specialised
agencies and other U.N. bodies in the
UN Export Promotion Programme.
The Board also endorsed the recom-
mendation of the inter-governmental
group on Supplementary Financing
requqesting the World Bank to jnvesti-
gate the possibilities of setting up a
discretionary typce of scheme with
the object of preventing disruption of
development plans of developing

countries on account of their export
shortfalls and also decided to invite
the Committee on Invisibles and
Financing related to Trade to give
high priority to study on Marine In-
surance with special reference to its
impact on thé balance of payments of
developing countries. The Board also
took note of the work being done by
its Committees on Shipping and Coni-
modities in their respective fields.

(c) It is hoped that after further
consultations between developed and
developing countries the General
Scheme of Preferences would provide
significant gains to India's export
trade. The other matters on which
the Board has adopted resolutions
will also benefit India.

Export of Rails and Rallway Equip-
ment to Burma

4267. SHRI S. R. DAMANI: Will
the Minister of FOREIGN TRADE
be pleased to state:

(a) whether it is a fact that the
Union of Burma Railways have en-
tered into agreements with some In-
dian firms for the supply of rails and
other railway equipment;

(b) if so, the details of the agrce-
ments and the names of the firms in
India; and

(c) the quantity which has already
been shipped and when the balance
is likely to be supplied?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) to (c).
The foreign trade of Burma has been
nationalised, and imports are effected
through tenders. Government do not,
ordinarily maintain separate infor-
mation in respect of individual com-
mercial transactions of exporters in
India. However, India's exports of
rails and certain types of railway
equipment to Burma during the last
two years, ag published by the De-
partment of Commercial Intelligence
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and Statistics, Calcutlia,

are given
below : —

(Value in Re. Lukhs)

Nuwme of Tem 1967-68 1968-G4
Railway-rails Nil 49-82
Sleepers and other track

materials. 0.90 3150
Riv dwuy sl Tramwey

Tassengers Cionnot much

prupelied Nil 20000
Ruilway Coach work L1000 5283
Ruil parts—Othes 2-91 303

Farakka Barrage Talks
4268. SHRI PREM CHAND

VERMA: Will the Minister of EX-

TERNAL AFFAIRS be pleased to
state:
(a) whether there has  been any

correspondence with Pakistan on ne-
gotiations on the Farakka DBarrage
talks since the last meeting;

(b) if so, further possibilities of
reaching an understanding with
Pakistan and whether any furlher
talks of experts are contemplated;

(c) The present position of the
talks and whether any substantial
result has been achieved; and

(d) if not, whether there is any
use carrying on further talks in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir.

(b) Government believe that such
possibilities exist and further talks at
Secretary level on the Eastern Rivers
are contemplated.

(c) Some progress has been made
in the reciprocal exchange of techni-
cal information about some projects
in India and some projects in East
Pakistan, Mainly because of conti-
nual changes introduced by Pakistan
in their projects, there are still im-
portant gaps which require to be
filled. It is the view of the Govern-
ment that the talks have been benefi-
cial to both sides.
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(d) Does not arise.
Nuclear Power Generation during
Fourth Plan
4269. SHRI PREM CHAND
VERMA: Will the PRIME MINIS-
TER be plecased to state:
(a) whether any reconsideration

of allocation of resources for nuclear
power generation during the Fourth
Five Yecar Plan has been done;

(b) if so, the revised allocation
and how far it would be pessible for
the Atomic Energy Department to
continue its Programme;

(c) whether the Planning Commis-
sivn have undertaken any studies of
the economies and other factors; and

(d) if so, when is the study to be
completed and if completed, what is
the view?

THE PRIME MINISTER, MINIS-
TER OF FINANCE, MINISTER OF
ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHID: (a) and (b). Resources fcr
the Plan as a whole are being re-
assessed. Revision in the sectoral allo-
cations will be considered when the
resource position has been finalised.

(¢) and (d). The Planning Commis-
sion proposes to discuss the econo-
mics and other factors relating to
nuclear power generation with the
Department of Atomic Energy
shortly.

Trade Agreement with Italy

4270. SHRI PREM CHAND
VERMA: Will the Minister of
FOREIGN TRADE be pleased to
state:

(a) whether it is a fact that he
visited Italy;

(b) if so, the purpose of the visit
and whether there was any intention
of signing a trade agreement with
that country;
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(c) whether there was a mutual
understanding reached between him
and the Italian Government and if
not, the reasons therefor; and

(d) whether there was any possi-
bility of, signing a trade agreement
angd if so, why it has not been signed
so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) to (d).
No. Sir. An official of this Ministry
however, visited Italy in October,
1969 to attend the meeting of the
Indo-Italian Joint Commission set up
under the Indo-Italian Trade Agree-
ment of 1959. A copy of the agreed
minutes of the meeting is laid on the
Table of the House. [Placed in
Library. See No. LT-2403/69.]

Expenditure on Handloom Industry

4271. SHRI S. K. SAMBANDHAN:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) the amount spent on Hand-
loom Industry in 1968-69;

(b) the basis or criterion on which
the above amount was spent; and

(c) whether Government propose
to revise the same on the basis of
the number of people depending on
this industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) The Cen-

tral Government spent Rs. 208.565
lakhs on handloom industry in-
1968-69.

(b) The Central Government grants
assistance to the State Governments
for the development of handloem
industry on the basis of the actual
expenditure incurred by them. 75 per
cent of this expenditure is paid to the
State Governments—25 per cent as
loans and 50 per cent as grants.

(¢) No, Sir.

Grant of Advance Import Licences

4272. SHRI S. K. SAMBANDHAN :
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) the number of advance im-
port licences against expected ex-
ports of finished goods issued from
the 1st April, 1969 to date;

(b) the number of applications for
such advance licences received and
rejected, and

(c) the reasons for their rejection?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) 86 appli-
cations for advance licences have
been approved by the Advance
Licensing Committee and instructions
for granting advance licences have
been issued to the port licensing
authorities concerned.

(b) About 220 applications for ad-
vance licences have been received
since the 1st April, 1969. Of these, 91
applications were ecither Hnally or
provisionally rejected. The remaining
applications are pending the receipt
of information from port licensing
authorities or clearance from other
departments concerned.

(¢) The rejection of applications
for advance licences is mainly based
on one or more of the following
reasons: —

(i) the applicant is not a regis-
tered exporter;

(ii) the product to be exported
does not qualify for reple-
nishment under the Import
Policy for Registered Export-
ers;

(iii) the items applied for are not
‘cleared by the technical De-

partments concerned from
the indigenous and essentia-
lity angles;

(iv) thcl export order for the exe-
cution of which the advance
import licence is requested,
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is not supported by an irrevo-
cable Letter of Credit or
other acceptable mode of pay-
ment;

(v) the sponsoring authority and
the Committee feel that the
past export performance of
the applicant or its manufac-
turing capacity or antece-
dents do not warrant the
grant of an advance licence;

(vi) the Committee has doubts
about the genuineness of the
export order or the position
of the foreign buyer; and

(vii) the execution of the export
order is not considered to be
a satisfactory transaction in
terms of profitability, foreign
exchange realisation, etc,

Amalgamation of All India Hand-
loom Board with Handloom Export
Promotion Council

4273. SHRI S. K. SAMBANDHAN:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) the progress made in regard tc
the proposal to amalgamate the All
India Handloom Board and Hand-
loom Export Promotion Council; and

(b) when it is likely to be finalis-
ed and implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) and (b).
There is no proposal at present to
amalgamate the All India Handloom
Board . and the Handloom Export
Promotion Council.
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Rocket Centres in Kerala

4275, SHRI SRADHAKAR SUPA-
KAR: Will the Prime Minister be
pleased to state:

(a) the number ol rockets which
have been  successfully launched
from the rocket centre in Kerala;

(b) the cost of manulacture of dra-
gon rocket; and

(c) the percentage of  imported
components in a rocket?

THE PRIME MINISTER, MINIS-
TER OF FINANCE, MINISTER OF
ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) 69.

(b) and (c). Dragon rockets are not
manufactured in India, The Dragon
rocket fired from Thumba in Septem-
ber, 1969 was supplied free of cos} by
France under a collaborative arrange-
ment.

Renaming of Calcutta Maidan

4276. SHRI SAMAR GUHA: Will
the Minister of DEFENCE be plea-
sed to state:

(a) whether he has received any
memorandum or  request from the
P.W.D. Minister of UF. Government
in West Bengal regarding  renaming
of Calcutta. Maidan (Shahid Minar
Maidan) as Netaji Maidan; and



305 Written Answers AGRATAYANA 26, 1801 (Saka) Written Answers 306

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) No such
memorandum appears to have been
received, but the position is being
verified.

(b) Does not arise.

Revival of National Cadet Corps
Training Programme in States
4277, SHRI B. K. DASCHOW-

DHURY: Will the Minister of
DEFENCE be pleased to state:
(a) whether Government  have

accepted the State Government's
formula reviving the Naticnal Cadet
Corps training programme in the
States; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA): (a) and (b). It is
presumed that information is sought
about the revival of National Cadet
Corps in Tamil Nadu. As indicated in
the answer to Unstarred Question
No. 1549 answered in the Lok Sabha
on 26th November, 1969, the follow-
ing formula has been accepted for
revival of N.C.C. in Tamil Nadu:—

I. (i) Cadets will be trained by
means of English words of

command;
(ii) Hindi equivalent will be
taught so that Cadets

would be able to partici-
pate efficiently in parades
in either language; and

II. Participation in the N.C.C. will
be on a voluntary basis.

Kosygin-Chou Meeting

4278. SHRI B. K. DASCHOW-
DHURY: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether during the talks bet-
ween the Soviet Foreign Minister
and the Indian Foreign Minister in

v

Moscow in September, 1969 any re-

ference was made regarding the
Kosygin-Chou meeting in Peking;
and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b), The talks were
of a confidential nature and general-
ly it is not our practice to disclose
the contents of such talks.

Trade Talks with Rumania

4279, SHRI B. K. DASCHOW-
DHURY: Will the Minister of
FOREIGN TRADE be pleased to
‘tate:

(a) whether the Trade Talks were
held between India and Rumania
in October, 1969; and

(b) if so, the details of the talks
held and the decisions arrived at?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) and (b).
Yes, Sir. As a result of the trade talks
held in October 1969 with the Ruma-
nian delegation, a Protocol was signed
on 14th October, 1969. Copies of this
Protocol have already been made
available to the Parliament Library.

Ban on Export of Wild Life

4280. SHRI YASHPAL SINGH:
Will the Minister of FOREIGN
TRADE be pleased to state:

_ (a) whether Government are con-
sidering to impose ban on tHe export
of wild life; and

(b) if so, when the decision would
be announced?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) and (b).
There is no proposal of a total ban as
such, However export of a number of
species has already been banned with
a view to save them from total ex-
tinction, In respect of species which
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are available in the country, export is
being allowed on a restricted basis
subject to ceilings or other conditions
specified from time to time. A list of
items banned for export and allowed
on a restricted basis is given in Part
‘A" and Part ‘B’ of Schedule I to the
Exports (Control) Order, 1968 respec-
tively. Export of other species which
are not included in the above men-
tioned Order is allowed without any
licensing formalities.

Export Possibilities of Orissa

4281. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of
FOREIGN TRADE be pleased to
state:

(a) whether Government sent
some officers to study the export
possibilities from Orissa;

(b) whether they have submitted
a report; and

(c) if so, the main recommenda-
tions thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) to (c). No,
Sir. At the instance of the Orissa
State Government, the Indian Insti-
tute of Foreign Trade have, however,
undertaken an export potential sur-
vey of that state, which is not yet
concluded. The report of this surve:
is likely to be available by the end of
the financial year.
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Army Help Sought by Stateg to
Restore Law and Order

4285. SHRI MANGALATHUMA-
DAM: Will the Minister of DEFENCE
be pleased to state:

(a) the number of times the Army
was called out to assist the clvil
authorities to maintain law and order
in the States during the current
year; and

(b) whether the State Govern-
ments have been asked in this re-
gard to fix a specific time for the
request on these occasions?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) Ten.

(b) The request for assistance by
Armed Forces in restoring law and
order is to be made by the Civil
authorities on the basis of their
assessment of the situation, The pro-
cedure is laid down in Sections 129
(tio 131 of the Code of Criminal Proce-

ure,

Demand of Hides and Skins in East
European Countries

4286. SHRI MANGALATHUMA-
DAM: Will  the Minister of
FOREIGN TRADE be pleased to
state:

(a) whether it is a fact that there
is a great demand for our hides and
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skins in the East European Count-
ries;

(b) whether there is any Leather
Export Promotion Council set up by
his Ministry; and

(c) if so, the work done by the
Council so far for the export promo-
tion of hides and skins?

THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADF

(SHRI RAM SEWAK): (@) and (b)
es, Sir.

(c) Apart from participating in
exhibitions and fairs the Council
deputed sales-cum-study teams for on-
the-spot study of foreign markets and
publicized tanned hides and skins in-
cluding East India tanned leather in
the foreign countries.
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Trade Representatives
Countries -

4289. SHRI K. ANIRUDHAN: Will
the Minister of OREIGN TRADE
be pleased to state tHe number of
countries in which our representa-
tives/counsellors /High Commis-
sioners ‘act on behalf of the State
Trading <Corporation to strengthen
our .t)rade relations with those coun-
tries?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): The Indian
Trade Representatives/Counsellors/
High Commissioners do not act on
behalf of the State Trading .Corpora-
tion in any foreign oountry. They,
however, extend necessary assistance
to the State Trading Corporation for
promotion of trade with the foreign
countries in their respective jurisdic-
tion.

M. Ps. Goodwill Missions ty, Foreign
Countries

4290. SHRI D. N. PATODIA:
SHRI YASHPAL SINGH:
SHRI BAL RAJ MADHOK:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Gov-
ernment have taken a decision to
send delegations of Members of Par-
liament during tHe forthcoming
session period on goodwill mission
to same foreign countries:

L/J(N)6LSS—32

(b) if so, the names of countries
to which these delegations are likely
to be sent; and

(c) the composition of these dele-
gations?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Government is propos-
ing to send six delegations each of
about seven Members of Parliament.

(b) The delegations are likely to be
sent to the following groups »f coun-
tries:

(1) Mauritius - Madagascar - Zam-
bia - Malawi - Tanzania,

(2) Burma - Thailand - Malaysia-
Singapore - Indonesia-Ceylon.

(3) Saudi Arabia - Syria - Leba-
non - Iraq - Turkey.

(4) UAR - Libva - Tunisia - Al-
geria - Cyprus.

(5) Uganda - Kenya - Ethiopia -
Somalia - Sudan.

(6) Afghanistan - Iran - Kuwait-
South Yemen - Bahrain.

(c) As in the past the attempt will
be to make the delegations as repre-
sentative as possible.

Fall in Demand for Jute Carpet
Backing U.S.A. Market

4291, SHRI INDRAJIT GUPTA:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether there has recently
been a fall in the demand for jute
carpet-backing in the U.S. market;

(b) if so, the reasons therefor:

(c) its impact on production, ex-
ports and profitability of the Indian
jute industry;

(d) the number of workers likely
in be laid-off or retrenched due to

closure of shifts: and

(e) the steps proposed to be taken
to meect the crisis?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) and (b).
The trend of registration of contracts
for exports of jute carpet backing
indicates that there has been a slack-
ness in demand owing probably to
uneconomic prices,

(¢) to (e). On a review of exports,
the export duty on jute carpet back-
ing has been reduced from Rs. 600
per tonne to Rs. 300 per tonne from
the 10th December 1969. The industry
has also reduced the prices by an-
other Rs. 300 per tonne. This is
expected to result in greater demand.
No lay-off of workers or retrench-
ment in jute mills has been reported.

Exporting Steel to Israel

4292, SHR1 SHRI CHAND GOYAL:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether Israel had been mak-
ing efforts to import stecel {rom
India; and

(b) if so, the reasons for Govern-
ment's failure to meet the demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) Govern-
ment have no specific information in
this regard.

(b) There are no restrictions on
trade with Isracl. Any offers received
by private parties for export of steel
to Israel would be handled by them
according to normal commercial
practice,

Sources of Chinese Goods in Indian
Towns

4293, SHRI SHRI CHAND GOYAL:

Will tHe Minister of FOREIGN
TRADE bc pleased to state:

(a) whether it is a fact that
Chinese goods are being openly sold
in many Indian towns; and
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(b) whether these goods are com-
ing through Chinese Embassy or by
some other means?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) and ().
Government are aware of reports
that some Chinese goods are being
sold in some Indian towns. However,
Government have no definite infor-
mation about the source of such
goods,

Ban oan Indians to Send Back
Eamings

4294, SHRI SHRICHAND GOYAL:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Indian nationals in
African and some Asian countrics
are facing difficulties in running
their business;

(b) whether some countries have
imposed a ban on sending their earn-
ings to their motherland; and

(¢) if so, the steps taken to pro-
tect their interests?

THE DEPUTY MINISTER IN THE
MINISTRY OoF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Some countries in East
and Central Africa have taken legis-
lative and other measures to “Afri-
canise” business and employment
which has affected Indian nationals
and other aliens resident in those
countries,

(b) There are restrictions in some of
these countries on remittances by
aliens to foreign countries under
specific foreign exchange regulations
formulated by them,

(c) The Government of India inter-
cede on their behalf, whenever neces-
sary., keeping in view political, eco-
nomic, human and legal considera-
tions involved to ensure that they are
treated fairly and not discriminated
against.
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Pak. Refusal to Sahajdhari Sikhs for

Nankana Sahib
4295. SHRI BENI SHANKER
SHARMA.:

SHRI D. N. PATODIA:
SHRI N. R. DEOGHARE:
SHRI ONKAR LAL BERWA:
SHRI YASHPAL SINGH:
SHRI P. L. BARUPAL:

Will the Minister of EXTERNAL
AFFAIRS be pleased tp state:

(a) whether Pakistan Government
have rejected India's request for
permission for “Sahajdhari” Sikhs to
pay pilgrimage to Nankana Sahib on
the occasion of the 400th birth an-
niversary of Guru Nanak;

(b) whether it has also turned
down an Indian request for exten-
sion of time limit for visa applica-
tion from ‘Nirankari’ Sikhs; and

(c) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). Yes, Sir.

(c) The Government regret the atti-
tude of the Pakistan Government,
which is in violation of the Indo-Pak
Agreement of 1953 and 1955 on this
subject.

Visit of Members of Parliament
Abroad

4296, SHRI BENI SHANKER
SHARMA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) the number and names of
Members of Parliament who went
abroad during the last inter-session
period of Parliament together with
the countries visited by them and
the purpose of their wvisit; and

(b) the amount of foreign ex-
change allowed to each one of them?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). The requisite
information is being collected and
will be laid on the Table of the
House.

Import of Phosphate

4297. SHRI BENI SHANKER
SHARMA: Will the Minister. of
FOtREIGN TRADE be pleased to
state:

(a) whether it is a fact that India
has been experiencing difficulties in
obtaining itg reguirements of phos-
phate following the Arab-Israeli war
and the closure of the Suez Canal;

(b) whether it is a fact that the
difficulties might accentuate if India
terminates her phosphate deal with
the two Arab States, Jordan and
Morocco, as a result of the recent
Rabat Conference;

(¢) whether these two States have
been the main sources of India's
phosphate supplies;

. (d)the efforts made so far to locate
indigenous resources and the results
achieved; and

(e) the steps taken or proposed tn
be taken to meet the requirements
in this respect?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) No. Sir.

(b) No, Sir,

(e) Jordan has been the major sup-
plier to us in the last few years; im-
ports from Morocco are not consi-
derable.

(d) Indigenous deposits have been
located in some parts of the country.
The production upto the end of Nov-
ember is of the order of 6000 tonnes
and is expected to increase to 2000
tonnes per day by middle of next
year. It is anticipated that by 1972-73
production will be of the order of
1,000,000 tonnes,
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(e) The contracts already conclud-
ed for supplies of rock phosphate
from abroad, are sufficient to cover
our entire requirements for the cur-
rent year. No difficulties are antici-
pated in procuring supplies to meet
future requirements.

Construction of Road in Pak. Held
Kashmir with Chinese Help

4298. SHRI BENI SHANKER
SHARMA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether India has protested to
Pakistan over the latter’s action in
constructing a road with Chinese
help in Pak-occupied Kashmir;

(b) whether any reply has been
received in this regard;

(c) if so, the details thereof and
the reaction of Government thereto;
and

(d) whether Government propose
to lay a copy of the correspondence
between the two countries in this
regard on the Table?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). Yes, Sir.

(e) and (d). A copy each of our pro-
test note, Pakistan's reply and our
counter-reply is placed on the Table
of the House. [Placed in Library. See
No. LT-2405/69.]

Purchase of Raw Jute Through State
Trading Corporation

4299. SHRI R. K. BIRLA: Will the
Minister of FOREIGN TRADE he
pleased to state:

(a) whether it is a fact that the
Indian Jute Mills Association has
resented recently Government's de-
cision to channclise the purchase of
raw jute through the State Trading
Corporation scraping the India Jute
Mills Association scheme for buying
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raw jute through the Jute Buffer
Stock Association with a view to
maintaining the price level;

(b) if so, whether Government
are contemplating to revise its deci-
sion in thig regard; and

(c) whether the Indian Jute Mills
Association was consulted by Gov-
ernment before taking a decision in
the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) The
Indian Jute Mills Association had
made representations against Govern-
ment's decision to entrust the jute
price support operations this wvear
exclusively to the State Trading
Corporation.

(b) and (c). No, Sir.

Examination of Price Structure of
Jute Goods by Tariff Commission

4301. SHRI R. K. BIRLA: Will the
Minister of FOREIGN TRADE be
pleased to state:

(a) wHether it is a fact that Gov-
crnment have asked the Tariff Com-
mission to examine the price struc-
ture of certain wvarieties of jute
goods;

(b) whether the report has been
submitted and if so, the details
thereof; and

() if not, when the report is
likely to be submitted by the Com-
mission?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) Yes, Sir.

(b) and (c¢). The Commission has
submitted a preliminary report on
Jute Carpet Backing cloth, which is
under examination. The full report of
the Commission on carpet backing
and other jute goods is expected to
be submitted by the Commission as
carly as possible.
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Sale of Indian Wagons to Sudan and
Collaboration with Other Count-
ries

4302. SHRI S. C. SAMANTA: Will
the Minister of FCREIGN TRADE
be pleased to state:

(a) the progress made for selling
Indian Wagons to Sudan and to
several other countries, such as Ni-
geria, Zambia and Ghana and for
collaboration; and

(b) the nature of collaborations
with the above countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) and (b).
The State Trading Corporation has
secured an order for the supply of
120 wagons to Sudan, No foreign col-
laboration is involved in execution of
this order. No orders have been
received from Nigeria, Zambia and
Ghana so far.

Plantation Industries

4303, SHRI SHIVA CHANDRA
JHA: Will the Minister of FOREIGN
TRADE be pleased to state: .

(a) whetHer it is a fact that con-
centration process has increased in
the plantation industries since the
First Five Year Plan;

(b) if so, the details thereof and
the steps taken so far to check it
and with what success: and

(c) if not, the present ownership.
Indian and non-Indian, of the acres
of land, tHe total amount invested
in the plantation, separately under
Indian and non-Indian  ownership.
the number of persons employed in
the plantations separately in hoth,
the amount of profit made by foreign
and Indian owners, separately. the
total amount of tea produced in hoth
ownerships, separately. the total
amount of tea exported from hoth,
separately and the foreign exchange

earncd therefrom wvis-a-vis the situ-
ation of these at the beginning of
the First Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) to (c).
Information is being collected.

Relations with Communist
China

Trade

4304. SHRI SHIVA CHANDRA
JHA: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether it is a fact that India
is still having some kind of trade
with Communist China;

(b) if so, the details thercof: and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) to (c).
Since the expiry of the trade agree-
ment between India and China on
31st December, 1959, trade between
the two countries has progressively
dwindled and is now nil,

Trade Relations with Formosa

4305. SHRI SHIVA CHANDRA
JHA: Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether it is a fact that India
is having trade relations with
Formosa;

(b) if sn, the reasons therefor and
the details thereof; and

(c) if not, when the trade rela-
tions were broken?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADNE
(SHRI RAM SEWAK): (a) tn (c).
Tndia doecs not recognise the regime
in Taiwan. However, in so far as
trade is concerned there are no res-
trictions on trade between parties in
India and Taiwan,
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Allegations Against Director Central
Sericulture Research Station
Berhampore

4307. SHRI JYOTIRMOY BASU:
Will the Minister of FOREIGN
TRADE be plcased to state:

(a) whether the Central Sericul-
tural Research Station Non-Gazetted
Employees Association, Berhampore
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(West Bengal) submitted a memo-
randum to Government containing
serious allegations against the pre-
sent Director Central Seri-cultural
Research Station, Berhampore, West

.Bengal; and

(b) if so, the action
Government thereon?

taken by

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) and (b).
A copy of the resolution passed by
the Association containing certain
complaints/grievances in respect of
the administrative matters of the
Research Station has been endorsed
to the Ministry of Foreign Trade
This Association is not a recognised
one and although no notice could
be taken of resolutions passed by
Associations not recognised by the
Government, the Director of the
Station has however, been transfer-
red in the public interest,

Long-Term Contract for Export of
Iron Ore to Japan

4308. SHRI VIRENDRA KUMAR
SHAH: Will the Minister of
FOREIGN TRADE be pleased to
state:

(a) whether it is a fact that India
is likely to enter into a long term
contract with Japan for export of
125.60 million tonnes of iron ore;

(b) if so, the details of the terms
and conditions of the contract;

(c) whether sufficient care has
been taken to safeguard our interests
in view of the fact that the price
structure for any commodity, parti-
cularly for anything connected with
strategic items like iron and steel,
cannot remain static over. years
during which the above contract
may remain valid: and

(d) if so, the details thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) w (d).
An offer for supply of about 215
million tong of iron ore over a period
of 15 years (1970 to 1984) has becn
made to the Japanese Steel Mills
by the Minerals and Metals Trading
Corporation. In keeping with the
current price trends and the foresee-
able changes: in the world market,
firm prices have been quoted for
the supplies during the first ten
years in the above offer.

Provisions of Indo-British Agree-
ment re: Settlement of Kenya
Indians

4309. SHRI BABURAO PATEL:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state the
salient features of the Indo-British
agreement under which the Indians
uprooted from Kenya can come to
India for permanent settlement in
spite of some of them being entitled
to migrate to U. K.?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): The main features of the
Indo-British arrangements on per-
sons of Indian descent holding Bri-
tish passports forced tn leave Kenya
and wishing to come to India are
explained in the Press Release
placed on the Table of the House
in reply to Starred Question No. 379
answered on 7 August, 1968.

Import from and Exports to Latin
American Countries

4310, SHRI N. SHIVAPPA: Will
the Minister of FOREIGN TRADE
be pleased to state the items of im-
ports from and exports - to Latin
American countries during the last
three years, country-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): A statemrnt
showing the imports from and ex-
ports to Latin American Countrics

during the last three years is laid
on the Table of the House. [Placed
in Library. See No. LT-2406/69].

Construction of Hangar in Bombay
for Receiving Giant Aireraft

4311. SHRI N. SHIVAPPA: Will
the Minister of DEFENCE be pleas-
ed tp state:

(a) the progress so far made in
the construction of the hangar in
Bombay which is intended to receive
giant air-craft; and

(b) when the same would be com-
pleted and the cost therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) The cons-
truction of the hangar was started
on 10-11-1969 and the work on foun-
dations is now in progress.

(b¥ The construction of the hangar
is expected to be completed by the
middle of November, 1970. Tts cost
is approximately Rs. 55 lakhs.
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Supply of Wagong to Hungary

4313. SHRI HIMATSINGKA: will
the Minister of FOREIGN TRADE
be pleased to state:

(a) whether deadlock has been
reached in connection with the talks
with Hungary over the price of
railway wagons proposed to be sup-
plied to tHat country in persuance
of, a protocol signed more than six
monthg ago;

(b) if so, the precise nature of the
deadlock and the reasons therefor:
and

(c) the steps being taken to re-
solve the deadlock and to ensure
that the supply is made in accordance
with the protocol?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) No. Sir.

(b) and (c). Do not arise,

Manufacture of T. V. Sets

4314. SHRI HIMATSINGKA:
SHRI K. LAKKAPPA:

Will the Minister of DEFENCE te
pleased to state:

(a) tHe number of licences issued
for manufacture of TV sets and at
what stages the different projects at
present stand:

(b) the likely annual production
to be reached in the private sector
by the end of the Fourth Five Year
Plan; and

(¢) whether it is a fact that the
prices of TV sets are already on the
high side and if so, the efforts which
arc being made by different entre-
prencurs to bring down the prices
of TV sets and to make them totally
indigenous?

THE DEPUTY MINISTER IN THE
MINTSTRY OF DEFENCE (SHRI
M. R. KRISHNA): (a) Four firms,
two in the organised sector (10,000
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TV sets per annum each) and two
consortia of the small scale firms
(5,000 TV sets each) are setting up
capacity to manufacture a total of
30,000 TV sets per annum. One firm
in the organised sector has already
manufactured more than 1,000 sets
since January, 1969 and the other
firm in this sector is expected to go
into production early next vear. The
two consortia are importing the re-
quired equipment and they are
expected to go inty production by
the middle of next year.

(b} The demand of TV sets during
the Fourth Five Year Plan taking
into account the programme of set-
ting up of new TV stations is being
assessed through a market survey,
and additional capacity will be set
up to meet the expected demand.

(c) The prices of Indian TV sets
do not compare unfavourably with
the prices of imported sets. Mass
scale production of electrcnic compo-
nents and larger production of TV
sets will gradually bring down pri-
ces, Action has been taken to set up
production of the components whicn
are at present imported.

Territorlal Army

4315. SHRI YASHPAL SINGH:
Will the Minister of DEFENCE be
pleased to state:

(a) whether it is proposed to make
the Territorial Army more attrac-
tive;

(b) if so. the details of the pro-
posal under consideration; and

(c) the time by which the decision
would be announced?

THE DEPUTY MINISTER IN THE
MINTISTRY OF DEFENCE (SHRI
M. R. KRISHNA): (a) to (¢). The
Government have decided to set up
a sub-commiittee to review and re-
assess the existing terms and condi-
tions of service in the Territorial
Army and to suggest measures to
make Territorial Army a more
effective force, It is too early to
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indicate the time by which dceisions
would be arrived at on the basis of
the recommendations.
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Assessment of Demand for Employ-
ment by Embassies Abroad

4317. SHRI LOBO PRABHU: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Indian imissions
abroad report in their periodic com-
munications on the employment and
economic opportunities available in
the countries in which they are
located;

(b) whether they have ascertain-
ed the demand for engineers, doctors
teachers in the developing countries
and if so, whether they have publi-
cised the same in India;

(¢) the specific services that are
rendered by our foreign missions to
the people of India; and

(d) whether recognition is shown
of the work done to extend economic
opportunities?

THE DEPUTY MINISTER THE
MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) Yes, Sir.

(b) Whenever specific requests are
conveyed by foreign governments to
Indian missions abroad, the latter in
turn communicate these to the Mi-
nistry of External Affairs which
takes the necessary measures to pub-
licizc employment opportunities ab-
road.

(¢) All rcasonable assistance is
provided by Indian missions abroad
to Indian citizens desirous of secur-
ing jobs in the country of their ac-
creditation.

(d) Government's approbation of
any outstanding efforts is communi-
cated to the concerned missions,

Gulde Estimates Regarding National
Income made by Cemtral Statis-
tical Organisation

4318. SHRI P. C. ADICHAN:
SHRI HIMATSINGKA :

Will the PRIME MINISTER be

pleased to state:

(a) whether it is a fact that guide
estimates conducted recently by the
CSO revealed that National Income
during 1968-69 increased by 1.8 per
cent while income from non-agri-
cultural industries increased by 4.4
per cont and income from agricul-
ral output fell by 1.1 per cent dur-
in that year;

(b) the comparative figures for
the preceding three years;
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(c) the reasons for the fall in agri-
cultural production despite all round
efforts in this direction; whether it
was mainly attributed to the fall in
fishery, forestry and animal husban-
dry; and

(d) the steps being taken to in-
crease production in agricultural sec-
tor particularly in the fishery, animal
%vsbsndry and fcrestry during 1969-

THE PRIME MINISTER, MINIS-
TER OF FINANCE, MINISTER OF
ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): (a) It is presumed that
the Hon'ble Members are referring
to the Quick Estimates of National
Income released by the Central Sta-
tistical Organisation through a Press
Note on the Tth November, 1969. 1If
so, reply to this part of the question
is in the affirmative,

(b) Statement No. I giving the in-
formation is laid on the Table of the
House. [Placed in Library. See No.
LT-2404/69].

(c) The fall in the contribution of
the agricultural sector to net natio-
nal preoduct during 1968-69 as com-
pared to 1967-68 is mainly due to fall
in the contribution of coarse grains
like bajra, maize, jowar, ragi, gram,
etc, In the case of groundnut, jute
and dry chillies also the production
has gone down during 1968-69.

The contribution of animal hus-
bandry, forestry and fishery sectors
to the net national product has in-
creased during 1968-69 as compared
to 1967-68.

(d) Intensive measures for increas-
ing the production of foodgrains and
other agricultural commodities are
being taken under the New Strategy
for Agricultural Development. The
main elements of the new strategy
are: cultivation of high yielding
varieties, multiple cropping and
development of irrigation. Supplies
of inputs like fertilizers, pesticides
and improved sceds are heing assur-
¢d on an organised basis. Measures
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are also being taken to develop the
infrastructure for development by
way of resecarch and extension, far-
mers training and education, increas-
ed supply of institutional credit and
improvements in marketing and sto-
rage etc. For increased production
of commercial crops, intensive culti-
vation schemes involving ‘Package
Programme’ approach are being
taken up both under the State Plans
and as Centrally sponsored schemes,
Besides, the steps taken to increase
agricultural production, a number of
steps listed in Statement laid on the
Table of the House, are being taken
to increase the production in the
fishery, animal husbandry and fores-
try sectors, [Placed in Library. See
No. LT-2404/69].

Searcity of Raw Materials

4319, SHRI' YASHPAL SINGH:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether it is a fact that scar-
city of raw materials is hampering
the export; and .

(b) if so, the efforts being made to
remove this bottleneck.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) and (b).
There has been a shortage of some
industrial raw material affecting ex-
ports, the most important of which
is steel for export fabricators of en-
gineering goods, Steps have recently
been taken to relieve the situation
by streamlining the priority system
for supply of steel to such fzbricators
and the position has improved, Ar-
rangements have also been made to
import some scarce categcries of steel
for export production.

Export of Rail Wagons

4320. SHRT P. C. ADICHAN:
SHRI VASUDEVAN NAIR:
SHRI HIMATSINGKA:

Will the Minister of FOREIGN
TRADE he pleased to state:

(a) whether East Germany and
other East European countries have
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shown interest in importing rail wa-
gons from India;

(b) if sc, the extent of orders plac-
ed or likely to be placed by cach of
thn:ise countries for import of wagons:
an

(c) the value and specifications of
the wagons to be imported by each
country and whether the payment in
respect thereof would be made in
rupees or otherwise?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADI
(SHRI RAM SEWAK): (a) Yes, Sir.

(b) and (c). The State Trading Cer-
poration has signed contracts for sup-
ply of 1000 UIC Type Wagons to
Hungary and 500 ¢Wheeler Covered
Wagons UIC International specifica-
tion to Poland. The payment will be
received in Indian rupees.

Since the S.T.C. is exporting rail-
way wagons to many countries, it
will not be in their business interest
to disclose the price of the wagon
under any particular contract.

Issue of Licences for Export of Hand-
loom Products

4321. SHRI N. *R. DEOGHARE:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) the names of companies and
persons to whom licences for the ex-
port cf handloom products were issu-
ed during 1968-69: and

(b) the names of Companies and
persons to whom export licence for
handloom® products were refused
alongwith the reasons for retusal”

THE DEPUTY MINISTER IN THFE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) and (b).
There is no export control on hand-
loom exports except in respect of
Bleeding Madras Cloth. Information
regarding names of companies and
persons to whom licences were issued

or refused- during 1968-62 in respect
of Bleeding Madras Cloth is  being
collected and will be laid on the
Table cf the Sabha.

Special Supplements on 6th Anni-
versary of M.M.T.C.

4322. SHRI N. K. SOMANTI:
SHRI K. M, KOUSHIK:
SHRI N. SHIVAPPA:
SHRI R. K. AMIN:
SHRI PILOO MODY:

Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether it is a fact that Spe-
cial Supplements in all national
newspapers were brought out at the
time of the Gth anniversary of the
Minerals and Metals Trading Corpo-
ration; and

(b) if so the total amount spent on
bringing out special supplements and
whether it was done with the prior
permission of the Ministry or at the
initiative of the MMTC itself?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) Special
supplements were brought out by
seven newspapers,

(b) Government did not incur any
expenditure for these supplements,
Nor did M.M.T.C., except for its own
advertiscments in the Supplements.
Government's prior permission is not
required in such cases as MM.T.C.
is an autonomous Corporation

Applicability of Punjab Rent Restric-
tion Act in Cantonment Areas of
Western Command.

4323. SHR! HEM RAJ: Will the
Minister of DEFENCE be pleased to
~tate:

(a) whether it is a fact that the
Punjah Kent Restriction Act is ap-
plicable in the Cantonment Arcas of
the Western Command,
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(b) il not, whether Government
proposed to extend it to the canton-
ment areas of the Western Command;
and

(c¢) if not, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) to (c).
The East Punjab Urban Rent Restric-
tion Act, 1949, has been extended
with suitable meodificaticns to the
Cantonments in the States of Punjab
and Haryana and is likewise propos-
ed to be shortly extended to the Can-
tonments in IHimachal Pradesh.

The Delhi Rent Contral Act, 1958,
is applicable to the Delhi Cantyn-
ment area and the question of ex-
tending the East Punjab Urban Rent
Restriction Act, 1949 thereto does
not arise,

As regards the Cantonments in
Jammu and Kashmir, the East Pun-
jab Urban Rent Restriction Act, 1949,
does not apply and the josition is
under consideration.

Practical Application of Nuclear

Energy

4324. SHRI ARJUN SINGH BHA-
DORIA: Will the PRIME MINISTER
be pleased to state:

(a) the various practical applica-
tions of nuclear energy so far made
in India; and

(b) the results achieved thereky?
THE PRIME MINISTER, MINIS-
TER OF FINANCE, MINISTER OF
ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATTI INDIRA
GANDHD: (a) and (b). A statcment
giving the required information is
laid on the Table of the House,

" Statement

Nuclear cnergy is currently being
utilised in India for the production
of (a) clectricity and (b} radio-isoto-
pes, which are extensively used  in
agriculture, biology, medicine and
industry,
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2. India's first nuclear power sta-
tion at Tarapur in Maharashtra went
into commercial operativn on Octo-
ber 3, 1969 and supplies power to
Maharashtra and Gujarat States. The
first of the two 200 MWe units of the
Rajasthan Atomic Power Project,
currently under construction at Rana
Pratap Sagar in Rajasthan, is ex-
pected to be commissioned in early
1971 and the second unit 1973, The
first unit of the Madras Atomic
Power Station at Kalpakkam in
Tamil Nadu is expected to be com-
missioned some time during 1973-74.

3. Besides producing various types
of radio-isotopes and the associated
equipment for their safe use, the
Bhabha Atomic Research Centre has
a well defined on-geing Research and
Development programme relating to
practical applications of atomic
energy in agriculture, biology, me-
dicine, industry and other areas.

4. The Biology Division of the
Centre has developed promising mut-
ants of rice and ground-nuts, which
are being subjected to field trials.
The Division is also working on
development of radiation preserva-
tion procedures of perishable foods.
Encouraging results have been ob-
tained in (i) disinfestation of stored
grains (ii) sprout inhibition in pota-
toes and onions (iii) deiayed ripen-
ing of fruit. viz.,, mangoes (iv) exten-
sion of shelf-life of sea-foods, parti-
cularly Bombay duck, shrimp and
pomfret, The feasibility of the com-
mercial application of these methods
is being investigated.

5. In medicine, radio-isotopes are
being wused for diagnostic purposes
and also for therapy. Radiation sour-
ces find beneficial applications in
radio-therapy. In collaboration with
the Tata Memorial Hospital Bombay.
the Radiation Medicine Centre of
BARC in Bombay has promoted the
widespread use of isotopes like Phos-
phorus-32, Todine-131 in the treatment
of various typrs of Cancer

6. In industry, radio-isotopes and
sources of radiation are used as tools
of scientific investigation, detection,
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measurement and control, B.AR.C.
has carried out a number of radio
tracer experiments, at the request of
various authorities for locating
leaks in dams underground coaxial
trunk cables, movement of silt in
harbours, etc. The Centre has also
built Radiographic Cameras with
varied radiation sources for testing
of welds, casting, etc.

Exports of Films

4325, SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of FOR-
EIGN TRADE be pleased to state:

{(a) whether Government's atten-
tion has been drawr to the sugges-
tion made by the Chairman of the
Indian Motion Pictures Export Cor-
poration to the effects that Govern-
ment should own their cinema houses
in foreign countries so as to improve
export of films; and

{b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN TIiE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) Yes, Sir.

(b) A proposal to that effect is
awaited from the Indian Motion Pic-
tures Export Corporation.

Production of Hydro-Sulphite Soda

4326. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of FOR-
EIGN TRADE be pleased to state the
names of the companies who produce
the Hydrosulphite Soda in the coun-
try?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK):

The companies who produce Hy-
drosulphite of soda are:
(1) J. K. Chemicals
bay.
(2) Travancore Cochin Chemicals
Ltd., Udyogmandal.
(3) Indian Electro
Ltd.. Bombay.

Ltd., Bom-

Chemicals
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Expansion of Activities of State
Trading Corporation

4327. SHRI RAM AVTAR
SHARMA: Will the Minister of FOR-
EIGN TRADE be pleased to state:

(a) whether thcre is any proposal
under Government’s consideration to
bring more commodities of imports
and exports under the scope of the
State Trading Corporation;

(b) if so, the names of those com-
modities; and

(¢) the reasong for bringing more
and more commodities under State
monopoly?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) to (¢). It
is the policy of the Government to
extend progressively the role of Lhe
State Trading agencies in the import
and export trade of the ccuntry. New
commodities which appear to be suit-
dble for State trading are canalised
through the State agencies from
time to time,

Canalisation of imports is intend-
ed to achieve economies in foreign
cxchange expenditure by bulk buy-
ing and bulk shipments and also to
arrange their distribution on an
equitable basis at reasonable prices.
Canalisation of exports is intended
to avoid internal competition and
undercutting of prices and to maxi-
mise realisation of foreign exchange
for the goods exported from the
country.

Retired Air Force Officers Employed
in Civil Sector

4328, SHRI RANJEET SINGH :
Will the Minister of DEFENCE be
pleased to state the number of retir-
ed Air Force officers and personnel
employed in the civil sector du-
ties connected with flying and main-
tenance of aircraft?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): Accurding te
the information available with Air
Headquarters and the Directorate
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General of Re-settlement 48 retired
Air Force officers have so far obtain-
ed permission of Government or taken
up employment on duties conne-ted
with flying and maintenance of aiv-
craft in the civil sector Information
in respect of retired airmen is not
available as they are not required to
obtain permission of Government for
taking up employment after retire-
ment.

Manufacture of Ground-to-Air Mis.
siles

4329, SHRI RANJEET SINGH:
Will the Minister of DEFENCE be
pleased to state:

(a) whether Government have cn-
tered into an agreement with any
foreign concern for the manufacture
of ground-to-air missiles; and

(b) the capabilities of the present
missile system that we have i.e.
range, altitude-limit and minimum
time regarding detection and inter-
ception?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): (a) No, Sir

(b) It will not be in public inte-
rest to release the information.

Increased influx of Pak Minorities

4330. SHRI D. N. PATODIA: Will
the Minister  of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have sta-
tistics to show how the minority
population in Pakistan in both its
wings separately has been decrcasing
steadily during the last three years;

(b) if so, the details thereof and
the reasons therefor;

(¢) whether it is a fact that dur-
ing the same period, the flow of
minorities frcm both the wings of
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Pakistan has increased and if
the kbreak-up, year-wise;

50,

{d) whether the cases of Pakistani
nationals overstaying in India has
shown an increase during this period
and if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFA-
IRS (SHRI SURENDRA PAL
SINGH): (a)and (b). No, Sir. How-
evcr, according to the census data of
1951 and 1961 published by the Gov-
ernment of Pakistan, percentage of
non-Muslim population to the total
population in Pakistan decreased
from 14.1 per cent to to 11.9 per cent.
This was due largely to the exdus of
minorities from Pakistan due to the
hardships and disabilities suffered
by them in Pakistan.

~ (¢) There has not been a steady
n:icrease as such: the trend has vari-
o,

(d) The information is not readily
available. It will be collected from
the State Governments/Union Terri-
tories and laid on the Table of House
when available,
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New Victoria Mills, Kanpur

4332, SHRI S. M. BANERIJEE:
Will the Minister of FOREIGN
TRADE be pleased to state:

(a) whether the New Victoria
Mills, Kanpur, which has since been
taken over by the Textile Corpora-
tion ¢f India, has started function-
ing;

(b) if not, the reason for the dc-
lay; and

(c) the steps taken by Government
to expedite the functioning of the
Mill?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) to (c).
The management of the New Vic-
toria Mills Co. Ltd., Kanpur has been
taken over by the Govt. under Sec-
tion 18A of the Industries (Develop-
ment and Regulation) Act, 1951. The
mill has not yet started functioning
as cash credit and other limits have
so far not become available, How-
ever, the trial running of the machi-
nes has been commenced recently
and the mill will start normal work-
ing after finalisation of cash credit
and other limits which are being pro-
cessed with a commercial bank.
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Restrictions imposed by Reserve

Bank of India on Cotton Advances

4334, SHRI DEORAO PATIL: Will
the Minister of FOREIGN TRADE

be pleased to state:

(a) whether the Reserve Bank of
India has imposed restrictions on ad-
vances for purchase of Cotton at pre-
sent when the  cotton-growers are
selling their cotton in the markets;

(b) whether it has resulted in dec-
line the prices of cotton;

(c) whether Government are in
reccipt of the memorandum or any
telezram from the Shetakari Sabha,
Amaraoti (Maharashtra) requesting
Government to withdraw the said
restrictions; and

(d) if so, the steps which Govern-
ment have taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) The cur-
rent credit levels for cotton have
been in operation since May, 1969 and
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no changes in the credit levels have
been made by the Reserve Bank of
India.

(b) Does not arise.

(c) and (d). Representation  has
been received from Shetakari Sabha
Amaraoti (Maharashtra) against the
current credit levels for cotton and
the matter is under consideration.,

Steel Supply Cell in Engineering Ex-
port Promotiom Council -

4335. SHRI ISHAQ SAMBHALI:
Will the Minister of FOREIGN
TRADE be pleased to state;

(a) whether it is a fact that Gov-
ernment have advised the Engineer-
ing Export Promotion Council to
create a steel supply cell; and

(b) if so, the reasons for making
this prcposal?

s

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) and (b).
It has been informally suggested to
the Engineering Export
Council that it set up a steel supply
cell.. This would be to maintain an
eflfective liaison between the steel
producers and fabricators of engine-

ering goods for export who are fac- °

ing difficultieg in their supply arrans
gements.

Staff Strength of Armed Forces
Headquarters

4337. SHRI A, S, SAIGAL: Will
the Minister of DEFENCE be pleas-
ed to state:

(a) the total number of L.D.Cs.
[1.D Cs.. Assistants, Superintendents
and Civilian Staff Officers in the
Armed Forces Headquarters:

(b) the date of recruitment of the
last promoted Civilian Stafl Officer
with vears of service rendered as
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LD.C., UDC, Assistant and Super-
intendent separately; and

(c) the number of L.D.Cs., UDCs,
Assistants and Superintendents hav-
ing rendered service for 10 years, 15
years, 20 years and 25 years, separa-
tely, in each grade?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(Sﬂ%l L. N. MISHRA): (a) L.D.Cs.
—2459.

U.D.Cs.—1770
Assistants—1484
Superintendents—652
Civilian Stafl Officers—304,

(b) Date of recruitment—10-5-194i)
Service rendered as LDC—3 years.

UDC.—5 years.

Assistant—5 years.

and Superintendept (includ-
ing service in the erstwhile

grade of Asstt.-in-Charge prior
to 1-7-1959)—15 years.

(e) (i) Number of LDCs, with 10,
15, 20 and 25 years service
in the grade is 3, Nil, 1 and
Nil, respectively.

(ii) Number of UDCs with 10
years' service in the grade
1s 4 and with 15, 20 and
25 years' service in the
grade is Nil

(iii) Number of Assistants with
10 and 15 years' service in
the grade is 134 and 1, res-
pectively and with 20 and

25 years’ service in the
grade is Nil,
) (iv) Number of Superinten-

dents with 10, 15, 20 and 25
years' service in the grade
(including service in the
erstwhile grade of Assis-
tant-in-Charge prior to 1-7-
1959) is 177, 46, 7 and 2 res-
pectively.



345 Written Answers AGRAHAYANA 26, 1091 (Sake) Writter Ansiwers 316

& & g fod o gravaere afaw
s T st
4338. %t wim sETH TR AT
afacen W&t 97 FATT AT FAT w4 fF
(F) A F mvg 1962 W P ANA
& 1A fead gaFt ) grocArT afqw
FHYerT & foo wat far rar av

(@) 397 & fsaq & 1962 ¥
1965 & @9Gl 7 W-HA T AL 0T 7T ;

(7) Iz A & ff o8 AT @
gz faar wam 2

(%) afz 71, A1 =77 F0 AW
Erieg

(z) &1 & zzrg @q oa sfysrfai
§F 7 fraa shrfal 51 s faga

faar wr s faa A oady a7 f@a

Ff g w7

stfarra sarem | Trsa st (sht 7o Ao
fam) : (%) 1962 & 919 & g7 F 99T
o088 @rffmi #F1  wawr TR
S FT AET 49r |

(&) 1521

(7) sir (7) 3715 £o o Ho
F1 FaTdY FTHIOA w2 F7 % F oA FTE
g% o drr ity fear w20 fam
oIl FHIE ST WEAI1 A egvhr
FHo & A sgw a9 @ an, o7 =
T A & fA0 g vy F %
q/ 4, T TF ST T g AT
Far A faww fmr o s T

(%) #am & fam ol o arareY e vorr
g7 HEAYIH " 2301, 31-10-1969
ax JAwafar fewoam g ) grH
HFE & TAATT 1438 T WHR, TATAFT
&1 ATEVIFAT T3, 7] AT A ITH A

FE WA TET & FAAET T 7 FHT
H 937 g1 &% @l |

JER 6 R W e

4350, ot WfH SETsT T oEET
afore w14 45 9z G4 Y I F R

(7' Favac e fe e 3 grfugi
Rl o AR e B
74 &1 faoy fwgr o, 0 7E I@d gER

CErEe % foar 2, faw o oare g A
qgH AT ATAITIE

(m afzzi Aifeaw i 797 35
o vzt fadm A e

(T #7029 S AW AT &
qrg W TA & AF=I fErT A #F geraer
2w

(g =tz zrt, a1 77% 7 7 79 feqfy
T a9 a4 & fAn om FE A Ay 8 7

a3f me-wTd Hotea i I9-HaE (s
grr o few ): (%) 57 (1) A
1 a2 f&7 @3 7 grdl &0 S a=w
TF 0 q Fp A & FANY T

.Faﬁm:aﬁa?rz @A § T AT
TE MG 9T | FAA[ BRI A 9NRA A
oM F FAATTITIC AR WY U
afrrffnwm? 3 zdr ww
7w 1 #1 ovwa farowe T @S &1
T mEe ww fmowe, arAA w5
a7 T 94 % far A grad
IH AR T AT JTAIA FIT I W wAT

qF FAT A AZT AT
() < TEr

(7! 997 /5 37270 )



347  Written Answers
T W wHTE § Wi g
& fog’ Atsfat

4340 st wWiW WHTW  wWER T
W10 HEl gg aa a0 FAT &

&

fs

(%) =7 wredm T@ed, ol
wiT W AmiaE %7 8 fFar
# S wg AW W W E W agt AR
B OF F14 FT EE
(") W oEET § wwitR A7
TTUE AT AYETI # ATEAT AT § fw WA
7 fagmeia 3w § et A FH A
W # TEd g I W 20 H AT
TSI FT AT ARG AT AwfE

(a) sz g dramsTRS@ g 2
1

() aflrad, A zaaonmFrwg ?

aafre-wrd wamem A ge-wE (s
gooam fag ) : (%) & (1) gwar
TR A A1 Y E A\ mavire wEw A
AT T T AT A

wwer aw § aftwt w1 sgam

4341, =t wiw wETw AW o agy
safrwwd qN gE AW A gar T
fa

(%) A HTFIT T €ATT ©F AHTA|
Fr o7 frrar w2 fF oA wEreAme
a7 ez memme # 9f 07 afts
v waar Afaw &faw fAdg &

(@) =tz 21, & w7 anT 71 faure
gwa e =fas && &1 i fasfay
gar wfasfed 2w &t amra wfysre

DECEMBER 17,

1969 Written Answers 348

3T W §FF GTU IAW & wEg H
ATFE T /Y H FIE TEAE A9 FT FI
7 W

() afz et &1 I\ &wr F@vrg ?

Fife-em warem | Suwar (st
gtz qw fag ) : (F) smrEE =@
HETATTAe | R s 4 fzeg wgam
WA 2, @ s ug 97 #7191 9§
I wraey & fafrr waamr g9 Ad
g 1 v ATor ®Y § 77 favrm fen
T 2 fF 28 wA § e, gdET
& (e 7 o fFm g

(g) 97 (7¥) ATF a7 AT A
wrrrg afafafs 777 F wiwag 27 fazet
F #99 ¥ OF 9[UM-TH FT GIET ANT
fromr 4T, f39% araA & @@ 0F g
T fAAEw TAT JT AL | HIFAD &
T wfugma /, "o faramT 2 &
a9 7 T AT OF GFT 95A
fromr, foa® merafas & 29 a7 #% w9
w79 & fam wgr aar fr framreita 2o &
fasrg fzdi AT WTETASATA ®I oA |
TIA g, T RTAEATA & A oA, wer
ATTCAA UF @ G0 Wl A I
sTiw o grafu wdr #Et a7 frgae
Tgq & fau, a1 ®1f wAiEw qa ¥
TqOAT FT AT GEAT E 1 T wEE OH
7 ar &1 W1 g fE a fE e
sfugTy 43 a1 {MIHET & agT gnrae
ma gEIETEd & mifag s3ir & fae
garé o afufa, s a4 w14 "fedna
§ wrmfes &t fME a7 fER F1
Purchase of Cotton by Government

4342, SIIRI DEORAO PATIL:Will

the Minister of FOREIGN TRADE
b~ pleased to refer to the reply given
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to Starred Question No, 370 on 3rd
December, 1969 and state:

(a) whether Government have pur-
chased any quantity of cotton as are
offered for sale at the minimum sup-
port prices during the years 1967-68
and 1968-6Y9; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) No, Sir.

(b)) No quantities of cotton were
offerced for purchase by Government
at support prices.

Representation for a Jute Mill in
Orissa

4343, SHRI SURENDRANATH
DWIVEDY: Will the Minister of
FOREIGN TRADE be pleased to

state:

(a) whether there has been any
representation to issue a licence for
establishing a Jute Mill in Orissa
State;

(b) whether a Co-operative Socie-
ty has offered to undertake he res-
ponsibility to find necessary finance
for this project; and

(¢) whether Government have in-
cluded the construction of a Jute
Mill in the Five Year Plan of Orissa
State and the Central Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) Yes, Sir.

(b) and (c). No, Sir.

Loss to manufacturers of Railway
Wagons for Supply to USSR.

4344. SHRI S.D. SOMASUNDA-
RAM: Will the Minister of FOR-
EIGN TRADE be pleased to state:

(a) whether it is a fact that Gov-
ernment have arranged to manuf:ac-
ture and supply 54,000 wagons with

350
an expectation of first shipment to

be made in 1970-71 as per deal enter-
ed into with the USSR.;

(b) whether it is also a fact that
the above wagon deal is off due to
their insistance on the very low price
and also compelling us to purchase
their Aircrafts unsuitable to us:

(c) if so, the loss incurred due to
manulacture of wagons at Amritsar
and other places much earlier with-
out arriving at the proper deal with
the U.S.S.R.: and

(d) the action taken to avoid such
losses in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) A proto-
col was signed on 13-3-1968 between
the ST.C. and Machino-import of
USSR, envisaging supply of 54,000
wagons from India to US.S.R. built
to Soviet specifications, during the
period 1969—77 and a commercial
offer was made by the S.T.C, on 15-9-
1968.

(b) There is an impasse in the wa-
gon negotiations due to disagreement
on price. Purchase of Aircraft from
USSR, was never discussed during
the wagon negotiations.

(c) and (d). Manufacture of wa-
gons for supply to US.S.R. has not
started and as such no loss has been
incurred due to manufacture of such
wagons.

ww qr dmm afre el W
A oW qv fafesn ar o
gfweg

4345. o frgrer Feg : ar wftrcen waft
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Ban on use of Imported Cotton

4346. SHRI S. R. DAMANI: Will
the Minister of FOREIGN TRADE be
pleased to state:

(a) whether it is a fact that grea-
ter use of indigenous cotton by mills
will help in reducing the heavy im-
port bill of cotton every year and
will create assured demand there by
encouraging the farmer to produce
more in the desired qualities; and

(b) if so, the specific steps taken
by Government to discourage mills
from the routine Practice of using
imported cotton?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) Import
of cotton is allowed only to the ex«
tent to which availability of indigen-
ous cotton falls short of the cotton
requirements of the Textile Industry.
Care is taken to see that such import
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does not affect the interests of the
cotton grower and indigenous produc-
tion of cotton is fully utilised.

(b) Does not arise,

Export of Textile Products to U, K.

4347. SHRI HIMATSINGKA: Will
the Minister of FOREIGN TRADE
be pleased to state:

(a) whether talks on export of
textile produce to UK. had taken
place in the first week of December
this year with a 2-member British
deﬁgation when they visited New

1,

(b) if so, the outcome of the talks.

(¢) whether in the course of the
talks emphasis was laid on the revi-
sion of the proposal for 15 per cent.
tariff on cotton goods from the Com-
monwealth countries from January,
1972; and

(d) if so, the reaction of the dele-
gation thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) The In-
dian and U.K, officials discussed from
Ist to 5th December, 1969 problems
arising out of the British Govern-
ment's announcement on 22nd July,
1969 regarding imports of cotton tex-
tiles from the Commonwealth Pre-
ference Area, The British Delecation
consisted of four members two of
w?f:m came from UK. for these
talks.

(b)Y to (d), The Indian officials re-
presented strongly the opposition of
the Indian Government to the British
proposal to introduce a new tariff on
imports from the Commonwealth
Preference Area with effect from
January 1, 1972 and after discussions,
both sides finally agreed that discus-
sions on technical points should begin
at an eaply date and that discussions
between the two Governments would
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be held soon thereafter, with a view
to arriving at a mutually acceptable
solution.

Recruitment of Gorkhas in the
China’s Army

4348. SHRI HIMATSINGKA: Will
the Minister of EXTERNAL AFFA-
IRS be pleased to state:

(a) whether Government are aware
that the Chinese are trying to re-
cruit Gorkhas from Nepal and Indo-
Nepalese border;

(b) whether any official enquiry
has been made in order to find the

correctness of the reports;

(c) whether the fact has been as-
certained from Nepal Government;
if so, the results thereof; and

(d) Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFA-
IRS (SHRI SURENDRA PAL
SINGH): (a) No, Sir. The attention
of the Hon'ble Member is also invit-
ed to replies given to Rajya Sabha
Unstarred Question No, 605 and 620
on 1st August, 1968 and 3lst July,
1969 respectively in the other House.

(b) to (d). Do not arise.

Export of Cables

4349. SHRI HIMATSINGKA: Will
the Minister of FOREIGN TRADE
be pleased to state:

(a) whether it is a fact that acute
shortage and soaring prices of alu-
minium have created a fresh crisis in
the cable wire industry and cable
exports have been jeopardized,

(b) if so, the extent of cable ex-
port order which are to be complied
with; and
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(¢) the reaction of Government by
way of helping the industry to
meet its commitments for export of
cables?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) and (c).
The marginal shortage of aluminium
now being experienced in the coun-
try is not likely to have any impact
on the production of aluminium cab-
les for execution of export orders in
view of the fact that the Govern-
ment had allotted and distributed
11,000 tonnes of E.C, grade alumi-
nium solely for this purpose.

(b) Confirmed export orders for
wires, cables and conductors for exe-
cution during the years 1969-70 to
1970-71 are of the order of Rs. 16.74
crores. Orders worth Rs. 4.72 crores
have already been executed till Sep-
tember, 1969 out cf Rs. 9.51 crores
committed for the whole of the
current year,

Purchase of Coal by Minerals and
Metals Trading Corporation.

4350. SHRI P, VISWAMBHARAN :
Will the Minister of FOREIGN

TRADE be pleased to state:

(a) whether the Minerals and Me-
tals Trading Corporation has invited
tenders for purchase of coal after Oc-
tober, 1968;

(b) whether production of certifi-
cate to the ellect that the recommen-
dations of the Wage Board for Coal
Industry have been fully implement-
ed by the concerned collieries was
gg of the conditions of the tender;

(¢) if so, whether the Corporation
has accepted any tender without the
above mentioned certificate?

THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE
(SHRI RAM SEWAK): (a) No, Sir.

(b) and (c). Do not arise,
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Correction of Answer to USQ. No,
8182 dated 30-4-1969 Re, Concessions
given to Royal Air Force of U. K.
in Nicobar Islands

THE MINISTER OF DEFENCE
AND STEEL AND HEAVY ENGINE-
ERING (SHRI SWARAN SINGH):
1 take this opportunity to clarify the
reply given to Unstarred Question
No, 8182 on 30th April 1969. The
question was whether some conces-
sions had been given to the Royal
Air Force of UK. in Nicobar Islands,

a1t

LJJ(N)6L8S—1010—13-3-70—GIPS
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The answer given was in the nega-
tive. As certain facilities were given
to the R.A.F. even though they may
nct be coneessions as such , I wish to
state the position in full so as to
avoid a misunderstanding.

2. From 1947 to 1956, the R.AF.
were allowed to have a staging posi
on the air strip at Great Nicobar
Islands for the limited task of provid-
ing navigational aids and re-fuelling
facilities. These facilities were given
on a reciprocal basis as we enjoyed
facililies at R.AF. airfields in seve-
ral places abroad.
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1204 hrs.
RE: CALLING ATTENTION
NOTICE
(Query)

MR. SPEAKER : We now take up
the Callmg Attention Motion.

SHRI K. LAKKAPPA (Tumkur) :
Sir, before vou procoed to the next item,
L wish to tell you that the important
questions that we have raised lhave
not been allowed. Even the security of
this country is being threstened and
ne gave Calling Attention Notices,
(Im‘m'ﬂi'j]"!.!m}

MR. SPEAKER : Order, order.
SOME HON. MEMBERS rose-—
AN HON. MEMBER : The Russians

have eollapsed in  Trivaudrum.

SHRI JYOTIRMOY BASU
(Diamond Habour) : L gave a Calling
Attention notice about the Rabindra
Sarobar matter. The Commission has
delivered its report. The youth of West
Bengal «id not molest womer as was
alleged. (Interruption).

MR. SPEAKER: Sbri Ramavatar
Shastri.

12-05 hrs.
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPOR-
TANCE
REPORTED TOKEN STRIKE BY TEACHERS
AND OTHEL STAFF OF PATNA UnI-
VERSITY
= TR e (TAT) 2w
wgrem, # wfaavad @ Agea & fr-
wfge famrr #1 s foren aar g3 s At
&1 o7 faaman g WK T g R
g A # U AR § ¢
M/T(DHLSS—1
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University (C. A.)
"qeaT fawafaamew & wegTeRTl qur
qq FAANCET GIAT Jihfas ggard +
a1

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.
V. K. R. V. RAO): Telephonic en-
quiries made fromn the Vice-Chancellor,
atna University, Liave rovealed that
teachers of the University Departients
and constituent  eolloges and  non-
teaching staff of the eonstituent
colloges went on token strike on De-
centher 16, 1969, About 700 teachers
and 750 non-teaching employees were
involved. The immediatoe cause for the
strike was non-payment of House Ren,
Allowanee along with the pay., The
University has paid the Houso Rent
Allowanee only for the months of
September and October 1969, Lt has
not been possible for the University to
make payments of House Rent Al-
lowanee due for the months May to
August, 1969 wml for November, 1969
due todiffienlt way s and mewns position,

L April, 1969, the State Government.
had agroel to the payment of House
Rent Allowanee with effect. from May,
1969. The State Govornment had how=
ever suggested 1o the University that ir
should share the expenditure involved
on 50 : 50 basis. This was gonsidered hy
the Univorsity authorities who expres: -
ed their inability to make any con-
tribution in this regard and proposed
that the entire expenditvre should be
mot by the State Government. The
State Government. is  examining the
matter.

A delogation on hohalf of the Univer-
sity teachorsfemployees is meeting
Shri 1. K. J. Menon, Adviser to the
Govornor, on  December 18, 19g9,
that is tomorrow, to sort out the issues,
The Vico-Chancellor and mambers of the
University Syndicate will also attend
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the meeting, Ihope that at this meeting
a satisfactory solution of the problem
will be found.

.M WA W Hem WEIEy,
Wl HErEA A WY i 97 S a9 927 §
az Qi AgE ) wgw & ) faw ww o
FIFA| TEE fFr 2-AW-A0=-HTE Fraw
THE TS H—— qZ Tad OF a1 2 | =
FIAET 9 g & W7 gy awg @ foer
& AAMET AT gAY FHATN & IAET AW 4
TEAT & | IAH) ATE A AOHT A TR F
fram AT g 1 . (S ) H 38 W
FZ4 & T4, 9z gfatadr S o e
& JHTEE, TMo Ao GTo fAmET, T ATT F
& AT TRET AT AT g | fe s
Fo a1 X AAATIN AR /T AW TZ A1
wia f§ g8 wmen @ "W AEr g
afew @ga T AmaAT & )
R RERW ¢ AT AT A AT A |
sy TrETEAT wEEl AT 92T elerd ¢
“Tatna University  toachers
other  emplovees  on tohen
strike on Hith heciuea of sor-
s {insncial erisis parnlysing
avidenie life inthe university
ael o prrofost ug;'.il.-al the
Govermnmment’s  reluctanee  to
honour s conuitments, Re-
quest rise issue i Parlie
ment,”
Trom G, I Sinha, President, Patna
University  Tearh s’ Assoviation,
A1 ger gfTafedy e gfrafafei §
@A T @ | TRETT 12 AL T 7T
§ 1 3% agT & weeyer gfrafedr &
TAFT FTHr ATH @ | IR HIEE
g A WEHiT e g Aaffrome
gzt A7 frafa aga & i 3 1 9@ o
FiftaEr,  gAEmEdr 91T qemE A
FIWTST 1 TAT TAZ W WIS T IR

DECEMBER, 17, 1969

in Paina University 360

(C. 4.)
feafer 21w &1 w2 3zi Y wifew feafa
o4 g7 A1 A gadl Tzwe feafa 7
&It BT gAT areqw g Wi agt
arim F faandf &......

WEN WENRT : TEW w1 UE GET @
f& qFdre a8 gniv

»ft TrETEATT T - meaer W@,
“@ad qmdl & fau ag Afer qewe g
gFaT g dfa gart fog A8 2

A F ag % w1 91 R gt 4 fegfa
At wzas @ ok & fr fovsat &1 Wi @
93T FH FY 19 A1 gL G, a87 F AT
FAET & fam Y 917 d8 ¥ o sgaear
A E 1 A A, IEET A wEA
7z far wr &, so% fou F1€  egaem
FEr 2w aw 7 a1 frafeaem
AT @ IHAT g WY agd = g
wiias fagal #1 a9g ¥ agr ¥ o7 frafa
g 1| T 9FTT ¥ ag w1 af¥wa s,
Loitfrafer #@w 9 arr FEw 9 @
I7 7 WAT F 7S F qerqra g1 &1 g
o7 grfeafaat & fan drew fost §
afea 3% qarfak IR g T & ATH
& 1 9T g ST A oF wears 9 .

W WERT © W19 95 ATEd | Weau
WEITA AT F TA(H FERT T TE §
fr oo fas gare g8 &% g-awae )

FTAFA 2 |

ft TRTERTY WA - ag &g @ 9T
fF aet ar g7 a7z & quua fFar smET &
Faf % 97 617 FAf swrrgw  fag
I & W /S WU 9T 98 AW EET g 0
e (e AT ferEl A o wET
AW § w1 wEeTiat ®1 o4 g we §
famdi dFm, W, frew =, +fadw
T AT AWH WA FT AFL e
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W AEY : HTY d5 9TEd |

it THTIAT wTeR : AaTE W T 98 7
& wuT T @E | A1 59 T § ag
97 qUT A7E 1 MEWE g 1 ag
faz 7 o wiwr £71 & 5 F09 a1
arfgn fr 9 favafaareg #1 got gra &
1 : fF #a1 F0

a4 & fam qare & ar 4 ?

O amgg g f& s gwwre ggwn
w9 FT9 A 99 F fAu dare Ad @
awFR gq favafrrag &t faiw aqzm
3 F fam Ao @ fordr a feafa gurd
AT &F W17 AT AT W R E A AT
Zn

ATErT a3l A1 GTETHIT § IW WA A
T 79 & fAar o w+E aw TR
1 Farr 2o T ?

=s1a gfvaat w7 o fanfagt 1 fo=e
1 At e § 9 gfud € IW &
watfas 3% g feraw &1 dgre @ ar
a7

qigat /17 wifad) fF el & foei
w1 gaT TR 8 AR 8 AT
I FAE fAudg  aradi P ool 3w
& &2 wgarfas 18 &1 o Afew 1 &
A% T8 o fa=re gEr anfge 0 wdt W
grew 7 gfomt "7 wifgafadt & fag
fraave a qvew §7 faamg 10 ad &Y
*qFTE & A I FT IWA gUF T ATAT wrgAT
g f& ot wivii #1 Q0 w9 A fawr 7
|TT ¥ AT FTH FT R E |

DI V. K. R. V. RAO : The Hou.
Member has ranged over a very wide
list of i-sue. covering the state of Patna
University. A< far as the calling-atten-
tion was concerned, it was about the

M/P(D)4LEE—1(a)
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versity (C.4.)
reporied strike in the Patna University
on the 16th Deeembor. We luve got
the informution from the unversity
authorities as soon as wo came to knmow
about it and 1 am giving the answer
that, according to them, this mainly
relates to the non-payment of house rent
allowance. There may Lo other demands
alko which are pemding: at least. we
have not heand about them from the
university authorities. Now that the
Hon. Member has deawn my sttention
to it, Law prepmed to ask the university
suthorities to let mo know sbout it,
But, as far as 1 cun xeo the major
probleny is that of finance. The Biliar
Government had agreed in April that
house rent allowanes will bo paid from
tho Ist May. The wuversity has boen
getting only & grant of Rx. 42 lakhs or
somethizg like thut for o number of
vears from the State Govermnent,
They got money from the University
Grants  Comnussion for  development
purposes but jor maitensnce purposes
it being w umiversity within a State it
gots its grants from the State Govern-
ment, I would Jike to suggest, if sueh
0 suggestion would be in ordor, tht
it is 1t ter that has got 10 bo tuken
up at Bibar level ruther than at the

Contral level,

As far o~ the specitic quistion which
the Hon. Member has asked, namely.
whether the Contral Government will
b prepared to take over this nni\iumil.;,'
and make it a central wniversity, 1
concerned, it is a matter which 1 um
cortainly prepared to refor to the
Univemsity Grants Commision who
are our first advisers on the subject.
At the moment L sm not. in & position
to give 8Ny SssUIANCH that it will be
taken over by tbe Uentro.

st oWinex W (@) WEW
e, o w1 Aws @ g fe
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[T Wz @)
T E R A 3% g A ogd @
mrew. fom a1 fos wft ey v &
fagr @ 99 /Wt AT F qane 9T qEE
EW o1 @1 & A1 @R FOT HAT "gRg
fagre AT #1 AW & fF g7 aiy 7
¥ JUTEVRT TG & GHM 9T QI FIH
1 9gw fqar s ¢

fagm & wirv o favafamieai & ag aid
T g AR g 9 AW FE AT AN G
21 " WErRg ®1 @aT grt fE wo
Fo Frfew, muEAr # faeem wfa,
Fodm # foei @1 ofvae WA &
gaeaTg A8 fa<lt & A1 ag Y geae &7
7Y /19 72 § &) 48 g &1 "}IE1 A 7y
39 7 o0 7oy F qa 97 gz fame-
faarem ot adt arfadr & foast £
AT FY A9T Mo Fo FTAF F1 FIAF
AT FY | FY qfa & fAg gamaeas samw
fFar s 7

wAe W, FEW w€r gfrEfadt
wrew & fawm &1 forx. fean 41 54 werem
&1 9T T g1 £ 21 AT AT 7T W 92
gfrefadt argm Ffawa q T7am g5ga
favafaaras & ¢wied & fau gem faan
qrafem swfam § oA o g
a1 oag wwrw 3 f& @y gumie
frove 2 € 7 ard ame & €134 g & a1
ag F1E WY I F 39 /Y 7 § T
T A & dum T2 fia g1 i A afe-
afedr wrew wfawa & fawrfor &
AT W o|EE  avgiEEne & fag
SEw1 WY Foz fem s ?

DR,V K. ROV, RAO ;1 shwll take
the second question first and sy tha
accordimg to the best of my inforuation
the Uiaversity Grants Comnunssion did
want to consider the affairs of the
Patna University. Because ther wus
u commission set up by the Buate
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Govornment which had examined the
affairs of all the Bihar Univorsities, the
University Grants Commission askod
the Patna University to send them
their comments. After the eomments
were received from the Patna Univer-
sity, the University Grants Commission
referrnl  the matter to the State
Government. According to information
received in the University  Grants
Conunission, 1he matter is still under
the considoration of the State Govern-
st

Roegarding t1 e other quostion whether
the Central Governmont will hoe pre-
pared to issue divectives to the State
Government o fulfil all these demands
lecnmse there has bheen no popular
vovernment in Bilar for two years, 1
ane et student of constitutional law
ard 1 do not know what preci=ely is the
position of the Central Governmont.
in rogard to giving directions on such
detailod  matters,

SHR1 BHOGENDRA JHA : The
Law Minister is sitting hore. Tako his
help.

DR. V. K. R. V.RAO: T am trying
to be as helpful as I ean.

I am prepared to make inquiries
as to what our authority is. However,
as the Hor. Member is aware, unless
finance also is available, I will not be
able to give any such direction even if
there is authority to do so. In any
case, I will make irquiries to find out
what I ean do in the matter.

s WRIT W1 : WEqs  Rged, & 4T
gt ad g1 17 § afea weit @ gfratedy
ar2q FHew #1 fawfor 91 s@@ 7@
g g A1 Fr Tes fan ag @ ama-
fafae &7 fs 9o W= ag a2 E 7
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st dW W (FTET) fre
are o fagre & favafaem & fowrsi
F gz # ff g g ¥ oF quAr
g1 A1 A1 I §ER T q@T F F
fagre & gowre smifas gt 97 et
s wTfET 77 @ & A qur fagre
AHTT 4 &2 ¥ wggar "wn & 6 gae
wifas wgmer & am arfe @t dfeae
ZUT 97 I9 FY T 4 F¥ A ?

frer s & o dw favafrae
T 7Y a1 A § A1 9 vy favafy-
Tt | AT favafaarea 1 6 wfae
FC T OF ¢, T G Fevg & ot
FAfhe 7 ¢ fom wran #Y fawrfon
7 gatfas ger fwafaaem o &5
favafaurera a@may o qwar 2 7

DR. V. K. R. V. RAO : To the best
of my recollection Ido not remembor
having reccived any letter from the
Bihar Government after they came to
this agreement sayirg that they wanted
the money for the implementation of
that agreement. I also have no re-
collection whatsoever of any request
being made to us by the Bihar
Government for the conversion of
Patna University into o central univer-
sity.

st aviw vl : afz 3y foRw #3
Y #T WTT IAwT "R 7

DR. V. K. R. V. RAO : It is a
hypothetical question,

12°19 hrs.
LEADER OF THE OPPOSITION
SHRI RANGA (Srikakulam): Sir,
I would like to request vou to let

me know your answer in rogerd to the
two letters that we bhad written sug-
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mesting that Shri Ram Subhag Singh,
the leader of the single largest group
on this side of the House, having more

than 55 Members, should be recognisad
as the Leader of the Opposition. I

would like to know whether von lave
taken any decision a1 ail and, it not,
how soon you will be ablo to do it

st o ma (76) : weam wewRw, W
T &t o7 07 faay a1 7 faws w8 A
17 a1t ¥ forg 0% & ST § 219
ww g fag & 9w 50 ¥ ufuw @
39 & 9 £ A1 IA91 T4 gu 7 7 77 fA3-
& far a1 9T w7y WY frar ot fF ey
et #i1 @ go Tz oW g fag i o
f& #im @8 faird a9 37 §
AT 71 # faonedy & A Aar W 9™
77 faafegd @ Aq o™ #1099 dqqg
FL @ To TW FaW fag favndy 7= & Aar
& Fifs 94 I T ATT 60 ¥ AR ] |
& =g f5 w2 a% 7 QL fraat #
g T % M w1 F ¥o W gaw Az
frandt v & AT E

SHRI 8. M. BANERJEE (Kanpur) :
On this T want to speak.

MR. SPEAKER : Ploase sit down,

On this matter the Speaker has the
disoretion 1o go into it. I am very
sorry I kept it pending for so long
becauso I wanted to go into it. I
made ccrtain  queries  and  certain
lottors wore also written. I have no
objection if Dr. Ram Subhay Singh is
accepted as the Leador of the Opposi-
tion. (Interruption). But I had enough
of discussion.

Mr. Ranwmurti, you fixed up time
with me this morning to coma at 10-00
O'clock. I was kept waiting. It is &
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[Mr. Bpeaker] :
gread discourtesy 1o 1he Speaker that
vou did not have the eourtesy «ven fo
inform me. (Tntervuption).

SHRIT. RAMAMURTI (Madurai) :
I wanted to make it clear, Sir,
that as far as the Loader of Opposition
is eoncerned, he eannot talk on bhehalf
of the entire opposition, whatever may
b the convention in Britain,  (Tuter-
ruption).

Leader of

.

SHRT BABI RAY :
to talk on our hehalf.

weOw WM - @ AT 4 fR
AR OF § | TER AT AW AEATSOA
T | K F IHF] AT F T v ar |
IEM WO aCF A Ffeww ofr vy 7!
afe7 & gt fme @@ oA
fE 97 & 3 1 fowde =T A7

We are here

I will take them as Opposition Or-
gonization.

L must be frank to you. You say
that all these days they have heen
prossing this. I would not agres to it.
Then they agreed that they shall be
known as Opposition, Then 1have given
this. otherwise not. (Intervieptions),

=it Wy v : g7 ATER faondr aE
21 310 W W fag ¥1 faindt qref
A A rd GATTer AE d

SHRI SURENDRANATH DWwI-
VEDY (Kendrapara) : We are happy,
Sir, that in our Parliament we have
now w recognized Leader  of Oppo-
siton

SHRL BAL RAJ MADHOK (South
Delld) : Al theso vears we did not
hive o Loader of Opposition. Now we
have one. This is & happy day for this
Parlinment,
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SHRI P. RAMAMURTHI : Sinca
vou referred the matter in the publie,
I owe an explanation, After all. (Tater-
ruplions). Tt iy a matter of personal
oxplanation—not on this. 1 want to
muke & porsonal explanation.

L

MR. SPEAKER : Prime Minister

wants to speak.

THE PRIME MINISTER, MINIS-
TER OF FINANCE. MINISTER OF
ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI): 1 only wantoed to con-
gratulato Dr. Ram Sublag Singh, Sir.
1 look forwanl to co-operation from
Limy and from the leaders of all other
parties.

SHRI HEM BARUA (Mangaldai:
May I draw your attention to u
very relevant matter, Sir. We have
submitted an adjournment motion on
the reported collapse of the seaffolding
in the Soviet Cultural Centre building
at Trivandram, which is being econs-
tructed without the knowledge of this
Government. This is & very important
subject.

SHRI P'. RAMAMURTL: 1 did ask
for a meeting with you and that was
fixed at 10-15 this moming. But,
unfortunately, inspite of my best
offorts, cortain things id happen and
T was held up in the hospital. 1 did not
expect that you would makeso much
of it in the House. I certainly expected
that you would give mo an opportwuty.,
1 did rot raise it in the Houso. I came
here at 11 (Pclock. I wanted to meet
}'(5“,

The other day you referred in this
Houso about my using pan in your
presence, When Mr, Sanjiva Reddy
wis the Spmlu"r he used to offer
cigarettos and nobody objected to that.
If you are opposed to that, after all
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I want to mwke it clear that the
Speaker’s Chamber should not be taken
to bo the Housz and what is not allowud
in the House, should not he taken there.
I nover oxpocted that you woull take
such matters soriously and mako
public exhibition of these things.
(Interruptions).

MR. SPEAKER : I am sorry if Mr.
Ramamurti takes it like that. What
happens sometimos is this—it is not
only his caso. I am sorry if ho takes it
liko that —that in the last hour the tim:
is so little and the motion are so
many. But a Meniber comes, sits, lights
his eigarotto and leaves his cigaretto
piecos on my tablo and another man
eomes. I just mads a requost. You
aro welcomo to do it any time, but it
is & roquest and L made a request to all
the members that during the last luif
an hour if you at all have to come, please
take as littlo time as possible hecauso
50 many motions are pending hofore
me. To-day I specially eame oarly and
I cancelled some programme because
Mr. Ramamurti is coming but I was
kept waiting. Even I expected that he
would just send mo a word “Lam sorry
I could not come”. (Interruptions).

SHRI P. RAMAMURTI : I nover ox-
pectod it. I came from the hospital,

MR. SPEAKER : Beforo his going
to the hospital, he could have told me.
(Interruptions). Order please.

QUESTIONS OF PRIVILEGE

(i) AcaiNsT Sus-INsPEcTOR OF
Porice, MamEsEI (Bmar) ror ILL-
TREATMENT OF AN M. P. ; aND

(77) AGAINST MINISTER OF EDUCATION
AND YouTs SERVICES,

st g ww (wufaar) : wers wAE
% A and g fafadw dor qar g
q W fAdET w7 g fr

WERT WY @ WA A AT a0
¥ o § 5 gfew 7 s fresare faar
T devwa fFAr | FTEr F=T ST
frar 21 %4 AR 7 & far &

st the () :ownowr A zEEr
A&t faet I fregardT %11 gz fufasw
FAET | AT ATEE |

eI WEIEW ¢ 64 I9E7 P fafaeT
F qm = fzor 2.

% WA qreg . w9 fafaas gudy
#1 99 ffaw |

il sTeT AT e (ETYT) ¢ A A
zx ol & A3 1.

SHRL SONAVANE (Pandharpur) :

This should bo hoard first, Sir,

MR. SPEAKER : 1 have told him,
I hwve sont it 1o the Home Miaistor
As soon as the reply comes, Ishall placo
it hoefore the House,

»it e AT TR AT A S =T
Twgw fag £ fAe g w1 F77 &6
frar & =4 fawm & f@ @20 & sy
AT FT § AR AN AT & grfaw
HRAT WIT #FEW FT A ¥ WIEATHA
3T ¢ 7@ 414 T4 IA ® AYATT A7 of
gt #00 g m # fndY 3@ & Jan
& w7 F gAT Fgfez AEEI A T
Fgam A W @ w0 a3z e
™ g fag & fAr a¥ oY Alamm
® arx &

st wyww T e (TEmA) o Fr
oF ATEZ W% WrET & | WA W e
fear &, 99 97 ¢ 1| TATQ AW A W
wiaq gy = g afer faw)
foder fwar 2, 7% ATY WA ¥AT AT

t?
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[sft woqm T ¥e]

S i @3B S 20 0t ]
gy g &l 2 gy i iy
A PR 2y a0
B e XL W X e
Wdw N & w4
L2ayh

weus wEEE - #@ 3V 7 fEowm oA
THNZ A4 F |

SHRI SEZHIYAN (Kumbakonam) :
I rise on o point of order about
the Privilege Motion given by the hon.
Menthor, Mr. Shivapps,” Mr. Sondhi
and another Monber. I want to have
a clarifiention.

oft wy formd ((77) : 7@ a w=l A
e & 2, a7 & aan Sfed

MR. SPEAKER: Iamsorry, Ploasa
hear me. This ix & motion given by
theso gontlemen against the statement
nade by Dr. VRK.R.V. Ruo. there iy
a difference betwoen the two state-
ments.  About that some say he las
rocoived o lettor.  ITo savs ho did not
recoive the lettor. Tlu-.l\' have sont a
Trivilege motion - that is still pending,

SHRI N. SHIVAPPA (IHassan):
Nir, we want to move that Privilege
Motion.

MR. SPEARKER: I luve not allowad
it yvot. Iwant to hoar 8hri Kanwar
Tal Gupta.

SHRI SEZHIYAN: Sir, thero is the
Privilege  Motion tabled by them,
They Juve given notice of this Privilege
Motion under Rule 222 which says

that & Membor may, with the consent of

the Sposker. raiso w quest on involving
& breach of privilege.  We wam to
know whether you have given- your
consalit,

MR. SPEAKER : I havenot given yet.

SHRI SEZHIYAN: Only if consent is
given, it can be taken up. The other
question is whether the Privilega ('om-
mittes or the entire House will considor
it. If the entire Houso considers it.
then it hecomes a Committee of
Trivileges and then the entire House
s ertitled to know about all these
matters,  Therofore, whichover course
vou are taking we will adopt. Suppose
it is going 1o the Privileges Committes
we can consider the veport of the
Priviloges Conunittee when it comes
up hefore us. At present wo are not
svized of the matter. If it is not
reffered to the Priviloges Committes,
this House itsolf becomes a priviloges
Committes.  Then woll the dotails of
ovidencoe should como before us. I
want to muke our position very clear
before you start a discussion on this
point.

SHRI SURENDRANATH DWI-
VEDY (Kendrapara): 8ir, What
tho hon. Member (Shri Sezhiyan)
has raised 15 a very important point,
Bocause, sometimos we are entangled
m various procedural difficulties. 1
think what has beon said by Shri
Sezhiyan is the corroct procodure.
That means, unless first you give
your consent, even for admission,
no discussion could be made in this
House. Here, in this privilege case,
we could not understand whether
vou have consented that this should
be taken up here. If the House
pormits or you give consent, that is
w different thing, but for all the Privi-
loge Motions thereis a dofinite proce-
dure that ia laid down and woe should
follow that, Sir.

oft gt (F(ECR) ¢ wrE o
T gardy qrdff #1 WMET & 0 W9 FW
qaT | W g W AL 2 @ § A
& fAq 1 gw g% fady w6 | g A
WT3T 4 |
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o W W (JTI) o BH WO
faa @A F1 qvr faeen oifegd

MR. SPEAKER: I am sorry. Ho

should not have said it.

ITRY TEY FoAr Agd a1 1 7@ IF
LU

SHRI M.I.. SONDHIL (New Delhi) :
Sir, I riso on a point of order, On
the last occasion when we molt you

woro plaasod to say this. 1 quote
your own words. . . .(Interruption).

SOME HON. MEMBERS : ——jose.

SHRI M. L. SONDHI : Sir. lot my
Point of order be disposed of first, (In-
terruption) L am preparad to cooporate,
but let my Point of order be disposed
of first. I have beon olectad by the
poople of Delhi. I have got overy
right. Nobedy is going to stop mo.
Tomorrow I can say you cainot moot
in New Delhi. L have every right
to hoe heard. According to tho rulas,
I raiso & point of order, Sir. You,
as Speaker, made cortain observations
on the matter which camo up before
tho Houso and woe should clarify
the matter in the context of what
you have said. Tast time whoen we
met you have said:....*Whother Dr.
Gill wrote a direct lotter complaining
to the Minister.. That should he
proved”. I want to say this point,
actually the Ministor got that lotter,
on the basisof which this Priviloge
question ariscs. Ahout whether he
has read that or not you huve to sutisfy
yourself. Now, Sir, it is a submission:
I want to make and my hon. friends
will agroo it is a relovant submission.
I would like to know from the Minister
whoether he himsalf, in his own hand-
writing, made a statement on that
letter saying—“It is & sad reading:
please contact Haksar”. If he says

that s written, he must Tuve road
that. That is my point, Sir.

st A WWT : F W FAT 9EaT §

f& Tre W gaw Az wE qw A AR
¥ 9oF faindy w1 § 99 wm & 1 gy
T gt & 1| v 77 & fr g fandy =
& ®7 & gra At wfed ar @
faeeit =fed | afs swT == faendt
THl# § 77w a9 7 & A fA ot @ A
AraTEEAEt 1 fF &7 & A1 3w
wrar faady aifed, z% wr AT
T8 21 7FaT | AT o AT TR qA
A\ F9F 77 § 99 fag #1 FF AR
ATH T AFT G AR |

Q€ WA qTew A1 FAT gAr !

ot gvex wwt gy T FH T T @
JUT I AT W FG FEF & WY T argT
I AT | TH ATEd ¥ A9 9T WL WY
wigs i fama Y smavwar &

AZT aF wrEY S AY I AT wEErw
o W AN fAR ¥ ag quAT AAT WA
a%d §, W Ffaez w9 o o wfafra
ardY fa=ae T 19 qar #1 7@ A g9
IAFT ATea @FTC AL FT qFA |

st yenmitt wrelt : 49 ot wRT }
IFT g IR F famr g

ag AT WS AT N L B ) @A -
Afa it & frar av ol w7 =i o 7w
fear & 1

st qHo qWo Wt (A1) : W W
STAFTY ATEATE | FB FATE AF AR )
o oF faa oft g0 W EgET T &
£ | TEA F gATT ITE1 & WA A
ermfEm g ? wA wET d fr A
fafrzr #1 ag €9 99 & & @1 mw-
fafzs #Y &9 & & 1 N g A%
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grew § wrar wnfgd 1. IR ¥ g &
I 19 aga &1 Wl §F fRar A
I Figy T4 fa EET S a5 & tHo o
E‘ﬂ'ﬁaﬁa"lu_'ﬁ'a lﬁoﬂ:’[i?ﬂ'\afﬁﬁ..
(gzTem)

THE MINISTER OF LAW AND
SOCIAL, WELFARE AND RAIL-
WAYS (SHRL GOVINDA MENON):
An hon. Momber hore had raised
mattor of privilege, and it is our
opinion that it is so serious a thing
that it should be referred to the Privi-
leges Committen. I want to submit
further that under the rula not. more
than ono question regarding priviloge
shall bo raised at the samo moeting.
8o, no further question of privilege
can bo raised today.

SHRI N.K. SOMANI (Nagaur) :
Wo knew about it. That was why
thoy ware discussing tho other one.
They are treating it so lightly. If
thore is any rule, then that rule can
be waived.

SHRI P. RAMAMURTI (Madurai) :
1 move that the rule cean  be
waived.

MR. SPEAKER: There is a very
important point raised by the Law
Ministor. On first hearing, I was also
carriod away. .. ... (Interruptions). But
this question of privilege is already
pending before me and it has not been
presented today only; it is pending. For
today, I am aceopting his privilege
motion, About the pending one, Ishall
wive the ruling today.

SHRL TPILOO MODY (Godhra) :
The hon. Law Ministar is out of order.

SHRI SHEO NARAIN (Basti):
Why should the Law Minister speak?

The Home Minister is hero and the
Primo Minister is here. They should
speak. Is this the way in which
the Taw Minister should bohave?

MR. SPEAKER: I had sent it to
the Home Ministor, and I am very
happy that he himsslf is agrecable.

Thera are two points involved for
examination by the Privileges Com-
mittes. If the arrest was made, why
was not the fact conveyel to the
Speaker?  What happenwd and what
woro the special eircumstancos? Secon-
dly, on the merits of it, what actior
should he tuken? I hope all the Mem-
bors agreo that it should bo referred
to the Privileges Comunitteo.

SEVERAL HON. MEMBERS: Yes.

SHRL SONAVANE: The hon.
Member should be allowed to make
a statemort so that the House may
know what the matter is.

MEk. SPEAKER: About tho socond
one, I quite agreo that it is no wuse
discussing that motion about Dr.
V.K.R.V. Rao without any written
motion before me: if it 18 in order
it may be discussed by the House. ...

SHRI KANWAR LAL GUPTA

(Delhi Sadar): I have already given
the motion,

SHR1 N. SHIVAPPA :
alroady tabled the motion.

SHRI RANGA (Srikakulam) : Are
you disposing of it in this light
manner.,

MR. SPEAKER: When going into
tho admissibility of the motion, two
factors must be taken into account.

SHRIN. SHIVAPPA: That is what
I want to submit.

MR. SPEAKER: Dr. V.K.R.V. Rao
admitted that he did recoive the letter
dated the 24th. He has not denied

I have
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it. 1 have soen his speech also. In
his sposch also, bo mantioned that the
Dire tor had sent a letter, a forwarding
letter, if you like; I have seen it; there
is no mention about the C.S.LO.—-
forwording a copy of the lotter he
had written to the hon, Priina Minister,

SHRI M.L. SONDHL The Hon’
Minister's noting is thore on it. That
is very material,

MR. SPEAKER: I have scon overy
thing.

I should go into the noting only
if he denies and says that he did not
receive it; he hos not only accepted it
but I have scon his speech and in his
speoch he mentions that the first time
le knew was on the 0Hth, but he
reccived a lotter. . . .

AN HON. MEMBER: 5th Novem-
her.

MR. BPEAKER: bOth Decembor.
But he received o lotter on November
a5th or 26th duted 24tl, in which
Dr. Gill bad forwarded his complaint
to tho Prime Ministor that only related
to the larassment by the police and
s0 many other factors. That was
the first point.

There wore

SHRI N.K. SOMANI:
.no other factors.

MR, SPEAKER : Bo far as the
technical nature is econcerned, there
was no direct complaint to the hon.
Minister or any other infornmation
directly conveymd to the hon, Minister
about the loss of u document, except
& copy forwarded to him of a letter
writtan, to the Prime Minister that
he was being harassed, and that he
suspectéd that Mr. SBood had taken
away certain documents and that
Mr., Sood was at the back and this

and that, whieh ho had sanl.  Somoehow
or other. T am vory happy bo had
montioned it, and he bad aceepted
|

SHRL M.IL.
mentioned mueh lator.
it. I can show it to you and L
ean eonvinee  you. That was men-
tioned nwch later. Why should any
wrong improession be crouted?  From
the very boginning ho denied it and
he offored to rosign also: throe timos
he offered to resign, and he aceused
me ad ho said 1 owas misloading the
Houso. T want voua to give me also
protection. It shoull not bo one-
sidod proteetion to the hon. Minister,
He offered to send  his rosignation.
There is a spy ring whiel is oparating
in Chandigarh and in Delhi. You have
preventod us from raising that matter
here. Our  entire  intolligeneo  and
the militery intelligence in particular
isat stake. Aro you not concornd about
the sscurity of our country?

MR. SPEAKER: The hon, membar
may plonso rosume his seat,

SONDHL: That  was
Iirst, ho denied

SHRIL M. L. SONDIL: 1 had reques-
ted you s numbor of times that you
should sllow us to raise this matter of
military intelligonce and security. Tho
peoplo should  have boon  arrested
carlier,

MR. SPEAKER : The hon. member

may rosume his sout,

He is not properly raising thaso

things.. ...
SHRI GOVINDA MENON :

this is irrelevant.

MRE. SPEAEKER : There sro two
points, If 1 refor it to the Prvilego
Committes, &t the most, I shall have
to got the factunl information, and
the hon. Minister himself suys he

All
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accepls it. The priviloges Commitice,
after noting that the facls wre true,
at the most would give a  warning
to him or at tho most ask mo to give
a warning or ask him to express regret.

SIIRIM.L.. SONDHI: No.

SHRI KANWAR LAL GUPTA:
Not. necessarily.

SHRI N.K. SOMANL: Are you
defining the limits of  the privileges
Committee now?  (Tnterruptions).

s pFR woT WA (I5HA) A
d &TH ALY AT | YA RERT FI AT
Zav =rfzm 1| SR e a1 fF ag @
F & | (suEumd)

ot wg ferd (X)) : Werw WENEH,
HU T AR ATEL & | A9 | wgA Af
oY & ag wden ¢ 5 9w & famrfuse &
FaTA T3 A g, a1 W F A fror
gz faf@a &7 & 3| 939 & I
FATETE

e AW ;¥ fem w3 g

ot 7y fowd © T® F &1 w0 W@
fafeze 7 a7 s gu & 9 TeaEaT
FT TE E, TEARAEr I, I OF qga
TRAq EAT & | AT A FT g g
§f% @@ ot & fafree aga &1 Jifen @,
£ A ag IR & W 98 I ge o
T2 TorAEAT FT @ d | FW AR F fAorg
AF | I H T GAGAN L F7 ATHAT
ot ar, A1 wFT, o gEw fag, & =
fagr a1 | g3 ATE &AW F1 WY fAor
3 fF wrew fafrex oz aF g
f§ a7 T@aEATH FX @Y, AFIE T
TeAATEr an, @ g faseius
W gr § | ¥ fae Wi ag #7 w7 w57
& fr ug #as ardiae areT AEeT § 7
(warwar )

71 T wgw g8 2 fv ogAe fAaa &
AR T 8 7 favwrfuse &1 gw
OF 3% § OF & 95 a7 § | WA °IF
TZT AT FTARYAT 37 faq g fa fadvar-
faFe & 7% T WU G &1 fraw
224 % @ty frar gar & L A A
& a7 |ew W fq S oz froaw
Hifew, “fom 71 Rw A & &5 777 3w
¥ [T qR a7 7 fama w7 9% Sfe
w Ty & fr faoarfusre & @ & @
FOLATTEE | T A T2 | ATAA TF
g & T fau o Tw are F A e
fafr=a Fifou—ag a7 7 dfag 5 =
awF wen foar smm, aifs £ =T
ATHAT A IIEAT AT |

MR. SPEAKER : If he wants a
written ruling; I shall give it on some
other day.

st AT A A Wt AIRA, A
q W AR f w2 911 wE A qd
awd #1 wgEr ffqe | (sowee)

SHRI M. L. SONDHI : How can
you dispose of it like this ? The Hon.
Minister offered three times to resign,
In that context, is this your ruling ?

St T AT T oW A d g
% fom &gr a1\ & & qv fe &g & Gz
1% HTET I3 T |

wWW T S W19 A ET A
femr 1 & gz wre Wi A @ g

uTY &3 ar g ?

SHRI RANGA : On a point of order.
It is my painful duty to observe that
instead of giving us an opportunity to
say whether we would like to go into it
ourselves or we would like to send it to
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the Privileges Committee, I find that
you have been arguing with us as if we
were in your Chamber. You have said
‘What is it that the Privileges Commit-
tee could do except warning him ?’..

MR. SPEAKER: No....

SHRI RANGA : But that was what
you said, except warning him, what
was it that the Privileges Committee
could do? That was what vou hal
said, I do not think that that is & pro-
jer approach. It is within your rizht
to agree or not to agree to allow us to
discuss it or to admit it. The other day,
vou were good enough tosay, if that is
the wish of the House, you would
be prepared to leave it to the House
itself, and it was at that stage that you
had left the Chamber. Therefore, we
should take up this question at that
stage. It is within the province of this
House now, and you were good enough
to allow it. Now, it ix for this House:
and we seck your co-operation to let
the thing be discussed here and now or
to dispose of it by seuding it to the
Privileges (‘ommittee.

I made my submission the other day
that it would be proper to let it go to
the Privileges Committee where it
will be possible for that committee to
take into consideration the points that
you were good enough to urge today
and also various other points and the
additional points that have been
brought to our notice hy Shri M. L.
Sondhi in regard to the statement made
by Dr. V. K. R. V. Raoand the chal-
lenges that he had hurled today to the
Member and through the Member to the
whole House, not once but repeated-
ly that he was prepared to resign if there
was anything wrong at all. It i= for the
Privileges Committee to go into this
matter cooly and in your presence.
Instead of that, why do you unneces-

sarily make it very diflicult for us by
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importing into it your personality and
your argument. ...

SHRI M. L. SONDHI : Since I have
been referred to, please allow me half a
minute.

SHRI 8. M. BANERJEE (Kanjur):
On a point of order. About this motion
regarding breach of privilege, as T had
written to vou carlier, I would like to
make one submission before you give
vour decision. On the IHth of this
month, when this question was raised
by my hon. friends Shri N. Shivappa,
Shri Kanwar Lal Gupta and Shri M. L.
Sondhi, & statement was made. May I
mnvite your kind attention to certain
portions of the speech or statement . . . .

SHRI KANWAR LAL GUPTA : How
is he going into all that ? Is he discuss-
ing the privilege motion ? Then, I have
got an objection. He may raise a point
of order, but he cannot discuss the privi-
lege motion as such because he has not
raised this privilege issue.

MR.SPEAKER: Heisona point. of
order, It is for me to decide whether itis
a point of order or not,

SHRI 8. M. BANERJEE : The Hon.
Minister Dr. V. K. R. V. Rao said :

I have no hesitation in expressing
my regret if any erroneous
impressions  were  created
about dates by my initial state-
ment or by what I said durinf
the earlier part of the discus-
sion, There was absolutely no
intention on my part to mis-
leadd the House and much less
to mis-state any facts,”

SHRI RABI RAY : lle
misled the House.

SHRISURENDRANATH DWIVE-
DY : Are you permitting a discussion
on thix matter now ? We really fail to
understand where we stand.

has
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SHRI 8. M. BANERJEE : I do not
mind if it goes to the Privileges Com-
mittee ; let it go to the Privileges Com-
mittee, but I must be heard here,

SHRISURENDRANATH DWIVE-
DY : Is it your ruling that no other
privilege motion can be discussed since
one has been disposed of already ¢
How can we discuss this matter 7 1
really fail to understand.

SHRIP. RAMAMURTI (Madurai) :

On a point of order. ...

SHRIS.M. BANERJEE : 1 have not
completed yet,

SHRIM. L. SONDHI : My name has
been referred to.  So, why don’t you
liear me ?

SHRI S. M. BANERJEE : Allow me

to complete what I was going to say.

MR. SPEAKER : Let him not make
a big speech. Let him come straight to
the procedural point,

SHRIS, M. BANERJEE : I have not
completed what [ was going to say. If it
is to be sent to the Privileges Commit-
tee there is another much more im-
portant matter than even the statement.
of the hon, Minister. Shri M. 1. Sondhi
suid that Dr. V. K. R. V. Ruao knew this
on the Hth November, 1969, whereas
according to the statement of Dr. V.K,
R. V. Ruo, he knew it only on the bth
December; according to the letter of Dr.
Gill, he knew it on the 25th November
or the date on which. ...

SHRI M. L. SONDHI : Please allow
me to clarify the point,

SHRIS. M. BANERJEE : If it really
becomes & matter of privilege, I would
request. that the letter on the basis of
which Shri M. L. Soudhi says that the
Lhou. Minister knew it on the 5th
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November should also be referred to
the Prilvileges Comumittee.

SHRI M. 1. SONDHI : Since my
name has been referred to, please give
me half & minute to explain the position.

SHRI P. RAMAMURTI : I am not
going into the merits of the case at all,
I only want to refer to the remark that
you were pleased to make that at best
the Privileges Committee could only
give a warning. I think it is not correct
for the Chair to anticipate what the
Privileges Committee will do in this
matter, and it will be highly prejudicial
if the matter is actually referred to the
Privileges Committee.

Secondly, I would also like to point
out that the Privileges Committee is a
committee of this House which only
woes into the merits of the case and
makes recommendations to the House,
and the Privileges Comwmittee does not
itself reprimand a person or do any
such thing, and it 1s not open even for
the Chair to take action on that, but it
i+ for the entire House to take any such
action,

*ft o AT TR 0 HOT WERE, qq
@z 9% AT 98 ¢ & fam fa ag
fafams g feerm fm mr o 3w
T A4y foraoar Aty = A S F e
TAFE N ITF AR AT A I FAT fH A
R F arv 7 %% fAorr ag qm
( wrarerr)

Wra WERT T FT AT g
A1y Fi AT T T g & ¢

st WA AW T . AT @RI AT
[TET A1 97A qA A | 99 77 w7 v
f& & @ & are 7 o5 fom 7 g
AT &1L TEATT WO A1 §EF & A0
T AT 1 # A wAE ? o e
Wit aw arfaat A faar & 1 s ag 8
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& ot &1 s @ dif9e sEATE F1 AT F9
Haw, dar W 9w, d41 X afq
AfeT #9 & 9 qA 747 1 F97 A1 FOT |

SHRI SEZHIYAN : Under rule
224(1)....
SHRI LOBO PRABHY (Udipi) :

I am on & new point of order. ...

SHRI KANWAR LAL GUPTA:
What is your ruling on my point of
order ?

SHRI M. I.. SONDHI : I have been
referred to by two hon. Members. So,
kindly give me half a minute.

MR. SPEAKER : I shall give him an
opportunity later.

SHRIM. L. SONDHI : Is it not possi-
ble for you to give me halfa minute ?

SHRIR.D. BHANDARE (Bombay
Central) : Regarding the question of
sending it to the Privileges Commit-
tee, the content of the privilege is the
contempt of the House. In the Privi-
leges Committec, what happens 7 After
going through the merits or demerits
of the case, regret is expressed or apolo-
gy is tendered. Thisis the ronclusion of
the proceedings of the Privileges Com-
mittee. Since we are now dealing with
the contempt of court or the House,
we know it for certain, and I may also
quote May's Parliamentary Practice
m this connection, that the couclusion
of the Privileges Committee. ....

SHRI RANGA : Which page and
which line of May's Parliamentary
Practice ?

SHRI R. D. BHANDARE : Pages
43, 89, 90 and 172.

There are so many pages which I can
cite.
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I shall deal with only one point. If the
conclusion of the Privileges Comumit-
tee ....

] SHRI SEZHIYAN : Recommendu-

tion,

SHRI R. D. BHANDARE : If the
recommendation of the Privileyes Com-
mittee is that we accept the regret
expressed or we accept the apology. . ..

SHR1 SURENDRANATH DWI-
VEDY : Are you allowing merits to he
discussed now ?

SHRI R.
then what remains in this House ?
The hon, Minister has already express-
ed his regret. Thercfore, what is the
point and what is the sense in sending
it to the Privileges Committee 7 It
will be infructuous.

SHRI BAL RAJ MADHOK (South
Delhi) : On a point of order. 1 have
also to say something,

MR. SPEAKER : 1 shall give him a
chance later. Let us hear the Law
Minister, becnuse I have not heard any-
one from that side so far.

SHRI GOVINDA MENON : T want
to submit to you that all these
discusgsions are taking place without
reference to the motion before us. I
have before me the copies of the motion
moved by Messrs. Shivappa and others

SHRIN. K. SOMANI: How could
he get copies of the motion ?

SHRI KANWAR T.AL GUPTA:
How did the motions come to him ?

How could be get them ?
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SHRI M. T.. SONDHI : The Law
Minister is stealing. (Inferruptions).
1300 hrs.

Al AT AW AR ¢ FZ T 90 FA;
& WO, FAT WA AR A FLE AHE
There should be an inquiry into it.

SHRI M. L. SONDHI : How did he
et it 7 (Interruptions).

SHRIMATL INDIRA GANDILI

roge— (Interruptions)

SHRI A. SREEDHARAN (B.du-
sara) : On a point of order (Futerrup-
tions).

MR. SPEAKER : The privilege Mo-
tion is already with the Minister,

SHRT KANWAR LAL GUI'TA :
How did it go 1o him ?

SHRI GOVINDA MENON : It
concerned Dr. Rao, 1 have pot it from
him. It is not o seeret as such (Futerrup-
tions) that nobody cun know about it,
(Interruptions).

MR. SPEAKER: I members do

not listen to me, what can Tdo ?

SHRI M. L. SONDHI : You were
pleased to say that it has not been
admitted so far. Then how did he get
it ?

MR. SPEAKER : Will he resume his
aeat and listen to me ?

SHRI M. L. SONDHI : I am entitled
to vour prot ection.
MR. SPEAKER : 1 e

protection to him if he defies me.

give

SHRI M. L. SONDHI : I have great
estecm and rezard for vou. In the name
of Indian demoeracy. T would even

defy God.

MR. SPEAKER : I have been deal-
ing with him as a gentleman, But he is
exploiting this privilege and not even
letting me have my say.

SHRI M. L. SONDHI : There is nd
question of not letting you have your
suy.

I am fully prepared to obey you, but
when an important matter happens to
be brought to your notice, you should
allow us to have our say.

MR. SPEAKER : If there is a privi-
lege motion against a Minister, a copy
is sent to him. But he cannot make
reference to it unless I admit it, I do
not allow him to make reference
o it unless I hold it in order.

off pF9 I @AM . TA § faeTe
FEATAY F1 A0fzA 1 L. (sTEeT™)

WAR AEET 591 A AE A ;M
AAFTTAE | 28 477 A a1 A FEA q0fed

it gR ¥ @A TR AT AT
LA A

SHRI SAMAR GUHA (Coniai)
He does not know the elementary rule,

MR. SPEAKER : T have asked him
1ot to r_(-ft'r toit.

SHRI PILOO MODY : How are you
punighing him ?

SHRI GOVINDA MENON : T heard
the statement made by Dr. Rao, the
Education Minister, here. The question
raised is wheter be did not know about
this letter on the 25th November
(Interruptions).

SOME HON. MEMBERS: He cannot

speak.

MR. SPEAKER: T have allowed him
otherwise to speak.
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SHRI SAMAR GUHA: On a point
of order....

SHRI GOVINDA MENON: The
question is whe'her  the Education
Minister did not know about this letter
on the 25th November. The statement
he made shows that towards the end
he suid that he had seen that letter.
Earlier in his speech Shri Sondhi was
complaining that it was only towards
the end of his speech that he admitted
that he saw the letter on the 25th
November. He has admitted in his
speech that he had seen the letter.
There is thus no misrepresentation.
If he has expressed regret here, it is
because he is too much of & gentleman.
He need not have done it (Inter-
ruptions).

SHRI CHENGALRAYA NAIDU
(Chittoor):  Instead of expressing
regret, why does he not resign?

SHRI PILOO MODY: Unless Dr.
Rao 1s foolish enough to submit his
brief to the Law Minister, he should not
let the Law Minister argue his case
over here.

SHRI DATTATRAYA KUNTE
(Eolaba): There are two points to
consider. I do not know whethe- the
motion has been formally admitted by

you.
MR. SPEAKER: No.

BHRI DATTATRAYA KUNTE: If
it has not been admitted, is it proper
for the Law Minister to refer to any
"such matter here at this atage?

Another point is this. The other day
when I raised a point before you, you
were pleased to say that now you would
leave it to the House. which left an
impression on us that vou were going
to admit the motion as regards taking a
decision whether and, if s0, what action

should be taken; whether it should be
referred to the Privileges Committoee
or not, would be a matter which would
be completely left to the House. That
was the impression on me, that von
admitted the motion.

The third point is this. The hon,
Law Minister referred to a document
hefore it was admitted by you. In your
ruling, you have said that he should
not refer to it. By refarring toit, he
lus committed a breach of privilege
of the House.

MR. SPEAKER: No.
SHRI DATTATRAYA KUNTE: It

was not proper for him to refer to it.
He should apologise to the House.

MR. SPEAKER: When there was
so much debateon it, T said T would
consider it. and then T would put it
hefore the House. T have gone through
the whole procesdings, and T again
say that it could Dbe only two things
whether the Minister made it delibera-
tely........ (Interruptions).

SHRT PIIOO MODY: Why don’t
we open his mind and seo?

MR.SPEAKER: Even after that, he
has conveyed his regret to the House.

SHRI RANGA: Tt was conditional.

MR. SPEAKER: I still stick fo
what T said. I will put it before the
House; only if T consider that heyond
these two points there is anything
which need go to the Privileges Com-
mittee. T will admit it; otherwise T
will not. T will put it before the House.

T adjourn the House for lunch.
1308 hrs.

The Lok Sghha adjourned for
Lunchtill ten minules past
Fourteen of the Clock,
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The Lok Sabha reassembled after
Lunch al a quarter Past Two of the
Clock.

[Mg. DErUry SrEARER in the Chair]

PAPERS LAID ON THE K TABLE

ForereN Excoance REGULATION
(AMENDMENT) RULES

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI): T beg to lay on
the Table & copy of the Foreign Ex-
change Regulation (Amendment) Rule,
1969 (Hindi%and English versions)
published ingNotification No.G.8.R.
2643 in Gazette of India dated the
14th November, 1969, under sub-
section (3) of section 27 of the Foreign
Exchange Regulation Act, 1947, [Plac-
ed in Library. See No. LT-2376/69].

REeview OF THE WORKING OF THE
NatioNal TEXTiLE CORPORATION
KT,

THE DEPUTY MINISTER IN
THE MINISTRY OF FOREIGN
TRADE (SHRI RAM SEWAK): T
beg to lay on the Table—

(1) A 'cop}' cach of the following
papers under sub-section (1) of section
619A of the Compnnies Act, 1956

(1) Review by the Government on
the working of the Nutional
Textile Corporation Limited,
New Delhi for the year 1968-
69.

(1) Annual Report of the National
Textile Corporation Limited,
New Delhi for the year 1968-
69, along with the Audited
Accounts and the comments
of the Comptroller and Audi-
tor General thereon. [Placed
tn  Library, See No. LT-
2377/69).
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(2) A copy of the Annual Report of
the Development Council for Manmade
Textiles Industry for the year 1968-69,
under sub-section (4) of section 7 of
the Industries (Development and Regu-
lation) Act, 1951. [Placed in Library,
See No. LT-2377/69).

(3) A copy of Government Resolu-
tion No. F. 9(1)/68-0&M dated the 4th
November, 1969 (Hindi and English
versions) containing decisions of the
Government on the recommendations
contained in Part IT of the Report of
the Study Team on the Textile Com-
missioner’s Organisation. [Placed in
Library. See No. LT-2379/69].

DEMANDS FOR SUPPLEMEN-
TARY GRANTS (BIHAR),
1969-70

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI P. C. SETHI): T beg to present
a stntoment (Hindi and English wver-
sions) showing Supplementary  De-
mands for Grants in respect of the
State of Bihar for 1969-70.

ELECTION TO COMMITTEE

CoMMITTEE ON ESTIMATES

SHRI THIRUMALA RAO
(Kakinada): I beg to move; “That
the members of this House do pro-
ceed to elect in the manner required
by sub-rule (3) of Rule 264 read with
sub-rule (1) of Rule 311 of the Rules of
Procedure and Conduct of Business in
Tok Sabha, one member from among
themselves to serve as & member of
the Commiitee on Estimates for the
unexpired portion of the term ending
on the 30th April, 1970, vice Shri G. G.
Swell resigned from the Committee”.
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MR. DEPUTY SPEAKER : “That
the members of this House do proceed
to elect in the manner roquired by sub-
rule (3) of Rule 254 rend with sub-rule
(1) of Rule 311 of the Rules of Pro-
codure and Conduct of Business in
Lok Sabha, one member from among
themselves to serve as a member of
the Commi tee on Estimates for the
unexpired portion of the term ending
on the 30th April, 1970, vice Shri G. G.
Swell resigned from the Committee.”

The motion was adopled,

14-17 hrs.

INDIAN TARTFF (AMENDMENT)
BILL*

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT): T
beg to move for leave to introduce a
Bill further to amend the Indian
Tariff Act. 1934,

st frm wew W (woEet) o SOmeE
wgrEg, 9 W zfemw s e
fa= &, & =% fag 71 § |fF @A
AT AT & R o s@m § aRfew
WA # fama 33, TvEETEeE A
F0H & JUN #1207 & fAu g9g g
fairgs =mar ma § AfEA e 7 faadr
gxz, faat g foesr sifgo aw
oo o oo & are A &1 WY 2
s & fou & qoer wwwm g fw
w1 fywer Gw & & 8.80 wYT 97-
frammm & WAl e M we g | T
g & U fasw 18.70 wT-feamamw
foraet o 7 Y & w7 A W AT 2
re-ART § @ g8 ofada @ AR

* Published in Gaze'te of Inlia Bxiraord nary, Par 17, duted 17-12.00,
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g-faammm & fewa & ot fams g
wifen ag framaa wq & /4 % 0% 2
TH G qAAT IAN 2, TEAT w42
gt Jrfew | F W e fam & awdT v
g #fF7 fom =7 § w2 @F wfem 9w
wAARAAHTE L @ sEww
gefrz 7 E 1sA =R & A9 § Tl
oty wzar £

SHRI B. R. BHAGAT: The hon.
Member is going into the merits of the
Bill. He can raise these points when the
Bill is taken into consideration. A Bill
can be opposed st the introduction
stage only on constitutional or some
other grounds.

ot wy fomd (%iT) © 7@ a=E A
& 1 faelt it e o favy fe 9 e
A

st Wo o WA - Tz A FAY gHT AFN |
MR. DEPUTY-SPEAKER:

question is—

194

The

“That leave be granted to intro-
duce o Bill further to amend
the Indian Tariff Act, 1934,

The maotion was adopted,

SHRI B. R. BHAGAT: I introducet
the Bill.

RE: CALLING ATTENTION
NOTICE QUERY

SHRI 8. M. BANERJEE {(KAN-
PUR): Today we tabled a calling atten-
tion motion regarding the dishand-
ment of the National Fitness Corps
involving the unemployment of 7,400
instructors. The executive members o f

t In:rodu-ed wi-h the recrmmendation of the President.
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[Shri 8, M. Banerjee)

the Instructors’ Association are on
hunger strike for 24 hours. I therefore
request the Minister, Dr. Rao, through
you, to take note of this and make a
statement.

MR. DEPUTY-SPEAKER: You
have tabled a calling attention notice.
I am sure the Speaker is considering
the matter.

SHRI 8. M. BANERJEE: Because
he has not considered it, I am appeal-
ing to you,

MR. DEPUTY-SPEAKER: In that

case, kindly meet him in his Chamber
and convince him further.

SHRI S. M. BANERJEE: We want
& statement from the hon. Minister.

MR. DEPUTY-SPEAKER: That
will come only after it has been admit-
ted.

it my fewa () - SwTener wERT
# sy A foer wellt ot § T AEg
& Wl & W1 Fn dear §
feeelt famafaaem 7 wel #1 91 gga
a9 WY § 9a% ard 7 fowar A= S &
gl I % g8 T oF FWA T b

(womam®) ... ... # Fa9 A9E g
forer welt o & faet FT @R
MR. DEPUTY-SPEAKER : 1

would request you to do it with a regu-
lar motion.

wit 7y o - e A e e,
avit & o faar @ 1 Forer el oY agi g €
7 faeelt favafaary #1 geaw & gvavy
® uF a9 g2t 91 8 | faeet favafamem
72 famfaa=g g 1

SHRI JYOTIRMOY BASU

(Diamond Harbour) : A lot was said
and discussed on the floor of the
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House on the alleged happenings in
Rabindra Sarovar. Now, the report of
the Commission has come. I have given
a calling attention notice, and through
you I want to ask the Home Minister
to make a statement in the light of the
findings of the Commission.

MR. DEPUTY-SPEAKER: Please
give a regular notice for that,

st foererr W (W) @ SUTeRE
wgrey, wifeea & sarAEAT 9 gu € )
3 § gfema oA # e & an
§ e @ 9 WIE | WA OF g § 0w
39 1 fasaifedY =Y & § 1 | FEa
g fF &7 a7 a8t a=qen fzar 9o

MR. DEPUTY-SPEAKER: Let us
not go into those things now. Hon.
Members will kindly co-operate with
the Chair. Let us go on with the business

before the House. We are already
behind schedule.

14-20 hra.

MONOPOLIES AND RESTRICTIVE
TRADE PRACTICES BILL—contd.

MR. DEPUTY-SPEAKER: We ghall
now take up further consideration of
the Monopolies and Restrictive Trade
Practices Bill.

SHRI M. R. MASANI (Rajkot):
Will you kindly indicate when the hon.
Minister will reply?

MR. DEPUTY-SPEAKER: 1 hour
and b minutes is left from now....

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(S3HRI F. A. AHMED): I shall take
about half an hour.

MR. DEPUTY-SPEAKER: The hon.
Minister has said that he will take half
an hour. I think he will start his reply
at 2-50 p.m.
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SHRI VIKERAM CHAND § MAHA-
JAN (Chamba): I was submitting
the other day that there could be no
two opinions that economic disparities
have increased and there is economic
concentration in a few hands. The hope
was that the present Bill would meet
the challenge and effectively reduce the
economic concentrationin a few hands.
We hoped that the new order would
be ushered in. But I humbly submit
that those hopes have been suffi-
ciently belied.

Let us understand why there is
cconomic concentration in a few hands
and why monopolies grow. Let me give
a few examples. Let us take the car
industry. We all know that there are
three units of car manufacturers, and
there is no new entrant wlo has heen
allowed to enter the field. Many appli-
cations were filed for permission to
manufacture new cars but they were
rejected. So, the same three car manu-
facturers continue to manufacture the
cars. What is the Monopolies Cormmis-
sion going to do about it? Can the
Monopolies Commission take  any
measure against them, because it is not
the fault of either the manufacturers
or anyone else that the monopoly in
the car industry has grown? Govern-
ment should have either nationalised
the car industry so that there was no
economic concentration in three hands

- or it should have given licences to new
entreprencurs to manufacture cars. It
is our failure to nationalise the car
industry which has resulted in econo-
mic concentration in a few hands, and
it is our failure in not permitting others
to enter the field that has resulted in
this.

Then, let us take the case of motor
transport and the route-permit system.
There is no dispute that the road trans-
ports should be nationalised. Assuming
that we are unable to nationalise the
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road transport and certain routes are
given to the privale operators, why
should we impose restrictions on them
by means of route permits? Let anyono
enter the field, and let them fight out
in either improving the road transport
system or in reducing the fares. By
imposing restrictions and by intro-
ducing the route-permit system, we
have restricted the entry of newcomers
and this has ultimately resulted in
economic concentration in a few hands.

Now, let me give yet another
example. In my State, many people
applied for the installation of rice mills
but only one was granted the licence,
and automatically the monopoly grew.
How can the Monopolies Commission
ever do away with this problem?

There are two ways in which to moet
the challonge of economio concontra-
tion. Thoe Monopolies Commission is
not the answer to this. The first answe*
is nationalisation. Nationalise the
soctor whore there is cconomic con-
contration. 1f we cannot nationalise,
because of lack of finunce or other
reasons, let us not have the licensing
system. Do away with tho licensing
systom in those sectors, and sutomati-
cally, the cconomic concentration will

go out.

Now, what does this Bill do? This
Bill merely creates n new buresucracy,
which will serut inise the acts. I submit
that we would be only wasting monoy
by setting up this commisgion, Parkin-
son's law will apply, and we shall be
adding to the buresucracy othor officors,
and more funds and pwro taxes, more
indircet taxes collected from the poor
will be wasted on this burcsucracy. In
fact, this Monopolics Commission is
nothing but a commission of huresu.
cracy by bureaucracy for bureauoraoy.

What 1 am submitting is that the
entiro industrisl systern has to be
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[Shri Vikram Chand Mahajan]
reorientted and the entire industrial
policy has to be scrutinised and
reviewed. There are only two ways in
which we can meot this challenge. One
is to nationalise the sector whero
there is cconomic concentration. If it
is not possible to nationalise, then do
not havo the licensing or route-permit
systom. Lot the licenco or permit be
open to everyone. Then we can reduce
the disparities, and the economic con-
contration. The answer is not the Mono-
polivs Bill. This is merely a waste of
public money, a waste of the poorman’s
money which we collect from him by
way of taxes,

SHRI GANESH GHOSH (Calcutta
South) This Bill is & farco and a
hoax. The presont Congress Govern-
mont had been helping all these years
by all moans at their disposal to
develop capitalism and with it the
monopolics.  Now thoy have come
forward with this bill to control and
check monopoly. This is obviously a
farce. Itisthis (Government which has
helped the rich to become more rich at
the expense of the poor. Now, being
frightened by the rising militant pro-
tosts of the peopls from all over the
country they propose to enact this
logislation to control and curb the con-
centration of wealth in o few hands.
This is simply & hoax intended to delude
the gullible people. This Government
knows full woll that monopoly in &
capitalist. system can never be con-
trolled simply by logislation. That has
beon the experienco of all the advan-
cod countries of the world. The USA
adopted what is called the  Shermon
Act, in 1890, which declared every
contact, overy combination ote. whother
in tride or commerce as illogal. The
Clayton Act of 1914 prohibited all
lunfmpul}' combinations and the inter-
locking o { directors between competing
concerns with a capital of oue million
dollars only which is about Rs. 75

lakhs. Yet, after all these legul prohi-
bitions, giant monopolies have grown
in Amorica whc¢h not only control
today the entire national economy there
but alse their politics and are out today
to influence and control the economies
of many other countries in the world
including ours. While America could
not prohibit these monopolies and
concentration of wealth even by pro-
hibiting the merger of companies
beyond Rs. 75 lakhs, it is prepusterous
to think that our Government pretends
to control monopolies and prohibit
concentation of wealth e¢ven hy allowing
amalgamations up to Ra. 20 crores,
which moans something more than 26
times that wasallowed in America.

The growth of monopoly in a capita-
list economy takes place as a direct
consequence of the law of capitalist
development and monopolies in all
advanced countries of the world have
grown with the development of capita-
lism itself. 1f Government really mean
what they have said in this Bill and
really want to undo the harm that
the growth of monopolies in our
country has done then they should
have take strict measures to destroy
the very foundation of monopoly itsell
and not triod to curb or control it.
The pruning of shoots of & plant only
helps & more luxuriant growth. So,
only half-hearted measures to control
monopolies without really woaring it
will only help tho growth of huge and
bigger monopoly concerns which will
influence overything here in our
country. Monopolies have got to be
abolished and not simply controlled.
No powor on carth can control menopoly
in & onpitalist system. We have got to
destroy tho very foundation of it. let
me give only onn oxamplo. Shri D. L.
Mazumdar, who was formerly the
Seoretary to the Department of Com-
pany Law Administration had also
stated the same thing,
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While dealing with the criticism
about the absence of any effuctive
provision in the Companies Act
against such anti-national actions as
speculative cornering of shares with a
view to taking over tho industrial con-
corns, Shri Mazumdar had to say this,
He is not eoven a radical politician,
not to speak of boing & communist.
He was a Government employes.

He said :

“No provision in the Companios
Act can doal offoctively with
this evil unless thoy are so
drastic as to doestroy the very
foundations of compotitive
markets in the country.”

This is what Shri D.L. Mazumdar had
said.

8ir, in our country, this monopoly
developed rather faster during the lust
15 years aftor the adoption of socialism
as our national aim at Avadi. Kven
pow, Mr. Deputy-Speaker, Tatas
and Birlas spoak of socialism Locause
they think that the loot of the prople
can be made more smooth and casv
if sugar-coated with the slogan of
socialism. If the Congross Government
aro really sorious about curbing the
monopolies, they should take steps to
take over all tho monopoly houses,
both Indian and foreign, and dislodge
them entirely from the aconomic scene,
lock, stock and barrel. 75 business-
houses which control mora than 70 per
cent of tho total capital of the joint
stock companies—whoso number is
about 2,600, which I cannot precisely
say—have beon marked out by the
Monopolies Inquiry Commission. If you
failed to take any step in that direction,
in apite of what you have eaid in this
Bill, it will bo obvious to everyhody that
all your tall talk about control of
monopolies and curbing of the con-
centration of wealth in & fow hands is

dirocted at or aimed at the 1972 olec-
tions. What 1 fool, what my party
feols -and indoed what almost ovory-
body fools is that this Government
i8 incapable of and is unwilling to take
any such stop; bocause and this has
been amply proved during the Inst 22
years, this Government itself are the
represontatives of the monopoly houses
despite the nationalisation of Banks.

Thank yeu,

it Teeite fag vt (arTeE) A dw
F UFAT T AT IAT (4T FT AT &
% AT €T 399 949 § ¥ 73 ¢ fx qraz
IR AT TAL O3 A T A1E B 8
f& 39%1 97 M7 F AYA faq 0 dfwa
# quadr g & #1719 717 a1 FIX 917
uvF am fafrgs @ otv 3z 77 f& @A7ar
&L FTT AT AT 4z AAST AT g
g WT I & A1 "faFT w7 F7 4
FI A1 WTqAT T A3WfT sq fadar

AT AM AT AT IU g 1 oifw AY A
19T A A7 O F Fifea AT L 8RR R
zAAY 9Tt e mw AT A fgE T A w2
st sft safaq ma #1373 gwram
UF w1 1T A AT uE |afEr & (e
H TE WAL & | TH AKTC § FHA A7
wfa zafer wrr a1 &Y gAY 3V K aga w4
&1 W gwr qw § Aot 2 oA 3w
gral § TEIAY AT AT ST Al Tt
g A1 fear wravw 0 we Avil @
T & g JA@ 97 &l gET
SAT AT qZ AAHA 0 F A€ vATRAT AY
T AR A1 T 7T I R avdrAT ®
fa=re 3797 Zrm o

FET AF A LA VT MeET §, EET
F TANA AT AWLA 45 g | TE 06 09
T 2 5H AT 4T T4 WE £ ¥T @Y
FEET TH AW 55 e S0 T gfr T
RS AT ET A T | WA AT €A
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FNAST AT TEE | UF WO YT,
THO W@ TeMias #IT T 6w
FTETE gFET fo F1 ST g7 AT E |
i foam T g9 &0 § N sye|Tg == 0
T 4, @1 7 faw &7 s 71 fag g9
wawr f&ar w1 s=aT €1 3q6T #1, IFw!
T@d gu Wa 4g @1 A fa=e wn w@w g,
wa A g @ 6 g am mwva
&1 7T & %17 UF qar g WreW g1 @I & |
guTe gw &1 afew § A" JTe #71 S
Taeifa &1 faew & a8 &g T® am &
T wEIT &1 AT W A wwHIfa # & gar
A1 faT &1 A6 @ g, qomT Fr
HAGET w8, TeAfd 1 CHEIEETT
HiT 2aard & A9 & g7 wifew e,
wifas eArRT WY g oFTfFe W
T T2 § | W ATew v ¢ fg g
# Teifos oafusic qwra & @ 8
s17 gdifen ag am@ qu wid & f5 owe
W # wfas oFTiawE WX AEEiaE
aFtiasre @ g g SfEd

g & Zea #1 @A gu ug A1 faw
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43 W& qF LA STl weA gie &
FET HHEA 4 | WA IAFT HTATEFAT THET
wé =t ag A gfie & wwel v g ar
rertfaw afe & wwer T Y W g
AT 4 gftz & awet € g fEE o
afve & wwet 7€ 2, oTq T oF @R
g FEW g0

#g AW qfeqs q9eT 7, qEAAE
G &Y AT FAE | ag SF A |
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TF e AT FT W OF 9T g
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Fa9 @ ST 5 fAer fm quTa 8y
SO @t # aweal g i gwr st
& W FTH T8 98 F FR T AT,
agT 9T T AT W[ 478 2F AT AT
S St Ffwar faard 3 @Y & o9 4 3T
&1 ST, §T I /AT FY ATOM |

# gwwat g fa g w7 77 fafem
&1 war 9mied fF fas 73 a8 FE g,
ot &4y adt Ffazai &, T 79 gFE
afyse & g a1 §%F 7 F1 39 T qAIU
g g1 aré o a=7 g faT F aga
ady 9ot AT g1 Wi Agd 49T IAEA
g &1 av Janae far Jmr €, 4z
Wit uF sgfad & 99 TE @A A0Ed | a
At fafoaa &1 9T =fed & &t 812 &
FE &, AT WA Ay A w41, AT
d g IAW E AT FET IANC i, I
IATH T AUFC afqq & 9| @ | FH
¥ #r€ feft o1 wrofa +F @ @sdr
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f& ot a3 78 9om § ¥ FEwAE a7
| T G A1 G12 BE IAM ¢ 7 anfaa
g% A S ®wWg ST T g
JafF aFTT T TEHT GATE FI AT
a1fed | AT F1 WH FEAT T @ WX AR
HAT T ATCAT /1T I F SAGATG 7, ST
wRNfTF g7 7 A7 gEr weEr faz
S At f6T og &t gwre wwmae §
WIEETETR &, TSI § A1 ST 8, 7 o
AT Z1 ATCAT | THF THTA FH &7 TF

BImm e ag oz f& St 79 § 737 ¢

HEIEEN 2, A1 A9 @ T QLEE #71
=T &, 39 ¥Ara %7 fzgr 9 )

MR. DEPUTY-SPEAKER Shri
Nahata. Please confine your remarks
to five minutes, because Shri Himat
singka has to be called next—he has
got six minutes—and then the Minister
would reply.

SHRI BAL RAJ MADHOK (South
Delhi) : When is the Minister replying ¢

MR. DEPUTY-SPEAKER : At 2-50
he will reply.

ot s g (aTEET) A fagaw
qT St agd g§ § WX Ww Wgar A 7
oW 4T &, 99H IRH AT AHTAAR
i ¢ G & & 1 ITF T4 IH A5
Aff AT & WA 1§94 & aTg 0F7
o fa G w1 afeEw 0w @, S A
fasicurar n& 2 | ST A OF FY I FEY
&1 ggr aw f ot wer | ST dgAT & Wi
& a1t Wt wfar gure 7€ &7 @91 £ )
fagrer & a1 o WA S 7 777 fE® AL
Ot A 1 91 fggEm 7 mfE dw
7 & &t 7 daw afesw dweT & S
g T A AWEE TH WA Iw
afF grgaz WEfTE am 7 AENE
a1 wrf 17 4@ &

Bill

aq qmAr & fe ol wEE weer gd-
TS faeFd 97 17 & | I€7T 34 aF ¥
g % 32 38 7@ %1 aqF fF A owad
JATTF AT OF & AET g1 F1 feqfq vy
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A8 A &
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T[T A o I A FEY, F A mEE A
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f& zw fa=w &1 SEvg 7 Fa& WA FY
qW FAT 8, afex 39 & arq & wiies
AT ST AT0% uF & SEqHOT §) ww
FIAT VT & | 5T WoF Agar A=STIC
e TENTT 7 A a® Afgl & | Ag
TR ST T v
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T Fgd § | I7 AAT A w@1 fw gARR
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37/ ¥ Ao o 3397 U gm wfge

Z7 A g fF o wiE Agrar ¥ W
am & fa0 3@ ofr N7 ¥ I T
f& zzm damr § sEmET 5 oA
A% | g9 AEA € fw s wwirw agen
e o 7T ST TR ar rEET
& T 9T AV TW AT KT Sifww w A
7  f& ferpam Y A §9 w2h we
AT & FAT 7 ST AT W WA AT
W F FIE] A1 7 AraT-ea7< frear gaw
AT |

aTH W O/ I AYE wAHEar ¥
gn %mA g f® nF aww A1 W w weaw
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=T [ Ag W A FHEAT JAT T
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qx & @ owwh s Afrar v owT g,
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3t wix sarfaat w1 wfafafees &@
g 9 & gueERE F AT g £ A7
JAAT T FATAT AT TF GrAr AE T AES
A

SHRIHIMATSINGKA (Godda) : Mr.
Deputy-Speaker, Sir, when this Bill
was introduced in the Rajya Sabha,
it had certain features which were
not very good and we had hoped that,
in the Select Committee they will be
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improved upon. Very valuable evi-
dence was led hy a large number of
witnesses and they rave a number of
valuable suggestions. But, unfortuna-
tely, instead of improving the Bill
certain further worse features have
been introduced which were not in
the Bill as recommended by the Mono-
polies Commission Report nor in the
Bill as introduced in the Rajya Sabha
nor were these amendments moved
by the Government as such but were
suggested by a private Member and
were glibly accepted by the Minister
who was piloting the Bill. Therefore
the present Bill in certain respects,
instead of improving the definitions
etc. which werc objectionable, has
introduced certain worse features.

I will discuss this quio

“definition of inter-connected under-
takings” when that definition comes in
for consideration. In the Hindu Undivi-
ded Family, there is some cohesion
between different members but in the
amendment the concept of relatives
has been introduced, as a result of
which the undertakings of persons with
whom I have no business connection
except distant connection by marriage
become inter-connected with my under-
takings. This absurd position has been
created.

Then, clause 3 and Chapters 1V and
V, which seek to control monopolistic
tendencies and restrictive trade prac-
tices, exclude all Government under-
takings from the operation of this Bill.
In any event, these provision of Chap-
ters IV and V should have been made
applicable to Government undertakings
also as even Government undertaking
should be have properly in charging
prices ete,

Another scheme which was in the
Bill, that is, the original clause 37,
was completely changed by a private

Trade
Practices Bill

Member’s suggestion. The scheme that
was in the Bill has been completely
changed. Previously the burden regard-
ing “alleged restrictive trade practices’
was on the Commission to come to a
negative finding ; now they have got
to come to a positive finding as regards
“restrictive trade practices.” That was
not the scheme of the Bill. That clause
was accepted by the Minister-in-charge
in the face of opposition of the Govern-
ment Draftsmen who were not very
happy about that being accepted.

410

There is a lot of confusion in the
thinking regarding the Bill. Bigness
is being equated with monopoly.
Al industrialists are  regarded
as  monopolists, As a matter of
fact, the 75 families or Houses which
have been listed in the Monopolies
Commission’s Report arc all regarded
as big monopolists. I do not know what
the basis is going to be, because the
owners really are the shareholders who
own the assets of the companies, The
ownership of the share-holders is being
confused as the ownership of persons
who are managing those concerns.
After all, they are merely managers
and can be removed.

Take the case of Government. Madras
State, which is now “Tamil Nadu,” was
being controlled and was regarded as
8 Congress State. Now simply because
the voters have lost confidence in the
Congress there, or rather the Congress
has lost confidence of the voters there,
the DMK is in charge of the State of
Madras. The same thing has happened
in Bengal. There has been no change by
the shape of a new thing being putin.
Simply beeause the people have voted
them in power, there has been this ch-
ange. The same thing can happen in
these big industrial concerns. If the
shareholders do not vote in favour
of persons who are at present manag-

ing them, the management will pass
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[Shri Himatsingka] *
into other hands. Therefore, I feel that
there is a good deal of confusion in
what has been mentioned by several
Members.

Then, everybody is quoting the
Monopolies Commission’s Report to
condemn the 75 houses mentioned
therein which have built the industries
of India. I do not know where the
country would have been if these
Houses had not taken the risk as
pioneers when they started these in-
dustries and put India on the map of
the industtial world.

SHRI UMANATH (Pudukkottai) .
Some other housecs would have come

up.

SHRI AMRIT NAHATA : The coun-
try would have been much better,

SHRI HIMATSINGKA : That is
my point. If other houses would
have come, they would have been
monopolies in your terminology and
what is the difficulty in those other
houses coming up now? In this co-
nnection, I will read one small para-
graph from the Monopolies Commi-
ssion’'s Report where they say what
the consequences of concentration
have been.

This is what they say at page 136 :

“We have already indicated the
view that "[the concentra-
tion of cconomic power has
helped the economic bet-
terment of the country. Even
to-day our industrial develop-
ment is far behind that in
the western world or in Japan.
But what little development
there is owes much to the
adventure and skill of a few
men who have in the process,
succeeded also in becoming
‘big business’ thus concentra-

ting in their hands a great
portion of the economic de-
velopment  controlling and
directing the production and
distribution of national wealth
and income. It is fair also to
state that after concentrating
, power in their hands these
men have gone on often to
push forward development
of further industries, which
has been to the advantage
of the country. It is also
generally agreed that a con-
centrated economic develop-
ment has been responsible
for the greater part of the
not very high capital forma-
tion in the country. Huge
profits were often earned so
that even after the distribution
of high rates of dividends
good surpluses  were left,
These were utilised to add
to the industrial capital
whether by way of issue of
bonus shares or in the shape
of reserve or by investment
in fresh ventures.”

This is the way they have gone
on stating that these Houses have done
a lot of good work. It is only fair to
say that this big business has generally
been able to supply considerable
amount of managerial skill of high
quality so that preduction has been high,
Mr. Sezhiyan made a point about three
big business houses. He mentioned
Mafatlal, Tatas and Birlas. He said
Mafatlal's assets have increased from
Rs. 45 crores to Rs. 106 crores. Birlas’
asscts have increased from Rs. 292
crores to Rs. 450 crores and Tatas,
assets have increased, from Rs. 417
crores to Rs, 547 crores all between
1964 to 1966-67.

At the same time he mentioned that
about Rs. 450 crores have been advanc-
ed by way of loans and shares by Finan-
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cial corporations to these big industri-
alists. How can you confuse the money
that has been advanced to these busi-
ness houses by financial corporations
with their own assets? That has to be
paid back. There is a good deal of
confusion when they say that the assets
of these houses have increased so much.
As a matter of fact, these assets do not
belong to the particular business houses
but belong to the sharcholders or to
the financial institutions who have
advanced money. Therefore, let us not
confuse and create an amount of con-
fusion. As a matter of fact, as & result
of this false notion about the growth of
monopoly, many sound projects are
being held up. Instead of things being
produced in the country, our country
i3 being forced to import.

Mr. Nahata mentioned about the
Mithapur project. If it had come into

existence, import to that extent could -

have been stopped. Is it better to go on
importing or to produce things in the
country and supply the needs of the
country? Everybody will agree that
producing things in the country is
better.

SHRI AMRIT NAHATA : Where ?
In whose hands? In Btate’s hands,
not in the hands of Tatas.

SHRI HIMATSINGKA: This false
notion of the Government about
the growth of monopoly is standing
in the way of a number of important
industries coming up and a number of
persons feel frustrated, to the detri-
ment of the economic development of
the country.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS
(SHRI F. A. AHMED): 1 "have
listened with very close attention to
many of the speeches which have been
delivered by hon. Members at this
stage of the consideration of this Bill.

Bill

I am very grateful to them for the
useful suggestions given by them in the
course of this debate. With the large
number of amendments which]arestill
pouring in, I have no doubt whatsocver
that the hon. Members will continue to
take interest when this Bill is taken
up for clause by clause consideration.

While this is so, I cannot help
observing that though some of the hon.
Members have expressed their views,
which appear to me outmoded and
suffer from reactionary concepts which
they cannot shake off. Particularly,
with regard to one of my friends who
is not here to-day, I find that so far as
his views are concerned, they appear
to have changed so rapidly, perhaps
even for him, ever since he has taken
his seat by the side of those people
with whose loyalty and ideology his
own ideas approximate.

Shri LOBO PRABHU (Udipi)
There is hope far you.

An hon. MEMBER : Whose views
are you referring to ?

Shri F. A. AHMED : I am refe
to my friend, Shri Asoka Mehta.
(Interruptions)

SHRIN. DANDEKAR (Jamnagar)
Do

you question  our loyalty
hocetuso he said that someone las
jomed us?

SHRL F.A. AHMED : I said ‘whose
ideology and loyalty approximate to
lis own' What I said was that he is
sitting by the side of some hon, Mem-
bor whose loyalty and idology ap-
proximate his own.

SHRL SHEO NARAIN: He is
& botter socialist than yourself.

SHRI F.A. AHMED :  Yet, des-
pite the discordent notes struck by,
shall I call stalwarts or sahll 1 call
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worthy reprasentatives of the vested
interests, 1 find that so far as the
obhjections to the concepts hohind
this Bill are concerned, they have
found clear acceptance in this Housc.

Before I proceed to deal with the
various points which have boen raised
by some hon. Members, I would lika
to reiterate once again that as far
as the besic goal of the industrial
poliey of this Govarnment is coneornod
and which gosl this Government
wishos to pursue, it is the goal that wo
must work for achieving an acceleratod
growth both of industry and economy.
While this shell be our purit, at
the samo time, wo cannot be oblivious
to the socio-economic objectives.
Now, what are those socio-economic
objectives ?

One of the vital socio-economic
objactives w0 far as this matter is
concerned is that while the growth
and oxpansion take placo, that growth
and expansion should not go into the
hands of a few persons but should
boe for the common good and for the
natior as a whole. Now, industrial
growth in a devoloping economy must
be accompanied by reducwl inequali-
ties, disparitios and mal-adjustments
in the eoconomic structure. Unless
these socio-economic objectives are do-
vatailed into our industrial policy,
industrialisetion  can  well lead to
greater aggravation of social tensions
ard pressures snd problems which
are inherent in a relatively poor and
doveloping economy such as ours
will only tend to multiply and get
magnified. I must emphasise that the
aim of this legislation is certainly
not to inhibit industrial growth in
any manner but only to ensure that
such growth, that does and must take
place, is channelised for the common
good and is not used to increass and
perpetuate  concentration of wealth

and sconomic prwer in the hands of
faw  businews groups  or those who
are enjoying privilegad pasitions arising
out of product monopolios and semi-
monopolies. This lagizlafion is only
ono out of a series of morsures which
aro bheing contemplated to correct
cortain distorations which are tonding
to davelop in our economy sn as to
r.c-.llli(wa purposeful socio-economic gro-
with.

Now, 8Sir, T would like to deal with
somo of the important spoeches made
by hon. Membors. My friend, Shri
Asoka Mohta, is not hare and, thare,ore,
shall deal with him later on. But, to
bugin with, I would like to refor to
the observations made by my hor.
friond, Shri Mosani.

So far as Shri Masani is concern i,
I think, he will also romomber that
he wroto an essay on socialism long
time ago.

AN HON MEMBER : Ha has now
ro-considored it.

SHRI F.A. AHMED :That is why
I said, long time ago. Then he was
picked up by tho then powars aml
he started unlearning whatever he
had originally loarnt. And 1 find,
%o fur as his now lesson is concornad
from day to day he has heen making
an improvemont, but in the wrong
direction which is not in the interest
of the country. Now, while the country
is striking and trying for & cha-
nge, it appoars that so far as Shri
Masani is concarned, he is8 unco-
neerned with  what 15 happeiimg
in the country and what the country
wants, He wants to have his own say.
This reminds me of the provorbial
story of the ostrick, which digs
his head into the sand and refuses to
soo or hear what is around him, and
that is what Shri Masani is. [n spite
of the vast changes which are taking
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place in ovr country, in spite of the ancillary  industries. I don't know

grest urges in our country, ha is not
prepered to liston ; ha is not propared
to grasp what is happening in the
country ; but ho would sey the sams
thing which will suit those powors :
and, on account of this, he had to
change his socielistic ideas, his social’s-
tic programumes and policies and
concepts,

I would like to emphasisa this that
so far as wo are concernad, wo hove
to take note of the change which is
sweeping the country. 1 think it
is desirzhle that  this should bo
done, not beeauso there is a chango,
but heceuse of chango is for the good
of the country, for the interest of
tho country. Therefore, today we
cannot be oblivious of what is happen-
ing around our countrv. We connot
allow only the old 1dess and the old
concopts to bo porpotuated. 1 can
only say this thut we are not propaed
to aceept Lthis position, ¢ porpotuate
coonomic oxploitations. An important
cornorstoae of this Government’s econo-
nii¢ policy is thet there must be cdog-
uate control and rogulation of vested
and monopolistic interests. Shri Mesani
thinks on the lines of the wull-known
Amorican industriclist who identified
American interests  with those of
Generul Motors, and 1 mey say,
that position does not prevail in
our country. May I -2y, in the case of
Amor.ca, where they identified their
mterest with General Motors, the
General Motors look after hundreds
of small-scale industries and try to
help them ?

It is not & kind of monopely wholly*
The hon, Member liked to draw the
parallel of that picture; but I
sy say, even in that cupitalist country,
wlule thuir interest is identified with
General Motors, the General Motors
also depond on a large number of

tha exwet numbor, but I think,
it will run into, if not thousends,
at least hundreds of such industrios
which are supportod and holped by
thix industry in that country. Does
that pos'tion hold good so far e« our
country is concornel ?

SHRI N. DANDEKAR : Yas, Sir.
Soc  Tate-Mercodes,

SHRI F.A. AHMED : That posi-
tion does not hold good today. What
wo went is thet ancillary  industries
should be developed round about
public undertakings and private undor-
takings. But what we find is this.
Except a few thero are no industria-
lists who have taken interest in the
managomont of ancillary or small
sealo industries round about them.

AN HON. MEMBER :They have

donn w0 much.

SHRI F.A. AHMED : Sir, in the
public  sector they have made a
baginning so far &s the machine-tools are
conearned.  They have made a begin-
ning. Wo hope to extond this in other
spharos as well. T think five or six
spocific issues wore raised by Shri
Masani. First, ho said, the Bill
as originelly introduced is ontirely
different from what the Monopoly
Commission had recommended and
that it has got worse after coming
from the Joint Committes. Bo far as
tho Joint Committeo is concerned
I think he was a Member..........

SHRI M. R. MABANI: 1

was & witness....

SHRI F.A. AHMED : I am sorry.
So far ay the Joint Committee is con-
cerned, they took the evidence of a
large number of perwons. After shifting
all the evidence placed boforo them
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after fully having free and  frank dis-
cussion among all the Membars the
Joint Committen made certain suggos-
tions, They mada cortain recommenda-
tions which have come up before the
House. It would not be proper for
me to whittle down the recommenda-
tions made by the Joint Committee
which after very carcful examination
of all the materials placed bofore them
and considering all the arguments and
all the views r.laced before them have
made cortain recommendations to the
Houso.

Now, so far as the charge of modifying
the Bill is concorned, I would like to
point out that 1 do not agree with his
viows thet this is 80.  Our concepts
are basically the same.

SHRI M. R. MASANI : Question.

SHRI F. A. AHMED : As I said,
our concepts are basically the same and
all that has beon modified are certoin
aspects of a rogulatory comtrol in
respect. of new undortakings or division
of undertakings and the like by cortain
oategorics of industrial companies and
groups. If eoncentration of economic
power has to be dealt with offectively,
it must be tackled in & positive and
purposeful mannor and the provisions
of this logislation oconstitute the mini-
mum necessary in this regard. If it is
any consolation to Shri Masani, the
provisions could well have been sub-
stantially stiffer against the vosted
interests which he represents.

AN HON. MEMBER : You are the
vested interest.

SHRL F. A. AHMED : 8hri Masani
has raised the usual ery of the private
sector against the State undertakings.
. This continued sniping at the publio
sector, even in this context is not really
relevant so far as the consideration of
this Bill is concerned.
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SHRI M. R. MASANL : It is role-

vant.

SHRI F. A. AHMED : I would not
like to deal with this aspoct at this
time ; but I would like to point out that
it 15 an effort of the Government that
thero should be good understanding
betwoen the private sector and the
public sector for the purpose of econo-
mic growth and I think it is desirable
that instead of repeating these charges,
in these undertakings, a sort of at-
mosphere should he created whore
both the scctors in our country can
work together in & complementary way
to help the growth and development
of industry in our country

SHRI M. R. MASANI: Like So-
viet Russia and Czechoslovakia—the
samo kind of cooperation.

SHRI F.A. AHMED : But I must
point out that it is absurd and ridi-
culous to put State Undertakings,
functioning solely in the public in-
torest, on & par with private sector
monopolies and semi-monopolies, fune-
tioning primarily on the basis of
profits and to enrich the ‘pockets of
a few. Against the criticism that the
public sector is functioning as a
monopoly, my reply is this, that
criticism, if any, should he that it
has given too good a deal for the
private seotor, by which the latter
have boon allowed to retain, in many
oasas, the cream of industrial produc-
tion in their own hands,

Therefore, I would like Shri Masani
to understand that the public sector
in_our ocountry has come to stay.

SHRI M. R. MASANI: And to
ruin the country.

SHRI F.A. AHMED: Therefore,
whatover is desirable, we must do

everything possible to improve the
functioning of this sector so that it
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may be possible for our country to
drivo the maximum baenofit.

SHRI D.N. PATODIA (Jalore) : At
the cost of the nation.

SHRI F.A. AHMED : He quoted
Prof. Galbraith to support his own
argument. I am not sure that ho has
read Prof. Galbraith eorrectly bocauso
he had not passod any judgemont on
the public sector as such.

SHRI M.R. MASANI: Ho has,
SHRI LOBO PRABHU : Post office

socialisn.

SHRI F.A. AHMED: Nor was
it his intention to run down planned
ceonomic developmaent of our country.
o was in fact reforring only to the
inadequacy of delegation of power
to the public sector undertakings
not only in Indis but in other places
also and  had pleaded  for  greator
autonony to achieve cfficiency. His
lLingic theme was that secinl ohjoctivos
must bo ahieved through the process
of granting groator autonomy to
those entorprises and not subjecting
them to rigorous controls in day to
day administration. Paradoxically,
8hri Masani does not want this aut-
onomy, eventhough he has no quarrel
with the private sector having unbridl-
od freedom to oppress.

Prof. Galbraith has repoatodly em-
phasised i the ook from which Shri
Masani has quotod the unreliable con-
ditions of the matket economy. He hays
pointed out also that the anti-trust laws
in the U.B.A. were not good enough,
and in fact there was a conflict between
tle legal demominatiou of monopoly
and ita de facto ecceptance in slightly
imperfent form...... ; the form s
prosecutod; the substauco is oxempt”.
He has predicted that thero was bound
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to be modification of the lnw to conform
to reality, and who knows, our country
may have the distinetion of boing the
torch bearor.

While dwelling on this theme of Prof.
Galbraith, may I also point out what
he said of Governmental control in the
not so socialist country of U.S.A. To
quote :

“....the services of Fedoral State
and local govermments now
sccount for betwoon & fifth and
4 quarter of all cconomie ae-
tivity, In 1929, it was shout 8
per cont. This far excoods the
government share in such an
avowedly socialist  State as
Indis...."

Theroforo, 1 would appeal to him
whon hLe is quoting Prof. Galbraith (o
rowdd wnd interprot. him properly. Today
he has not tuken us to task bocsuso wo
aro going in more and more for public
undortakings. But what ho  actually
pointed out was that thore should be
more delogation of authority, Ho Jus
oven said that oven in u country like
the U.B., there is stato control much
more than the controls to which Slui
Masani objocts ko mueh in our country,

My friend said that this legislation
will stand in the way of industrial
growth and in saying ko ho said that
that compared to industries in othor
countrios ours are pigmies. It is u fuct,
we are pigmies. [ cannot demy it.
I also agree with his argument that it i
perhaps oeconomical und in the intorest
of the consumer to have industrios of
very big size. 1do not dispute it. at all,
But having sn industry of a big sizo
should not be eonfusd with the wmonn-
poly which exists in our country. Theso
are ontirely two difforent things and
have to bo considerwl and u deeision
taken in the intercst of the country.
Wo should muke efforts ut  laving
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industries of big size which will ho in the
intorest of the country; at the samo time;
wo must seo that that is not taken
advantage of hy monopolios and thoy
should not he allowed to continue in
our country.

At the some time, the problem with
which we are facod is not so much of
increase in the size of individual units
but the proliferation of industrial and
business activitios by certain business
groups over a very wide and divorsified
field so that these business groups are
gotting gradually a stranglehold on the
economy as & whole. It is this aspect of
sizo which oporates through a wide
range of interconmected undertakings,
which is sought to be rogulated and 1
feol that it is important to bear this
distinetion  carofully in mind. I fully
agree with Shri Masani whon says that
sizo and largeness is u relative torm in so
fur as it applies to a partienlar under-
taking or to a spucific field of produc-
tion. In our economy, however, it
assumes very gravo and sorious impli-
cations when a few business housos
gradually seck to take over control of
most forms of industrial activity. This
does not lead to inerensotk compotition,
as Shri Masani has sought to emphasise,
but to stifling of competition, and small
and middle group entrepreneurs, whom
Wo Bre 8nXious to encourage, have not
foundd  an sdequate place in this
scheme of things. The problem of mono-
polies is a problem facod by most devo-
loping cconomies, and 1 would remind
my frienl that both in the U.S. and in
the U.K., anti-monopoly logislation has
been n fuet of life for quits somwe time.
That being o, 1do not know why bo is
unhappy that wo have started taking
notice of the existence of these mone-
polios uid of proventing this evil being
sprewd.

Then be quoted the dictionary mea-
ning of monopoly and suid there can

be no monopoly without an exclusive
control over production or over sales.
But are we going to consider this legis-
lation from tho point of view of how the
word  ‘monopoly’ is dofined in the
dictionary ?

SHRI M. R. MASANI : Naturally,

SHRI F. A. AHMED : Has that
meaning of monopoly been kept intact
oven in those countries whore the dofini-
tion of monopoly was given, in U. K.,
U.S.A. and s0 on? I do not know how
the definition of the word is given in the
dictionary in 1clovant for our purposo
so far as this question is comcernwl,
But he must remoember that even in the
U.K. it was decided that the ‘conditions
of anti-monopoly would apply with
respect to supply and processing of
goods when at least 1/3 of the all goods
suppliod or processod in the U. K. or
ity substantizl part of the UK. vere
supplied or processad by or in any per-
S0IE OF two or more persons being inter-
connocted bodies incorporate’.  This
definition was intendad to cover the
dominant firm. I would advise him not
to bother so much about the outrage
on English Janguage that may oceur —
afterall, it is neither his language nor
my own—but totry to understad the
rea) coneept behind the definition. The
definition ha~ perhaps not been takon
bodily from the dictionary even in the
laws which have hoon omacted in U, K.
or U.B.

Then be raised the question of the
Commission boing meroly on advisory
body. Thero are two important fune-
tions which ought to be given in this
Commission. One is the function with
regard  to restrictive trade practices.
As rogards this furction, 1t 1s not an
advisory body; it can take docisions
which will be binding on the parties

concurned,
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On the question of monopoly, it is
cortainly an advisory body. But tho
advico which will be given by this
Commission will be taken into account
by Government and whatever decision
takon by Govornment will be open to
challonge in two forums : one is the
Supreme Court and the other is this
sugust House as tho supervisory autho-
rity over Government, If anything goos
wrong, they can casily discuss this
matter and take appropriate action
if anything wrong has been committed
by Government. Henco I do not under-
stand why he is so much frightered of
this aspect of the advisory charactor of
the Commigssion’s function in cortain
matters.

SHRIM. R. MASANI : His record as
o Ministor is frightening.

SHRIF. A. AHMED : It is not. The
aggrievod party has two forums, the
Supreme Court and this august House
as the supervisory authority, so far as
tho exocutive govermment is concurn-
od.

SHRI M. R. MASANI : Question.

SHRI F. A. AHMED: In & mattor of
this nature, the advisory capacity of the
Commission had to bo kept because the
policy is not somotimes known to the
Commission; whother a particular thing
is done in pursusnce of a policy or not
is a matter which has to be considered,
So I do not think thore is any
justificution for tho hon. members oither
to be frightoned bocause in certain
respoets the Commission has advisory
capucity or should feel justified in atta-
cking this advisory position of the
Commission.

He finally talked about the consumer
and said that he was a forgotten factor
in this legislation. Once again he has
sought to idontify the interests of big
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business with those of the vast body of
people who have been ignored in the
past. This Bill stands for compotition
and sooks to cnsuro it.

SHRI M. R. MASANI : Quostion.

SHRI F. A. AHMED : It cortainly
stands for the consumer who would
benofit by that competition, it will
ensure control over mor opolies and ros-
trictive practices and is designed to
bring about tho ends to which Shri
Masani has paid lip-syvmpathy, hut
which have no place in the concept of
hig businoss expansion and control
which is his solc eriterion of vconomie
poliey.

What shall 1 say about Shri Asoka
Mehta ? When he was making his speech
full of sound and fury, 1 was looking at
Shri Masani who was sitting close to
Lim and 1 could read from his smile
‘that here is & boy who Las dote vory
woll after tho lesson which has boen
given to him’,

SHR1 M. R. MASANI : T wish I
could say thut sbout the lhon. Minis-
tor.

SHRIF. A. AHMED : I do not know
if Sbri Mehta saw it, but I could soc the
gleo on the fuce of Shri Musani.

He criticisod the plan; he criticised
the approach of the provisions of the
Bill. 1 am sorry he is rot hero. As for
tho plan, I think he hud much moro
to do with plarning than 1 or any other
member of Government. For four
years he was very closely associated —
from 1963 onwards—with the Plan-
ning Commission, first as Deprty Chair-
war snd then as Minister in chargo of
Plauning. I was really amozed when lis
found nothing good in this Bill, He was
taking objostion after objection,

Before a Bill is introducwd. it is pluced
Lefore the Cabinet and the decision of
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Government is taken as o whole, T am
sorry to say that not one ohjection to
the draft T had placed before the Civhi-
net was takon by Shri Mchta whoer he
was in Government, nor was T told by
him at any time that he did not agroe
with such and such provisions of the
Bill which was against the interest of
tho country. Now for him to coma for-
ward with these objections is really
smiazing. ... ..

SHRI M. R. MASANI : This only

shows how your Cahinet funetions,

SHRI F. A. AHMED : Why is le
trying to dofend him ?

SHRIMATI SHARDA MUKERJEE
(Ratnagini) : No minutes of Cabinot
meotings are kopt. How does he know o

SHRI F. A. AHMED : I know it,
What was considersd 1o o good when
he was with us, now Le finds fault with
evorything.

SHRI BALRAJ MADHOK (South
Delhi) : Ile will do the same thing
tomorrow.

SHRI F. A. AHMED : So at loast
on this aspoet, ho should Juve spared
ws and not eriticisod us on something
to which ho himsell was a party.

I would not Like to deal with his
personal remarls about me wiich are
quite irrelevant and also about seme
other things, o« he is not here. Ho
shed sorrowful tears for the ‘pom”
hig business entreprenonrs who have to
satisfy  Governnent that  particular
proposals by them would not lead
fuwrther  concentration  of  oconomic
power, He said Government should b
able  to find tlas ont by itsell, My
roply is that the basie purpose of the
Commission is to have an indopendent
suthority to make an nssessment of

whother a particular proposal falling
within the purview of the Bill would
or would not bo detrimental to public
intorest. It would naturally he for the
business gronps to explain to the Com-
mission to onablo it to arrive at a
suitablo finding. If a decision was taken
directly by Government on tho proposs|,
big business’s frionds like Shri Masani
and Shri Mehta would ecomplain that
Government was boing  dictatorial.
What can bo the complaint now when
the evaluation and assessment is left
to an independent body?

Then he talked about merger in
U. K. and the tronds towards bigger
wd biggor industrial groups for inter-
national compotition. As I pointel out
carlier, my basic objoetion is not to the
inereasod sizo of a particularundertaking
towsuitable  optinomme lovel so as 1o
awble «uch units to eompete in the
export market. But it is essential that
for the buemal market the smaller
entaeprenenr is not erushod sid stifled
by the big private sector wndortakinys,
which beeome higgor wmd higger  and
oxpand in various diversified direetions,

He ulso raferred to the flow of indus-
trial eredit, I am not very elear on what
o was trving to say but if his intention
was that thore should be a eomprehen-
sive credit plan and policy, 1 would
agroo with him.

Then he talked of upstresm and
downstrewm  productior. 1 do not
know what his intontion was. Pre-
sumably lis intontion is that the public
soctor should confine its attontion to
only basic mdustrios which would be
continually  suiped and  pressurisod
and  that the private sector should
Lo luft to enjoy the eroam by way of the
moro  profitsble  downstroam  units.
1 do not agreo with him and 1 hope
that in the future industrial plan the
rolo of the public sector will be extond-
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od to cortain downstroam production
units also, to which Shri Mehta raforred.
He has sought to make out that by
limited sharoholding. nobody can have
moro than a small share of the votes
in companios. This is such an over sim-
plification that even my friond should
have seen through it. Today when
our industrial development is still in a
transitional stage, the concentration of
cconomic power in a few hands has
certainly not been through more than
51 per cont control in each of the com-
panies operated by the big business
groups. Sharoholding is only one of the
diverse methods of exercising control
asmy friend, who has a good theorotical
background, should have known.

Bhri Mohta referred to Government
functioning like Moghuls. I do not.
think any Member in this House would
like any Government functioning like
a Moghul. Cortainly no Member would
tolerate it. I can say this much that
those aro coneepts which have no hoar-
ing on present-day concepts, and no Go-
vernment can function as a Moghul,

and  particularly no Government
in this country cun function, as
4 Moghul. For everything we are

watched here, we are criticised hore,
we are taken to task here. 1 do not
know how in this atmosphero the
hon. Meniber ean think of the Go-
vornment  thinking like a  Moghul.

SHRI PILOO MODY (Godhra):

He should havo said Czar, not Moghul,

SHRI F. A. AHMED : 1 am very
sorry that myv hon. friend Shri
Mody was not sitting by his  side
when he was making lis spooch. Per-
haps he might have remenibored.

Shri Kanwar Lal Gupta has raised
the question of incrouse of monopolies
since 1950. May 1 point out that «o far
as our country is concerxl, tho question
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of inerease of monopolios  sinoe 1950
cannot arise ol all. What was the
stage of industrial development in our
country in 1950 % In fact, we started
our rapid oconomic development some-
where in 1954 or 1955. Therofore,
after the dovelopment of wulustries,
when this unfortunate feature hocime
visible in our country, two commissions
wore appointed. One was the Mahala-
nobis ‘Committee in 1960 and the other
was the Monopolies Commission iv 1964,
That Commission madw its rocommenda-
tions in 1965, After that Commission
mido its  recommendations, we have
gome forward with a Bill which has
heon  bofore  Parlinment  for quite
w fow months, if not a year, and thero-
foro I would only like to tell Shri Gupta
that it 1s not a fact that Govermment
slept over this (question of the existones
of monopoliss. As soon as it beeame
visible in our country, carly stops
were takon, and after the report was
available to us, we have como at the
t'-JI.l"]iGHt opportunity witha Bill in order
to tackle this problom. Therofore, thers
is no substance in the allogation that
Government  encouraged monopolios
and that they are guilty of this conduct.
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(Shri F. A. Ahmed)

I would not like to take mueh of the
time of the Houso, but I would like
to point out that 1 have so far
sought to deal with some of the issue
raised by tho hon. friends who have
opposed the fundamental festures of
this Bill, but there are friends like Shri
Ram Sowak Yadav and Shri Sezhiyan
who have weloomed the measure and
folt that implementation would really
determine its efficacy. Tho real day of
judgment, according to them. perhaps
would bo the day when the Bill goes on
tha statute-hook and its implemertation
storts. They can have my assurance
that we will continuously review the
working of this moasure and take such
steps as may be appropriate in the con-
toxt of our csonomy, so that, withount
retarding oconomie growth or even
slowing it down, wo honour our pledge
that neither restrietive practicos nor con=
contration of cconomic power is allowed_

I would clore by saying that thisis a
roally new fiold of logislation and various
ideas and suggestions to improve tho
dotailed framework of this Bill would
be considered after some months in the
light of experionco. What. is, however,
very mecessary is that the monopolics
Commission  envisaged in the Bill be
set up as early 8s possible so0
that the basic objectives of this legis-
lation can be implemented with mini-
mum delay. This is my appeal to the
House that before we adjourn we should
pass this legislation so that it may be
possible for us to appoint a Commission
which will undertake this task, and
as oxperience is gatherod, after we
consider the report. of the Liconsing
Committee, the Planning Commission’s
recommendations ofc., if any further
amondments are nocessary which are
in the interests of tho country, for the
commont good of the people, we shall
certainly  enme forward  with  those
amandnwnts, also taking into considera-

tion the suggestions that have beon
made by hon. Membera.

With these words, I commend my
motion for the accoptance of the House,

SHRI S. 8. KOTHARI (Mand-
saur) : What would be the impact
of this measuro on the economic growth
of the country ?

MR. DEPUTY-SPEAKER : This is

only the first roason,
The question is :

“That the Bill to provide that the
operation of the occonomie
system does not result in the
concentration of economic po-
wer to the common detriment,
for the control of monopolies,
for the prohibition of mono-
polistic and restrictive trade
practices and for matters
connected therewith or inci-
dental ther to, as passed by
Rajya Sabha, be taken into
consideration.” :

The motion was adopted.

MR. DEPUTY-SPEAKER : The
House will now take up consideration
of clauses.

SHRIS.S. KOTHARI : I submittad
some smendments this morning. Would
you kindly permit them also to bo mov-
ed?

MR. DEPUTY-S8PEAKER: I think
you have to give proper notice for that,

SHRI 8. S. KOTHARI : May I
submit that when the Banking Bill
was in progress, the Minister was bring-
ing about 10 or 20 smendments every
day without notice.

SHRI PLOO MODY : There cannot
be two laws, onc for the Government
and anotherofor tho othoer Mombers,
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MR. DEPUTY-SPEAKER : I know
only one law and that is that proper
notice has to be given.

SHRI KANWAR LAL GUPTA:
Under the rules you have discrotion to
allow the amendments,

MR. DEPUTY SPEAKER : I do
not think the Speaker is guided by
discrction in this matter. There are
certain rules which this House has
adopted.

SHRI PILOO MODY : In ary case
they aro not going to accept any amond-
ment. Why not sllow them to be
moved?
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MR. DEPUTY-SPEAKER : You
have not allowed me even to complots
my observatior,

Now we take up clause by clause
consideration of this Bill. Altogathor
four hours have bocn ellotted for this
purpose, but I find thero is » formidable
list of 488 amendments as against 66
clauses. As against clause 2, there are
as many 88 150 amendments. I would
like to be guided by the Hovsc. We
bave got to finish in four bours,

SHRI N. K. SOMANI : Wo cannot,
it is not possible.
SHRI PILOO MODY ; If the legis-

lution was not so imperfoct, wo could
have finiched in four hours,

MR. DEPUTY-SPEAKER : This
Houso had agreod to tho recommende-
tion of the Business Advisory Committoe

in which four hours have hoen rocom-
monded. If the quostion is to be reopen-
ed, it is for the House. Asfaras I am
concorned, four hours have hean allot-
ted. 1 would like to be guided in this
matter, Would it help if we ration out
the timo liko this? T would suggest that
we dovote 45 minutes to clause 2 and tho
amendments thereto, and the rest,
that is, throo hours and 16 minutos
for tho rest of the clauses and the
amendmoents.

SOME HON. MEMBERS : Yes.

MR. DEPUTY-SPEAKER : I will
now ask Members who have tabled
their amondments whethor they aro
moving thom or not. Shri Yashpal
Singh-—-absont.

Clause £—(Definitions)
SHRIS. R. DAMANI (Sholapur) : I

beg to move :
Pago 2, linos 11 and 12,—

for “in India or any substantial
purt. theroof”

substitute—
“in any purt of India™ (13)

Pago 2, lines 14 and 16,—

or “in India or any substantisl
part  thoroof”

substitule —
“in any part of Indin” (14)

Page b, lines 7 and 8,—

for “in India or any substantial
part thoreof”

substitutc
“in any part of India™ (15)
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[Shri S.R. Damani]
TPage 5. lines 10 and 11,—

Jor “in India or any substantial
port thereof”

subwstitute— \

“in any part of India” (16)
Tage 7,—

omit lines 8 and 9, (17)
SHRT M.R. MASANI :

move

1 beg to

Pags 2 and 3.—

for hines 7 to 48 and 1 to 18 res-
pectively substitute—

() “dominant undertaking” moans
an undertaking which
either hy itsolf or along with
inter-connoeted undertak-
ings,—

(#) produces, supplies or dis-
tributes not less than one
half of the total goods of any
doscription that are produc-
o, supy lied or distributed in
India or any substantinl part
thereof, or

(i7) provides not less than one
hall of any sorviecs that are
rendered in India or any sub-
stantial part thereof,

Erplanation 1.~ Whore not less than
one-hell of the production, supply or
distrilution  of uny goods or the pro-
vision of any service is shared by inter-
connected  wndertakings, each  such
undertaking shiall be deomusd, for the
purposes of this Act, to be a dominant
undertaking. provided that the shure
of e b such undertaking is ot less than
fifteen per eent. of the  total goods
produced, supplicd or distributed or of
the serviees rendered, in India or any
substantl part thercof.

Explavation 1.~ Whore any goods of
any deseripuion are the subject of

difforent. forms of production, supply
or distribution every reforence in this
Act to such goods shall he construed
as reference to any of those forms of
production, supply or distribution,
whethor taken separately or together
or in such groups as may be prescribed.

Ezplanation I1].—Any undertaking
which, either by itself or along with
interconnected undertakings, produces,
supplies or distributes one-half of any
goods or provides ono-half of any
sorviees according to any of the follow-
ing criteria namely, value, cost, prico,
quantity or capacity, of the goods or
services or the number of workers em-
ployed for the production, supply or
distribution of such goods or for the
rendering of such services, shall bo
deemed to be a dominant undortaking.

Explanation IV.— In determining the
question as to whother an undertaking
is or is not a dominant undertaking,
regard shall be Lad to— :

(/) the lowest production made,
or services rendered, by the
undortaking concerned during
the relevant yoar, and

(i1) the figures published by
the Central Government with
reganl to the total production
made or services rendered in
India or any substantial part
theroof during the relevant
Year.

Ezplanation V.—For the purposoes of
Explanation IV, production ucludes
supply or distribution of goods,

Ezplanation 1 I.—For the purposes of
this clause, folevant yoar means any
one yoar out of throo calendar yoars
immedintely preceding the precoding
calendar year in which the question
whother an undertuking is or 15 not a
dominant undertaking is determined.
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Ezplanation VII.--No undoertaking
shall bo & dominant undertaking ur less
its share has beon one-lialf or more of
the goods produced, supplied or dis-
tributed or services rendered, in Tidin
or anyv substantial part thercof, for ut
least & continuous peried of three
calondar voars immoedistoly preceding
the vear in which the quostion arises.
(28).

]'-'I,Lfl‘. 3,— -
for linos 30 to 38, substitute-

“(117) where the undoertakings
are owned by bodies eorporate,
if they are undor the same
management within the mea-
ning of seetion 370 of the Com-
panies Aet, 1956, (30).

Page 1.—
omit linos 7 to 32 (31).

i’n.ge h,—-

for lines 1 to AT, substitute—-
(7)—“monopolistic undertaking”
means-—

(/) an undertaking which pro-
duces, supplios or distributos
not less than tlhres-fourths
of the total goods of uny
description that are producd,
supplied or distributed  in
India o1 any substantial part
thercof, or provides not less
than throo-fourths of the
services that are rerdersd in
Indis or any substantial pact
thereof, or

(i7) an undertaking which, to.
gethier with not more than two
other  independont  winder-
takings, produces, supplies or
distributes the total smount of
goods of any deseription that
sre produced, supplied or
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distributed  m India or any
substantial part theroof, or
provides the total amount of
sorvieos that are rendered in
India or any substantial part
thoereof.

Ezplanation I.—Any undartaking
which by itsolf produces, supplies or
distributes throo-fourths of any goods,
or provides three-fourths of any services
or any undertaking which, togethor
with not more than two other inde-
pendont undortakings, produces, sup-
plies or distributes the total amount
of any goods, or provides the total
amount of any services, according to
any one of the following oriteria,
namoly, value, cost, prico, quantity or
capieity, of the goods or sarviees or tho
number of workers smployed for  the
production, supply or distribution of
such goods, or for the rendering of such
sorvicos,  shall bo doomed to be a
monopolistio undertaking.

Explanation IT.— In detormining the
quostion: as to whother an undertaking
is or i not & monopolistic undortaking,
regrard shall bo had to—

(7) the lowost production made,
or sorvicos rondered by the
wlortaking concerned during
tho rolevant vear, and

(i7) the figures published by the
Contral  Government  with
regard to the total production
made or servieoss rondared in
India or any substantial part
thoreof during the rolovant
year.

Ezxplanation I11.—For the purposes
of Explunation 11, produetion includos
supply or distribution of goods.

Ezplanation I'V.-- For the purposes of
this cliuse, relovant. your nwans any
one vear ovt of thren ealondar yoars
immedintely  preceding tho precoding
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calendar year in which the cquestion
whether an undertaking is or is not «

monopolistic undertaking is  deter-
mined.
Ezplanation V.—No undortaking

<hall bo a monopolistic undortaking
unless its share has heon not less than
either three-fourth of the total
amount as the case may be, of the goods
produced, supplied or distributed or
servicos tenderod in  India or any
substantial part thoreof, for at loast
a continuous pariod of three calendar
years immediatoly preceding the yoar
in which the question arises. (32).

Pago 7,—
for lines 13 to 16, substitute —

‘(w) “value of assots”, in rolation
to an undertaking means the
valuo of its assots as shown
in its books of account on tho
last day of its financial year
aftor making provision for dep-
reciation, for renewals and
for current liabilities and
provisions ; (33).

SHRI SHIVA CHANDRA JHA »
I beg to move :

Page 2, line 10,—

for ‘“ono-third” substitute “onc-
fourth” (G6).

Pugo 2, linos 13 and 14,—

for “onc-third” substitute “ono-
fourth’ (67).
Pago 2, line 27,—

for “onc-third”  substitute “‘one-

fourth' (b8).

Page 2, lino 42,—

Jor “ono-third”  substitwte “‘one
fourth' (69).

Page 2, line 45,—
after ‘“‘control” insert “quality”
(60).
Page 3, lire 37,—
after “‘control” dinsert “or influ-
once’” (61).

Pago 3, lino 42,—

SJor “fifty” substitute “‘twonty-
five” (62).
Page 4, lina 1,—
after  “control” insert “or in-

fluence” (63).

Pago 4, line 7,—
after “controlled’” insert “or in-
fluenced” (64).
Pago 4, lino 24,—

after “‘control”
fluonco™ (65).

inseft  ‘‘or in-

Pago 4, line 27,—
after  “control” snsert “or in-

fluencs” (66).

Page 4, lino 31,—

after  “coutrol”
fluence™ (67).

wmeert “or in-

Pag 4, line 38,—
afier *“distribution” insert
“or quality” (68).
Page b, line 6,—
Jor “‘onc-half”  substitule  “‘ono-

third” (69).

Page b, line 10,—

for “ono-half”
third” (70).

substrtute ‘‘ono-

Page b, lino 25,—
substitute ‘‘vno-

or  “‘ono-half™

third” (T1).
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Pago 5, line 26,--
for  “‘ono-half” substitute one-
third™ (72).

Pago b, lines 27 and 28,—
after “quantity” fnsert, “quality”’
(73).
Page 5, line 44,—

for “three” substitute—
“two’ (75).

Pago 6, line 36,—
“after “nows’” insert Vor views' (76).

SHRI BAL RAJ MADIIOK : T heg

to move:—

Page 2, line 7,—

after “‘undertaking' insert-—

“whothor owned by a private
individual or corporation or by
the State oithor directly or
through a corporation sot up hy
it” (163).

SHRI N. DANDEKER : I beg to

move [ —

Page 3,—
for lines 19 to 21, sbstitute—
‘(c) “goods” means such goods as

sorve a common end-use and a
common category of consumors
and—

(2) includes such goods produced
in India, and in relation to
any such goods supplied or
distributed in  Imdia, elso
includos goods imported into
India; but

(i7) shall not include inter-
modiate products manufac-
tured by an undertaking
which are not sold hut used in
the manufacture of final pro-
ducts for salo, supply or dis-
tribution in India (182).
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Pago 3, line 29,

fter “‘partners’ insart—

“owning not less than fifty per
cont, sharein each such firm”
(183).

Pago 3, line 41,--

after “firm" insert—

“owning singly or, as the case
may be, jointly not loss than
fifty per cont, share in the firm”
(184).

Pago 3, line 42,—
Jor “indiroctly” substitute—

“through one or more rolatives"
(185).

Page 4, line 1,

omit “, directly or indirectly”
(186).

Tago 4, lines 5,—

after “managemeont” insert—

“ag the first mentioned body cor-
porate” (187).

Page 4, line 35,—
omst “, or is likely to have,”
(188).
Pago 4, lines 39 and 40,—
omit “‘or inany other manner”
(189).
Pago 4, linos 46 to 47,—

omit ‘“‘or allowing the quality of
any goods produced, supplied or
distributed, or any service ren-
dored, in India to doteriorate”
(190).

Page 6, lino 14,—

omit *“, or may have” (191).
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[Shri N. Dandeker]
Pago 6, lino 16,—
for “tonds to obstruet” substitute—
“obstructs” (192).
Page 6, lino 18,—
for “tonds tobring” substitute—
“brings” (193).
Page 6,—
Sor lines 35 to 37, substitute—

“but does not include the rendering
of any service free of chargo
or under & contract or arrango-
ment of porsonal or professional
sarviee;”’ (199),

Tage 6, lino 38,—
om it “profession”  (200).
SHRI LOBO PRABHU:

to move:—

Page 2, line 10—
for “ono-third” sbustitute—
“one-half”  (226).
Page 2, lines 13 and 14—
for “ono-third” substitute—
“one-holl”  (227).
Page 3, lino 27,—
Jor ‘‘controls” substitute—
“employs"  (228).
Tage 3, line 29—

add at the ond—
“oach with sharos oxeeeding ten

por cont”  (229).
Page 3,—
omit lines 37 and 38 (230).
Puage 4,—

omit lines 1 and 2 (231),

Pago 4,—-
omit lines 9 to 32 (232).

SHRI OM PRAKASH TYAGL I
beg to move:

Page 3,—
omit lines 22 and 23  (246).
Page 4, line 36,—

for “maintaining” substitute—
“manipulating” (247).

Pago 4, line 41,—

Jor ‘‘unreasonable” substitute—
“intontionally” (248),

Pago B, line 4,—

Jor “independent”  substitute—
“inter-connected”” (249).

Pago 5, line 8,—

for “India”  substitute—
“Bharat (India)” (250)."

Page b. line 10,—

for “India” substitute—
“Bharat (India)” (251).

Pago b, line 15—

after “is” nsert—
“not' (262)
Pago b, line 16,-
Jor “with” substitute---

“without’ (253).

SHRI KANWAR LAL GUITA
1 beg to move:

Page 2, line 9,—-
omit *‘or otherwise controls™ (313).
Page 2, lino 13,—

omit  “or otherwise controls™ (314)
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Pago 3, line 29—
add at the ond—

“owning not less than one-third
share in each such firm” (315).

Page 3, lines 42 and 43,—

Jor “, direetly or indirectly, not’

loss than fifty per cent.”

substitute—
Jfnot less than thirty three and
ono-third per cent™ (317).
Page 1, line 59, -
after “othor” insert
“unrecsonable™ (319).
Page 5, line 6.- -
Jor Cone-hall™ substitute- -
“forty per cent™ (320),

Yago 5, line 10,-
for “ono-half™ substitute
“thirty threo wnl ono-thid por
cent”,  (321),
Pago 5, Iine 25—
Jor “one-bulf” substitute—-
“thirty-thros and  one-third per

cont” (322).
Pago 5, line 26,-—
Jor *one-half”’ substrtute—
“thirty-three and  one-third per
cent”  (323).
Pugo 6, line 15,—

after “any” insert—
“unressonable”  (324).

SHRI BENI SHANKER SHARMA:
1 beg to move:
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Puge 2, lines 7 and 8,—
omit “pithor by itself or along with
inter-connoctod undertakings™(3%0),
Page 2, line 10,—
Sor “not less than one-third” substi-
tute ‘“‘more than onv-half” (381).
Page. 2, lines 13 and 14,—
Sfor “not less than one-third” substi-
tute “‘more than one-half” 382).
Page 2, linos 14 and 15,—
omit “or any substantial part theroof”
(383).
Pagro 2 -
onmeit lines 16 to 26 (381),
Page 2, line 27,—
Sor “notless than ons-thivd™ substi-
tute —"“more-than one-lnlf™ (383).
Tage 3, line 28,—
Jor “ono or more™ substitute

“half or more™ (337).

Page 5, line 6,—
Jor ‘‘one-half™
fourth’ (388).
Page 5, line 10,—

Jor “one-half” substitute *tires-
fourth™ (389).

substitute  “‘threo-

Page 5, lino 25,--

Jor  “one-hull™  substitute  “throe-
fourth™ (390).
Page 5, line 26,—

Jor  “ono-half" substitute *‘three-

fourth™  (391),
Puge 7, linos 14 and 15, -
Jor “aftor making provision for”

substitute “aftor taking into consi-
deration” (392),
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[Shri Beni Shanker Sharma]
Page 7, line 16,—

after “depreciation” insert “as allow-
able under the Income Tax Act,
1961" (393).

SHRI HIMATSINGKA:

move:

I beg to

Page 4,—
for lines 9 to 32 substitule—

“(wit) where one  undortaking
is owned by a Hindu undivided
family and the other is owned
by a firm, if any membor of
such undivided family is a
purtner of such firm,

(viti) where one undertaking is
owned by s Hindu undivided
family aml the othoer is owned
by a body corporate, if any
member of such undivided
family-—

(@) holds not less than fifty
por eent of the  sharas,
whothor  preforence o1
oquity, of the hody corpo-
rate, or

(b) exercises cortrol, directly
or indirestly, whether as
director or othorwise, over
the body corporate™ (416).

SHRI SEZHIYAN : I beg to move,
Page 5,—
for lines 3 to 11, substitute—

“(#s) an undertaking which—

(a) produces, supplies, distri-
butes or otherwise controls not
less than one-sixth of the tota
goods of any description that
are produced, supplied or
distributed in India or any
substantial part thereof, or

(b) provides or otherwise con-
trols not less than one-sixth of
the services that are rendered
in India or any substantial part
thereof,” (463).

Page b,—
Jfor lines 23 to 26, substitute—
“Explanation I. Any undertaking
which produces, supplies, distri-
butes or controls one-sixth of
any goods or provides or con-

trols one-sixth of any services
according to.” (454).

SHRI N.K. SOMANI: I beg to
move:

Page 2, lines 11 and 12,—

omit “‘or any substantial part there-
of " (477)

SHRI SEZHIYAN Regarding
clause 2. we have got as many as 25 sub-
clauses in thatcl ause 2. If we make so
many observations on different aspects
of the clause, it will be very difficult for .
the Minister to reply. So, I suggest that
we go sub-clause by sub-clause in clause
2, so that he can reply and in the end,
it can be put to vote.

MR. DEPUTY-SPEARER :
Dundeker.

SHRIN. DANDEKER : Mr. Deputy-
Speaker, Sir, I will try my best and
run through as fast as I can to finish
what I have got to say on my amend-
ments. Kirst of all, my amendment
No. 28 is concerned with the definition
of dominant undertaking. The defini-
tion given, for a dominant undertaking,
in the Bill is a ridiculous one, because
it is concerned with two or three im-
portant things which I would like to
mention at the moment. First, a
dominant undertaking is one “which by
itsell or along with inter-connected
undertakings” dcals with not less than
one-third of the total goods. That is

Shri
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ridiculously small; because, the further
part of the definition says everyone of
these undertakings, which then becomes
a dominant undertaking. So, the first
objective of the amendment that I
hav e here is to enhance the requirement
from one-third to one-half.

The second point is this. It is much
too sweeping, in meaningless terms like
“produces, supplies, distributes or
otherwise controls”. Now, in the
amended definition that I have given,
I belicve a decision is very important
in matters like this—the expressiop
“otherwise controls™ has been deleted.

Thirdly, there is a pretence—whether
this is a pretence or just what the idca
18, I cannot understand—in this clause.
A dominant undertaking is one which
along with any two others is responsible
for one-third, according to this defini-
tion and one-half according to mine, of
the total production, distribution or
supply of goods and it excludes certain
items. If T have a chain of small under-
takings, together constituting one-third
or one-half, as I have suggested, then
that chain of small undertakings is to
be excluded. It seems to me a meaning-
less exclusion. It is much better that a
dominant undertaking salong with its
inter-connected undertakings should be
something that controls 50 per cent of
the production, goods, supply and
services regardless of whether one of
these units happens to be a small-sized
unit or a Jarge-gsized unit. I hope the
Minister will seethe point of it, because,
if you go about exempting things, what
will happen? As it is, the proviso says:

“Provided that for the purposes
of this clause, the goods pro-
duced by an undertaking which
does not employ—"

An exemption of that kind will com-
pletely kill the objective of the main
definition. I can say many more things
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about the definitions which I have
suggested, but I shall leave it at that
for want of time.

The next point is about amendment
182; this amendment is concerned with
the definition of the word ‘goods’. The
definition in the Bill is an utterly
meaningless one. It says, that “ ‘goods’
includes goods produced in India, and,
in relation to any goods supplied, dis-
tributed or controlled in India, also
includes goods imported into India.”
It is nonsensical. What are the goods
that are to be included in the definition
is not specified. Therefore, my amend-
ment No. 182 sceks to clarify the defi-
nition of goods as follows:

“*Goods’ means such goods as
serve a common end-use and
a common category of con-
sumers and—"

For example, there is cement or cloth.
In other words, the goods are specified.
“‘Goods’ means such goods as serve a
COmmon cndluac and a common cate-
gory of consumers and then, “includes
such goods produced in India, and in
relation to any such goods, supplied or
distributed in India, also includes goods
imported into India;” 1 have added
that they “‘shall not include intermedi-
ate products manufactured by an under-
taking” eto. Thatis, *“. . . which are not
sold but used in the manufacture of
final products for sale, supply or distri-
bution in India."” Unless that exclusion
is put in there, it is going to be utterly
confusing. For instance, there is the
intermediate item of yarn that is pro-
duced by a spinning and weaving com-
pany. So, unless this kind of exclusion
1¢ specifically put, namcly, “shall not
include intermediate products manu-
factured by un undertuking which are
not sold but used in the manufacture of
final products for sale, supply und
distribution in India;”, unless we have
this, the whole provision is going to be
utterly confusing.
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The , third amendment on  which 1
would like to say a few words is about
amendment No, 183, Amendment No.
188 is concerned with this lawful defini-
tion of “‘inter connected undertakings.”

One of She characteristics of an
inter-connected undertaking, among the
various ways in which they can be inter-
connected, is:—

“where the undertakings are
owned by firms, if such firnf»
have one or more cominon

partners,”.

That means, 1 per cent partnership
would make them inter-connected.
There must besome sense in this busi-
ness of firms being regarded as inter-

connected if they have common part- .

ners and my suggestion is that the
common partners should be owning not
less than 50 per cent share in each such
firm. In other words, if there is a partner
here, who is u substantial partner and is
ulso a substantial partner in another
firm, it is quite understandable that
those two firms should be regarded as
inter-connected; but if there is a part-
ner here with 30 per cent share in one
firm and owns 1 per cent share in
another firm then to regard those firms
as inter-connected firms 1s just complete
nonsense.

My amendment No. 30 is again con-
nected with this question of inter-
connected undertakings. It is concern-
ed with this long rigmarole which is here
in sub-clause (g)(#1), namely,— ;

“wher¢ the umdertakings are
owned by bodics corporate,—
if onc manages the other, or
if one is o subsidiary of the

other, or

if they are under the same
management. . ..

if one exercises control over
the other in any other
manner,”,

I suggest that the simplest way of
expressing this is:—

“wherc the undertakings are owned
by bodies corporate, if they
under the same management
within the meaning of section
370 of the Companies Act,
1956,”.

If that is done, that, in my judgment
makes the thing sensible,

1552 His.
[Sur1 K. N. Tiwary]| in the chair

The next series of my amendment is
amendments Nos. 184 and 185. Again,
it. is a question of inter-councction us
hetween firms, Amendment No, 184 is
concerned with the  qualification,
namely,—

“where one undertaking is owned,
by a body corporate and the
other is owned by a firm, if one
or inore partners of the firm,-
hold, directly or indirectly,
not .less than fifty per cent.
of the shares”.

Thurt means, if a partner of & firm own-
ing 1 per cent of the shares in the
partnership is owning a given number
of shares in the company, the company
and the firm would be regarded as
inter-connected. My submission is that
lie must be a substantial shareholder
in both cases. Therefore T am saying:--

“owning singly or, as the case may
be, jointly not less than fifty
per cent, share in the firm”.

Then it would make sense to make that
firm and the company inter-connected

undertakings.
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Then, I am suggesting an important
change through amendment No. 185.
Here it says:—

“hold, directly or indirectly, not
less than fifty per cent. of the
shares, whether “preference or
equity, of the body corporate”

It is & meaningless proposition when it
says “directly or indirectly”. It should
say, “directly or through one or more
relatives”. Expressions and words not
defined in this Act have the meanings
assigned to them in the Companies Act
and in the Companies Act there is a
clear definition of “‘relatives”. Therefore
my suggestion is that the words,
“hold, directly or indirectly” should
be substituted by the words, “hold,
directly or through one or more re-
atives”,

Coming to amendment No, 186, as it
is, it is worse than the one I previously
referred to. 1t says:—

“‘exercise control, directly or in-
directly, whether as director
or otherwise, over thé body
corporate”.

My suggestion is that it should read
omitting the words, “directly or in-
directly”. Then you get some sense and
it will read:—
“exercise control, whether as direc-
tor or otherwisd, over the body
corporate’’.

Then, I come to amendment No. 187,
There is some lacuna in this. It aays:—

“if one is owned by a body cdrpo-
rate and the other is owned by
a firm having bodies corporate
as its partners, if such bodies
corporate are under the same
management within the mean-
ing of the said section 370",
W T(D)41a6— 4
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There is something missing here. The
word “same” has to be followed by
some such words as “something else™.
I take it, what is intended is “as the first
mentioned body corporate”. Then the
thing will make some sense.

If it reads :—

“if ono is owned by a body corporate
and the other is owned by a firm
having bodies corporate as its
partners, if such bodies corporate
are under the same management
within the meaning of the said
section 370, as the first mentioned
body corporate”,

it does make some scnse; otherwise
it is just o mesningless thing. Tt
hangs in the air and it took quite
some time for me to find out what
on earth it is. Therefore, this amend-
ment is to improve or rather to get the
menning more precise.

Then. through my amendment No.
31 I have suggested the complete
omission of paragraphs (vi) and ()
in the definition of inter-connected
undertakings. Paragraph (vi) says:—

“if the undertakings are owned
or controlled by the same person
or group of persons,”,

What on earth does this mean? What
does it say in addition to all that has
been snid hefore? Ewveryone of the
examples given up to paragraph (v)
are examples o the kind of inter-
connected casen, like. A shall he
deemed to be inter-connected with
B i this is that and so on. 8o, this
must be omitted, because it is meaning-
less. The previous paragraphs have

" been' dealing with all this and have

specified and clarified all this.
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Paragraph (vii) must also be omitted
because it is the most fantastic proposi-
tion that is there in regard to inter-
connected companies. Suppose, part-
ner D of No. 1 firm having 1 per cent.
partnership is a 1 per cent. partner
in No. 2 firm and, suppose, the fourth
partner in that firm is 1 per ecent.
partner in No. 3 firm ad infinitum,
then you will probably get every
firm in Bombay and Calcutta as
inter-connected firms merely because
one particular partner of one firm,
with whatever small share, becomes
a partner or is & partner of another
firm with whatever small share and
so on. Therefore this has to be omitted.

Then, I seek to omit through amend
ments Nos. 188, 189 and 190, a whole
iheap of compoletely vague propositions
tn the definition of *“‘monopolistic
rade practice”. It says:—

“monoplistic trade practice means”
a trade practice which has,”—

that is understandable—
“or is likely to have, the offect of,

How on earth is anybody to do this
sort of crystal gazing that something
is likely to have a particular effect?
It may be a different opinion if he is
drunk from the opinion that he may
cxpress if he is sober. It is just a
question of crystal gazing for lLim to
say that it is likely to have a particular
effect. 8o I am suggesting that the
words ‘or is likely to have’ be deleted
Similarly, in amendment 189 there is a
further definition which is effective—
now mark the words—“maintaining
prices at an unreasonable level by
limiting, reducing or otherwise con-
trolling the production, supply or
distribution of goods of any description
or the supply of any services or in
any other manner”,

I have been long enough in all walks
of life to be able to interpret this
thing. ‘Monopolistic trade practice’ ‘is
defined as a ‘practice which has, or is
likely to have the effect of maintaining
$abissaeninn limiting etc. production,
supply or distribution of any goods
of any description or the supply of
any services or in any other manner’,
I am appealing that there must be some
sense in drafting. T am deliberately
emphasizing this thing. We are not
changing any amendments. But for
heaven’s sake let us have simple
understandable English. This is what
I am endeavouring to do. So T have
suggested ‘or in any other manner’ be
deleted.

Then there is another curious thing,
‘Monopolistic ~ trade practice’ may
be ‘limiting technical development’.
I have come across cases in the U.K.
Monopoly Commission’s report ‘Mono-
polistic trade practice’ means:

“limiting technical development or
capital investment to the common
detriment or allowing the quality
of any goods produced, supplied
or distributed or any service
rendered, in India to, deteriorate™

What is the Minister talking about?
He is talking about monopolists main-
taining prices at an unreasonable
level and have quantitative restric-
tions and thus allowing goods to
deteriorate. Does he want the people
to die? I really do not understand the
meaning of this thing. Therefore,
T have suggested that this should be
deleted.

st aquaw feg (2|TEA) o oAwmfa
Agy, AR oF fEc swm @ 0 A
Y 7 R A difer w9 @ o4, 4
IHH =qFq o7, 77 (79 #9092 90 F "y
wHoTHeR qI TGN FL HE | T FT
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SHRI YASHPAL SINGH : T beg
to moves
Page 3 —

for lines 14 to 18, substilute—

*Ezplanation VI.—For the pur-
poses of this clause, “relevant
year’” means financial year;” (2)

Page 4, line 41—
omit “unreasonably”’ (5)

page 5, line 8, and 4 —

omit  “together with not more
than two other independent under-
takings,”  (6)

SHRI N. DANDEKER: I have
been talking about ‘monopolistic trade
practice’. On the definition of mono-
polistic undertaking, my friend will
make a few observations. So I will
continue with the rest, namely, amend-
ments 191, 192 onwards.

Amendment 191—This s again crystal
gazing about ‘or may have’. ‘Restric-
tive trade practice’ means a trade
practice which has, or may have,
the effect of preventing, distorting
or restricting competition in any
monner and in particular.... What
is the meaning ‘may have the effect
of '? That is crystal gaze again. Are
we to go to an astrologer and ask
whether this will be the likely offect ?
It does not seem to have any effect.

Then it goes on saying:

“Which tends to obstruct the flow
of capital or resources into the
stream of production”

M/P(D}LSS— 4(a)
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It says that it obstruets the flow
of capital or resources into the stream
of production. That is understandable.
‘Which tends to obstruet’—for that
I have suggested ‘which ohstructs’,
In the next amendment for ‘which
tends to bring about’. I am saying
‘which brings about’. ‘Which tends
to bring nbout’ does not make any
sense at all.

Then I take up the definition of
‘trade practice’. This is really crazy.
“Trade practice’ means any practice
relating to the carrying on of any
trade—that is understandable. Then
it says:

‘and includes—

(i) anything done by any person

which controls or affects the
price charged by, or the method
of trading of, any ‘trader or
any class of traders’.
It is understandable. Then
(1) says: “ao single or isolated
action of any person in relation
to any trade”.

It need not be anything done by the
monopolist or it need not bo anything
done by the restricted trader. It need
not be done by the dominant under-
taking or inter-connected undertaking.
Tt. may be o single isolated action
of any person in relation to any trade.
I thought that the meaning of ‘trnde
practice’ was reasonably well-under-
stood. Certainly the meaning of
strade practice’ in trade, business,
industry. commerce and banking is
well-understood. According to  the
present  definition ‘trade practice’
includes even an isolated thing done
by any person in relation to trade
of any particnlar company. I must
confess that 1 am defeated on this
question of language. I am trying
to improve this by my amendment.
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Finally T come to amendment No
33—definition of “‘value of assets’
on which T do not think I have very
much to say. My definition of ‘value
ol assets’ is:

“‘value of assets’, in relation to
an undertaking, means the value
of its assets as shown in its books
of account on the last day of
its financial year after making
provision for depreciation, for
renewals and for current liabilities
and provisions”,

The members are only thinking of
assets. The whole of the discussion
in this House not only in relation
to this matter but in relation to a
number of other matters also raked up
all these disputes of this business house
and that business house. Somebody
rays that so and so’s nssets have
increased by 30 per cent.  All the
time the emphasis has been on assets.
These things do not depend on assets.
Tt works on the net assets. The
definition of ‘value of assets’ as given
in the Bill is totally wrong and need
to be roplaced by the definition T have
given in amendment No. 33.

SHRI 8.R. DAMANI (Sholapur) *
My amendments Nos. 13, 14 and 16
aro regurding deletion of ‘in  India
or any substantial part thereof’ in
sub-clause (d) of Clause 2. In this
connection I have to submit that
for these words ‘in India or any subs-
tantial part thereof’ if we substitute
‘in any part of India’, it will be all
right and the meaning is quite clear.
The addition of this phrase ‘or any
substantial part thereof’ will crente
unnecessary disputes regarding inter-
pretation. Therefore, I suggest that
in order tu remove the ambiguity,
in order to make it clear in interpreta-
tion, I suggest that simple ‘words
in any part of India’ will serve the
4 UTpose.
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My second amendment is amendmen
No. 17 about ‘trade practice’. ‘Trade
practice’ includes a.single or isolated
action of any person in relation to
any trade. This T want to be deleted
because ‘trade practice’ is one thing
and mention of ‘isolated action’ will
bring many difficulties and may create
legal and other difficulties. Therefore,
‘trade practice’ according to the dic-
tionary meaning is also ‘a habitual
action for carrying on trade of habit
or repeated exercises, etc.’.
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The word ‘isolated action’ will only
confuse and will make way for more
litigations. I would submit that if
it is removed, it would be better in
the matter of exercise of law by the
courts. That is why I would like to
press for the accoptance of my smend-
ments.

awmfy apm : TEET AW IR g
AfFT 9 AT T TAHT AW A § -
foo e qemar & 1 awEh awe A7
T 41 THfAT ARt gz A o ar

ot frw wox W s e @Y oA
T & L. (STEE™)..

ot |0 Wro &t : FATY 2 9T FATL
W sdweiew § ofag gosr W S=d
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SHRI D. N. PATODIA : I would
like to confine myself to certain
observations on Amendment No. 32
which deals with the definition of
‘Monopolistic Undertakings’. First, let
me quote what has been given in the
Bill. Tt says:

“ Monopolistic undertaking
means—
(i) & dominant undertaking, or
(#) an undertaking which, to-
gether with not more than 2
other independent under-
takings produces, supplies,
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distributes or  otherwise
controls not less than one-
half of the goods of any
description that are pro-
duced, supplied or distribu-
ted in India or any substan-
tial part thereof.”

This definition is not only confusing
but is also defective. For the sake of
illustration, suppose there is one com-
pany which produces 48 per cent of the
goods. There is another company which
produces 1-1/2 per cent of the goods.
There is a third company which produc-
es 1 per cent of the goods. These com-
panies put together would by this cal-
culation be producing over 50 per cent
although one of them is producing only
1 per cent. But as per the definition in
the Bill all these can be together in
such a manner that a company predue-
ing less than 1 per cent, would also be
considered as & monopolistic company.
It is necessary that substantisl im-
provement is made in respect of this
definition. Otherwise it would be mis-
leading if such a company in India were
to be termed as a monopolistic under-
taking.

Then the second part of the definition

says :

“provides or otherwise controls
not less than one-half of the
services that are rendered in
India or any substantial part
thereof”’.

It again  becomes very confusing if
we proceed as per the definition given
in the Bill. For the sake of illustrution
I would like to say this. In the year 1968
company A produces 50,000 units
as against the all India production of
1 lakh. 20 thousands. The company is
not a1 monopolistic company hecause
total production of 50,000 is less than
50 per cent of the total ull India figure

Monopolies and AGRAHAYANA 26, 1891 (Sakn)
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of 1 lakh 20 thousand. In 1969, for
various reansons like recession and
many other factors all India production
figure falls from 1 lakh 20 thousand to
80,000. The production of A compuny
fulls from 50,000 to 40,000. In this
case although production of A fulls
from 50,000 to 40,000 in view of the
fact that other companies in India
have reduced the production, this poor
fellow will be considered as & monopo-
listic undertaking beeause of 50 per cent
production of all India figure. There-
fore, this point can be taken care of by
providing that this 50 per cent has got to
be of the All India total production or
of the installed capucity whichever is
higher. Unless the definition is improved
in this manner, it will be confusing and
diffienlt of operation. This Bill deals
with defining monopolistic undertakings
which produce not. less than one-half of
the goods produced in India. But, Sir, we
arcpassng through a stagze where we
nced more and more of production. We
need more and more of efficiency. We
should sec that more and more produe-
tion takes plac e, that it reaches the con-
sumer quickly, and is available at chea-
per prices. Arc we going to achieve all
this by such measures which will hamper
production? Or, shall we achieve theso
results hy encouraging production ?
Even if you sre going to define u com-
pany as a monopolistic company, it hus
got to bedefined only in the cvent of
that company producingnot less than
75 per cent of the all India production.
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Therefore we have suggested the

amendments in this behalf, saying :

“monopolistic undertaking
means. ...

() san undertaking which produc-
s ﬁull!lli(‘..‘l or distributes
not less than three fourths
of the tota]l goods of any
description that are pro-
duced, supplied or distri-
buted in India.”
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We have suggested that it should be
three-fourths of the all India produe-
tion. Secondly, it has been suggested
that production should not be calculat-
ed on the basis of one particular year’s
production. It should bLe the average
of three years’ production. Unless we
do that we will not be able to arrive
at a correct proposition. It has been
suggested that no undertaking shall
be a monopolistic undertaking unless
its share has been not less than three
fourths of the total amount. By accept-
ing this amendment, we can take care
to see that smaller companies producing
1 or 2 or 3 or b per cent do not come
under the definition to be construed us a
monopolistic undertaking. With these
words, I request the Minister to accept
this amendment.
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Page 2, line T—
after “undertaking” insert-

“whether owned by a private
individual or corporation or
by the State either directly
or through a corporation set
up by it” (163)

THFY FEA A HE T8 6 g€ 93
@ & FEIfF A qoFL 9 3 A T
FET A § o

dominant undertaking. Therefore
I want the words mentioned in my
amendment to be added here. Clause 3
reads :

“Unless the Central Government,
by notification in the Official
Gazette, otherwise directs,
this Act shall not apply to—

(a) any undertaking owned or
controlled by a Govern-
ment company,

(b) any undertaking owned or
controlled by the Govemn-
ment,

(¢) any undertaking owned or
controlled by a corporation
(not being a company) es-
tablished by or under any
Central. Provincial or State
Act.”
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By excluding the State-owned com-
panies and corporations from the pur-
view of this Bill, the Government is
trying to make a very invidious and
very dangerous distinction. Why are
we opposed to monopolies? Because
monopolies go against the interests
of the common man, of the consumer.
The interests of the consumers who are
95 per cent of the people of this country
demand that there should be competi-
tion, that no one should be able to
have control over one particular kind of
business or production so that he may
have any price, sell any kind of goods.
That is the only test by which we have
to sce whether u policy is good.
If monopoly is bad for the consumer,
then that monopoly, whether it is
mine or that of the Government or that
of Tatas or Birlas, in bad. How does
State monopoly become good? It is
equally bad. In fact, it is worse because
private monopoly can be fought by the
people with the help of the State, but
once the State establishes monopoly,
the State has not only economic power
but also political, police and military
power, and that monopoly becomes so
strong and dominating that you cannot
fight it. Actually we see what is hap-
pening. Because the Government have
taken over NEPA mills and established
a monopoly, much worse paper is sold
at a much higher price. Therefore,
monopoly is bad and to keep State
monopoly out of the purview of this
Bill means that this Government wants
to establish Btate capitalism. Socialism
and capitalism are the same. In capi-
talism individuals control the capital.
If tne State controls the capital, it is
State capitalism. You wantto condemn
private capitalism and further State
capitalism. I want to condemn both.
In tuis country what we need is decentra-
lisation of economic power which means
that there should be a larger self-
employed sector. If monopolistic prac-
tices are developed either by a private

concern or a State concern, both should
be checked. Therefore, my amendment
is very clear and simple that the State
undertakings should also be brought
within the purview of this Bill, and this
T say because | know that mo State
corporation or Government undertaking
is able to make profit or able to compete
in the market unless it ix a monopoly.
Wherever it comes in competition, it
proves a failure and therefore in order
to establish your brand of socialism,
you are trying to squecze the people,
fleece the people. Give me the name of
a single public undertaking which is
able to compete and sell its products
gheaper.

Therefore, this amendment is very
vital and I think that if our Govern-
ment has really any solicitude for the
good of the common man, they should
accept this amendment and see that
monopoly does not. develop even of in
the State-controlled concerns.

16-38 Hrs.

(SER1 VaAsUuDEVAN NAIR
Chair]

SHRI LOBO PRABHU (Udipi)t
I have seven amendments and 1 would
like to give a common framework for
them.

the

mn

I am opposed to all monopelies. and
no sensible man, no patriotic person
can but be opposed to monopolies in
any form. Let that be very clear. I am
opposed any form of monopoly whether
State or private becausc they are aguinst
economic growth and against the con-
sumer who is punished, and even against
the producer who has no incentive to
improve his quality or enlarge his
market.

Having said that. Twould like to pose
three criteria. Firstly, ix there any
monopoly in this country which justifies
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this Bill? Secondly, does this Bill have
any provisions against such mono”
polies? Thirdly, are there provisions in
this Bill which are not related at all to
monopoly, but are related to the power
which Government wants to acquire
over the economy. I would refer you
to the report of the Monopolies Com-
mission which T presume you have
read and you will find that thereis no
reference in that report to any monopoly
at all. It distinguishes two kinds of
concentration, First, the concentration
product-wise, where four classes, high
to low are categorised, the former in-
cludes only luxuries, barring perhaps
cigarettes, and the other category
includes textiles and all that the com-
mon man wants. Ave you thinking in
terms of measures against mono-
poly to favour the rich with better
prices? Are you thinking the low
category in which there is no monopoly?
In that case alone can you take the
conclusion that the Monopoly Com-
mission arrived at in respect of what it
calls produci-wise concentration, But if
you take country-wise concentration,
it refers to the 75 groups which between
thom control 1,600 companies with assets
of about Rs. 2,600 crores. They
constitute about 47 per cent of the total
private assets in this country. Now,
in respect of them, my point is, nowhere
has the Commission referred to their
increasing prices or roducing their
supplies.

MR. CHATRMAN : Your time is up,

SHRI LOBO PRABHU : I have

got :even smendments and I have not
started even on one of them. T would
like to point out that there is no justi-
fication for the Bill becaus: in that
report there is no monopoly as such
in this country which is injurious to the
cconomy or to the consumer.

I shall now come to the spocifie
amondments; the first is, instead of
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“ono-third”, the proportion to be
fixed for dominant enterprises, it may
be one-half. Mr. Dandekor has spoken
enough on this, and I would not like to
say niore shout it and I will not be
oven ablo to add to what he had said.
The Sherman and Clayton Acts do not
lay down any percentage. The only
percontago laid down is in the British
Act of 1964 whersin it is provided that
where any company commands one-
third of production, 1t may be reported
hy tho Registrar to the Commission,
and the Comumission may obtain tha
sanction of Parliamont and after that
the proceodings may be taken in court.
1 want to emphasise that, that whoere
even this one-third arises, there is a'
very elaborate procedure to check the
offect of that on the economy; no
similar provision exists hero.

MR. CHAIRMAN : Pleaso finish now.
SHRI LOBO PRABHU : [ have

~ovonr amendments 3 I shall be brief,
That procedure places & limit even for
ono-third, which you lave not got in
your Act. Thero is & provision of 25
por cont in the Gonman legislation
which las been somewhat altered by
the vxception made in favour of exports
and cortain industries. In the other
countries, where there is 4 monopoly
logislation, there is mo limit specifiod
as attracting tho law. So, 1 would
liko you to consider why we should not
go back oithor to the simplo definition
that a monopoly is such where prices
are raised and supplies are reduced
which is the American definition and
which has worked, or, failing that, I
would strongly support Mr. Dandeker’s
amendment in favour of one-half in-
stead of one-third.

Coming to my next smendment
which relates to the word ‘control’.

MR. CHAIRMAN : Wo have hund-
reds of amendments.
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SHRI LOBO PRABHU : Sir, If I
am saying any thing irrelovant, you
can stop me.

MR. CHAIRMAN : I do not say
that it is irrelovant. The time-factor
is there.

SHRI LOBO PRABHU : I will do
my best to finish soon. If I say any-
thing irrclovant, please halt me.

MR. CHAIRMAN :

you aro irrelevant.

SHRI LOBO PRABHU : Then. n
regard to (), “if ono owns or controls
the othor™- that word “controls™ is a
very vagne termn which gives Govern-
ment the power of control over paople,
or pay for it to do what the Govarnmont
want them to do. Control not of
monopoly but the control is of the
Govornment for its own purposes. As
long a8 you have ambiguity, I think you
are going to makoe it casy for Govern-
ment. to exploit the industries. 1
would requost you fo deloto that word
andd i its place make use of the word
“employ” wlich is a4 very important
need  today. What s happening s,
compuanios have subsidiaries and they
employ thomselves wrdor snother jiume,
with some participation hoth as  sup-
pliers and as selling agomts. This is
what you must prevent. Instead of
“controls”, please wse tho  word
“employs” which will remove a very
gravo deficiency and a very grave
defect in our economy, as establishod
by company law.

I do not say

My next amendmont also relates to
tho word “control”. In my amond-
ment No. 230, T have asked you to
delote lines 37 and 38. Do not take
those omnibus powers becauso they tend
to be abused first by your staff and
second by the Governmont as a whole.

Then, I again ask you to deleto thoe
reference to control in (g) (iv) (b) and

to thacontrols in (vi) in the samo sub-
clousa. Pleaso do not ropeat  the word
‘control’ heesuse it is a very vague
torm which can bo miswswd by anyona
who is disposed to do so.

Lastly, I como to tho businoss of
family inter-connection. It is absurd
for one company to bo rolated to
another company bocauso one is rolatod
to a third or fourth. Thin kind of goneral
family comnection would make it
impossible, as was pomted out, for
any company to exist, without hoing
u monopoly. I the provision is to
stand it most o subjoct to somao kind
of minimum which has hoen proposed
by Mr. Dandeker. Ho has proposed
that the minimum may he 509, H
you considor it Iigh, 1 would iwsist
that 10 por cont. may be the minimum
holding of any company before it
qualifies for intor-relation with another
company.

st vrm@ . (feelt @ww)
qaMfd AEEA, FTF 2 TC A7 q9g 0q-
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SHRI HIMATSINGKA (Godds):
In comneetion with my amendment
No. 416, which sesks to snbstitute a
new subi-elanse in placo of lines 9 to 32
at page 4, 1T would submit that all the
cluuson that ware thero in the original
Billas introdueed Iusve bosn incorporat-
o in the present. Bill exeopt sub-cliausos
(iie) wud (77), whicl reforrad to Hindu
Undivided Family which have beon
replacod by new  sub  clausos  (vii)
onwards.  The result has beon chaos,
A portion of it was oxplained by Shri
Dandoker.  If & number of firns ave
connoctold by one singlo partner holding
evon 1 por cont of the shore or even less,
thoy are all intor-connected even though
thoy may luve no esrthly conncotion
whivtzoever,  Thera is some amount
of cohesion betwoen mombers of o
Hiwdu Undivided Family. If T have
some business and my son who is joint
with mo lws another businass that can
perhaps bo rogardod ns intor-connectasl,
But what has been ir troduced hero is:—

“If one or more imdividuals to-
gethar with their relatives,
or firms in which such indivi-
duals or their relatives are
partners Jointly or soverally,
own, naliage or control the
other,”.
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You know, 8Sir, the word “relative”
has been defined in the Companies Act,
sectior 6, which includes among others,
son’s daughter's husband and daughter’s
daughtor’s husband. My son’s daugh-
tor's husband and my daugghto’s
daughter’s husband are my relatives.
But how on earth the business run by
the hushand of my daughtor’s daughtor
can he rogarded as inter-connected
with my business 7 This had some
sense when it was introduced in the
Companies Act because s company
could not engagoe a parson, who was a
relative of the directors, becauso they
might give him high salary and o on.
It had some purpose in the Companies
Act. But to incorporate the samo
provision and bring in their undertak-
ings as inter-connocted with the under-
takings of another relative, is simply
absurd. It makes the whole thing
vory ridieulous. T cannot undorstand
why there should be any kind of zid
to rotain a definition which will moke
the whole thing unworkable. As a
matter of fact, thero is no justification
for including undortakings belonging
to persons with whom I have no connec-
tion except that they are distant rola-
tions through my daughter's daughtor
and so on, for the purpose of inter-
connected undertakings. The wholo
position has beoomo absolutely un-
workable and I hopo that the Minister
will at Jeast be pleasx! to aceept this
amendment.

SHRI S. M. BANERJI (Eanpur):
Sir, I shall confine myself to my smend-
monts Nos. 437, 4345, 439 and 440,  If
the Government is serious to curh
monopoly, they have to aceept these
amondments,  We may not be ablo to
climinate monopoly bocauso it is very
difficult for us to do so; but we shonll
bo able to minimise it. Much has
been said in this House against Stats
monopoly and my dear friend, Shri
Gupta, has said that ivis going o affeet

Bill
only 100 families. I do not agree with
him. It may affoct more families,
But it is true that onlv 75 people con-
trol the majority of wealth in this
comntry. As a result of the various
commissions and eommitteos—whaether
it 18 the P.C. Mahlanobis Committon
or the Monopolies Commission, after
all this Bill has eomo. T am not much
in favour of this Bill but I am in favour
of tho substanco of this Bill and cortain
clauses are good. But it would not
bring the desired offect which wo
wantod to bring about.  Wo hopo tlat
the Hon, Ministor will kindly apply his
mind to it and seo that these amend-
monts are sceopled so that we may
curh or minimise monopolios.

SHRI BENI SHANEKER SHARMA
(Banka) : 8ir, this Bill was concoived by
the Hon. Minister two years agoand it
has taken more than the natural time of
delivery. This clause, clause 2, is very
important beoause it contains the defini-
tions on which the edifice of tho Hon’blo
Minister's Taj Mahal stands. Bo, wo
have got to be vory oareful so far as
the definitions are conoerned.

My amendments fall in four categorios
and I will start from the end by taking
up amendments Nos. 392 and 393. In
defining the valuo of assets it has beon
said:—

‘valuo of assets”’, in relation toan
undertaking, moans the valuo
of its assets as shown in its
books of account aftor making
provision for deprociationete.

This is someothing very wague. There
aro some companiod or undertakings
which may not make any provision for
depreciation. 1 have, therofore, sug-
gosted that in place of “after making
provision for’’ the words, “after taking
into considaration”’ may be substituted
and after the word ‘““depreciation’’ tho
words “as allowable under the Income-
tax Act, 1961 may bo added.
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That will give some meaning. I think
the Hon. Ministor will agroe to it. If he
has some doubts, he should consult his
Finance Ministry because thisis a very
technical subject and the ‘value of the
assets’ should he taken as it is under-
stood under the Income Tax Act, in
as much as, I said, there are some com-
panios or some undertakings who, for
some reasons of their own, do not make
any provision for depreciation. There-
fore, this sugaestion of mine would be
nceeptable to the Minister,

17 hrs.

My socond group of amendmnents are
Nos. 383 and 386. In amendment 386
I have suggosted that sub-clause (f)
giving tha definition of India should
bo deleted, It says:

““India’ moans, for tho purposes
of this Act, the territories to
which tlus Act extonds;”

Sir, I would most humbly submit that
we should not define India any moro.
Indin is well definod and well demar-
catod n country and this definition is
likoly to mnke some confusion. There-
fore, 1 have suggestod that by India
we understand what torritorios aro
comprisod in it. It should be left alono
and should not be further defined.

In my amendment 383 I have suggest
ed that on page 2, in lines 14 and 15-
the words ‘or any substantial part
thernol" be omitted. Then it world
road:

“Provides or otherwise controls
not loss than one-third of any
sorvices that aro rendered. in
Indin;”

1 do not understand what the Hon'ble
Minister moans by ‘any suhstantial
part. thereof’. It rofers to India. It
should refer to India and nothing but
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India. Therofore, the phrase ‘or any
substantial part thereof’ is very rec-
dundant and should not be there.

As regards my amendments 380,
382 and 385, they relate to the
definition of ‘dominant undertakings’.
Now, 8ir, this ‘dominant undertaking’
is conneoted with ‘inter-connected
undertaking’. In sub-clause (d) a
dominant undertaking’ has beon defin-
ed liko this:

‘“‘dominant undertaking’ means
an undortaking which either
by itself or along with inter-
connected undertakings,—"

This leads us to certain inter-connocted
undertakings. What is an ‘inter-con-
nocted undertaking’? On page 3, in
sub-clause (g) it has boen defined as
follows:—

TR

inter-connectod undertakings’
moans two or more under-
takings which are inter-oon-
nected with oach othor in any
of the following manner,
namoly:—

480

(+) if ono owns or controls the
other,

(¢t} whore the undertakings are
owned by firms, if such
firms have one or more
common partners.”

Here I havo suggosted that instead
of ‘one or more common partnors’ thore
should be ‘half or more common part-
ners’. Mr. Himatsingka who has just
now spoken and who was also on the
Joint Soloct Committee has given a
note of dissent. 1 would not quote it.
But I would just draw your attention
to it where ho has very laboriously and
very  intelligontly pointed out the
absurdity of this dofinition because if
you say ‘one or more common partner’
it willlead to a very absured situation.
I will not road the whole thing. Simply
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I would draw the attention of the House
to the portion where he has shown  how
this absurdity arises. So I suggested in
order to do away with this absurdity
that either Mr, Dandekar’s amendment
or my amendment should be aceepted.

So far as amendment 384 is con-
corned, that I am not pressing. In other
amendments I have simply suggested
that instead of ‘not less than one-third’,
‘more than one half’ should be substi-
tuted. Ours is a developing economy.
What wo require is more production. If
wo curtail production by curtailing the
size of the undertaking or the industry,
wo do not know where we shall stand
and whero it will lead us to. My sug-
gostion is that instead of controlling the
size we should devise some means by
which there should not be any mal-
trade practice and the consumer does not
suffer.

SHRISEZHIYAN (Kumbakonam) :
Amendments 4563 and 454 are standing
in my name and Mr. Kandappan's name.
They relato to sub-clause (j) of clause 2.
In sub-clause () & ‘monopolistic under-
taking’ is defined. It says:

“monopolistic undertaking’ means—

() a dominant undertaking which
or

(%) an undortaking which, to-
gether with not more than
two othor indepondent un-
dortakings,—

(@) produces, supplios, distri-
butes or otherwise con-
trols ete.”’

Sir, as was pointed out by other mem-
bers, it is not the intrinsic capacity of the
undertaking that is in question. It is
combining with the othor undertaking.
Sometimes difficulties will arise. Suppose
thero is ono undertaking which controls
49 per cent of the share eapital and
there arc 2 other undertakings which

Bill

aontrol 1 per ¢ent or 2 per cent. If you
combine these 1 poreontor 2 per cent
undertakings, it wlll become a ‘domi-
nant undertaking’ or a ‘monopolistic
undertaking’. What I have suggested
is instead of putting one half, wo will
say ‘any othor undertaking having ono-
sixth’. That undertaking can be callod a
‘dominant undertaking’. It may happen
that the 1 por cent or 2 percent under-
taking may not be awaro that thero is
somo ono olse with 49 por cent. It will
lead to so many difficulties. We should
judge an undortaking by its intrinsic
capacity whether it will be able to pro-
duco one-sixth. Therefore, my amend-
went that instoad of having one-half
we will take ono-sixth.

My amendment is: for lines 23 to 26
substitute:

“Explanation 1. Any undortaking
which produces, supplies, dis-
tributes or controls one-sixth
of any goods or provides or
controls one-sixth of any sor-
vices according to.”

SHRIS.S. KOTHARI (Mandsaur ):
I have not beon allowed to move my
amendments. 1should bo allowed to say
o foew words. What for am Lsitting hore?
An important Bill is being discussed.
I should be allowed to say a fow words,
I have also writton to you.

MR. CHAIRMAN : Wo aro hoard-

pressed for time.
1t does not mako any differencn.

SHRIT 5.8. KOTHARI ; It docs make
a differenco. When the Banking Bill waa
in progress, you allowed tho Minister to
move smendments without notice, Sir,
due to certain unavoidabloe circumstan-
cos, 1 was delayed.

MR.CHAIRMAN : It is not a queation
of one Member getting two minutes,
But 1 have nothing against any parti-
cular ainendment. But if at this stage I
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allow a gencral debate, there ie another
thember already standing up—Prof.
Ranga. Already the timo fixed for this
clause is over. Please excuse me. The
Hon. Minister.

SHRI ABDUL GHANI DAR (Gur-
gaon) 1 Thero are 16 amendments in
my name. Kindly allow me also.

MR. CHATRMAN : You have not
moved those amendments. Don’t mislead
the Chair. Order please.

SHRI 8. 8. KOTHARI : Wo have not
been allowed to move our amendments,

MR. CHAIRMAN. : You will get
& chanoo during third roading.

SHRI 8.8. EOTHARI : Iwillbe
allowed during third reading. Thank
you, Sir.

MR. CHAIRMAN : I hape so.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRA-
DE AND COMPANY AFFAIRS
(SHRI F.A. AHMED) : Large number
of amondments have hoan moved to this
clause. It is difficult for mo to deal with
oach and overy aspect which has been

“pluced beforo the House. 1 would like
to doeal with some of the important
matters touched by upon the Hon. Mem-
bers. About. amendment No. 28 by Shri
Dandoker the main feature is, to
raise tho limit from 1/3 to 1/2, and the
other one is ahout the coneept ‘othor-
wise control’. And then, when the pro-
duction s shared by interconnected
undertakings the share of cach sueh
undertaking shall bo not loss than 15%,
of production. And then, the other thing
is, no undertaking shall bo a dominant
undertaking  unless its share has beon
ons  half or more &f the goods pro-
duced, supplid or distributed or ser-
vieos roidored forat loast a continuous
poriod of 3 years immediatoly preced-
ing the year in which the question arises.
Ho wunts to substitute sub-clause (d)
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and (e). Theso are some of the main

points.

So far as the first point is concerned,
the Monopolies Enquiry Commission: in
the draft Bill as recommonded by them
had suggosted 1/3 of the total production
of the country as criterion for deter-
mining a8 dominant undertaking. This
mattor was discussed at great length
by the Joint Committee which had
made this particular recommendation.
In UK. also, they recognise 1/3 pro-
duction as ono of the conditions for
determining  applieation of  mono-
polistic law to the undertaking. The
definition of the term dominant under-
taking has heon discussod as I pointed
out, and I think it will not be proper for
me to accopt this amendment aftor
the decision taken by thoe Joint Com-
mittee weighing all tho facts and all the
circumstancos placed bwfore them.

With regard to the concept ‘or othor-
wise control’ L wish tosay this, A part
from producing, supplyingor distribut-
ing goods thero might be cases where the
undertaking may be controlling pro-
duction, supply or distribution of goods
or rendering of services by mutual
agreement and in such cases those
undertakings may not be directly pro-
ducing the goods. They have control
on the overall production of such goods.
These cases will go out of the purview
of this Bill if the amendment of the
Hon. Member is accepted.

SHRI N. DANDEKER : Can you
give one single instance of a case being
like that?! If you give one example,
then I will be happy.:

SHRI F. A. AHMED: Theseare
theoretical things and the possibility of
everything has been explained. There
is ono aspect which we have got to
take into consideration. The views of
my Hon. friend is different from our
views.
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SHRIKANWAR LAL GUPTA : Why

cannot you quote a single instance ¢

SHRIF. A. AHMED : With regard to
other matters he said that the word
‘tend to’ may be deleted but that the
actual thing may be put. The ‘tendency’
alsoisa thing which should be prohibit-
ed. This ‘tendency’ is a thing which
must be taken into account and check-
ed. To accept the suggestion that such
inter-conneeted undertakings should
at least have 15 per cent. of the tofal
production of the country would make
the Bill ineffective. Tt is all & question
of my hon, friend making one estimation
and we making another estimation.
This matter was discussed in the Joint
Committee. This suggestion was also
raised by some Members but finally
this was not accepted. Whether it is
15 or 20 or 3D per tent is not the
question, This matter wus very carefully
exanined. And I accept the finding of
the Joint  Committee that  this
does not call for any change. Then,
with regard «to amendment No. 30,
this  suys, underukings  which  are
owned by bodies corporaté, If your
proposal is accepted it will be only one
type of interconnection in this category
nomely bodies corporate under the
same management as contempluted
under the Companies Act. That is
a view which we are not prepared to
uceept.

SHRI D. N. PATODIA : Why not !
Please explain to us.

SHRIF. A. AHMED : We want to
* get at other budies also which are not
in the samo managing system but they
are interconnected .in some way or
other, The idea is to " muake it appli-
cable not ouly to those companies
which are under same management but
which have interconnection with those
companies. They may not be under
* same management but in some other
ways they may be iuterconnected.
M/P(D}4Ls=- 5
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SHRI D. N. PATODIA : Please tell
us. what type of companics.

SHRI F. A, AHMED: He knows
it better,

SHRI D. N. PATODILA
speaking, I don’t know.

SHRI ¥. A. AHMED : There may be
shares or other interests in compunies
though not actually manuged by them,

SHRI D.N. PATODIA : If company
Las 100,000 shareholders all of them
will be inter connected.

SHRI F. A. AHMED: It is not
merely share holding. 1t is a question
of one compuny having interconnection
with other company in a big way, hav-
ing large number of shares though not
directly connected with the manage-

Frankly

Regarding smendment Ko, 182 it s
the same as 129. T need not go into that,

Reganding Awendment No. 181, he
wants to add

“owing singly or. as the cise mny

be, jointly not less than fifty

per cent shave in the  firm™,

If we accept this amendment it
will be o restriction and  therefore
it will affect. the scope of this Bill.
Therefore T do not aceept if.

SHRI N. DANDEKER : T wunt to
restrict it. Otherwise it is endless. N
has no limits on either side. T therefore
want to limit it.

SHRI F. A. AHMED : If wo a ecept
it the main purpose for which this Bill
has been introduced will he defeated.

So far ns Amendment No. 185 is
concerned  You  want  to substitute
‘indirectly’ by ‘through one or more
relatives’. The acceptonce ol this
amendment. will restriect  the S
of the Bill as T have already pointed
out,
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In amendment No. 186, the words

‘directly or indirectly’ are sought to
he omitted.

SHRI LOBO PRABHU : At lenst
concede that-—it makes no difference.

SHRI F.A. AHMED : If the word
‘indirectly” is deleted, it will restrict
the scope of the Bill.

SHRI LOBO TRABHU : ‘Indirectly’
K Very vague.

SHRIF. A. AHMED : Unfortunately»
we do not sce eye to eye ; we move in
different directions.

St 9T WS T 2 FA OF 19 Al
TAATZH | HEAT WA SR & | AT FT
BYT ¢ W IAET IUL EOM | ATRA A1
FEFIAAGAE TAG ATL A WT IH
HEATE [ o9 & e 4l 3w 2
o7 wiem ‘grsTEiaEAl Wra Al WA 2 |
famm zav 2 AT FEA @ oA wTH AdY
AT |

SHRIY. A, A\AHMED : Direct conuee-
tion has cortainly a meaning. Indirect
counection has also that meaning. There
may not be a direct connection. but
through other purties there may be a
connection between one and the other.

SHRI KANWAR LAL GUPTA :
(tan he give some oxamples.

SHRI F. A. AHMED : T have given.
Suppose there is a direct connection
betweon A and B. Botween A and C,
there mny not be u direct connection.
It may be only through B. That is
direct connection.

SHRI LOBO PRABHU : The word
‘indireetly’ is so vague that it will
furnish  grounds for corruption and
abuse of power. Why can he not
climinate that one word !

SHRI F. A. AHMED : The moment
we do that, it will have the effect of
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leaving out a number of other com-
panics with which somehow or
other there is connection between the
main body and the other companies,

Amendment No, 187 seeks to in-
sert ‘as the first mentioned body
corporate’ after ‘management’. This
is only by way of improvement.

SHRI N. DANDEKER : I do not
know same as what. He just now said
that he wants everything unrestricted.
;ll‘ll‘ﬁs is the same as what ? Anything he
ikes ?

SHRI F. A, AHMED : It is not a
question of being unrestricted. It
must have some conncction.

SHRI N. DANDEKER: No, I want
to know same as what ?

SHRIF.A. AHMED : That does not
make it very explicit. I do not know
what is his intention,

SHRI N. DANDEKER : I want to
make it explicit; at present it is not.

SHRI F. A. AHMED : I think he
wunts to specify that the body cor-
porate and the second body are under
the same muanagement,

SHRIN. DANDEKER : No. I do not
understand the meaning of the English
language here which says ‘are under
the same management within the
meaning of the said s. 370". Same
management as what ? I presume
he wants to say same management as
the first mentioned.

SHRI F. A. AHMED : If only A
and B are mentioned and if they are
under the same management, the
meaning is very clear.

SHRI N. DANDEKER : If one is
owned by a body corporate A and the
other is owned by a firm having bodies
corporate as its partners, A, B,C, D, E
and F, and if such bodies corporate

188
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B, C, D, E and F are under the samne
management within the meaning of
370, as what ? As the first body cor-
porate. Persumably this is what he
means,

SHRI F, A. AHMED : They are

under the same management.

SHRI N. DANDEKER ; Sume us
what ?

SHRI F. A. AHMED : Same mana-

gement,

SHRI N. DANDEKER : 1 will
read it again. If one is owned by a hady
corporate A and the other undertaking
is owned by a firm having bodies cor-
porate B, C, D, E and F as its part-
ners, if such bodies corporate arc under
the same management within the
meaning of the saids. 370 as what ?

SHRI F. A, AHMED : Why is it
nccessary  to specify as what /

SHRI N. DANDEKER : Otherwise
this means nothing.

SHRI F. A, AHMED : The meaning

is very clear,

SHRI N. DANDEKER : He might
as well say ‘he means nothing by it
and I will accept it'.

SHRI F. A. AHMED : Whether
under the same management.

SHRI N. DANDEKER : Same as
what ?

. SHRI BAL RAJ MADHOK : This
18 a verbal change to make the clause
more explicit.

SHRI F. A. AHMED : 1 do not
think any improvement can be made
:.5 accepting the amendment suggest-

M/P(D)4LsE—0(a)

SHRI 8. K. TAPURIAH (Pali) :
Do you think he Las understood it, Sir ?
He does not understand it himself.

SHRI F. A. AHMED : The other
amendments are also more or less
to this effect. We do not accept them
because we do not accept his line of
thinking with regard to these matters,

As for Shri Damani, his amendments
are Nos, 13 and 14,

AN HON. MEMBER : He
pressing them.

SHRI F. A. AHMED : I come to
amendment No. 32 by Shri Patodia.
1t is more or less the same as No. 28
regarding which I have already made
my submission, Therefore, I do not
accept it.

is not

Shri Deven Sen’s amendments are
Nos. 43, 45 and 46. If we accept No. 43,
it will hean  placing a  restriction
on trade and commerce. So we do not
accept them.

SHRI DEVEN SEN : What is the
difficulty in omitting ‘unreasonably’

SHRI F. A, AHMED : It will
restrict trade and commeree.

As for No. 15, the effect of it will
be to remove the distinction between
dominant undertaking and mono-
polistic undertaking. So I do not accept
1t.

No. 46 is the same as the previous
one and for the same reason I do not
accept it.

Shri 8. C. Jha's amendments are
Nos. 06--76, As for decreasing it
from 1/3 to 1/4, thix inatter hax heen
very carefully examined by the Joint
Committee, arguments both for inereas-
ing and decreasing were puf. hefors
themn  and they after teking into
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account all the evidence, circumn-
stances and views of members have
fixed 1/3. 1 do not accept the amend-
ment.

ot frmes w1 omm ogTAw fREoenm
AFRZIES § | TR T2 & 4 T
qYferez gt a1 AdY | Savde FEE F1 O
AR ¥, I TTHALA WA Z | AN FD
same F9E 7 F=7 fam e @ wfad
g g ?

st GEefiA Wl WEEE . W AF TF TET
g & sardz adr § o of e fem 2,
wrE W1 whweeraw 791 g fam A awz @
T SaH! feFirETe FT 7 9T A |

st frreer w1 oF ST w1 oRIA
FIH A HAMEAT $71F s Zri ar 79-
g% ®1 & A gHr 7

st FUEE Wt WEHE . WA IEET
A FF frATE | OF Wg X AW
FIAT ATed £ AT g TA W7 & A0 a7l
A ) AM A aTi g-as foer
fFar 21 1 F2r 7 doren fan @, 3|

Zar st =fem fv #3 S#@T &

ot foawer w1 . FrfAdr & arr w AT
qyy wEEr §

ot FEEA WA wgAe - g o e
faar ar o w7 T 9 f@ Ffacr
&I AET € | T AMd AdifeEr weR
TR QW § | TA ar ®TEE
TFrE AL F9AT 2|

ot frawex w1 2 @mF F g =g SEA
® fag ot 73 w7 & 1 qw AfaEa F
A9 T AT T W T qwd g )
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#z & fem oty 7T @ €, @ 3O A
g1

i FEEIA S WEHT ¢ T2 AT A1
ST FY mHZHRE 1 AAF § q¢ TAH FIA
g5 wadz &1 W AEmET @ W
3T AT FIW FT Afem r gAT
H1Z FA41 T famrg faege wefas 0
79 AR T A1 AGHA 31 T84 & 5 wA)-
qTAT & | TEATHE WO fREY T AR
AT =77 A & w797 & (97 Y FETE
TAHZ & FE A AT FT AR AW &
FOTAT TEEAT & | IW F HIAME Z1 g
T Al & |

st W9 A AEE : FET qAT
I 70T 4% A4 & 5w A w1 o9
#1 | FWA G AT AFEH WA F
Zrar 2 feT T 78 wEEE faTEr 9
21, 78 &1, WIOHT 31 ) W 'L WA,
# e Ay A @ @ fem o osmare a2
HIT AITqE WAL ®1 K0 T T8
50 ot mTATT 97 F2T WA £ 37T
M oTAT 20
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FATT TIA AN AT AAT F | A
TR A9 A1 A oA A AT § AT
HITHT ATTHEHE @ IHFT & qOF F7ATE |

Shri Bsnerjec has also supported
increasing the proportion, I have
already said that so far as increase or
decrease is concerned, we have taken
all the views into consideration and
we find that the recommendation
made by the Joint Committee is not

one  which warrants any change,
SHRI YOGENDRA  SHARMA
(Begusarai) : With the present

definition of monopolies, can you
find any monopoly in India ? Can
you name them ?

SHRI LOBO PRABHU : No.
SHRI YOGENDRA SHARMA
Then, you should change the defi-

nition, change one half to one third.

SHRIF. A. AHMED : Again, it is a
question of quantity, There will be
different points of view so far as the
quantity to be fixed is concerned.
According to some it should be one
half, according to others it should be
three fourths, one third and so on.
All these arguments were considered by
the Joint Committee.

SHRI YOGENDRA SHARMA: We
do not want to be abstract. Will any of

the 75 monopoly houses be covered
by this Legislation ?

~ MR. CHAIRMAN : At this stage
if the Members have any illusion. that
by this kind of questions they are
going to get anything from the Minis-
ter, I have got only sympathy for them.
Let him conclude. .

Bill

SHRI F. A. AHMED : If they are
not wmonopolies, they will not be
covered. Why are you worried about
it ?
SHRI KANWAR LAL GUPTA :
How many business houses will you
able to control ?

SHRI F. A. AHMED : As T have
already pointed out, it is not ‘only that
we are tackling the existing mono-
polies, but also the tendency towards
monoply. If such nonopoly does not
exist, it will not be covered, but if
there is likely to he a tendency to-
wards monopolv, this definition will
be able to look after that.

17-40 hrs.

[Mr. DEerury-SeEaker in the
CHAIR.]

MR. DEPUTY-SPEAEKER: The
question 1s :

Page 2, line 10, for “one-third”

substitute “One fourth” (56).

The Lok Sabha divided

Divigion No. 116 AYES [17-44 hrs.
Banerjee, Shri 8. M.

Bansh Narain Singh, Shri
Daschowdhury, Bhri B, K.
Guha, 8hri Samar

Jha, Shri 8hiva Chandra
Kachwai, Shri Hukam Chand
Khan, 8hri Ghayoor Ali
Khan, Shri Latafat Ali

Nair, Bhri Vasudevan

Nihal 8ingh, 8 hri

Satya Narain Singh, Shri
Sen, 8hri Deven

Sezhiyan, Bhri

Sharma, Shri Yogendra
Shastri, Bhri Ramavatar
Sreedharan, Shri A.
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Achal 8ingh, Shri
Ahirwar, Shri Nathu Ram
Ahmed, Shri F.A.
Amin, Shri R. K.
Bebunath 8ingh, Shri
Bajaj, Shri Kamalnayan
Barua, Shri Bedabrata

Barupal, Singh P. L.
Basu, Dr. Maitreyee
Baswant, Shri

Bhagat, Shri B. R.
Bhandare, 8hri R. D.
Bhanu Prakash Bingh, 8hri
Bist, Bhri J. B. 8.

Buta, Singh Shri

Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chaudhary, Shri Nitiraj Singh
('havan, Shri Y. B.
Dandeker, Shri N.

Das, 8hri N. T.

Dass, Shri C.

Deb, Shri D. N.

Deoghare, Shri N. R.
Deshmukh, Shri K. G.
Deshmukh, Shri S8hivajirao 8,
Dinesh Singh, Shri

Dixit, Shri G.C.

Dwivedi, Shri Nageshwar
Gnjraj Singh Rao, Shri
(Gandhi, Shrimati Indira
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Ganesh, Shri K, R,
Gautam, Shri C.D.
Gavit, Shri Tukaram
(Ghosh, 8hri Parimal
Girja Kumari, Shrimati
Hajarnawis, Shri

Hari Krishna, Shri
Himatsingka, Shri
Jadhav, Shri Tulshidas
Jagjivan Ram, Shri
Jamna Lal, Shri
Kamble, Shri

Kamala Kumari, Kumari
Karan Singh, Dr.
Kesri, Shri Sitaram
Khadilkar, Shri
Kisku, Shri A. K.
Kureel, Shri B. N.
Laskar, Shri N. R.
Labo Prabhu, Shri
Madhok, Shri Bal Raj
Msahadeva Prasad, Dr.
Maharaj Bhingh, Shri
Mahida, Shri Narendra Singh
Mahishi, Dr, Sarojini
Marandi, 8hri

Masani, Shri M. R.
Masuriys Din, Shri
Meena, Shri Meetha Lal
Mehta, Shri P. M.
Mirza, Shri Bakar Al
Mishra, 8hri G. 8.
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Mody, Shri Piloo

Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Nahata, Shri Amrit

Naik, Shri G. C.

Naik, Shri R. V.

Pahadia, Shri Jagannath
Palchoudhuri, Shrimati Ila
Panigrahi, Shri Chintamani
Pant, Shri K. C.
Parthasarathy, Shri

Patil, Shri Deorao

Patil, Shri 8. D.

Patodia, Shri D. N.
Qureshi, Shri Mohd. Shaffi
Raju, Dr. D. 8.

Ram Dhani Das, Shri
Ram Sewak, Shri

Ram Swarup, Shri

Rana, Shri M, B,

Randhir Singh, Shri
Ranga, Shri

Rao, Dr. K. L.

Rao, Shri J. Ramapathi
Rao, Shri Thirumala
Raut, Shri Bhola

Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. 8. K.

Bull
Saleem, Shri M. Yunus
Salve, Shri N. K. P.
Sankata Prasad, Dr,
Sapre, Shrimati Tara
Sayeed, Shri P. M.
Sayyad Ali, Shri
Sen, Shri Dwaipayan
Sen, Shri P. G.
Shah, Shri Virendrakumar
Shankaranand, Shri B.
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Shastri, Shri Sheopujan
Shiv Chandika Prasad, Shri
Shivappa, Shri N,
Siddayya, Shri
Singh, Shri D. N.
Somani, Shri N. K.
Sonar, Dr. A. G.
Sondhi, 8hri M. L.
Supakar, Shri Sradhakar

Tiwary, 8hri D. N.

Tula Ram, Shri

Uikey, Shri M. G.

Verma, Shri Prem Chand

Virbhadra Singh, Shri

Vyas, Shri Ramesh Chandra
MR. DEPUTY SPEAKER:
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The

result* of the division is Ayes: 16;

Noes : 120,
The motion was negatived.

* Shri G. Viswanathan also recorded Lis Vote for Ayes.
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MR. DEPUTY-SPEAKER : I shall
now put all the other amendments to
the wvote.

st fire wer WY H A WO HOAA AT
76 % g1 o=z “agE & aAE Cw e
gz w4 &1 gava fon g, wifE a2
frefr r AfeiTa 0 &, A1 AT T FATTT
A F oA g TaE-afawd R
& 32 o 77 foaas 41 offa & o2
A wwT ST 1 zafan A T wEE
F{ T ®OMA 97 F1F WA AR ZET
aifen YT TF TR EAE T7 AAT AE

MR. DEPUTY-SPEAKER : 1 shall

put all the other amendments to the
vote,

All other amendments™ were pul
and negatived.
MR. DEPUTY-SPEAKER : The

question is :

“That clanse 2 stand part of the
Bill.”

The motion was adopted,
Clause 2 was added to the Bill.
Clanse 3. (Act not to apply in

certain cases.)
SHRI M. R, MASANT : T move :
Tage T,—
Jor clause 3, substitute—

*3(1) Unless the Central Government,
by notification in the Official Gazette,
otherwise directs, this Act shall not
apply to—

(a) any trade union or other
association of workmen or
eraplovees formed for their
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own reasonable protection a®
such workmen or employees:
or

(h) any company which transacts
the business of banking in
India and is covered by the
Banking Regulation Act, 1949
(10 of 1949).

(2) The Central Governinent shall,
whenever it thinks expedient,
with the consent of  the
Commission,  review from
time to time the industries
to be exempted from all or
any of the provisions of this
Act, in partioular to such o
the—

(a) priority industries ;

(b) depression-hit industries;> and

(c) price-controlled industries as

need exemption from the Act, in order
to increase their production, supply,
demand or employment: potential in the
interest of the national economy.” (34)

SHRI KANWAR LAL GUPTA : I

move :
Page 7,—
after line 38, insert—

(“f) any undertaking owned by
purely charitable trust or
registered society,” (325)

SHRI HIMATSINGKA : Imove

Page 7, line 24,—

after ** Act” insert—

“except the provisions of Chapter
IV and V” (346)

SHRI N, K. SOMANI : I move :

Page 7,—

omit lines 26 to 31. (479)

** e ot her amendmonts negatived wers 2 Nog, 9 to 8, 1310 17, 5
75,76, 163, 182 10 193, 100, 200, 238 10 232, 946 (p e ol o, BT {0 08,

AN o ARG, O8T 10 303, 418, 453, 454 nnel 477,

268, 318, 314, 315, 317, 319 to 324,
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SHRI M. R. MASANI: Mr. Deputy-
Bpeaker, Sir, clause 3 of the Bill is one
of the most objectionable in this
altogether objectionable measure he-
cause it sceks to exelude from the pur-
view of monopolies and monopoly
power the only rcal monopolies in
this country which are Government of
India enterprises like the LIC, TAC and

others,

The amendment that T have tabled
and which I am moving, amendment
No. 34, seeks to remove from thisexelu-
sion enterprises and eompanies of the
Government. of India, ecorporations
of the (Government of India and private
limited eompanies ‘owned by the Go
vernment of India. About trade unions,
which are evidently on the border-line
we have no objection to exclude them
from the scope of the Bill and the
amendment takes care of them.

Now, in the earlier discussion on
the previous clause, a certain amount

of discussion of this matter also took ~

place. Shri Bal Raj Madhok made out
a8 very good case why Government
monopolies are at least as bad as other
monopolies and in many respect,
worse in so far as the exploitation
of the consumer and the common man
is concerned. The opposition' of the
Government to my amendment and
clause 3 of the Bill quite clearly show
that the purpose of the hon. Minister
and his Government in introducing
this Bill is not to fight monopoly but to
fight and remove any competition to the
monopolies which his Government en-
joys in the form that I have mentioned.
If my amendment is not acceptable to
the Minister, we shall vote to reject
the whole clause because this clause,
as Bhri Bal Raj Madhok pointed out,
is discriminatory and inimical to the
interests of the consumer.

Earlier this afternoon, the hLon.
Minister asked where this Bill differs
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from the report of the Das Gupta
Commission on Monopolies.  When I
had made that complaint in my speech,
he said that the Bill is more or less on
the lines of what the Das Gupta Com-
mission recommended., Here, is an
example which T shall give to the
hon. Minister, which goes bang in the
face of what the Monopolies Commis-
sion itsell had recommended. T quote
from the Das Gupta Commission’s
Report. Tt says :

“Tt was rightly pointed out that all
such publie enterprises are no
less capable of indulging in
restrietive practices that may
he harmful to the public than
their private scctor competi-
tors. If the latter require in the
publie interest the controlling
supervision of the Commis-
sion, such controlling supervi-
sion is equally required for the
public sector enterprises,”

Here is one glaring and clear example
where this Bill goes entirely contrary
to the recommendations of the Das
Gupta Commission.

Similarly, the hon. Minister, in his
specech which was nothing but an
attempt to throw dust in the eyes of
this House, made another misleading
atatement. He acensed me of misquoting
Prof. Galbraith. I quoted from Prof.
Galbraith a few words in which he
describes  Government  enterprises
in this country and many others as
“irresponsible, remote bodies, immune
from public scrutiny or democratic
control.”

Now thehon. Minister has the imper-
tinence of accusing me of misquoting
Prof. Galbraith who happens to be
a good friend of mine. 1 shall read
from the hook which Prof. Galbraith
had heen good enough to present
to me a year ago. I quote and let
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the hon, Minister apologise to the
House for throwing about his
accusation lightly. I quote from pages
101 and 102 of Prof. Galbraith’s latest
work, The New Industrial State, where
he makes a slashing condemnation
of povernmenta)l enterprises which the
hon., Minister ‘s trying to sanctify and
hold up to this House. This is what
he says :

“In India and Ceylon, as also
in some of the African
countries, public enterprises
have not, as in Britain, been
accorded autonomy.”

I cannot for lack of time read the
whole of the two pages. Let him read
it and let him apologise. But I shall
read extracts from these pages.

“Here and elsewhere’'——
meaning India and Ceylon—

“if the Minister is to be ques®
tioned, he must have know-
ledge. He cannot plead that
he is uninformed without
admitting to be a non-
entity, a condition common
enough in politics that can
not however be confessed.
Technical personnel are less
experienced than in older
countries. Organisation is less
mature. These lead to error,
and suggest to parliamenta-
rians and civic bodies the
need for careful review of
decisions by a higher and
presumably more competent
authority......

“India, in particular,”
he says

“has a legacy of its colonial

p“t! S
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the colonialists are sitting over there—

“has an illusion of official om-
nipotence which extends to
highly technical  decisions

Poverty makes nepotism and
favourtism in letting cont-
racts both more tempting
and more culpable than in
a rich country where jobs
are plentiful and business
is easier to come by."”

He concludes——

“A poor country which needs
most capital is thus denied
the source on which the rich
countries most rely. In India
and Ceylon"——

he points a finger at you again——

“nearly all publicly owned cor-
porations operate at a loss.”

This is the condemnation of your
State sector from your great socialist
friend, Professor Galbraith.So please
do not try to correct accurate statement
that I make. If you have any decency
you will apologise to me and to the
House for daring to say that I did
not quote Professor Galbraith accu-
rately.

Sir, wo shall press over amendment
to the vote. It is a crucial matter. If
Government enterprises are excluded
from this Bill, this Bill becomes a
gigantic fraud on the common people
of this country and we will not be
parties to this fraud.

st wwT W o o IITeRs Sft,
¥l FaT AET A FT & A gwer qQ
T ¥ AW FOAr g W K a7 wmeAr
7 6wt ez A we R fa
FAATE ¢ A aLFTH WA IEE W
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FATET WEATH § | A OF &1 IIEW AT
argar g 1 dfafed R 7 wwwe A
o @= wmEr & Wi e ae g
Gfafam &1 «pit & fau d=dr &£ 7 "W
Fgnag & fr dfaf & seFmaaws00
TR § TR AR AIHTC qAr g | T
g § e IfEw FIEIeE #1139 | w1
% N W T T A owwy £ QoA
Ht ook T g a9 &

ot ey @ sAT ATl
st WAt "W R . T A TR
F fga & 2 fx o 71 v % 9 wmA
WRETE TE & WE R a9 | @ ag
qTF N9 A4 & 7 ¥ ag e #
wafee w=et g1 st F @ SgaT
wreHT Aifwfeafor 7T § @1 9| '
2?7 & guwar g 5 gy wAw = AR
g ifgn | wEEET A & e &
fow, s~gqut & fau a7 9=8 & f& ot
sTedAe WA g9 &, qgt I § grd
Wt SaFT TEEEATINE T 1 |

o 9 ¥R R 9§ SyrEr aved
3 ¥ oF oz dfefaom W grar 20
afar 3FT &1 W e & faed
& wdgETT WERHr wr oA @l
waT ® o W g

@ - 1 AT qET d IEA AR
ag we1 § & o Sfcaw g g 91 oA
qoeE §7 AT Aifgy et e
sfcefaw 8, 7@ o = we Ff S
FTAT ATfed, TE A A wgAT AEn °v
SHRI N.K. SOMANI: Sir, while
speaking on my amendment No. 479
‘I would like to add to the remarks

which have already been made by
bhon. Members by saying that a

Bill
consumer in India or anywhere else
is not at all concerned whether
a good or product or a scrvice is
being given by a co-operative or a
State-owned undertaking or a private
sector company. All he is inferested
in is that the goods or services that
he wants to muke use of are of good
quality and he gets them at an eco-
nomic price. Thercfore, if it is the
intention of Government to render
protection to the consumer on the one
side and to fight monopolies on the
other side, T do not see what objection
the hon, Minister can have in aceepting
this amendment. which seeks to extend
the powers of this anti-monopoly
Bill to the State undertakings also.

Mention has been made about the
STC. T say it from personal knowledge
that they not only indulge in pro-
fiteering (Shri Piloo Mody : Black-
marketing.) In several items which
are scare but I may be tempted to
use the words used by Shri Piloo
Mody and say that they can he called
to be doing blackmarketing because
they are the sole monopolists in cer-
tain items which go directly against
the interest of the consumer, whether
he is an industriul consumer or a
non-industrial consumer. The way this
Government is exhibiting its lust for
unbridled power in its hands, I
am constrained to say that this seems
to be the only way they can achieve
their orgasm, by denying everything
to the consumer of this country.

SHRI AMRIT NAHATA : Mr
Deputy-Speaker, 8ir, I want to oppose
the amendment moved by Shri Masani.

SHRI N. K. SOMANI : We are not
surprised.

SHRI PILOO MODY : Not having
an amendment of his own.
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SHRI AMRIT NAHATA : His
eminent  aging  heaviness  ay

allow me to speak.

The purpose of this Bill is to curb
private monopoly and to prevent
further  conentration of  economic
power.

AN HON. MEMBER: Who says
that?

SHRI PILOO MODY : Do you
accept that definition?
SHRI N. K. SOMANT : Do yon

accept that version as official?

SHRI F. A. AHMED : Let him say
what he wants to say.

SHRI PILOO MODY : Say, “Yes”
or “No”, Let him  disown his
own member or go bevond his brief,

SHRI AMRIT NAHATA :
is State monopoly in
also.

SHRI N. K. SOMANTI : Bad enough-

There
railways

SHRT AMRIT NAHATA : In edu-
cation also.

SHRI PILOO MODY : Bad enough.
In All India Radio also. Bad cnough.
In the Indian Airlines, Bad enough.

SHRI AMRIT NAHATA : Would
the Swata itra Party want cducation
to be given to the private sector?

SHRI PILOO MODY: Who cares
for your monopoly?

SHRI AMRIT NAHATA : What is
a monopoly ? Wherever the negation
of compctition is  there, which
leads to monopoly and profits in
private  coffers that is harmful
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and goes contrary to the interests

of the community.

SHRI PILOO MODY : What about
the Minister’s pockets?

SHRI AMRIT NAHATA : Despito
the fact that the public sector
undertakings fix their price taking
into consideration the elasticity of
demand, the profits that the public
sector undertakings earn are used
for the betterment of the people
of the country. They are used for
social services. Their profits do not
go to enrich private individuals who
abuse their economic power to cor-
rupt the political fabric of the
country and to corrupt the peopls
of the country. On the one hand
the Swatantra Party people say that

the public  sector undertakings
are running  heavy losses, on the
other, they say that the public

sector undertakings, the State mono-
polies, earn exorbitant profits. This
is a contradictory  statement.

SHRI D. N. PATODIA : They
exploit the consumer.

SHRI AMRIT NAHATA @
are the consumers ?

BHRI D. N. PATODIA: You arethe
consumer. They exploit you.

SHRI AMRIT NAHATA : They talk
of State capitalism. The grievance is
of the private sector is that it is
not being fed by the public sector
with cheap prices. If the demand
inclastic, we expect the public
sector undertakings to mop up the
demand and the profits from the
private sector so that the State
sector has greater resources at its
disposal for the development of the
country. Therefore if State monopolies
are not motivated by private profiy
and cxploitation of people, ther,

Who
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should be no objection. It is good
that the public scctor undertakings
have been excluded from the pur-
view and mischief of this Bill be-
cause the two, private monopolies
and State monopoly, cannot be
equated.

SOME HON. MEMBERS: Question.

SHRI AMRIT NAHATA: The
equation of the two exhibits a total
ignorance of the purpose for which
the public sector undertakings fun-
ction and a total ignorance of the
basic elementary economic laws,

MR. DEPUTY-SPEAKER : This
will continue on the next occasion.

1759 hrs.
BUSINESS ADVISORY COMMI-
TTEE
Forry-tuinn Rerorr

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, AND SHIP-
PING TRANSPORT (SHRI RAGHU-
RAMATAH): Sir, I beg to present the
Forty-third Report of the Busiuess
Advisory Committee.

For the information of the House
I may say that this report contains
two important recommendations, One
is that there will be a sitting on Satur-
day, the 20th December. The other
is that Lunch Hour will be dispensed
with from tomorrow. Members need
not dispense with their lunch.

SHRI RAMAVATAR SHASTRI
(Patna) : Is it & unanimous reco-
mmen! > ion ?
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18 His.
HALF-AN-IOUR  DISCUSSION
DeveEropMENT  oF CALCUTTA

SHRI SAMAR GUHA (Contai): I
am raising in this House to-day the
mast tragic story of the biggest
city of India, the historic city of
our country. Recently a foreign
journalist visited Caleutta. He was
so much horrified by the dismal
spectre  of the dehumanising chaos
prevailing in Calentta to-day that
he alarmingly observed ;  “Caleutta
is a dying city.” Although Culcutta
has become a concern for inter-
national anxiety, our lealers in
Delhi are showing a callous apathy,
abject indifference and neglect to-
wards the problems of Caleutta. Re-
cently, the World Health Organi-
zation called “Caleutta as an interna-
tional health hazard.” The World
Bank obscrved that “‘the problems
of Calcutta are a national economic

problem of the whole of India.”
Recently, a team of British and
American  experts on urban de-

velopment visited Calcutta and co-

mmented :

“We have not seen human degra-
dation on a comparable scaln
in any other city of the
world”.

Let us not forget that this City
of Calcutta till 1912 was the capital of
India. Let us also recollect that this
historic city radiated the message of
national renaissance of India, created
a saga of sclf immolation for the
cause of national freedom.

Let us remember what this great
city of Calcutta has contributed to
India and to the world. This historic
city gave to our country and to the
mankind great sous of Indis like Raja
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Ram Mohan Roy and Ramakrishna
the spiritual prophets of modern age
Vivekananda and  Arobindo,
messengers of universal huwmanism,
and  Baunkimchandra and Rabindra-
nath Tagore, the visionaries of new
horizon of cultural values. This great
city produced the pioneer scientists
like Acharva Jagadish Chandra and
Prafulla Chandra. It gave the whole
nation the indomitable revolutionaries
like Deshbandhu and Netaji, the in-
domitable revolutionaries of our time
and glories of innumerable martyrs
for the cause of national freedom.
But this historic city is now really
dying. Yet this city is  not dead
completely.

This eity is the most vital key-stone

for the whole of national economy of

our country. Let me cite in this House
its contributions to the national eco-
nomy tocay.

Caleutta is the biggest metropoli®
of  India and mo its  demographic
dimension it is next to New  York,
London wd  Tokve. Caleutta  with
a radius of 250 miles constitutes the
most vital industrial complex of our
country. It produces biggest quantums
of coal, steel, iron, light and heavy
engineering  goods, railway  wagons,
jute  products,  textiles, chemicals,
paper, machine tools, arms and ammu-
nition for the whole nation. It is
the most importunt centre of trade,
business and industry for the whole
of castern India dealing dircctly with
the economy of 150 million of our
people of castern region.

Greater Caleuttn produces 794, of

iron and steel, 78%, of railway wagons
and 76%, of mining and quarrying
poods of all the companies of India.
Over 4000 faclories are situated in
this industrial complex, Calcutta pro-
duces  16%;, mouulactures of India.

the ,
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Caleutta port handles 45%, of India’s
export and 25%, of import by tonnage.
30% of India’s total bhanking clearance
is made by Calcutta and 379%, of
all foreign bunking deposits is account-
ed in Caleutta banks.

(Caleutta controls 9100 joint stock
companies with a paid up capital of
IRs, 634 crores which is, according
to 1958-59 figure, 43 9, of total com-
panies in India. It provides jobs for
9 lakhs workers of which 8 lakhs come
from outside the state of West Bengal.

(‘alcutta's contribution to the
national finance are no less signi-
ficant. Greater Calcutta generates

Rs. 641 crores annually for the whole
nation, Caleutta pays over one-fifth
of the total Central tax and earns
more  than one-third of foreign
exchange for the country. Calcutta
collects Rs. 96 crores by way of export
and import duties annually and Rs, 45
crores by way of Central excise taxes.
Caleutta customs zone deals with
Rs, 640 crores worth of merchandise
export and Rs. 961 crores worth of
import merchandise, In 1959 Calcutta
port exported Rs, 100 crores worth of
tea and Rs. 66-2 crores worth of
jute products.

Greater Calcutta produces Rs. 332
crores worth of mineral wealth annually .
Calcutta contributes to the country
as a whole the highest quantums of
Small Savings and insurance business,
Transferred capital from Calcutta,
huge in amount, provides funds for
the trade and industry in other parts
of the country.

Calcutta generates 589, of income
of the whole of West Bengal. If
Caleutta dies, what will happen to
our national economy ? Let the Go-
vernment ponder over it. What
is the present position of this State,
This major city and most wvital city



513 Development of AGRAHAYANA 26, 1891 (Sake) Caloutta (H.A.H. Dis.) 514

and the key-stone for the national
economy of India is virtually dying
today. I will give you a grim picture
of the harrowing condition of this
dying city.

Calcutta to-day represents chuos,
crisis, dislocation, disintegration, filth,
slums, squalors and break-down in
every sphere. These are the certain
harrowing statistics of the city of
Calcutta that I will present to the
House to-day, The present population
of Calcutta is 78 lakhs and in 1986
it will be 10 million. Calcutta is the
densest city in the world, having almost
double the density of Bombay and
nearly three times than the sky-
scrapper city of New York. 55%, of
Calcutta’s  population consists of
frustrated, demoralised and desperate
refugees from East Pakistan. 9 lakhs
of Indian citizens from outside West
Bengal are  emploved in Greater
Calcutta.

15 lakhs of Calcuttans live in hell-
hole like slums and most of the middle
class Kast Dakistan refugees are
huddled into 142 bustecs cuphemis-
tically called squatters’ colonies. 509,
of the people of Calcutta live in one-
room houses with four persons on an
average in each room. 30,000 persons
in this city are homeless, 18,000 beggars
swarm its streets and 50,000 vendors
and hawkers overcrowd its foot-
paths.

129, Calcuttans have no lavatory,
49}, share one lavatory for 100 per-
sons and 19, have one lavatory for
10 families. You will be astonished to
know that 1,26,000 open privies are
gpread over the «city. ereating
disease, germs, filth and what not.
That is why once Kippling deseribed
Calcutta as the ‘Cholera capital of
the world’. On an average, every
year, 5,000 fall victims of cholera

attacks of which 1,800 cases prove
fatal. From 1931 to 1963 the per capita
supply of filtered water has reduced
from 52-3 gallons to only 28 galllons
Corresponding figures for unfiltered
water are 44-1 and 30 gallons per
head. Caleutta has 29 acres of park;
less than half of Bombay and Madras
and one-seventh of Bangalore.

MR. DEPUTY SPEAKER : Your
time is up.

SHRI SAMAR GUHA : At least 16
minutes should be given to me,
Pleasc don't disturb me,

MR. DEPUTY SPEAKER : There

are four other members.

SHRI SAMAR GUHA : This is my
right.

MR DEPUTY SPEAKER: I am
only seeking your co-operation.

SHRI SAMAR GUHA : 54%, of
Caleutta streets are not covered by
sewerage system  and Howrah has
no sewerage at all.  As such 10
minutes rainfall is sufficient to flood
the city and dislocate its whole
traffic.

In Caleutta city, the registerced
number of motor vehicles are 1,10,(00
with 10,000 hand-driven carts and
20,000 bicycles added to it. City
suburban railways carry 2 lakhs of
people daily to and from Calcutta,
Calcutta trams carry 1-5 lakhs pas-
sengers  daily. During  busy hours
75 seater trams carry 200 and 65
seater double-deckers carry 150 pas-
sengers, Between 1956-64 passenger
vehicles increased by 439%, but during
this time only 8 km. of new roads have
been built. During the last 10 ycars
street accidents inereased by 249
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In, 1965, 17,50+ strect accidents ocour-
red, of which 1,347 victins died and
22,251 persons  got injuted. 5
lakhs of pedestrians cross Howrah
bridge duily and the number of vehicles
crossing it is 44,000. Due to ubnormal
congestion in the city. cramping of
streets and traflic dislocations are
su frequent that on the average vehi-
cular mobility in the busy parts of
the city is on the average only 10-5
miles per hour. This is an every day
phenomenon. 32 per cent of the children
and 56 per cent of adults have wo
scope for primary or junior clucation
and Caleutta’s illiteracy is 61 per cent.
5 lakhs cducated youths are jobless
in Greater Caleutta. Mounds of stingy

garbage abounding Caleutta  streets
is o health hazard for all. What

will be the mferpretation of these
grim statistios  in terms of  soejo-
economic  problems of  Caleutta ?
Let the Government  (ake  wogent
steps to tackle this problem. The
following steps must be undertaken
immediately to tackle this problem
without any loss of time. They ave :

(1) Slum clearance and Lousing
for homeless,

(2) Supplying adequate quantities
of filtered  and  unfiltered
witor to the eitizens,

(3) Construction. repair and ex-
pansion of roads and streets.

(4) Providing additional transpor-
tation by setting up ecircular,
underground and  mono-rail
ad  trolly  huses.

(5) Regular clearance of garhage.

(6) Expansion of sewerage system
to cover the whole city.
(7) Construetion of at least fwo

more bridges over the Hooghly
river.
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(8) Expansion of scope for primary
and junior education.

(9) Providing jobs for educated
vouths.

(10) Expunding parks
reational grounds.

amd rec-

These are the immediate steps which
should he taken up for the survival of
Caleutta.

Regarding the funds required for
the purpose. the Metropolitan Organi-
sation for Caleutta  has drawn up a
blueprint for development of the, city
o o long term  basis. For the loug
term  projects the OMPO  requires
Rs. LOOO crores and for short term
planing it requires a fund of Rs. 100
to Rs. 150 crores. Funds for develdp-
ment of Caleutia cun he mobilised in
the following manner:

(1) By diverting & major part
of ile PL-AS funds which

*are now aceounted ax Rs, 739
rores,

(2) Asking aids from International

Orvganisations  like  World
Bank, International Deve-

lopment Loan Fund, UNO
Special Fund, Ford Foun-
dation, World Health Orga-
nisation and others,

(3) Providing assistance by the
Central Government to the
extent of at least Rs. 80
crores as demanded by the
West Bengal Government.

Some cconomic pundits of the
Central Governnient objected to such
fund finding measures on the plea
that such move will lead to inflation
as if collapse of economic potential
and productive capacity of the
industrial complex of Greater Caleutta
will not increase inflation and spell
disaster for the national economy of
the country.



517 Development of AGRAHAYANA 26, 1891 (Saka) Caleutta (H.A.H. Dis.) 518

Regurding Urban development Prob-
lem of Calcutta Pandit Jawaharlal
Nehru observed in 1961 :—

“Calcutta is the biggest city of
the country. Its problems are
national problems, quite apurt
from the problems of West
Bengal, and it is necessary
that something special should
be done. Il the whole city
went to pieces it would be
a .remendous tragedy.”

The Prime Minister followed by the
President visiting Caleutta o month
before, expressed the same concern
for Caleutta. If they are sincere in
their concern, they should take all
out steps to provide necessary fund
for the development of the city of
Caleutta. Recently the New York
Times warned the leaders about
the dismaying fate of Calcutta, when
it said :

“Culeutta is the economic ond
political key-stone of modern
Indis. Calcutta is now wre-
tched, the most desperate
choking into deathus a result
of over crowding and neglect
Calcutta’s demi-e either by
slow strangulation or sudden
convulsion could doom India's
20 years experimont in demo-
cratic development”.

I have already presented a grim
picture of the tragedy facing Calcutta.
Will the Government realise the import
of the red signal, its socio-political
cunsequetices, blazing in the heart of
the dying oity of Calcutta ? If Calcutta
dies due to callous neglect and indi-
flerence of the Central Government
the Political Nemesis, appearing as
anti-national erupti .ns, will overtake

he fate of Indis in no time. Therefore,
wish that the Government should

give us assurance in this behall T
want (hat “Prime Minister” should
have replied. But this mutter has been
left to a junior minister, the Minister
for Finuuce, who cannot deliver the
goods, neither can ho commit the
Government, nor can he have under-
stauding of the immensity of the
tremendous problems fucing the city
of Caleutta, I am sorry to poiut out
the step-motherly treatment meted
vut to the city of Qaleutta. The Prime
Ministror tried to get enthusiastic
clappings of millions of Calcuttans
during the recent meetmg in the city
but 1 am sorry to say tnat she has
no sincerity in dealmg with the
problems  of  Caleutta.

st fg wox w1 (wyaEdT) - F ATe
q @A 9dr g fa sAwar mnfaz
@ {69 1 7 g, 92 T F1aiiad gum
a1 741 grm ¢ gfe @@ gnm ar a4t ?

gad A a7 ¢ f dymifaz e &
¢ o Rt @7 o & waga TOw oA
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fewad 3, 2@ we® A3 &, @Al ATE
2 faeraT 2 a1 #4757 3=t § FTeqga
FT G A FAGC QAR F1 oeqaedqr g,
FET qAG T SUAEAT FAFAT § A7 4 1
fa=are g foma & = &1 @ar e @15
& AT JqA 21 7% 7

Feft art 7z @ {731 a7 Arm g
T T AT TTar 3 oz FrTaar
FI0 T AAKE, s G-F T FTHA-ZA
& ®9 | TTACAT FIF £ (4907 2 qv A4 7

aifadr o1 7 3 e a7 8 3 7 aqr qua
q amEF A4l @ faa fwadr wad 91
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o7 a% faer & I Mo w1 7EE A
qOET IR g7

! TRTAAT WrEA (9EA1) o Ferwr
3 # fagma # fau W a7 y9w,
fadra, adm a1 wgd g9adfy FreETHI
# weria wAw fRaer gaafn & 6=
ANEar s FTfgEe cEd g ?

Wi grAar &t sy § fafeer 7€ 7
WA JCHTL A FAFAT gL § A1 o qfor
G & BT F IIT KT § IHFT AT HAAT
g o g !

ot g1 | e AL s & AT
7 fardlt § WIHT TUTH AT TG HAFR F
gL AfewTEt § fowar 7K & faam
§ gred § 4y S a9 3 o 7 gfg g,
a1 e @ o § ¢ faaw a9
arat gf, g A IS FAT WA faar
S qCHTT F1 Sfafwar wm § ?

Wt ®o Wo WAt (FTAIX) : & o
THTT AT FTET § |

SHRI BENI SHANKER SHARMA

(Banka) : Mr.  Deputy-Speaker,
Sie, Late Shri Jawahur Lal Nehru
once  said  that Calecutta was a

city of processions. But if he were
now alive he would have changed
the word ‘procession’to  problems.
In fact Calcutta now is a city of so
miny problems. There are prob-
lems to which Mr. Sumar Guha has
drawn  your pointed attention. 1
would not dilate on that; I would
simply like to bring the attention
of the House to two very important
problems facing this city, Tn Cal-
cutta there is no good stadium as
vet. We suw in the papers to-day
that in the Cricket test match there,
there was & scramble for tickets,
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and in the melee six valuable lives
were lost. I want to know from the
Minister by what timea stadium
will be Dbuilt in Calcutta which
would be able to house at least
two lakhs of people.

There is the other Problem of traffic.
I raised a Half-an-Hour discussion in
this House last year about the problems
of Calcutta traffic. The then Railway
Minister hud given un assurance that
Caleutta will have very soon a circular
railway to ease the traffic situation.
I would like to know what is the
persent position of the construction
of the circular railway. By what time
it will be completed ? Because, Sir, so
far as the traflic in Calcutts is con-
cerned, one would like to go to hell
than travel in Calcutta in a tram or
bus. Theseare o few specific questions
to which I would like the hon’ble
Minister to reply

SHRI B.K. DASCHOWDHURY
(Cooch-Bihar ) : The whole picture of
the difficultics faced by Calcutta has
been presented to the House by my
hon. [riend Shri Samar Guha and
I support him. | would like to make
it more clear that out of the total
income generated in West Bengal,
58 per cent comes from the Caleutta
city alone. Inmoney termsin 1960-61
it comes to Rs. 640 crores annually.
According to recent statistics in
1966-67 it is about 1,000 crores
annually coming from this city of
Caleutta alone. You c¢an imagine
it comes to roughly Rs. 3 crores a
day. That is the income gene-
rated in Culcutta. But what is the
fate of Calcutta ? How is this money
being taken by the Centre ? The
Corporation tax accrues entirely to
the Centre. Only » small {raction
is given to the State Government
from excise duties, income-tax,
etc. by way of divisible pool.
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This is also a device under certain con-
ditions. But whether those conditions
are applicable to Calcutta is the
question. From Calcutta goes about
Rs. 280 million by small denomination
money orders sent by poor workers
to their people in other States,
annually. This was the figure in 1960-
61. According to the statisties of
1967, this figure rose to Rs. 450 million
annually. In spitelof this, the appall-
ing condition of Calcutta continnes
unremedied. Business and industry
are languishing. The port is suffering ;
its navigability is heing choked. Here
I would like to quote an important
observation by the World Bank team
which visited Caleutta; this is as
regards the special needs of the Greater
Calcutta area,

“There is hardly any aspect of
community development that
is  keeping pace with the
growth of Caleuttd’s popu-
lation or with the require-
ments of its  hinterland.
The conditions likewise
nurture  feelings of unrest
and malaise in the popula-
tion  which are likely to
boil over from time to time

in ways that are both
. destructive and ini-
mical to orderly economic

development”.

At the 17th NDC meeting, Bhri
Jawaharlal Nehru referred to one
city in India, that is, Caleutta in
these terms :

“Caloutta is the Biggest city
in the country. Its problems
are no doubt national pro-
blems, " quite apart from
the problems of West Bengal
and it is necessary that
somethig special should be
done,”

Recently, when the President visited
West. Bengal and Calcutta, he said,
I quote from the newspaper report :

“The President assured the Cal-
cutta Corporation Mayor that
he woud do everything possible
for the development of
West  Bengal, particularly
Calcutta. He further said, on
returning to Delhi he would
meet. the Prime Minister and
request her to give financial
assistance whatever is  re-
quired for the development
of Caleutta.”

In view of these observations and
facts placed before the House, T would
ask only one question whether it
would really be difficult for Govern-
wment, which has an annual budget of
nearly Rs. 4,000 crores and more to
spare at least Rs. 150—200 crores
for the development of Caleutta. In
the alternative, will it be really difficult
for them to consider having certain
finaneial assistance from international
agencies, while it was very easy for the
Bombay Municipal administration to
get sanction from international agencies
to the extent of Rs. 60 crores for
its water supply scheme ? To this City
which gives so much of money to the
country, which gives 16—20 per cent
of the total income to the country,
which gives scopes for one-fifth of the
Indian people to earn their livelihood
this Government should do something
to ameliorate the conditions of Cal-
cutta. Further, this Government should
know that if Calcutta dies today,
India eannot live.

SHRI 8.M. BANERJEE : If Calcutta
dies, who lives.

THE MINISTER OF 8TATE
IN THE MINISTRY OF FINANCE
(SHRI P.C. SETHI) It
was very unkind on the part of
Shri Samar Guha to have reforted
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in the manner he did saving that
the Prime Minister is only paying
lip-sympathy to Calcutta and she
is not preseat here to reply to
the debatz. 1t is the Prime Miniter's
pleasure to delegate the authoiity
of replying to the debate to a.y
of the Ministers who she thinks
proper.

SHRTSAMAR GUHA : Who cannot.
deliver the goods.

SHRI P.C. SETHI : In that capacity,
1 am speaking, not. as an individual
Junior Minister, but on behalf of
the Government of India. Therefore,
this type of remarks are not. going to
help in the solution of the prob-
lem.

SHRIT SAMAR GUHA : The Prime
Minister made the declaration of
a package deal to Assam.

SHRIP.C. SETHI: I am declaring
on behalf of the Prime Minister what
1 have to say.

We are not trying to waterdown or
scaledown the problems of Caleutta,
whatever they are. what Prime Minister
Nehru said about Caleutta in 1961,
The present Prime Minister more or
loss, in a different set of words, also
repeated the same sentiments and said
that the problems of Calcutta require
special attention. It is from this point
of view that wo look atthe problem.
We want not only Caleutta but the
whole of India to live and that is why
while considering the special problems
of Caleutta the Government of India
thought it proper to mnintain the
Hooghly as the life line of Caleutta, If
Hooghly silts and does not flush out
properly, Calcutta cannot live. There-
fore, the charge that Caleutta has not
been treat~d properly by the Central
Government is not true. Tt was only
on this consideration that Government
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have undertaken the Farrakka Barrage
project at a total cost of Ra. 1536
crores, out of which Rs. 77 crores have
already been spent and there is a pro-
vision made in the Fourth Plan ot
Rs. 70 crores. Farrakka particularly
i meant to maintain the lifeline of
Hooghly which is very very important
for Caleutta.

Then I would like to enumerate
what the Central Government have
done during the Third Plan and are
going to do in the Fourth Plan period
and also deal with the various points
raised by hon. members. After all,
there are different. divisions according
to which there are respective responsi-
bilities and dut'es cast on the Corpo-
rations, the State Governments and
the Ceniral Government. From this
point of view, we have to see how
much effort has heen made.

Shri Samar Guha has detailed
the zood points about Calcutta as also
narrated the harrowing conditions
about it. Nobody can deny, with minor
viriations here and there, the broad
facts he has stated, the rood and the
bad points. But the fact remains that
in spite of the fact that the Planning
Commission has from time to time been
urging that local resources have to be
augmented, it is our very sorry ex-
priecnce that the per capita income of
the Caleutta Corporation istead of
aoing up hus come down from Rs. 21-26
to Rs. 20-77 while in the case of Bombay
it has risen from Rs. 5663 to Rs. 65-91
and in the case of Delhi has increased
f omRs.28-7010 Rs.31-64 from 1965-
66 to 1966-67.

SHRI SAMAR GUHA : They did
not have to bear the burden of 40 lakh
refugees that Calcutt: has had to
bear. He cannot cquate the problems
of Caleutta with those of other metro-
politan cities. The troublo is that
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Government *do not treat Calcutta's
problem as a special national prob-
lem.

SHRI P.C. SETHI : He has had
his say.

SHRI SAMAR GUHA : He does mot
want to say anything. He wants
to whitewash thé whole thing. It
is an eye-wash.

SHRIP.C.SETHI: It is he who
wants to whitewash his responsibility.

SHRISAMAR GUHA : We have been
having this kind of treatment, lip-
sympathies and stepmotherly treat-

ment while Calcutta is suffering.
Governemnt are draining away
funds from our economy. They

have not cared for Calcutta. They
talk of Calcutta as a ‘city of pro-
cessions’, & ‘nightmarish city’ —
all abusive words flung by national
leaders.

SHRI P.C. SETHI : Thatis not cor-
rect. As far as the Oalcutta Qorporation
is oncerned, the Planning Commission
has pointed out in the Fourth Plan
document that the existing resources
nesd to be augmented by the State
Government and the local authorities
through various measures such as
improvement of assessment and col-
lection of tax, new or enhanced tax,
and borrowing programmes of local
suthorities, improvement of valuation
and assessments in relation to urban
property taxea and imposition of
service charges at an appropriate level
and 80 on. I would not like to go
into all the details now. But I want
to emphasise that the per capita
income of the Qorporation has to he
raived. To that extent the mainte-
nsnoe of roads and various other
measures which are the primary res-
ponsibility of the Oorporation - could
be attended to.
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SHRI SAMAR GUHA : Raise it
from the bow! of hunger ?

SHRI P.C. SETHI : As far as the
Central Government are concerned,
the present Prime Minister did take
a special interest in the problems of
Calcutta.

During the Presidential rule, she
called the attention of the Govemor
there. The Governor came here. In
1968-69, although the initial allocation
for Calecutta was Rs. 3:06 crores, it
was increased by Rs. 2-3 crores, but
I am sorry to infrom the House that
out of this total of Rs, 5-36 crores,
the actual utilization in that year was
only Rs. 4-756 crores. Therefore, it
should not be said that there was
shortage of money.

Then, as far as the other things
are concermed, for the Fourth Plan
period the Btate Government came
forward with a proposal that for the
Calcutta Metropolitan City there should
be a provision of Rs. 32-5 crores. A team
went into the whole aspect of this
problem and ultimstely came to
the conclusion that the allocation
should be increased to Rs. 42 crores.

SHRI SAMAR GUHA : The West
Bengal Government wanted Rs. 80
crores, not your Government rep-
resented by Shri Dharam Vira.

SHRIP.C.SETHI : t has to he
fitted in the over-all plan

Besides this, T would like to point
out that the second Hooghly bridge
has been acccpted and acoording to the
revised estimates Rs. 16 crores will
have to be spent a: against the
earlier figure of abont Rs. 13-25.crores.
Thetefore, to this extent the Central
Q@bvernment has taken up an addifional
burden.
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Shri Beni Shanker Sharma men-
tioned about the circular railway and
the suburban railway. As far as the
suburban railway is concerned, Rs. 34-4
crores has been accepted for the line
from Dum Dum to Prince Ghat area
and this has been included in the
Fourth Plan. As far as the circular
railway is concerned, a techno-economic
survey for the selection of the rapid
tramway system of Calcutta has been
sot up and this is under the active
consideration of the Government. Apart
from this, mechanical disposal of
garbage as a Central scheme has
been accepted.

SHRI BENI SHANKER SHARMA :
What about the sports stadium ?
Yesterday six people died. There
was # stampede for tickets.

SHRIP.C. SETHI: I do not have
the details.

SHRI B.K. DAS CHOWDHURY :
You can inform the House later.

SHRI P.C. SETHI : Certainly.

Therefore, it is not correct to say
that Caleutta as such has been neg-
lected by the Centre. All possible
ways and means are being provided.

As far as the Ford Foundation is
concerned, they did give assistance of
Rs. 4+45 million dollars for the planning
organisation of Calcutta. They have
also assisted in & sur—ey of water supply
to the Greater Caloutta region at a
Qost of 600,000 dollars between 1963
and 1967.

As far as the PL 480 funds are con-
cerned, I would like to point out that any
big withdrawal from the PL 480 funds
is ocertainly going to create inflation
because that has been already ao-
counted for in the budget programme,
and therefore it is not correct to assume
that this is extra money, but certainly
by mutual agreement for rural eleotri-

DECEMBER 17, 1969 Calowtta (H.A.H. Dis) 528

fication and other purposes this sum
can be spent gradually from year to
year, not in one block in one year,

SHRIMATI ILA PAL CHOU-
DHURI: (Krishnagar) : Has not Mr.
Mc-Namara said that you can use
PL 480 funds because.they are not
there for any specific purpose ?

SHRI P.C. SETHI : For example,
Rs. 105 crores out of PL 480 funds
have been drawn from the rural
clectrifieation programme.

SHRI SAMAR GUHA : Would you
set up an expert committee to see
whether diversion of money from
the PL 480 funds will lead to in-
flation?

SHRI P.C. SETHI : Tt has been
examined.

SHRI SAMAR GUHA: There are
%0 many economists who sty that it
is absolutely wrong. Even the Pre-
sident of the World Bank himself
said so.

SHRI P.C.SETHT: As fur as Cal-
cutta’s special problems are concer
ned, in spite of the fact that they
have got this organisation which does
somecentral planning, they do require
a unified agency for all types of work:
because the constitution of the
Calcutta Corporation and the various
Municipalities is like this. It has
got  three corporations—Bealdah,
Howrah and Calcutta—and about
31 Municipalities and 4560 villages
and therefore in order to have a
coordinated programme and a o¢o-
ordinated approach for raising re-
sources, programmes to be under-
taken, there is need for a coordi-
nated statutory authority for the
development of Calcutta and T hope
the hon. Members and the con-
cerned authorities will take note
of this and take measures so that
this could be done in times to come.
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I would also point out that the LIC
und other bodies advance loans for
water supply schemes, ete. Certainly
the Calentta Corporation can approach
the LIC and other such institutions
for this purpose.

Therefore, I would only like to say
that the problems of Caleutta, or for
the matter of that the problems of
uny of the States are not problems
related only to that State, they are
problems common to all of us.

SHRI B.K. DAS CHOWDHURY :
May I know to what extent the
Delhi Development  Authority and
the Delhi Municipal Corporation are
raising their own funds for the
development of Delhi ¢ We find
that the Government of India lose
no time in giving huge amounts to
the Delhi Development Authority
but not to Caleutta. In the case of,
Calcutta you say  that the local
authorities should raise funds.

SHRI P. C. SETHI : Delhi happens
to bse a Union Territory. The per
capita income of the Delhi  Corpo-
ration which was Rs. 28-70 in  1965-
66 has risen to Rs. 31-64, Therefore.
local efforts are also being made.
But in the case of Calcutta, the
per capita income has gone down
f om Rs. 21-26 to Rs. 20-77.

SHRI SAMAR GUHA : Calcutta’s
problems are different from the
problems of other cities because of
the influx of 40 lukhs of refugees.

1842 His.

M/P(D)4LSS - 10,14 - 17-3.70  GIPS

1891 (Saka) Caleutta (H,A.H. Dis.) 530

SHRI P.C. SETHI : Lastly, as far
as the devolution of funds derived from
various incomes Is concerned, the
Finance Commission has certainly
gone into all these aspects and the
devolution of funds is on the basis
of the recommendations of the Fifth
Finunce Commission which we have
taken as an award. They have given
weightage to the population and
the income portion is also there.

Therefore, it is not correct to say that
whatever is drawn from a particular
Btate in the form of the income-tax
or excise dufy is not heing repatria-
ted again to the State Govemment.
It is being repatriated to the respective
Btate according to the Finance Com-
mision’s recommedations. Therefore,
1 would request hon. Members not to
be agitated about.

SHRI B.K. DAS CHOWDHURY:
The1esult is, at the expense of the West
Bengal State and of Calcutta, the
other States are being benefited.

(Interruption)

SBHRI P.C. SETHI : Let us have
discussion and come to certain
solutions which sare beneficiul to

the country and the city of Calcutta.
As far as the Mayor is concerned, the

Mayor did come here and meet the
Prime Min’ T do not have the de-
tails but he sed certain problems
about the a Corporation. and
the Prime ..Aer has been looking

at it with .sympatiiy.

The Lok Sabha then abjourned till
Eleven of the Clock on Thursday, De-
cember 18, 1969/ Agralayana 27, 1891
(Saka)



